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<
15 not The office itself should have
LOK SABHA linked them together, 1n which case
Tuesday, July 23, 1974/Sravaqn 1, DO the names would have appeared
1896 (Saka) MR SPEAKER The other question
The Lok Subha met at Eleren of the Wil come up 1o 1ts turn  Next ques-
Clock tion  Shii Panda
(MR Spraktr it the Chair)

ORAL ANSWERS TO QUESTIONS

MK SPEAKER Question No 21
ohry Shrikiishna Agarwal

W §TH QI3 WEE SRR AT
Frav 3 ot T AvE &7 ¢ oAt o
¥ "9 37 T AT 7 fAar wa

wetq afyag  OTT ¥V A qog
A | T4 FI0T TB A1 FIE AT g0
a1 7 fva w1 grw 4 oA 33 wEr
T F97 F & A A oW Ag

SHRI PILOO MODY Once ve have
decicled to tuke up the twou questions
togethel, either of the sponsois can
wnitiate it

MR SPEAKER Tnat was (ontin-
gent on Mr Agarwal asking hs ques-
tion first

SHRI PILOO MODY If the two
guestions had been (lubbed together,
both the nameg would have appeared
and if the first person was absent, the
second person can ask 1

MR. SPEAKER: They are not den-
tieal This cannot be linked with the
other

SHR] PILOO MODY The decisicn
to link them ls taken wrespettive of
the fact #y to who is present or Who

1093 L.S.e=1

National Rayen Corporation Limited,
Bombay

*22 SHRI D K PANDA Will the
Miuster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whetner the Annual Genetal
Budy meeting of National Rayon Cor-
poration Limited. Bombay was held
on the 28th June, 1974 fo1 election of
thtee Directors,

(b) whether the Shareholders’ As-
sociption had made offers ang asked
for support from Unit Trust of India
to gain control of National Rayon
Corporation Limited, and

(c) if s0, the broad features there-
of?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS

(SIIRI H R GOKHALE) (a) Ye-,
Sir
(b) and (¢) The Bombay Share-

holder~' Association had 1ssued a pross
note advising its  members constitu-
ents to remain present in the Annual
General Meeting in by humbers and
vOte I support of the candidates p1o-
posed bv the Unit Tiust of Ind:
According to the pres, note, the office
bearers of the Association had an op-
portunity to discuss the policy of the
UTI about the future management of
the National Rayon Corporation Ltd,
and the UTI had given an assurance
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to the Association that they had no
intention whatsoever of taking over
the management of the company, but
would like the company to be manag-
ed under the leadership of industria-
lists and professionals who prove their
aptitude for honest and efficient
management.

SHRI D. K. PANDA: May I know
whether it is a fact that the term of
the two Government Directors expic-
ed on the 30th March and as a result
the question of election arose? What
is the Government doing with regard
to the appointment of two Directors
from the Government side” 1In view
of the fact that the Unit Trust of
India and many other public institu-
tions have got quite a good number
of shares in this Rayon Corporation,
why should the Government allow a
monopoly house like the Kapadia Bro-
thers to take over the management?

SHRI H. R. GOKHALE: It is true
that the term of the Government
Directorg came to an end. The gues-
tion as to whether the Directors
should be appointed again is in the
consideration of the Company Law
Board. Ag the hon. Member 1s aware,
under section 408 of the Companies
Act, on one occasion the appointment
cannot be for more than three years.
The three-year period was over. That
is why the term has expired. If a fur-
ther appointment for another period
of two years or three years has to be
made, Government have f{o make a
fresh enquiry, g fresh assessment, an
investigation as to whether the re-
quirements of section 408 are satisfied
for the purpose of appointing fresh
Directors agsin. That enquiry was
made, hearing hag been given to all
the parties concerned, including the
UTI, and a decisiop of the Company
Law Board is awaited.

SHRI D. K. PANDA: As far as the
industrialists are concerned, wWe have
had enough experience in the past.
So far ag Kapadia Brothers, who are
in the field, are concerned, in 1972
they first wanted to occupy the post
of chairmanship. In 1873, with Ave
of their members who are their
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henchmen, they got representation in
the Board of Directors,

MR. SPEAKER: You are giving in-
formation yourself. Please ask ques-
tions.

SHRI D K. PANDA: In this
background, where is the necessity
for opening the door for the entry of
the same Kapadia Brothers who are
notorious in cheating the Government
and the people?” May I know why
the two Directors on behalf of the
Government are not yel appointed? Is
there a rule to the effect that the twec
previous Government directors could
be allowed to continue till the elec-
tions were held, 1n spite of the fact
that thewr term has expired?

SHR] H. R. GOKHALE: 1 have
answeredq all these questions Sir, 1f
you desire, I will repeat and answer.

SHRI D K. PANDA: Sir, he has
not answered my specific questions
If the Minister could not understand
me...

MR. SPEAKER: There 15 no gues-
tion of understanding. Please ask a
straight question with no introduction
or preamble. What is your guestion?

SHRI D K PANDA: In view of the
background, which is quite relevamt.
in view of the mischievous machina-
tions of Kapadia Brothers and other
industrialists, will the Government
have their own directors and not al-
low Kapadia Brothers to come in?

SHRI H R GOKHALE: I have
answered this, Perhaps, my hom.
friend did not appreciate what 1 was
saying. The Company Law Board
does not want to bring in or throw
out anybody. The Company Law
Board works purely within the four
corners of the Companies Act. That
ig, Section 408 of the Companies Aet.

As I said earlier, on one occasion,
the appointment cannot be made for
more than three years. Originally, it
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was made for two years. Since one
Yyear's balance wag there, it was again
extendeq by another year with the
result that three vears period was
over. 1If the fresh appointment of
Directors is to be magde, it cannot be
Ju.st an automatic continuation of (he
Directors. The Company Law Rpard
hsfs to make enquiries, has to take
evidence, hag to make an assessment
and then decide whether fresh Dirce-
1ors should Le appointed or not. The
hearing has been given by the Com-
pany Law Board to all the partics,
including the Unit Trust of India, che
representatives of Kapadia group, and
other parties concerned. 1 cannot
anticipate the decision of the Company
Law Board either way. The Company
Law Board may come to a conclusion
that the Directors should be appointed
4again or may come to a different con-
clusion. The Government does not
155Ue any direction to the Company
Law Board.

SHRI BHAGWAT JHA AZAD I
would hke to know precisely what
were the reasong that the Government
found 1t necessary to re-examine the
whole case de noro for the fresh ap-
pointment of Directors. The samc
Board 1s there, the same law is there,
The persons are behaving in the same

manner. The Government hag got
cnough interest through the Unit
Trust What is the reason for the

Government or for the Board lo open
the whole case deé novo and the Min-
isler savs that he cannot anticipate
either way. Do the Government pro-
pose to give up the Directorship on
the Board? Why has this been done?

SHRI H, R. GOKHALE: As I said,
under the law, an sutomatic extension
of the Directors cannot be made
when three years period is over. The
next step is that they have to consi-
der afresh whether on any material
whieh is available with them the ap-
pointment of Directors should be made
for another term, whether of one year
ur 0° two years or of three years. In
any case, it cannot be more than
three years. That examination is be-
ing dome by the Company Law
Board, I am awaiting the decision.
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SHRI K. LAKKAPPA: With the
resignation of Mr. Chinai from the
Board of Directors of the National
Rayon Corporation, may 1 know whe-
ther the Government hag taken any
steps? I would like to know whether
the election of the General Body and
also of the Directors hag been done in
accordance with law and, if so, whe-
ther the National Rayon Corporation
has paid anything to the workers and
small shareholders of the Company. 1
also want to know whether any new
confidence has been created after the
resignation of Mr. Chinai who is res-
ponsible for violating the Company
law and ruleg so far as the Corpora-
tion is concerned. Lastly, I want to
know whether there is any dramatic
improvement and change in the Cor-
poration after the resignation of
Mr. Chinai.

SHRI H, R. GOKHALE: Mr. Chinai
did not resign. He was due for re-
tirement and he retired. But that is
not very relevant. What is relevant
is that the elections were held and,
according to our information, three
persons were fielded by the Unit
Trust of India and three persons were
fielded by the Kapadia group. The
regult of the elections is not yet
known. I do not know whether
China: group is coming back to pcwer
or whether Umit Trust of India s
coming to power or whether Kapad:a
group is coming to power. But one
thing is there that the share-hrlding
of the Company 1s such that no single
group of share-holders, either of
Kapadia or of Unit Trust can on their
own gain control without the support
of miscellaneoug small share-hclders.
Whether Kapadia group or anybody
hag paid any money to anybody, I
cannol answer.

SHRI PILOO MODY: The normal
practice of re-election of memberg of
the Board of Directors of any com-
pany is a Resolution which say I.ba_t
so and so is due to retire and is eligi-
ble for re-election and is, therefore.
recommended. I want to know why in
the case of a few Government Direc-
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tors this hitch has developed. It
shoulq have been an automatic re-
election if they were eligible for re-
election, unless. of courde, the Gov-
ernment itself on its own account
wanted wanted to change the Direc-
tors saymng  “All night; you have
been given enough partonage; let us
give patronage to somebody else” and
thus cannot make up its mind in the
process, re-electiop of those Directors
should have been automatic and there
ot ould have been no break at all
1 cn when .t wants to shuffle 1fs pat-
10nage around, what 1s the cause for
ha.ing a delay of 1-1/2 months or
whatever 1s the period during which
there ate no Directors of the Govern-
munt 1epresented on the Board?

SHRI H R GOKHALE: There 15 no
question of election of the Govern-
m nt Duectors The  Governmrent
D.rectors are appointed by the Gov-
ernment unde; section 408. The
Directors of the Umit Trust of India
wetre in the election and the resulls of
the election are to be known

N Ry fawd U WA 5% AT
} 7l adEg 7 FW AT F7 99T T
=7 721 | gy #d1an g AvE AT
3 f g0 grf F12 T FI7974)0 WiFTA
At ¥ wrofear F wvATAT F AT [
frzwa b org fon 9 /Y7 9 17 77
owaE gFz fFar qr f& g ¥
fao@t 7 - FgA WA wNA A T
771 ¥ 1 sA%r 4 o w7 & fw wrafea
QIF ATA AR PG 97 §qAr
Fawr wary e & safoe & f G
RATEFETA 1 IR A ARG #1 qfwry
? | 7w Arizy TR & AV A TWW
srenaa fmgr g1 fr 7wt g fr
=T AL off FEfem ¥ @19 W
n7 FEIAT A VAT ¥ 1 W4T gAY AERT
Troar ¥ fr 3m A o fr=t 7 erafear
777 fsa & arv wferm awr ¥ f=aw T
g1 fam 2 321 19 9rw wom AT
2 o o4 | fang wrary & fA 7
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SHRI H. R. GOKHALE: It is true
that the hon Member had made 2
suggestion to me during his corres-
pondence that the law should be
amended to see that preference share-
holders should not have the right to
vote As it 1s also the preference
sharehclders have no right o vole ex-
cept some category of preference
shareholders who were shareholiders
prior to the periog when the Com-
panics Act came into force. Actually,
in response to the hon. Member's sug-
gestion, 1 myself brought an amend-
ment in the Joint Committee which
considered the Companies Amendment
Bill and have got that amendment
approved, with the result that when
the Bill comes here—it will probahly
come Iy thic Session- and 1s passed the
preference shareholders will have no
right to vote

s LE fqgy ¢+ <1 ¥TO 9YH T3
ar fx Fa7 g7 7= 7d 2 {7 wfew 39
& frzmay ma fam w7 wwsE ST
fear fr mvere gwr? fAuigr 97 ®wEF
aEr 7 v ¥ 7 oAy g & aviiEAr
¥ 219 § 7E FIGRWT TEN ST 35
v ¥T FE ATvATT NAT WA A ¢

SHRI H. R. GOKHALE, First of all.
it is not true that there were atric-
tures Justice Range n the Bomnbay
High Court who handled this matter
was concerned with period with which
we are not concerned in the appoint-
ment of new Directors In fact, the
very jurizdiction of the Company Law
Board 1 challenged 13 the court

PROF MADHU DANDAVATE: The
Deputy-Speaker tn this House has
given a ruling that it constitutes
stricturesa

SHR] PILOO MODY: Now, whether
the Deputy Speaker's rulmg is bind-
g at the moment or not is the deci-
s10n you have to take.

o wafead o E
& fx amfye wioage gedEe ¥
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AT §, F @Al F1 AN T RE!

oTT §Y qoq &1 waTE f7edrsd | FT
YT A WeAEA 271 7 A8 FTATLIA
39 Femre AW F @ § AG FA ?
Heger wavE, W T mfasrdt A1
T A F7 R E AT ¥ zraREeE 350
g & foF ot ¥ AT IR A qrﬂq \
& g ¥ FTag T W g T T
97 & qard fewarsd -

MR. SPEAKER: I gave a chance to
him and whatever he had to say he
has said it.

PROF. MADHU DANDAVATE: You
must compel the hon Minister to give
a reply....(Interruptions)

SHRI H. R. GOKHALE: I have al-
ready said in answer to a question
first put by Mr. Panda that the Gov-
ernment does not issue any directions
to the Company Law Board. The
Company Law Board acts as a quasi-
judiciary. I hope that the Company
Law Board will take all the factors
into consideration and come to a pro-
per conclusion.

SHRI S M. BANERJEE: I would
fike to invite the attention of the hon.
Minister to a press news which says:

in July 1972, a bid to
have a Kapadia as the managing
director also did not bear fruit
though it created some stink in the
capital’s gossip mills. There were
rumours of a commitment by some
bigwig in Indira Gandhi’s Cabinet
in return for fat contributions to
party funds. Kapadias themseives
mention the name of one of the
Prime Minister's managers in this
connection.”. ... (Interruptions)

MR. SPEAKER: The hon, Member
is misusing his right of question.

“Earlier,

SHRI S. M. BANERJEE: I want to
know whether it is correct that Mr.
Kapadia himself mentioned one of the

SRAVANA 1, 1896 (SAKA)
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Prime Minister’'s Managers, Mr. Yash-
pal Kapoor for the Directorship...
(Interruptions) I want to know whe-
ther it is correct or not and whether
his attention was drawn to that report
and whether there is any truth in it.

MR. SPEAKER: This is not the oc-
casion for it. There is a specific pro-
cedure laid down for it.

SHRI
told . . .

S. M. BANERJEE: I am

MR. SPEAKER: You ask your ques-
tion. What is your gquestion?

SHRI S. M. BANERJEE: Is it a fact
or not that Mr. Kapadia suggested the
name of one of the managers of Mrs.
Indira Gandhi. Mr. Yashpal Kapoor is
called a manager, not a Member of
the Rajya Sabha...

MR. SPEAKER: I am not going to
allow such matters...

(Interruptions).

SHRI S. M. BANERJEE: I want 1o
know from the Minister whether there
ig any truth in it or not and I speak
with the authority...

(Interruptions).

SHR] DINEN BHATTACHARYYA:
Let them contradict it.

SHRI S. M. BANERJEE: I do ngt
want to give the names. I want to
know whether what I have stated iz
true or not...

MR. SPEAKER: No names will be
mentioned. May I request you
thing? There are going to be a num-
ber of opportunities arising. There i2
discussion on No-Confidence Motion
already fixed. There are also so many
other occasions. Why do you nof
follow those procedures? Have ycu
got anything to say, Mr. Gokhale?

one

SHRI H. R. GOKHALE: Sir, he is
reading from a press cutting. All that
I can say is that allegations that this
matter has anything to do with the
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contribution of funds to the parties is
absolutely baseless.

SHRI PILOO MODY: How the Mi-
nister would know about what funds

are collected by the party?

MR. SPEAKER: Please sit down.

SHRI PILOO MODY: There may be
ather Ministers who might know but
not this Minister.

Concessions to Small Drug Units

+
*23. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have
taken a decision to give concessions
to small drug units; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b), The following
concessions are available to small scale
drug manufacturing units:

(i) All drug manufacturing units
with an annual turn-over not ex-
ceeding Rs. 50 lakhsg have been
exempted from paragraphs 8, 10 and
13 of the Drugs (Prices Control)
Order, 1970 relating to obtaiuing
prior approval of Government for
the revision/fixation of prices of
formulations.

(fi) Units having turn-over not
exceeding Rs. one crore are alloca-
ted canalised raw materials on the
basis of best of past two years' cun-
sumption plus 30 per cent towards
growth.

(iti) Units having turn-over of
Rs. one crore or above are allocat-
ed canalised raw material on the

12

basis of best of past two years’ con-

sumption plus 15 per cent towards
growth.

i W ww e § gy S
gt § o 3w & aw $0% wod & s
AT FN Aot feadft gerent & ®
w B Y § WX 37 ¥ wifwe frek
g:#ﬂzt&mmrgfmm
TR FT ATEH FZIT T3 & forg Wy 9%
WE I I w

o g Wt W2 A a7 w
¥ TN 2300 ¥ Fqheaf ghvew
g1 AR wowl 120 gfrza O §,
forr w7 ZH-eivad sgQ wrw gefrras
wreEw dx grEfaw & qE war &
AT T TRAAT A ATW T R
*x § W1 § wrew fowowT & aga Ty
oy &1 w1 A% mfere W aTeaw
g e s=fwat s fea nfse
&, ag TaTar wafes @ @ 1 @ & fag
age Tr-wrer  oara ¥av gl

o wmfrww nieg § 3 qur
e arew w2 & fag goeTe wr

xT Gt &
W N .y Wt ZAXAT Y FHE

Fu (wrifew ) TN, 1970 F
FEa AT M TN —A TW Ay FTE Y )

SHRI P. GANGADEB: “In view of
the fact that adulteration in drugs is

rampant in this country together with

our Indian markets now being flooded
with spurious drugs in spite of the
Drug Control Order. 1 would like to
know from the hon. Minister what
steps the Government propose to take
to ensure that the drugs manufactured
by small firms are strictly according
to standard specifications?
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o WA Wt X§ & fAag g3
or 2z ks md ) I e fgmraa
i § fx & fraedt g8 & a9t
TARTAIEY £ W AT oY wfy dur I
37 % fad 38 ¥ faors gea wrdad
stiogfgrag grwr S mi &)

SHRI K. 8. CHAVDA: Eighty per
cont of the total turnover, that is, total
sules, in the drugs is in the hands of
the foreign firms. May 1 know whe-
ther the Government is going to exc-
mpt small Indian drug units from
the purview of the Drugs Price Con-
trol order 19707 If not, why not?

SHR] SHAHNAWAZ KHAN: Al
the drug units whose annusl turnover
15 Jess than Rs 50 lakhs per annum
are exempt from the operation of the
Drug Price Control Act of 1970,

SHRI K S. CHAVDA:; My question
is regarding the exemption of small
Indian Drug units from the purview
of this order. He includes both.

MR SPEAKER: Why do you use
the drug for protection!

SHRI SHAHNAWAZ KKHAN:
There is no duscrimination between
Indian and Foreign drugs in the mat-
ter of exemption.

SHR] RAJA KULKARNI: It is
known that a large number of drug
units are small manufacturers but
they are finding it dificult to get their

raw materials from the basic
drug manufacturars. Government has
announceq the prices for 26 basic
drugs but the small units are not get-
ting the basic raw materials. May I
know what steps do the Government
propose or what steps have the Gov-
ernment taken to see that raw mate-
rial supplies for thp basic drugs are
ensured at the announced prices.

SHR] SHAHNAWAZ KHAN: By
and large, the small units sre getting
their quots. If the hon. Member has
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any firm in mind he gan kindly refer
that to me. I can take proper action
in that regard. Ag far_as canalisstion
of drugs is concerned, small scale
drug units sre given preference. As
I said the units having an annual turn-
over of less than Rs. 1 crore are given
30 per cent in excegs of the require-
ments.

SHRI RAJA KULKARNI: You know
that amal] drug units are closed for
want of basic drugs.

SHRIMATI PARVATI KRISHNAN:
The hon. Minister said that the Gov-
ernment are keeping vigilant eyes on
checking the spurious drug manufac-
ture. I would like to know categori-
cally what steps the Government is
taking to see that spurious drugs are
not produced. I would like to know
the steps that are going to be taken
to see that the drug industry is pro-
tected from the manufacture of spu-
rious and adulterated drugs thereby
the lives of the rest of the people are
saved.

MR, SPEAKER: The queation is
about the concessions to the asmall
drugs producers.

SHRI VAYALAR RAVI: This is an
important guestion.

SHRIMAT] PARVATI KRISHNAN:
We would like to know the stepg the
Government is taking .(Interrup-
tions).

MR. SPEAKER: All of you please
do not speak simultaneously.

SHRI SHAHNAWAZ KHAN: The
enforcement of the Drug Control
Order is done by the Ministry of
Health. The State Governments have
their own Drug Controllers and they
hove strict instructions to exercise
vigilance and that is being dome.

SHRIMATI PARVATI KRISHNAN:
We want to know whether there is

any procedure.
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MR. SPEAKER: Next question. We
have hardly done two questions in 25
minutes.

SHRI JYOTIRMOY BOSU: They
have collected Rs. 80 lakhs from the
drug manufacturers. So, how can they
take action againgt them? I am only
trying to help them. After all, grati-
tude should be there.

MR, SPEAKER: He 13 wearing the
same goggles all the time....

SHRI JYOTIRMOY BOSU: The
drug industry in Bombay has made a
lot of money. If he likes, I can give
the names, and I shall give notice of
that.

Allotment of Petrol Pumps to Co.
operatives of Taxi and Auto-
Rickshaw Owners

*24. SHRI RAJDEQ SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Indian Oil Corporation
has allotted any consumer petrol
pumps to cooperatives of Taxi and
Auto-rickshaw owners for their ex-
clusive use; and

(b) if not, the rcasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI .D. K.
BOROOAH) (a) Yes, Sir.

(b) Does not arise.

ot vy fay & wadr wgtw H
uz A wga § fE owdr Aw feaa
e 9v7 ¥ sz amgi .
fag o § ? wM9-qry g WY @@ fx
w1 U% wmwOier AmEd w5 ooF
oY gog foar 7y & 4v o% A gy famr
v § W ug sz faeet & fag oy
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¥ ar Fw & won wiv 9w & fao
Ui S

ot TawTs, AEr . WA [EESG,
a5 7ET a% g1 & o ag 7 avg iy
FEAT sty fiagfegy ¥ fear mur
2, =1 Fiacgfedr w1 fagr owr 2 Wi o
sefw &1 fear w0 & ot AR &
IMIET G | I A4 71 ;Y TFH
71 % {50 q & {17 7 {AT RFTH wET
* & 3w ¥ agy Prar &1 g 72T
T g1 /T I9 F % W ORAT w AT
fear ma;

O¥ WIANT e HIv = ¥° 7t
TR W AEr ¥ ¢

st SAwT:, W [ owdT w1 oEA
TR Z T H R 2 ATA & AT WErR
g & wErd 7, A&7 win AT w1 oW A
9w g g, fawamr gq & 39 w1 A4
25 gt wd wETIg ez (YIRS
ZIEEH & TOART AN w1 A 50 fRAm
BIEr# | MIA T IAFIFRAF
g1 T WTH WK K WF AM LT
qEA WELFE w1 ¥ Frad v 1w
i@ axAT w1 uvs A1 &1 F ggAT TLIAT
4¢ ®TR ATy A wE g1 freey 7oar
77 fgegrars & g7 & g0 )

SHRI PILOO MODY: Who is the
Member of Parliament who has ap-
plied? Whose relative ig getting it?

SHRI D. K. BOROOAH: 1 have not
seen the list, and so, 1 do not know.

ot vnde fay w0 ¥ oAvE W
wruie fad Ewft giad oY a2 fragr
smd # wgtfer g§mdt & fag
& & ar 0t gk s AL § I W
womifer & fag w1 faers w0 7
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S\ TAHTTE @ ¢ FA Al 9ZA
7t PRt fr ag @1 929 3 95 2 ;T
ag |1 a1 FT 9ge | A qN gAT
0w & 39 % qaifaw w4 7 )
wI AT qIT AT E L

st W Tag Wiz - 7wl A0 HAT
wiea d zqarg R g wy wIles
F.5T HI A7 AT FLIZ 8 | H 5 A0
wgar § fF #4 ug 3% & Py agw a0
7 7 foar & 7g7 Wit 59 F O ¥ A
Te7 § 1 R w1 06T AT E AT IE
FAM O WS W A& TG E A
T N (5 HET TS AT 1550 F
A FTANAGR T A pg g I H
NETE FIEE FT AR o F7gHL IH &I
TG F A, FATIA R [T TITAF AT
w30 g § ag 3t &1 v, g97 39
FARF FATH 7

WY J4FT5Y FUAT © Wewed AFTEH,
za & fa¥ gaa § fagr faaraar
A1, I9 F T § TTART AT E |
TrEoTqTo qio WETAMT 73§, 39 F1
g7 T g Br ey wrafagi w1 24 =ifey
s =1 %k‘-rr% HIARATE

At wiA fag Wi cadravaag

St HgnS wq ¥ A wEAT {F5T
R S, 14 g 3w o A
FET FT FF

qeded ®Zigq : W IS Er & foo
o7 AT ATy AE WA 2 A1 35 73 ‘Fr%
A E-—UF I AAFTE | HESH

F1E ferezag adl =Egar g |

,n;

SHRI D. BASUMATARI: It is re-
porteq that questions were put in in-
terview to the applicants who had ap-
plied for kerosene ang petrol punips
whether they have experience of run-
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ning these or not. It is also reported
that since they had not past experience
in this field, their applications had
been rejected and in place of Sche-
duled Caste and Scheduled Tribe can-
didates others have been appointed as
dealers, Ig this true or not?

SHRI D. K. BOROOAH: I have not
seen the list at all. It is only when 1
see the list and any member brings
it to my notice that I can know. This
is done by the IOC as. per decision
that was arrived at by Government

which was announced in this august
House. .

oft meet fagrh arordedt © @Ay S A
w1 fF =g oo g0 FHaT AT
¢ agwEa a“rfﬁ a7 & g, {75
-'Tcn faar 17 gm0 2, e dy gRa; &
@A, EHTETE fqmw 3G F 9
97 FZ1 TITeT FIEHA HIT 755
7zea FrAl w0 qfsq 7 # fam sy
F5 WA A3 ASo Alo &lo FI TH
g & frawmgw OF srwTr v wg wg
73l & e o=t mofars wawar w147 Zan
SE, W ARNTHI FT TN ET T TG H T,
T 3778 FELH HIT AIACE 7328 Fvel
AR Y FIT AT HH FAT T 2 |
affa ART T E IHF AT 97§97
AT T QAT 7 T &7 -‘m 9 % fax

o #5 faear we ey E

1

WY TAF TR ATHWT | FIFAAT A Al
F2r g PR A3 1 ANT F AW ITHAT
wia® gua; =g g, ufegewn =7 o
AT §4T &1 AT HRGASA g §
suiEr g | B aagT g Pega aErfuq-
faa arg garet 73t 8, afF e IFq
g fom avg & Fa 7% F99 g, g9
gfadl % 79 99 F7 @q¢ g, 3T
FT FIS qT7T WIT AT AET T2
FaAI g 1 F Ao o "o T AFAU
F g g7 ard #1 w@a tF afaardz
F1 AT 'few 2
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it gerTee WTET W ¢ weaE Y,
7% ot wawar v arw § fe 3w o9
Wi da-werrd wY eRfeadt & 25 gfa-
w1 WegeE wreEw Wi TR g T
w1 fear w7 | & ag s wRATE
f& sowr wyEve  wOERT | WO
dease e 7 W dyger weew &
WATHETTE FACEw w1 Srafawrr &
aahy o go X wefam v faav
wra e foa 9 o= A g AT o
o weRd ¥ fam faemet W
Fo1 &9 ! W1 LW ATq FT AT AT
st ?

MR. SPEAKER: This is a good Sug-
gestion but not a question.

SHRI D. K. BOROOAH- It is a good
suggestion.

Ml T qt¥ 0 W WOy FaT
g fw o a® # JI T4T ¥ g
fors wzrer ¥ o wf & ¥ araT =R
g fr wer ot % ¥F a7 & faaa o
sarfer fedy wx &, afx sasr faawor
urok qrE 71 A7 aaer ¥ |

MR. SPEAKER: This question does
not arise out of this. Has he anything
to say?

SHRI D. K. BOROOAH: 1 only
wanted to say that this question was
about allotment of petrol pumps to co-
operatives of taxi and auto-rickshaw
owners for their exclusive use. We
do not have any other information.

@t wgwt wamTlgmw c &
dgafer @ FEw & qR AT
argm fw  wACETETCE uEw €
srmqdfer dEdT TR WA F
fedt W ¥ 6, WiT W o
qr fg € wAREr & fad qeearer &Y
£ oY war ST I wwTaRfaw gl
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%Y qrq q7 i Y R AT 7 s Y,
1 | FORT A wrfe se Yo ¥
wat y ok apwT war & 7

uY Ty wewr o Y ool W
foar ur e v awr o frgw §, 7%
aTNT gY ¥AW N wfim g § o7
gt 2 e AT Mg
fawei g oW 2 wEA & 1 TR
warar ag ot fraw @ fR 25 qw@e
Heqer wreEE WIC WELEE FIEH w1
fer s 1 ¥ feafa & q@ & o€
wargw femrd afr oxdy @ e o w=-
TRATCE L T SART wimrafed
Mared w5 ¥ g&d |

Lifting of Naphtha from NMadras
Refinery

4+

*25. SHRI D. B. CHANDRA
GOWDA: .
SHRI GAJADHAR MAJHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have de-
cided to take emergency measures to
lift naphtha from the Madras Refinery
following the shut down of the am-
monia plant of the Madras Fertilisers;

(b) if so, the reasons thereof; and

(c) whether the Refinery authori-
ties have urged his Ministry to make
alternative arrangements for lifting
of naphtha as the Refinery has only
a limited storage space?

THE MINISTER OF FETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) and (bj. Emer-
gency measures for lifting Naphtha
had to be taken to relieve the critical
storage position of Madras Refinery
caused by a serious accident and con-
sequent shut-down of the Ammonia
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plant of Madras fertilisers on 22nd

June, 1974,

(c) Madras Refinery had requested
the Indian Qil Corporation and the
Ministry to arrange for urgent uplift-
ment of Naphtha beceuse of their cri-
tical storage position.

SHRI D. B. CHANDRA GOWDA:
May I know what is the storage ca-
pacity of the Madras Refinery and
what is the losg incurred by that re-
finery due to the non-lifting of the
naphtha from the gite?

SHRI D. K. BOROOAH. The storage
capacity of Madras Refinery is very
limited because their customers—
Madras fertilisers—are in the same
campus. In our couniry our storage
tapacity hasg been somewhat smaller
than in many other countries be-
cause it costs a lot of money and in-
volves a lot of managerial cost also.

I do not think the loss will be very
heavy because it has already been
disposed of and the problem sorted
out

SHRI D. B. CHANDRA GOWDA.
May I know what 15 its impact on
fertiliser productio, because mare
than 80 per cent of fertilisers depend
on naptha? For want of electricity,
Nangal Project 13 shut out. May I
know whether this naphtha could be
deviateg for fertiliser production to
any other factory other than the
Madras factory?

SHRI D. K. BOROOAH: The acci-
dent was due to the erosion of the
lining of the pipeline and it was
closed down only for 21 days. From
14th July it has commenceq produc-
tion again.

SHRI PRABODH CHANDRA: Last
time when the Minister was replying
to the question he said that because
of the short availability of naptha
certain factories using naptha have
been advised to divert to some other
material. But the other day we read
in the papers that naptha is being

1896 (SAKA) Oral Answers 22

exported. Whep ouy factories are
starving because of non-availability
of naptha, may I know whether it 1s
a fact that naptha is being exported?

MR, EPEAKER: I may inform the
hon. Member that this is not a gene-
ral question. It is g very specific gues-
tion about the Madras Refinery.

SHR]1 PRABODH CHANDRA: When
the Government have decided to ex-
port naptha, why are our faetories
not being supplied naptha?

MR. BPEAKER: If you read
question, it asks:

“Whether Government have de-
cided to take emergency mesasures
to lift naphthy from the Madras
Refinery following the shut down
of the ammonia plant.”

This is not a very general question.

Impiementation of Concessions
Railway Employees

*26. SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

{a) whether the Railways have an-
nounced a number of concessions to
the Railway employees who have not
participated in the recent Railway
strike of May, 1974;

{b) if 80, the salient features there-
of; and

(¢} how many of them have been
implemented so far?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) to {(c).
Al gtatement is laid on the Table of
the 8abha.

the

to

Statement

In pursuance of the announcement
made by the Minister for Railways
in the Parliament that the services
of staff who stuck to their duties
would not go unrecognised, Railways
have announced the following con-
cessions for the railway employees
of proven loyalty who dig arducus
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work in the performance of tnhe pub-
he duties despite great physical and
other intimidation and kept the Na-
tion’s life line——railways—moving:

(1) Grant of Advance Increments
(2) Extension/re-employment of
1ailway employees who were/are due

to superanuate within one year from
8th May, 1974,

(3) Employment of sons/daughters/
dependants of railway employees on
compassionate grounds.

{4, Sanction of cash rewards/award
in deserving cases

These concessions are in the process
of implementation
"l waw AR KT g o,
& araar srgm fs fax a9 7 fegear
¥ A9z o & afqarfas e w1
ATeX #1 v foar 3% ww glrga 7
wT T gagdd 1, fagi gene 0
g fea, afer 7 4% &Y man, o=t @t
wf, I W ¥ gway 9w e}, OF
=it wy faar gfaay fam war w7 A
s TmAwmvmgEy B 9w
AFAT § 7 ¥F wEA A WIOET IET
famr & 7

st geo uwo frm : WWT AW
INFIY g8k N Ifafeen w7 GAfe
I AT A F AT TA AW T AATH A
ar gt w57 9f 7 1 (=maww)

AT g8 R & Y7 agrar I AR
.

o7 Igr A% TAL FT AW B,
WY HRT FEATH 9T WY 4 IT F AMG WY
ALAGIT T W, AWA FAT F
ATIET (smawow)

MR. SPEAKER: You have opportu-
nity t{o ask qQuestions and listen to
the reply. This is not the way of func-
tioning in Parliament,
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& ura® ox A o fs oW gwAre
TP T, TET AR A ITA A TR E
sy wifer & e

ot wewr fagr® wdrt - wemm
oft, WA g ®OaEr ANE Z1AT 9rv
fe Y qvere & awEIT 51 ¥ vAaET
TR A, T4 JgIgT, @ AFGT IAA
SAT 9T 1 99 7 "1 oA T w4

g1

ot 8w faa wqwr el T
¥ A 0 @ e A O i A UAT
drE 1 Falvw &t il ot o« J1 ¥
Ty Gt EY A g s T E (e
1 &1 geme ® favnd § o Ay
T F YT A GO ATHA & IT A
iy frarg &7 R fag 7 gevrr 72 7

ot gqwe g fam @ AT FIT ¥
TTAW EHT WIT O AT 47 99 2T 1
g9 FEWT W=TET T 0

SHRI] B K. DASCHOWDHURY:
Welcommg the decision of the uon
Minister and the Government re-
garding concessions given to patriotic
and dedicated railway cmployee., I
would lhike to know from him what
special steps have so far been tuhen
to implement the concessions y hich
have already been announceq and up
to this time how many railway em-
ployees have been given these con-
cessions.

SHRI L N MISHRA: This is in
the process of implementation. I am
glad to say that a large number of
patriotic and dedicated railway wor-
kers heve already got the benefit of
these concessions. A large number
of thely childrep have beem employ-
ed. They have been given additional
increments. Whatever facllities and
concessions have been announced are
in the process of quick implements-
tion,
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SHR] KRISHNA CHANDRA HAL-

.DER: 1 would like to know from the

hon. Minisler the total npumber of
railway employees who did not join
the strike and the total number of

~employees who joined the stirike. I

~advanced

also want to know the total amount
spent by way of these concessions
give, to the railway employees, the
number of employees who were given
increments and the num-
ber of persons emploved during the
period of the strike,

SHRI L. N. MISHRA: Sg far as the
dedicated railway workers are con-
cerned, we have made our effort to
fulfil our commitment. As regards
the financial implications, I cannot
say what will be the exact amount.
It will be about Rs. 8-8 crores which
will go to the dedicated workers' fa-
milies.

—
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(&) W & WTHT 60
w3y ey ¥, oy norw & wfr gt
g

() d@fam mama 1 G
% far feiy wiwma swmay mr 2
" gftnem ¥ cwemT w9
¥ g wrw ¥ Ay g fv oag gfe @i
oft & &t wmnn

Stepping up Production of Crude Oil
from Assapg Fields

*27. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of FETROLEUM
AND CHEMICALS be pleased to
state:

(a) whethep the production of crude
oil from the Assam fields of the Oil
and Natural Gas Commission will be
stepped up by half a million tonnes;

{b) if so, the broad features of the
scheme;

(¢) by what time will the proposed
production be achieved; and

(d) to what extent Barauni Refinery
would be helped by the increaseg pro-
duction of crude oil in Assam?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) Yes, Sir.

(b) The scheme involves drilling of
additional wells, construetion of oil
field installations like Group Gather-
ing Stations, tank farm, laying of flow
lines, collector lines and a trunk pipe-
line connecting Rudrasagar and
Lakwa oil fields.

(¢) The ONGC expects to step up
the production to just over a million
tonnes per annum from April, 1875.

(d) The increased production from
Assam woulg mainly be processed at.
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the Barauni Refinery, till the commis-
sioning of the Bongaigaon Refinery.

Oil Exploration on Kerala Coast

*28. SHRI N. SREEKANTAN
NAIR:

Will they Mimster of PETROLEUM
AND CHEMICALS be pleaseg to
state:

(a) whether Government of Kerala
have once again requested the Cen-
tral Government for conducting oill
drilling operations along the Kerala
«coast;

{(b) whether the Central Govern-
ment propose to start investigations
for oil prospecting along the coast
«of Kerala; and

(¢) the places in Kerala where
Government propose to undertake
these operations?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir. On 3lst
March, 1974 the Chief Minister of
Kerala wrote to Minister of P. & C.
requesting Government of India to
take immediate steps for starting ex-
ploration work along the coast of
Kerala.

(b) At present there is no such pro-
posal.

(c) Does not arise.

Inmsrenng in profitability of Foreign
Companies in Indig

*29. SHRI N. K. SANGHI:

Will the Minister of LAW, JUS-
‘TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether during the last two
years, despite any incresse in invest-
ment, the profitability of foreign
companies operating in India have
continued to mse;
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(b) if so, the rate of increase in
profitability of such companies during
this period;

(¢) whether American private in-
vestmentg have earned maximum
profits from India; and

(d) whether this has retarded the
growth of the Indian companies and
if so, Government’s reaction in this
regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R. GOKHALE): (a) and (b). The
last two years for purposes of sup-
plying mformation on branches of
foreign companies operating in India
as asked for in the question would be
1971-72 and 1972-73 The requisite
information for the above twg years
1s not readily available since the time
taken in the preparation of annual
accounts and in filing the same by
these companies with the Government
and the time taken in making overall
compilations of financial data om these
companies by the Reserve Bank of
India who have been making regular
studies of the various aspects of work-
ing of such companies includmg their
profitability, i norma) course would
result in a time lag of two years or
so In view of the above constraints,
the reply is based on the latest avail-
able information upto the end of 1970-
1.

According to the sample studies on
the Finances of Branches of Foreign
companies operating in India made by
the Reserve Bank of India and pub-
lished in the Bank's Bulletms of March,
1973 and October, 1973, total assets of
these companies recorded a fall of 1.5
per cent in 1960-70 over 1968-69 and
an increase of 2.6 per cent in 1970-71
over 1968-70. The profitability ratios
as represented by gross profits as per-
centage of total capital employed for
these foreign companies, according to
the above source are 7.8 per cent and
9.8 per cent for 19889-70 and 1970-71
respectively,
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(c) As compared with profitability
ratios for the UK, companies ang for
companies of other countries, the pro-
fitability ratios for the U.S.A. com-
pAnies were higher in the two years
of 1868-70 and 1970-71 according to
the Reserve Bank of India source.

(d) No Sir, according to the Reserve
Bank of India studies a8 referred to
in answer to parts (a) and (b) of the
Question, the growth rate of total as-
sets of Indian controlled public and
private limited companjes has been
higher in the two years under refer-
ence than that noticed in the case of
brancheg of foreign companies operat-
ing in India,

Contract with American Firmg for
Offshore Oil Exploration

*30. SHRI H. N. MUKERJEE:
SHRI S. R. DAMANI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
siate:

(a) whether any contract has been
signed with two American Com-
panies for offshore vil exploration in
the Bengal and Kutch basins; and

(b) if so, the main features there-

of? s'“‘

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): A statement giving the
requisite information is laid on the
Table of the Sabha,

STATEMENT

During May 1974 two contracts were
signed, one with M/g Carlsberg India
and the other with M/s Road-

ing & Bates Oil & Gas Company
Greap, both of USA., for offshore oil
exploration and production in the
Bengal and Kutch Baeins respectively:

The main termg of both the con-
tracts are:

(i) the contractor will be given the
entire area of the basin (approximate-
ly 28,000 sqg. kms. in each case) for
seismic surveys and the contractor
within 2 years will select an area of
5,000 sq. kms for exploration opera-
tions and surrender the remaining
area with data collected and interpre-
ted upto that point of time. By the
end of the 3rd year the area will be
reduced to 2,500 s¢qg. kms. and at the
end of the seventh year the contractor
will be left with the producing areas;

(ii) the contractors will commit
themselves 10 a work programme and
a minimum expenditure programme
for each of the phases backed by
Bank guarantees;

(iii) the annual budget and the
work programme of operations will
be supervised and approved by a Joint
Committee of Management consisting
of three representatives each of the
contractor and the ONGC;

(iv) the cost of exploration and de-
velopment will be recovered by the
contractor upto a maximum of 40 per
cent of the annual production of woil
which will be termed as coast ‘oil’
subject to the stipulation that amor-
tisation of investment will in any case
be spread over not less than four
years. The balance will be ‘profit oil’
which will be shared in the ratio of
85 per cent to the ONGC and 35 per
cent to the contractor at the lowest
production slab; this will be increased
in ytages to 80 per cent for the ONGC;

{(v) the contractor will make a con-
cessional supply of a portion of his
gshare of the profit oil for meeting
India's domestic requirements of oil;
A special feature of the contracts is
that the ONGC shall acquire at fair
market value all the cost oil and the
contractor’s share of profit oil (ex-
cept for what would be supplied at a
concessional rate) till India is not
self-sufficient in' oil supplies;
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(vi) After the coniractor has re-
covered twice his investment
through the medium of ‘profit oil’,
the contractor’s share out of the
profit will fall sharply to around 25
per cent of what it would be upto
that point;

(vii) on commercial discovery, the
ONGC can participate upto 10 per
cent of the venture and there is
provision for transfer of operator-
ship to the ONGC by mutual agree-
ment after 11 years from the effec-
tive date of the contracts which is
1st August, 1974;

(viih) in the matter of gas, the
first preference will be for Indian
market and

(1x) the contract also provide for
maximisation of Indian personnel
and for their training as well as for
the maximum use ot Indian goods,
services efc, subject to competitive
rrice, quality and delivery schedule;

(x) the contracts which are for
periods of 27 and 24 years would
be effective from August 1, 1974,

Production of Crude Oil from Gajeki
Deposits in Assam

*32. SHRI ISHAQUE SAMBHALI:

SHRI S. A MURUGANAN-
THAM:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any steps have been
taken to Commission the Galeki depo-

sit, in Assam discovered ag far back as
1868;

(b) whether crude production can be
augmented by two million tonneg an-
nually if 100 wells are sunk there;

{¢) whether ‘or this purpose the
Soviet Union has offered the equip-
ment for switching the wells into me-
chanised ones and for their mainien-
ance for steam power plants and for
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compressor pipes with special enamel
coating which eliminates paraffin de-
posits;

(d) if so, the broad gutlines thereof;
and

(e) Government’s reaction thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K.
BOROOAH): (a) Yes, Sir.

(b) It is not possible to make any
definite assessment at present.

(¢) to (e). The Soviet Union have
not offered anv equipment gpecifically
for the Galeki field. O1l field equip-
ment like mobile steam unmits, com-
pressors, washing units, production
tubing. enamel coated tubing etc, and
other handling tools for the Commis-
sion’s various fields have been ordered
from USSR. Enamel coated tubing 1s
to be used in the Assam flelds on an
experimental basis to see 1f paraffin
deposition can thereby be reduced

Impact of Recent Railway Strike on
National Economy

*33 SHRI I NARASIMHA REDDY"
Will the Minster of RAILWAYS
be pleased tu state:

(a) the impact of the recent Railway
strike on national economy; and

(b) the steps taken or proposed to be
taken to restore normalcy and viabi-
lity to Railways functioning?

THE MINISTER OF RAILWAYS
(SHRI1 L. N. MISHRA): (a) Diseruption
of rail transport caused by the recent
strike not only inflicted losses on the
Railways but also affected other sec-
tors of the national economy. It is,
however, not possible to assess the
extent of its impact on the economy
at this stage,

(b) Immediately aftey the with-
drawal of the illegal strike on 26th
May, a vigorous dFfive was launched
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to restore nbrmbley {o the funétiening
of the Railways andl. 40 make them
viable. Besides, a number of conces-
sions have already besqu announced to
improve the lot of ra;lymy employees.

Appointment of Mr. Justice E. S.
Narula a8 Chief Justice of Punfad
and Haryana High Court

*34. SHRI DINESH JOARDER: Will
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are aware
that Mr, Justice P, C. Pandit senior
most judge of the Punjab ang Har-
yana High Court has resigned pro-
festing against the appointment of
Mr. Justice R, S. Narula as Chief
Justice of that High Court; and

(b) the ecriteria followed for the
selecion of Shri R. 8 Narula as
Chief Justice?

THE MINISTEF. OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R GOKHALE): (a) Yes, Sir.

(k) Merit and =sutability.

Electrification of Railway Lines in
Kerala

*35 SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister o RAIL-
WAYS be pleased to state:

(8) whether the Kerala Government
ia pressing the Centre to take up elec-
trificatioy, of some of the Railway lines
in Kerala in the Fifth Five Year Plan;

(b) whether any discussiong have
been held with the State Government
on this; and

(¢) if so, the results thereof?
1063 L.S —2.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b), Yes, Sir.

(c) Feasibility studses in regard to
the electrification of Railway lines in
the Kerala State have been carried
out to ascertain the wviability of the
projects. But due to heavy capatal
investment and low density of traffic
the electrification of these sections has
not been found economically justified
at presenl

Enquiry Comunission to probe into the
Allegations of Corruption against West
Bengal Ministers

*36 SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate.

(a) whether attention of Government
hus been drawn to the fact that the
Government i West Bengal has get up
an Enquiry Commission to probe alle-
gations of corruption against the State
Ministers, gnd

(b) whether Government accepted
ihe request made by the Government
of West Bengal to change some of the
ptovisions of the Commussions of In-
quiry Act and if so, the reasons for
accepting such request by the Central
rovernment?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 1. R GOKHALE) {a) and
(b), The Government of West Bengal
proposed to appoint a Commusswon of
Enguiry under the Commissions of
Inquiry Act, 1952, for the purpose of
makKing enquiry into the allegations
of corruption, if any, made against
Ministers of the State Cabinet in
relation to their official work. In
order that mo one is allowed to make
false and frivolous allegations before
tne Commission and go unpunished,
the State Government proposed that
the Commission be vested with powers
to {ry in a summary way the offence
of prejury and sentence the offender
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to imprisonment for a term which
fay extend to thres months, or to
fine which may extend to five hundred
rupees, or to both. They also propos-
ed that the Comminssion Be vested with
rower to try summarily certain off-
ences by public servants under sec-
tiong 175, 178, 179 and 180 of the

Indian Penal Code.

Since the purpose of the Ordinance
was only to authorise the Commission
to try certain offences summarily, the
facy that the Commission exercises
certain  judicial functions for this
limited purpose makes no difference
to the proposition that the Commis-
aion is a fact finding body.

Accordingly the approva] of the
President under article 213(1) of the
Constitution before its promulgation
by the State Government was con-
veyved to the Government of West

Bengal.

Law Commission's Report on Transfer
of Chief Justice and Judges of High
Courts

*37. SHRI S. N. MISRA:
SHRI BIRENDER SINGH RAO:

Will the Minister of LAW, JUSTICE
_«ND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have since
taken any decision on the recommen-
dation made by the Law Commission
in their 14th Report that the Chief
Justice and the judges of the High
Courts should be transferred from one
High Court to another after a specified
tenure; and

(b) if so, the nature of the decision
taken?

fHE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 H. R. GOKHALE): (ay No
such recommendation was made by
the Law Commission.

(b) Does not arise.
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Indo-German Fertiliser Production
Programme in West Bengal

*30 SHRI R P DAS Will .he
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(u) whether a big programme in the
name of Indo-Germap Complex Ferti-
liser Production Project has been laun-
ched m different districts 1n West
Bengal,

(h) it so, the precise aims of the
project;

(¢) whether the complex uf ANP
fertilisers supplied to this Project free
of cost by the Government of the
Federal Republic of Germany is upto
international standard;

(d) if so, the nutrient-value of the
fertilisers; and

(e) it the answer is in the megative,
whether Government would 1nvolve

SRAVANA 1, 1808 (84KA)

Writtan Amstrers 38

itsalf in popularising such i
among the Sertiliser-starveq

THE MINISTER OF STATE IN
THE MINISTRY OF PETEOLEUM

AND C {SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. An
Indo-Germap, Fertilizer ucational

Project has been launched in 12 dis-
tricts of West Bengal,

(b) The aima of the Project are:—

(1) to popularise complex fertuli-
zers amongst the larmers

{11) to promote the balanced use
of fertilizers

{m) to increase the level of con-
sumption of fertihzers which
18 now very low

Gv) to increase agricultural pro-
duction

(¢) to fe) The nutnent content of
the ANP supplied under the project is
oy per cent nitrogen and 20 per cent
P65 This 15 an accepted composi-
ticis ang also conforms to the stand-
a.ds laid down 1n the fertilizers Con-
urol Order of the Government of
India

1]

Suspension of Train Services between
Siliguri and Jalpaiguri

«40 SHRI LUTFUL HAQUE Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) whether the tramn services bet-
ween Sihguri and Jalpaigun have
been discontinued from 1lst March,
1974 and :f so, the reasons therefor;
and

(b) whether the train services oOR
that route are yet to be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
(). Siliguri-Jalpaiguri route com-
prises of a Metre Gauge/Natrow
Gauge line between Siliguri and New
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Jalpaiguri and a Broad Gauge line
between New Jalpaiguri and Jalpai-
gurl. With effect from 1st March,
1974, all the 3 pairs of trains schedul-
ed to run on the New .Jalpaiguri-
Julpaiguri B.G. section had to be can-
celled due to ghortage of crew fol-
luwing the loco running staff agita-
tio;; for implementation of 10-hours
duty. Though 2 pairs of traing were
resorted from 1Ith April, 1974, they
had to be cancelled again from 8th
May, 1974 due to the rallway strike.
These 2 pairs of trains have since
bcen restored with effect from 31st
May. 1974. Restoration of the third
pair of trains will be considered a3
ana when the present difficult poartion
imp:roves.

Cn the Siliguri-New Jalpaiguri sec-
t.ion, 5 pairs of M.G. and 2 pans of
NG. trains are running at present
Restoration of one remamning pair of
traing scheduled to run between New
Jalnaiguri/Siligur: and Darjeeling will
be ccnsidered after the monsoon 15
over

Cases of violence against railway
employees pending in courts

191. SHRI INDRAJIT GUPTA:
DR, RANEN SEN:
SHRI R. R, SHARMA:

Will the Minister
be pleased to state:

(a) the number of employees
against whom cases involving violence
are pending in different courts, Divi-
sion-wise;

of RAILWAYS

(b) whether there is any proposal
to permit these employees to resume

duties pending disposal of the cases;
and

(¢) whether any of such employees
have been dismissed or removed or
terminated from gervice?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) to

JULY 23, 19%
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(¢). The information is being collect-

ed ang will be laid on the Table of
the Sabha.

during ang prior to receni RallWay
Stirike, Division-Wwise/Shop-wise

192. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of permanent ema-
plovees who were dismissed or we—
moved or discharged from service
during and prior to the recent Rail-
way strike, Division-wise and shop~
wise;

(b) whether any of them have been
taken back on duty; and

(¢) if not, what are the reasons for
the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
number of permanent employees who
were dismissed or removed from ger-
vices 1s 11247; the figures division-
wise and shop-wise are not rvadily
avatlable,

¢t Tne number of employees who
have so far been taken back on dety
15 2484

(¢} Does nut arise

Temporary Employees remeved
under Rule 149 of Rallway Estabiislh-
ment Code, Division-wise

193. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

Will the Minister of RAILWAYS
be pleased 1o state:

(a) the number of temporary @mR-
ployees who were removed or whaae
services terminated under Rule 0
of the Railway Establishrment Coda,
during the last strike, Division-wise
and ghop-wise;
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(b) whether any of them have been
faken back on duty; and

{c) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
pumber of employees who were re-
moved or whose serviceg were termi-
nated is B502. The figures Divisicn-

wise and shop-Wigse are not maintain-
od

(b) the number of employees who
have ru far been taken back on duty
. 2674,

tc) Does not arise.

Decline in Petrol Consumption

194, SHRI C. K CHANDRAPPAN:
SHRI N. K. SANGHI:

Will the Minuster of PETROLEUM
ANID) CHEMICALS be pleased to
state:

(a) whether consumption of pétrol
in the country has gone down between
‘November, 1878 till date, and if so, by
what percentage;

(b) the saving effected in terms of
quantity; and

(c) how much of it has been divert-
ed for production of fertilisers and
whether there has been a correspond-
ing increase in production of fertili-
wery in the country and if not, how
this surplus is being utilised at pre-
sent?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. The
percentage decrease during Novem-
ber 1873 to June 1974 as compared to
the corresponding period of previous
year has been 21.9 per cent.

(b) the total consumption was about
242,000 tonnes leas in these months as
eompared to the corresponding period
of the previous year. .

SRAVANA 1, 1000 (SAKA)
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(¢) Production in refineries is cor-
adjusted to produce ad-
ditional Naphtha required for produc-
ticn of fertilisers. Naphtha demands
of all fertiliser plants were met in full
during this period Surplus Naphtha
has been exported
L]

Statement by Secretary-General of
OPEC on 0Oil Prices

185. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

{a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Secretary-General
of OPEC at Vienna in the last week
of May that the International Qil com-
panies would have to pay more for
oil in future;

(b) if so, what wil] be the impact
thereof on our economy; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAI!-
NAWAZ KHAN): (a) Yes, Sir.

{b)y and (¢) The implications of the
above cannot be assessed at this stage.

Setting up of Filameni Yarp Plant
in Gujarat

196. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleasedq to state:

(a) whether Government have de-
cided to set up a Filament Yarn Plant
in the Gujarat Petro-chemical com-
plex;

(b) it so, whether this plant wiil ba
get up as a joint venture in collabora=
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tion with the cooperative gocicties
ammumm&iry;

(¢) what will be its initial capacity
and to what extent will it be ex-
pandable; and

(d) what will be the total invest-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). A Poly-
ester Filament Yarn project with an
initia] capacity of 3500 tonnes/annum
expandable to 7000 tonnes/annum s
being set up at Baroda. It has been
decided to set up g separate Coopera-
tive Society with direct equity perti-
cipation between the Government of
India and the Cooperative sector on a
6040 basis. The Cooperative Society
is likely to be registered shortly. The
revised cost of the project is estimat-
ed at Rs. 247 crores, It 1s under
consideration in Government.

Enquiry into the working of Messrs.
Jiyajeerao Cotion Mills Ltd. Gwalior
by M.R.T.P. Commission

197. SHRI P. M. MEHTA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Monopolies and
Restrictive Trade Practices Commis-
sion has been asked by the Central
Government to enguire into the work-
ing of Messrg Jiyajeerao Cotton Mills
Ltd., Gwalior of which the Saurashtra
Chemicals formg a Division;

(b) if so, what are the points refer-
red to the Commission by Govern-
ment; and

(¢) when the final report is likely
to be submitted?

THE DEFUTY MINISTER IN THE
MINISTRY OF LAW, JUSTIE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). A copy
of the reference made by the Central
Government to the M.R.T.P. Commis-
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sion on the 22n May 1974, under sub-
section (1) of Section 27 of the MRTP
Act, 1969 is laid on the Table of the
House, (Placed in Library. See No.
LT-8012/74).

(c) The Jiysjeerao Cotton Mills
Limited have filed a Civil Writ in the
High Court of Delhi against the said
reference. The Court has stayed the
proceedings before the Commission
till the 12th August 1974 when tne
case will be taken up by the Court for
hearing

Provision in Indian Railway Estab-
lishment Code regarding Service Co»-
ditions of Casual Lgbour

196. SHR H. N. MUKERJEE:
SHRI Y. ESWARA REDDY:
SHRI D. K. PANDA.

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there are any provisions
in the Indian Ramilway Establishment
Code regarding the service conditions
of casual labour: and

{b) what are the changes proposed
by Miabhoy Tribunal in these rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI):

(a) No, but there are such provi-
sions in the Indian Railway Establish-
ment Manual,

(b) A statement is attached.
STATEMENT

The Railway Labour Tribunal, 1969
which was appointed by the Govern-
ment under the Permanent Negotiat-
ing Machinery inter aliac made the
following recommendations in respect
of the service conditions of casual
labour;

“4,26(4) (i) The period of maxi-
mum service for earning temporary
status shonld be fixed at four months
instead of &ix.”
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“4.26(4) (ii) I casual labourer is
engaged on worka which automati-
cally expire on 31st Mareh, the
continuity of his service shall mnot
be regarded as broken if sanction
for that work is given subsequently
and the same casual labour is em-
ployed to finish the work, provided
further that no casual labour shall
be prevented from working on such
job 80 as to deprive him of earning
the status of a temporary railway
worker,”

*4,26(5) The present provision
made in the Manual for payment of
wages to Scheduled labour should
be scrapped and instead a new
provision should be introduced
which would bring scheduled lab-
our on a par with non-scheduled
labour in the matter of payment of
wages, re. it must be provided that
scheduled labour also will be paid
either at the local rate, or if the
same is not available, at the scale
rate subject to the further provisicn
that if either of these rates happens
to be less than the minimum, then,
scheduled labour will be paid the
minimum wage fixed by the appro-
priate authority.”

"4.26(6) The provision contained
in the Manual in regard to project
casual labour should be amended
as to provide that such casual lab-
our will also be paid the seale rate
if the eame happens to be higher
than the local rate, if the project
casual labour is employed for a
continuous period of six months in
the same type of work. It may be
clarified that, ag a result of this de-
cision, a project casual lsbourer
will not acquire the status of tem-
porary gervant, nor will he have the
benefit of any future increments”

The above recommendstions have
been accapted by the Government and
suitable instructiong lesued to Railway
Administrations.
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Cadre Review fer sbeocbisg K Casual
Labour into Peymanent . Pests

189, SHERI H. N. MUKERJEE:
SHRI K. M, MADHUKAR:
SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the cadre review for
absorbing casual labour into perma-
nent posts has been done; and

(b) it so, how many out of the
3,20,000 casual labour are likely to

get permanent posts?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{(b) Review of cadre iz a continuous
process and absorption of casual lab-
our against regular posts depends on
the number of vacancies arising from
time to time. 70,000 casual labourers
have already been absorbed against
regular posts.

Employees conceded by

Demands of
the

Railway Authorities preceding
Strike

200. SHRI H N. MUKERJEE:
SHRI M. KALYANA-
SUNDARAM:

SHRI S. A MURUGA-

NANTHAM:
SHRI SARJOO PANDEY:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number and nature of the
demands conceded to the Railway
employees in the negotiations preced-
ing the last strike;

(b) in what respect each of these
demands improve the position of
railway employees when compared to
the present position; and

(¢) whether any steps are being
taken to implement the concessions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
concessions given are:—

(i) Implementation of Miabhoy's
Award in toto.

{(ii) Cadre review and up grada-

tion of Clasg III and Class IV
staft,

(iii) Job Evaluation within the
framework of the Pay Com-
mission recommendations

{iv) Appointment of a Committee
to go into anomalies arising
as a result of Pay Commis-
sion’s recommendations.

(v) Certain policies with regard
to employment of casual lab-
our.

(vi) Opening of fair-price shops
in railway colonies housing
more than 300 families.

(b) Additional financial benefit
which will accrue to the staff, will be
of the order of Rs. 80 crores per
annum This will be by way of 1m-

proved promotional opportunities,
more emoluments, better facilities,
ete,

{c) Instructions have been issued
with regard to items (1), (v) and (v1)
of Part (a) of the reply In regard
to item (ii), already steps have been
taken to expeditiously review the
cadre structure of railway employees.
Regarding item (iu), details of machi-
nery to be set up are being studied.
Regarding 1tem (iv)., an Anomalies
Committee is bemng set up.

Terms of Reference for Commitiee for
Job-evaluation for Railwaymen

201. SHRI H. N. MUKERJEE:
SHRI K. M. MADHUKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the
job-evaluation for

been appointed; and

Committee for
railwaymen has

JULY 23, 1974

Written Answers 48

(b) if so, the terma of reference

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFy QURESHI): (a)
Government have decided to have a
Job-Evaluation for Railwaymen done
within the framework of Pay Com-
mission’s recommendations. Details
are being worked out, aftey which a
sititable machinery with the aid of
technical experts will be get up.

(b) The terms
not yet

of reference have
been formulated

Consumption of Kerosene Oil in
Bombay

202. SHRI R P. DAS, Will the Min-
1ster of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Greater Bombay alone
consumes more than half of total con-
sumption of kerosene oil of the coun-
try by way of fuel;

(b) how much kerosene 1s supplied
to the rural poor for lighting thewr
homes; and

(¢) what criteria are followed by
Sovernment in fixing quotag for the
rural and the urban areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) No separate statistics of kero-
sens supplies for lighting and
cooking purposes and to the rural and
urban areas are available,

(c) Monthly guotas are allocated for
kerosene oil to each State. State Gov-
ernments further sub-allocate these to
the Districts. District authorities
have to ensure equitable distribution
of kerosene in urban as well as rural
areas.
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Agreements with certaln
Pirms for Oil Exploration

208. SHRI ANADI CHARAN DAS:
SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKISHAN MODI-
SHRI RAGHUNANDANLAL
BHATIA:

SHRI MOHINDER SINGH
GILL:

SHRI P. GANGADEB:

SHRI D. D. DESAI:

SHRI M. KATHAMUTHU:

SHRI GAJADHAR MAJHIL

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether any agreement has
been signed between his Ministry and
the Reeding and Bates Off-shore
Drilling Company of Oklahomg on
the 24th May, 1974 regarding off-
shore o1l exploration off the Kutch
coast;

{b) if so, whether the terms of
agreement are 1dentical with the
agreement signed earlier in May, 1974
with another American Company—
the Carlsberg Petroleum Corporation
of Los Angles; and

(e) when the two companieg are
likely to take up the exploration
work?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The termg are
same,

broadly the

(c) The coniracts are effective from
1-B-1974.

Raflway Empioyecs suspended, dis-
missed, detained guring the last strike

204. SHRI RAMKANWAR:
SHRI R V. BADE:
SHRI JAGANNATH
MISHRA:
SHRI BIRENDER SINGH RAO:
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SHRI MUKHTIAR SINGH
MALIK:

SHRI ISHAQUE
SAMBHALI:

SHRI SARJOO PANDEY:

DR. RANEN SEN:

SHRI SAMAR GUHA:

SHRI N. E, HORO:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of railway em-
Ployees on all Railways who took
part in the strike beginning from Sth
May this year;

(b) the number of railway emplo-
yees, zone-wise and shop-wise who
were: (i) detained under various en-
actments; (1i) dismisseq from ser-
vice; (iii) suspended; (iy) remov-
ed; (v) evicted from railway quart-
ers and (vi) punished in other form;

(c) the number of railway emplo-
Yees reported for duty so far and who
have wvet to report for duty; and

(d) whether the specific char,
ges
against the employees referred to in
part (a) above have been framed by
Government and if not,

therefor? the re *

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
maximurm absenteeism on any
during the strike was 591, 159).

(b) A statement giving the infor-
mation is attached.

(c) Except those railway servants
who have‘ been dismissed/removed
from service or who are in police cus-

@o-day or are suspended, the attendance
i3 normal.

(d) Break in service ig the normal
consequence of participation in an
illegal strike. Railway employees
who indulged in acts of sabotage,
violence and intimidation have been
proceeded against under the ruleg and
enactments in force.
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Staiernng
Pant (b)
) (i) & (iv) (i) (v) (vi)
Rulways Detmned Dismissed/ Suspended Evicted Punished
under Removed from in other
VATIOUS from Radlway form
enactments service Quarters
Central 1573 1701 oR4 Ml 183
Esstern . . . . . 1196 2585 316 Nil 56
Northern . . . P . 2465 1389 1208 26 68
North Eastern R22 R26 860 7 27
Northeast Fronuer . . . 730 3336 97 1 4
Southern . . . . . 2138 530 212 Nil s
South Centrsl 1466 J07 Nil Nil 3
South Eastern . . . . 1978 2089 1934 Nil 49
Western . 6922 3507 3431 Nil 252
Chattaranjan Loco. Works 49 44 Nul Nil Nil
Diesel Loco Works . . . 411 1§ 02 Nit Nil
Integral Coach Factory 133 24 107 Nil Nil
Levying Service Charges by Petrol country are reported to be charging
Denlers about two to four pamge per litre as
‘service charge’. Instructions have

205. SHRI G. Y. KRISHNAN:
SHR1I MOHINDER
SINGH GILL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Petrol dealers at
various places in the country are
charging three t{o four paise more per
litre of petrol as ‘service charge’ 1n
addition to the commission fixed by
Government; and

(b) if so, the reaction of Govern-
ment thereto and steps taken in this
regard, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF PERTOLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b): The
dealers of petrol in many parts of the

been issued to the Oil Companies to
ensure that no unauthorised levy is
made on the price of petrol,

Increase in prices of Cruge OIl by
Forelgn 0il Companies

207. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

{(a) the crude price increases
granted to foreign o1l companies sinco
January, 1874;

{b) the broad outlines of fresh
demands for a further increase, if
any, made recently;

(c) how do these prices differ from
the prices of imported crude on Gov~
erment account; angd
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. {d) by how much the import bill
will go up if the new demand is ne-
cepled?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b), The
foreign oit companies have been
demanding increases in the price of
crude oil that they import into the
country as a result of escalation of
crude prices in the Gulf Region. A
statement showing these demands
since 1-1-1974 1s attached. Foreign
exchange is being relessed to these
companmes at the rates asked for by
them to maintain specific imports by
them,
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(c) The foreign il companies.
import crude into Indis vi:: the basis
of price arrangements their own.
suppliers, The Indian Oil Corporation
has entered into agreements with the
nationa} oil companies of some of the
oil producing countries for the import
of crude oil, It is not in the
commercial interest of the Corporation
and in public interest to disclose the
prices at which the crude oils are
being imported,

(d) In view of the uncertainty in
the price variations, it is not possible-
to estimate the possible increases in-
the import bill at this stage.

Staremeni
Date Burmah-shell ESS0 Caltex
(Laght Iraman®

3%-12-1973 $ 4-258,bbl  $ 3 s82,bbl (Altaban mux; % 4258 bbl 1 Laght Iranian)
1-1-1974 $ 9-12/bbl &8 29/bbl (Arahlenmix® %9 12bbi 7 Prces

(Laght 1ranian)
K-2-1974 No change No change % 8 75/bbl Provi-

(Arabian Light} | sional

1-3-1974 € g =5, bbl % 9°27:bbl (Arabian mix: $ 9 so,bbl

(Arabian hght)
¥7-5-1974 N change % o 56/bbl

tArabaan mix? No Jhange J

15-7-1974 $ 9 -s,bbl (Provisional}

Production of Fertilizers gt Different
Fertilizer Units

208, SHRI S. R. DAMANT:
SHRI BANAMALI PATNAIK:
Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
state:

ta) the broad outlines of actual
production in the last three years
agdinst rated capacities of the differ-
ent fertilizer units in the public sec-
for and private sector;

(b) the particulars of the new
units licensed or approved for ex-
pansion giving location, capacity and
capital outlay;

(¢) the names of those under cons-
truction and when they are likely to
go into production; and

(d) the programme drawn out to so.
increase the capacity and production.
as to match the country's total de-
mand and to elhminate fertilizer im~
ports?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN), (a) to (¢). Informatiop is
given in statements I, II, and III laid
on the Table of the House [Placed
in Library. See No LT-8013/74].

(d) It is proposed to increase the-
capacity for fertilizer production to
the extent of about 6.5 million tonnes
of nitrogen and 1.74 million tonnes of
P205 30 &8 to increase the production
to the level of mbout 4 million tonnes
of nitrogen and 1.2 millon tonnes of
P205 by 1078-79, The requirements
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of fertilizers by that year are expected
to be 5.2 million tonnes of nitrogen
and 1.8 million tonnes of P205, Since
there will be a gap between indigenous
production and requirements of
fertilizers, further additional capacity
will have to be created. Certain
proposals for creation of such further
additional capacity have been received
and are being appraised,

Meolkm%hm
Areas

209. SHRI VIJAY PAL SINGH:
SHRIMATI ROZA
DESHPANDE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether kerosene oil is rarely
available in rural areas throughout
India for the last few months;

(b) if so, the reasong therefor;

(c) the quota of kerosene for do-
mestic consumption for each State:
and

(d) what is the control price of
kerosene and whether it is being sold
in the black market?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] SHAHNAWAZ
KHAN): (a) Distribution of Kerosene
0il for retail sale in rural and urban
aregs is made by the State Govern-
ments. While gsome complaints of
shortage have been received Irom
some Stateg from time tp time, no
report of a general shortage in rural
areas has been received during the
last few months,

(b) and (¢). A bulk quota is placed
at the disposal of each State every
month. Due however to the shortfall
in availability it has not been possible
to allocate kerosene oi] to the full
extent of their requirements, In July
1074 a cut of 30 per cent had to be

JULY 23, 1074
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imposed. The State-wise actual quotas
allotted for July 1974 are given
below: —

Mo

State Total
Assam . . . . 6031
Arunchal Pradesh . . . 6
Mizoram . . . 75
Nagaland 142
Maghalaya 494
Manipur. . . . . 365
Tripura . N . . . 658
Andaman . . . . zi
West Bengal 14993
Bihar 10018
Orissa 4038
Gujarat . 16360
Rajasthan sarr
Haryana 3r1z
Chandigarh . 382
Himachal Pradesh 441
Punjab . 9081
Andhra Pradesh 13881
Uttar Pradesh . . . 18061
Madhya Pradesh 8491
Maharashtra 37370+

1,000
Goa . . . . s 6700
Kerala . . . . . 75t
Pondicherry 387
Karnataka . . . . 9615
Tamil Nadu . e s 19083
Jammu and Kashmir . . 1030
Delhi . . . . .

5373
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(d) Kerosene price is regulated
under the Xerosene (Fixation of
Ceiling Price) Order, 1870. The actual
selling price is determined by the
State Governments and thus varies
from place to place, State Govern-
ments are empowered to check any
black marketing in kerosene.

Incress, in Price of Naphtha used for
Fertiliser Production

210. SHRI K, MALLANNA:
SHRI B S BHAURA-
SHRI SUKHDEO FPRASAD

VERMA:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state,

(a) whether the price of all Naph-
iha used for fertiliser production has
been raised to Rs. 48831 a tonne;

th) ¥ so, the reasons thereof;

{¢c) whether the price of Naphtha
usedd for other purposes will remain
unchanged at Rs, 1,000 per tonne; and

(d) if so, whether any revision in
fertihser priceg is contemplated by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHREI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(by The price of Naphtha for
fertihizers was increased from 1-6-1974
to reflect the increase in crude oil
price upto $ 4 48/bbl.

{¢) Yes, Sir.
(d) The prices of the three nitro-
genous fertilizers, mz., Urea, Ammo-

nium Sulphate and Calcium Nitrate
were recently increased from 1-6-1974,
which took into account the increase
in price of naphtha from that date.
There is no proposal at present for
turther increase in prices,
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Murder of Manager of Dining Car of
Delhi-Bombay Janata ExPresy

211. SHRI K. MALLANNA
SHRI D. B. CHANDRA
GOWDA.:

Will the Minister of
be pleaseqd to state:

RAILWAYS

(a) whether the Manager of the di-
ning car of the Delhi-Bombay Janata
Express was shot dead at point blank
range in the car by an armed guard
on the 22nd May, 1974; and

{b) whether any investigation has
been made 1 this regarq and if so,
the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Yes,

{b) The Government Railway
Police, Godhra have registered a case
under section 302 IPC and arrested
the accused Police Constable, The
investipation 15 I1n progress.

Agreementls for Import of Crude Qil

212. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB.,
SHRI RAJA KULKARNI
SHRI GAJADHAR MAJHI

Will the Mmister of PETROLEUM
AND CHEMICALS be pleased to
state,

(a) whether firm agreements for
erude 1mports have been entered into
by his Ministry:

(b) whether these cover the coun-
try's needs for imports of crude oil’
this year: and

() 1if so, how far these agreements
will ease the supply position?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM ANDw
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KEAN): (a) to {c). Tha Indiss O
Corperatioy, has commercial agree-
ments with nstional oil companies of
Iran, Iraq and Saudi Arabia for the
‘import of crude oil. These imports
alongwith the imports that are expect-
-gd to be made by the private oil com-
panies and by the Madras Refinery
under its contractual arrangements
will meet the essential requiremenis.
It may be mentioned that the problem
‘is not of availability of crude oil but
.of meeting the high foreign exchange
cost of crude oll imports after the
steep increases in its price.

‘Loms incurred in recent Rallway Strike

213. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI BANAMALI BABU:
SHR R. V. BADE:
SHRI VIRBHADRA SINGH:
SHR] P. GANGADEB:
SHRI M. S. SANJEEVI RAO:
SHRI D. D. DESAL:
SHRI P. B. MEHTA:

NIHAR LASKAR:

Y. ESWARA REDDY:
SHRI K. M. MADHUKAR:
SHRI VASANT SATHE:
SHRI HARI KISHORE SINGH:
SHRI R. R. SHARMA:

SHR;{
SHRI

Will the Minister of RAILWAYS
‘be pleased to state:

(a) the salient features of the total
1loss suffered by Government due 10
recent Railway strike; and

(b) how this loss will be 'made up?

THE DEPUTY MINISTER IN THE
‘'MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
loss suffered by the Government is of
the order of about Rs. 60 crores and
is mainly on the following counts:

(i) Loss in production;
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(ii) Loss of Railway Revenue;
(iii) Cost of emmpyency arrange-
ments; and

(iv) Demage to Raltway property.

¢b) Railways will make all out
efforts t0 make up the shortfall in
earnings during the rest of the year
by improved operation and.picking up
additional traffic to the extent possible.

“Collabaratiop with Foreign Oil Com-
panies for offshore O] Exploration™

214. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:
SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether Government are con-
sidering collaboration with foreign
0il companies for exploring some off-
shore areas;

(b) if so. the names of each com-
panies: and

{¢} whether any agreement has since
been signed with those companies and
if so. the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] SHAHNAWAZ
KHAN)): (a) and (b). Yes, Sir It
would not be in the public interest to
disclose the names of the parties with
whom neguitations are being con-
ducted.

(c) Contracts have been signed with
Carlsberg India Group for the Bengal
basin and with the Reading and Rates
Group for the Kutch basin,

The main terms of the contract ace
given in the BStatement laid on the
Table of the House in reply to Starred
Question No, 30, being answered
today (23-7-1974),
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Propeml fey expumsion of FACT.

215, SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM
AN£ CHEMICALS be pieased to
state;

(a) whether Government are con-
sidering a proposal for the expansion
of Fertilizers and Chemicals Travan-
core Limited. and

(b) if so, the broad outlines there-
of?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] SHAHNAWAZ
KHAN) (a) and (b) FACT have
submitted certain proposals for Jdiver-
sification of the production 1n therr
Udyogamandal Unit as also for Phase
111 expansion of the Cochin Pioject
The diversificatio; programme envi-
sages production of Methanol, Soda-
Ash and Ammonium Chloride while
the expansion of Cochin Project envi-
sages production of ammoma and
urea The proposals have not yet heen
finalised

Openiny of Kerosene Oil Retail out-
iets by 10C in Southern Region

218 SHRI C JANARDHANAN
Will the Minster of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether Indian O1} Corporation
hug decided to open 1ts own kerogene
retail outlets in Southern region of
the country, and

(by if so, the facts thereof and the
steps Leing taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] SHAHNAWAZ
KHAN): (a) and (b). In line with the
Government's advice, Indian Oil
selling kerosene through retail >utlets
on industry basis ail over the country
The plan covers among others, selected
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locstions in the Southern region as
well. Oil Compsanies have hawever
brought te notice cartain gifficulties in
this system and have also suggested
a change in the policy, These are
being examined,

Cenvicts iy Jalls awaiting hearing of
mm»rmm

L
217 SHRI D. B. CHANDRA
GOWDA.:
SHRI N. E. HORO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state

(a) the number of convictg 1n Jails
awaiting the hearings of their appeals
by the Supreme Court since 1970, and

(b) whether Government have issu-
ed any direction to the Supreme
Court 1n regard to disposal of those
appeals?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H R GOKHALE) (a) As on
1st July, 1974, the total number of
convicts confined in Jail and awaiting
hearing on their appeals 13 748 Be-
sides 14 persons (respondents in
State appeals against acquiital) who
have been arrested pursuant to non-
bailable warrants 1ssued by the Sup-
reme Court are also in Ja1l awaiting
decision

(b1 No, Sir, the following steps are,
however, adopled to expedite the
hearing of criminal appeals in the
Supreme Court —

(1) A Bench 18 always piovided
for the hesring of criminal
appeals either exclusively or
for the hearing of such ap-
peals, interspersed with civil
appeals, which are gspecially
directed to be heard expedi-
tiously,

(2) Appealg involving sentence of
death are brought on Daily
Board for hearing with a
week's notice to the parties.
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(3) Specially directed eriminal
appeals get priority. Over
specially directed civil ap-
peals.

Study by Soviet Delegation of Under-
ground Railway Projects in Calcuita

218. SHR1 BANAMAL] BABU: *
SHRI VIRBHADRA SINGH:
SHRI M, S. SANJEEVI RAO:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether recently Soviet Delega-
tion visited India to gtudy Under-
ground Railway Project in Calcutta;

(b) 1f so, the salient features of
the discussion held with the visiting
Delegation: and

{c) by what time the Delegation
will be able to submit 1its report to
Government and when the work on
project will be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes;
an eight-member Sowviet Technical
Delegation headed by the Chief of the
Tunnel and Subway Department of
the Ministry of Transport Construc-
tion, USSR, had come to India in June
1974 to resolve the difficulties of the
Soviet side in meeting the import re-
quirements of the Dum Dum--Tolly-
gan) Rapid Transit Project

(b) The visiting Delegation mainly
discussed the supply position of mate-
rial and equipments required for the
construction of the Calcutta under-
ground Project.

(c) No report 1s required to be sub-
mitted by the Soviet Delegation. A

Protocol has, however, been signed
between the Government of India
(Ministry of Railways—Railway

Board) and the visiting Delegation on
24th June, 1874 Thig Protocol deals
mainly with the supply possibilities
for Store~ and equipments,

JULY 23, 1074

Written Answers 64

The work on the Project has alréady
been gommenced and is in progress.

Break down of the Compressor of
Paraxylene Plant of Koyali Complex

219. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the compressor of the
Paraxylene plant at the Koyali com-
plex was having frequent break
downs; and

(b) if so, the reasong and facts

thereof?

THE MINISTER Oy STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir

(b) The Paraxylene unit was com-
massioned 1n the first week of Septem-
ber, 1973 However, one of the maimn
compressors 1n the refrigeration plant
of this unit failed mmmediately ofter
commussioming and the rotor assembly
had to be arrlifted to West Germany
around the middle of September
1473. The unit was re-commissioned
during the first week of Novembher,
1973 ang after 130 hourg of operation,
the compressor failed again resulting
mn the shut down of the paraxviene
plant The unit was re-started after
repairs to the compressor, but within
a fow minutes the compressor failed
for the third time towards the end of
November 1973 The rotor and the
bearingg Were airlifted once again to
West Germany for repairs. A tho-
rough study of the reasong for the
repeated failures had been made by
the Indian Petrochemical Corporation
Limited’s forelgn consultants, the
compressor manufacturers and &
Professor of University of Aachen.
The Indian Petrochemicals Corpora-
tion Limited{Engineers India Limited
engineers were also closely associated.
After making certain modifications to
the rotor and the bearings, the com-
pressor was re-commissioned in March
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1974 and the paraxylene unit has been
running satisfactorily since then ex-
cept for minor shutdowns due to
power failures etc,

The Indian Petrochemicalg Corpo-
ration Limited have taken necessary
action to procure two spare rotors and
another compressor as an insurance
spare.

Amount spent to meet the Strike
situation

230. SHRI Y. ESWARA REDDY:
Will the Ministr of RAILWAYS
be pleased to state-

(a) the tolal amount spent apart
from the losses in revenue to meet
the situation created by the last Rail-
way stitke; and

ib) how was this amount spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) an
amount of Rs 188.09 lakhs hag heen
apent to meet the situation, The
above figure 1v exclusive of the cost
ot 1rack Patroling arranged by the
State Governments the actual debats
ot which have not yet been received

th) The amount was spent o1
emet gency arrangements such ag Pat-
rolling of track, additional security
arrangements elc. ete.

Crude Oil ang Credit Facilities offer-
ed by U.AE. to India

221. SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
1.LEUM AND CHEMICALS be pleased
to state:

(a) whether the United Arab Emi-
Tates has offered to sell crude oil to
India alongwith poasibilities of giving
credit facilities; and

(b) if so, whether any decition has
been taken on this offer?
1088 R.S.—3.
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
question of the supply of crude oil
from the United Arab Emirates and
the terms of supply are at a prelinn-
nary stage of discussion. This is be-
g pursued,
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Report on Arrest of I0W(I) Dhanbad

225 SHRI RAMAVATAR SHAS-
TRI- Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 5155 on
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18th December, 1973 regarding alleged
arrest of LOW.(I) Dhanbad and state:

(a) whether the Enquiry Commit-
iee appointed by the General Mana-
ser, Eastern Railway, Calcutta has
submitted s report;

{b) if so, the salient features of
the findings of this enquiry. and

(c) the action taken by Govern-
ment to implement each items of the
writien agreement between the re-
presentatives of Rallway employees
and the Divisional Superintendent,
Eastern Railway. Dhanbad»

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOIMD, SHAFI QURESHI)' (a) The
repoit of Enquiry Committoe has
been submitted recently

(b} The report 1s still under exami=
nation

{c) Action wil] be taken afier the
Tepnit 1g examineg fully
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Manhandiing of Loyal Workers in
Kharagpur Railway Workshop
by Striking Employees

230. SHRI N. K. SANGHI;
Will the Minister of RAILWAYS
be pleased to state:

(a) whether immediately on with-
drawal of the railway strike, a large
number of striking railway workers
manhandled the loyal workers and
wiripped two male and two female
workerg and paraded them in the
Kharagpur railway workshop and

(b) 1f s0, what action has been tak-
en against these workers and the na-
ture of punishment given to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF? QURESHI): (a) Yes,
122 workers who had stuck to thewr
work mncluding 2 f{emale workers
were humiliated on 28th May, 1974.

tb) Out of 60 workers involved in
the<e mcidents who were arrested 54
have been dismissed from service; §
workers were rcleased by Police and
they have beep taken back to duty
on police clearance.

Loss Suffereq by Railways on Passeng-
ers and Goods Traffic during Stirike
Period

231. SHRI N K. SANGHI:
SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:
SHRI SHRIKRISHNA
AGRAWAL:

SHRI SUKHDEO PRASAD
VERMA:

SHRI NARENDRA SINGH:

Will the Minister of RAILWAYS:
be pleased to state:
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(a) whether Government have esti-
mated the loss suffered by the Rail-
ways during the strike period, both
on passenger end goods traffic, Zone-
wise separately;

(b) what is the extent of loss suffer-
ed due to sabotage; and

(c) the number of persong appre-
hended in connection with the sabo-
tages and the nature of punishment
given to them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
statement is attached.

(b) Rs. 270 lakhs.

(c¢) 162 persons. Cases against 160
are in various gtages of investigation/
prosecution and trial. 2 (two) out-
siders arrested have already been con-
victed and sentenced to & months
Rigorous Imprisonment.

Loss dug 1o the Stnke of May, 1974

I.LOSS OFP REVENUE

{Rs. in thousands)

Railway

Frieght Fare Total
Cenfral 30556 33786 4324
Lastern . 316176 40153 -~ 529
Northern 33100 48400 81500
North eastern fo00 7000 15000
No'theast F.ontier 11531 7100 1863t
I Southemn 19600 12700 32300
South Central 4901 9972 14875
South Easte™n . —_ - 100800
Western 23078 38400 61478
Grand Total 165455

Apart from these earning losses
there have been losseg on production,
and on various other accounts like
law and order, cost of territorial army

units, special efforts made to maintain
traffic etc, The total loss during the
strike is estimated to be Ra. 80 (sixty)
crores approximately. R

"

Inspection of Account Books of Four
Nationalised Banksy

233, SHRI D. D. DESAIL:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the department of
Company Affairs has undertaken in-
spection of the mccount books of fowr
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Nationalised Banks to investigate
complaints: that the compensation
money given to them had not been
distributed to the shareholders; and

(b) if so, the outcome of the ins-
pection and the action taken there-
on,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BREDA-
BRATA BARUA): (3) An inspection
of the books of accounts of Indian
Overseag Bank Limited. Madras,
Bank of Baroda Limited, Baroda,
Dena Bank Limited. Bombay and Uni-
ted Commercial Bank Limited, Cal-
cutta under section 209(4) of the
Companies Act, 1956 has bheen order-
ed. These are the erstwhile Banking
Companies whose banking businesy
has been nationalised.

(b) The
awaited.

Inspection Reportg are

Optimum Production from Oil Wells
in Assam by 0il India

233. SHRI D, D DESALI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Oi] India 1s exploring
the possibilities of optimising the
yield of the oil wells mn Assam and
other parts of the country through
the use of the computer at IIT in

Madras;

{b) whether any programme has
been developed involving parameters,
soil conditions and other factors;

(c) if so, the salient features thers-
of;
(d) whether Oil Indig has
lakhs in foreign exchange by

computer; and

saved
the

(e) if go, broad features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
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AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, in so far
as oil India’s Petroleum Exploration
Licence (PEL) gand Mining Lease
(ML) arcas in Assam and Aranachal
Pradesh are concerned. OIL does not
have any other FEL. or ML. in
other parts of the country.

(h) A reservoir simulation system
(inclusive of computer programmes)
was purchased by OIL from an outside
party. This has now been mstalled/
tested satisfactorily in the computer
at IIT, Madras The progiramme n-
volveg a number of parameters ‘actors
which mmcidentally do not anclude
so1l conditions.

(c) With the help of this 3-dimen-
sional 3-phase model, it 1s possible to
simulate the past performance of the
sub-surface hydrocurbon reservoirs
and tg predict the {uture performance
of the same with some degree of con-
fidence. This, in turn, will help n
proper reservolr management, acdop-
tion of remedial measures, fluid injec-
tion programmes, etc. aimed at maxi-
mising the ultimate recovery of cil

(d) Yee.

(e) The simulation model purchused
by Oil India Limiteg involves onc of
the most sophisticated computer pro-
grammesg presently gvailable in India,
and Oil India Ltd, was facing difficulty
in carrying oui the work with the hig-
gest compuaters available in India.
The successful installation of the
simulation mode] on the IIT (Madras)
computer towards the end of last year
obviated the necessity of getting the
work done oevrseas.

Man-Hours Lost as a Resuit of Re-
cent Strike by Raflway
Empioyees

234. SHRI P. VENKATASUB-
BAIAH:
SHRI DHAMANEKAR;
SHRI VASANT SATHE:

Will the Minister of RAILWAYS:
be pleased to mate:
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(a) the number of man-hours lost
8g a result of the strike by railway
employees in May, 1974 and the total
loss of revenue to Government; and

(b) the steps Government envisage
to check the recurrence of strikes on
the Railways and to ameliorate the
grievances of the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)- (a) (i)
The information as regarding men-
hours lost 15 being collecteq and will
be laig on the Table of the Sabha,

(u) The loss of ruvenue suffered by
Railways 1= of the order of Rs. 60
crores, N

(b} The Permunent Negotiating
Machinery and Joint Consultative
Machinervy on Raillways provide an
adequate forum for setthng all dis-
putes across the Table and all efforts
are heing made 1o se, that stafl grie-
vanceg are settled expeditiously.

Rise in Railway Bill dug to New Coal
Prices

235, SHRI P. VENKATASUB-
BAIAH:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the new coal prices
would raise the Railway bill by 15
per cent;

{b) if so, the fotal increase in cost
involved; and

(¢) how it is proposed to be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
The increase in 197478 woulgd be
about 8 per cent in the total Puel Lill
(Net),

(b) Rs. 15.0 croreg approximately.

{c) Every effort will be made to
meet the increased expenditure, to
the maximum extent possible, from
within the grant sanctioned by Par-

liament for expenditure on fuel. To
the extent additional funds are consi-
dered necessary, Parliament wil] be
approached for sanctioning Supple-
mentary demands.

Death of Railway Employees’ Leader,
Shri Pal Divedi in Police
Custody at Kanpur

236. SHRI N. E. HORO:
Will the Minister of RAILWAYS
be pleased to stute:

(a) whether a Railway employees'
leader, Sri Pal Divedi who was
arrested under D LR. died in police
custody on 2nd May, 1974 in Kanpur;
and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b) Shri Dived: was dismissed from
service from 15th May, 1974. He was
admitted n the Railway Hospital,
Kuanpur opn 20th May but later trans-
ferred to Medical College Hospital zt
Lucknow for treatment where he ex-
pired at 13.30 hours on 22nd May,
1074. On a magisterial enquiry the
cause nf death was found 1o be a
natural one.

Although he was under warrant of
arrest. he had not been actually in
police custody before he cxpired 1n
the hospital.

Amounis Eamed by Sale of Tickets
at Howrah and Sealdah Railway Sta-
tions (Eastern RailWay)

237. SHRI KRISHNA CHANDRA
HALDER;
Will the Minister of RAILWAYS
be pleased to state:

(a) the total amount realised ct:r:sus]:
sale proceeds of passenger tickets a
Howrah and Sealdah Railway stations
in Eastern Railway on 7th May, 1974;

and
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(b) total amounts earned by sale
of passenger tickets at Howrah and
Sealdah in Eastern Railway from the
8th May, 1974 to 27th May, 1974, date-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Total
amount reahsed through sale of pas-
senger tickets at Howrah and Sealdah
stations (Eastern Railway) on 7Tth
May, 1974 was as under —

Rs 66,570 00
Sealdah " 12,6122 00

{b) Total amount earned through
sale of passenger tickets at Howrah
and Sealdah stations of Eastern Rail-
way from 8th May, 1974 to 27th May,
1974, date-wise was as under —

Howarh

Dare Howrah Secaldah §
Rs Rs

8-5-1974 . 10,062 o0 313 00
9~5-1974 . 22,662.00 111.00
10-5-1974 25,378 63 612,00
11-5-1974 18,049 00 1,251,00
12-5-1974 73,487 00 2,334 00

13-§~1974 1,01.466 00O  5.455 00
74-5-197} 1.00,872 00 2,%95.00

15-5-1974 s+ 853 on 1,532 0o
16-5-1974 1.44.242 00 19,01% o~
17-5-1974 1,48,115 00} 14.5% 00
18-5-9174 . 2,38,998 00 12,351 0O
19-5-1974 207,960 00 16,102 03
20-5-1974 2,30.966 00 34,281 oo
21-5-1974 1.85,301-00 39.547 00
22-5-1974 2,82,278,00 45,165 000
23-5-1974 2,80.978 oo 45,866 oo
24-5-1974 2,20,913 00 41,096 00

25-5-1974 3,26,910 00 49,660 02
26-5-1974 340,641 00 $B,24 DO

7-5-1974 + 3,12,086'c0 50,215-00
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Fall In Freight Trafho

239 SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS:
be pleased to state:

(a) whether the freight trafic on
Railways during the last three months
has gone down considerably;

(b) if go, the extent of shortfall and
the reasons therefor: and

(c) steps taken by Government to
make up the losses”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

{b) The fall in revenue earning
freight traffic in the first three months
of 1874-75 as compared to correspond-
ing period of last year and also the
budget anticipation was abou; 46
and 118 mllion tonnes respectively
This was due to reasons mostly be-
yond the control of the Railways e g
a series of strikes, go-slow and work-
to-rule, public agitations, bundhs less
offering of foodgrains and pulses in-
dustnal stagnation as 3 result of
powercuts and lastly the All India
Railway Strike during May, 1974
severely impeding train movements
and immobilising a large number of
wagons on the Railways

(¢) With the progressive restoration
of normal working conditions, every
endeavour 1y being made to make up
the losses

Supply of Kerosene Oil to Bihar

240 SHRI JAGANNATH MISHRA
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

{a) the allocations of Kerosene Oil
made to the State of Bihar during the
last six months, month-wise,

(b) whether the supply of Kerosene
Ol hag been made to the State 1n
accordance with the allotted quota;
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(¢) if not, the reasons therefor;

(d) whether any ruvquest has been
received from the State Goverrsment
for increase in the allocations of Kero-
sene Oil; and

(e) if so, reactiop, of the Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
Kerosene allocations and supplies to
Bihar State during the last six monthsy
have been ax under:.-—-

1 Figures in Mis,
Month Allocanens Supplies
January ¢74 11,000 12,346
Pebruatv “74 10,194 13,039
Match*7y4 10,925 11,006
Apiil “74 9y47h 13.772
‘\l“':'" ‘74 9,4“) 30:656
June 74 9555 N. A.

It will be seen that the supplies are
in excess of the allocation

(c) Does pot arise,

(d) and (e} Yes., Sir, An addi-
tional quantity of 895 tonnes was
allotted in June 1974

Casual and Substitute Labour not
Permitted to Join Duty, Divivion-wise
and Shop-wise

241, SHR]1 JHARKHANDE RAI:
SHRI ISHAQUE
SAMBHALIL

SHRI SARJOO PANDEY:

Wil] the Minister of RAILWAYS
be pleased to state:

{a) the number of casual labour and
substitutes who were not permitted to
join duty or who were discharged
from service during and after the re-
cent Railway strike; Division-wise
and Shop-wise;

(b) whether any of them have
since been taken back on duty; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The information is being coliect-
ed and will be laid on the Table of
the Sabha.

242. SHRI JHARKHANDE RAJ-
SHRI ISHAQUE -
SAMBHALI-
SHRI SARJOO PANDEY:
SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of employees who
worked during the recent strike on
the Raiuways, which broke out on
2nd May, 1974, Division-wise and
Shop-wise;

(b) the number of such employees
who have been given strike incre-
ments, promotions and other rewards,
Division-wise and Shop-wise: and

(e) the rule under which such re-
wards have been granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) a-~d
(b). Informatiop, is being collected
and will be laid on the Table of the
Sabha,

(c) Government have decided to
give recognition to the dedicated ser-
vice of railway servantg who stuck to
their posts of duty in the face of vio-
lence and intimidation,

Proposal to Reorganise Railway
Unions inte Single Union

243, SHRI JHARKHANDE RAI :

Wil] the Minister of RAILWAYS
be plensed to state:
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(a) whether there is any proposal

to reorganise all the Railway unions -

into a single union;

(b) if so, whether the Railway Min-
istry has prepared uny scheme for
bringing thig ahout;

{c) what are the main features of
the scheme, 1f piepared; and

{d) whether trade unions have ac-
cepted the scheme?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD SHAF1 QURESHI). (a) and
(b). In the Conference on Labour

relations on Indian Railways held on
4th February. 1874, the whole matter
of labour relations was informally
discussed with the two Tecogmscd
Federations and tour Central Trade
Unioh Orgamisations and a gencral
consensus emerged that there ghouid
be only one union to represent all
rallway workers To achieve thas
objective 1f the principle of ‘secret
ballot' has to be adopted it would be
favoured Governmen{ Was al1Xious
to give practical shape to this coavepi
but progress in thig regard was retai-
ded by subsequent developments «nd
the strike. Government will contihue
to endeavour to give concrete shape
to this concept with the co-operation
of labour.

(c) and (d) Do not yet arise.

Goods Wagons Stationeg at Rupsa
Railway Station

244, SHRI ARJUN SETHI: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether more than 114 wagons
loaded with goods have been station-
ed at Rupsa Railway station for more
than a month and are not moving out
of the platform;

(bh) if so, the facts thereof and rea-
sons for such long detention;

(c) whether any responsibility has
been fixed for such lapses; and
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(d) when the wagons will move
out?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURFESHI): (a) No,

(b) to (d) Does not arise.

Conversien of Mayurbhanj-Talband
Narrow Gauge Line into Broad Gauge
(South Eastern Railway)

ARJUN SETHL will
RAILWAYS be

245 SHRI
the Minister of
pleased to state:

tay whether any steps huve been
tahen to convert into broad-gaupge the
Mayurbhanj-Talaband narrow gauge
Rallway line in the Seuth  Eastern
Railway,

(h) 1if so, the broad nutlines there-
of, and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD SHAFI QURESHI): (a) Yes.

(F) and (¢) Traffic Sutvey for con-
version of Rupsa-Talband N. G. sec-
tion mto BG 11n Mayurbhan) Dusit.
has already been completed and *the
report 1z under examination A deci-
sion regarding ils conversion will be
token after the report is examined
and the results thereof become

known. ol

Allotment of Wagons to Orissa during
1973-74

246. SHRT ARJUN SETHI: Will
the Minister of RAILWAYS

be pleased to state:

{a) the total allotment of wagong in
the year 1978-74 in favour of Oriussa

vis-a-viz their demand;

(b) whether wagon supply in the
Paradip-Cuttack line of the
Eastern Railway is much below the
requirement for transportation of iron
ore to the port; and
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(c) it so, the reasons therecfor and
specific gteps taken by Government to
meet the demand for wagons by the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a) 60,845
wagons I tesing of 4-wheeler, were
loaded during the yea; 1973-74 of
ron ore for export to Paradip Porlt
agamst a target of 1,18.182 wapons

(b) Wagon supply has bheen less
than the indents

(¢} This was duc to reasnns verv
vften beyond the rontrol of the Ral-

wav o) sere. of strikes, ‘Go-sluw
vampalgns, Work-to-rule’ public and
labour agitation:, bundhs, mndustiial

stagnauon as a result of power-cuts,
power tripping, exiensive power shed-
ding, breaches due to heavy 14105
guring monsoons ctc  With the pro-
gressive restoration of normal work-
ing conditions, every endeavour 1s be-
mg made o meet the demand for
wagons lor export to Paradip

Commission Paid to the Commission
Agents of Passenger Halt on South

Easterg R.al.lway
247. SHRI ARJUN SETHI-
Will the Mimster of RAILWAYS

be pleased to state:

(a) whether the Commission Agent
of Mayurbhanj-Nuagaon Halt Station
mn SE Railway and Commission
Agents of other passenger halts on
the said Railway have been paid at
the rate of 15 per cent of total sale
proceeds so thot the rate may yield a
commission of about Rs 150]-: and

(b) if so, from which month they
have been paid and if not when they
will be paid at the rate of 15 per cent
of the total sple proceeds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (8HRI
MOHD. SHAFI QURESHI): (a) No.

. ) & eeview of the rate of com-
misison to halt agents is under con-
sideration.

Talks with NCCRS

248, SHRI § A. MURUGANAN-
THAM:
SHRI JHARKHANDE RAI:
SHRI ISHAQUE SAMBHALL:
Will the Minister of RAILWAYS
be pleased to state

{a) whether Government have ruled
out talks with raiimen;

(b) 1f so the reasons therefor;

(¢) whether the National Con-ordi-
ration Committee for Raillwaymens’
sttuggle had asked Government to
sit for settling the 1ssueq of the strik-
ing railway employees, and

(d)y if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) No.

{b) Doe« not aise
(¢) Yes.

(d) A forum 13 already avalable
with recognised railway labour orga-
nisations 1n the permanent Negotiat-
ing Machmery and the Jomnt Consul-
tative Machinerv and the guestion of
having negotiations outside this fiame
work doe¢s not arise

Increase in Prices and Shortiage of
Soap

249. SHRI 5. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state: '
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(a) whether Government are aware
that prices of soap were increased by
the dealers in the months of May ana
June, 1974;

(b) whether some qualities of soaps
were not available in the market; and

(c) if so, the steps taken to chcck
#he prices and prevent hoarding?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Reports
©f retailers charging increased prices
for soaps and shortage in the avail-
ability of some qualitieg of soaps in
the market have come to the notice of
«Government

(¢) There is no statutory control nn
.8oap prices. But under an informal
arrangement, the Indiap Soaps and
Toiletrieg Makers’ Association
(ISTMA) consult Government before
«flecting any revision in the prices
of laundry, carbolic and standard
grade toilet soaps manufactured n
the organised sector. ISTMA have
stated that due to increase in prices
«of oils and fats, the manufacturers 1n
the organised sector have found 1t
anremunerative to maintain produc-
tiop at optimum level. ISTMA's re-
presentation for increases in the
prices of soaps manufactured in the
organised sector is under considera-
tion.

More than half of soap,production
in the cuuntry is by the small scale
sector, on which there is no price
wontrol.

Death of 5 Porter doing Coupling
werk at Trichi Junction

250. SHRT S. A. MURUGANAN.
"THAM: Will the Minister of RAIL-
WAYS be plcased to state:

{a) whether Shri Muruthai, a por-
ter who was asked to do coupling
work, died on duty on 24th May, 1974
at Trichi junction;
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(b) it 80, who is responsible for his
death; -

(c) whether during Railway strike
period such raw hands were recruited
to run the trains; and

(d) whether Government have given
any compensation to the family of the
deceased?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
The name of the deceased is Naru-
dairaj

(b) Death was accidental,

(¢) No Shri Narudairaj wag work-
ing as a substitute porter since 24th
December, 1971, and had also previous
experience of working as couplhing
porter.

(d) The family of the deceased was
paid Rs. 200 ex-gratia. In addition
compensation payable under Work-
men's Compensation Act is being ar-
ranged.

Railways Employees Retrenched, victi-
mised and Charge-shested in Eastern
and Northern Railways

251 SHRI K. M. MADHUKAR:
SHRI N. E. HORO:

Will the Minister of RAILWAYS
be pleased to state:

(a) how many railway employees
were retrenched, victimised and
charge-sheeteq in Eastern ang Nor-
thern Railways separately during the
last Railway strike; and

(b) whether Government are Te-
considering these cases of the rallway

employees favourably?

IN THE
(SHRL
( M

THE DEPUTY
MINISTRY OF RAILWAYS
MOHD. SHAFI QURESHI):



8 Wreitten:: Answera SRAVANA 1, 1808 (SAKA) Written: Answers 90

No. of Railway employees dismissed
or removed from service:—

1. Eastern 2585
2. Northern 1389

(ii) Railways do not victimise em-
ployees.

(iii) No. of railway employees

against whom departmental action
hag been taken:—
Easterp Rly. . . 56
Northern Rly. . . 68

(b) Employees have got a right of
appeal against action taken and wher-
ever appealg are received they are
being considered on the merits  of
each case,

Train Accideni near Trichar

252 SHRI M K KRISHNAN: Wil
the Minister of RAILWAYS be pleased
16 state:

(a) whether the attention of Gov-
ernment has heen diawn to the train
wecident whetewnr 53 passengers were
mmjured on the 27th May, 1974 near
Trichur;

ih) whether Government have made
dn enguiry to find out the sauses of
thut weaident: and

tc) if =0, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESIHI) fa) Yes,
On 27th May, 1874 train No 30 Man-
galore-Cochin, Malabar Express bum-
ped into the rear of Pilot Goods train
No, EG3 at Trichur. In this accident
13 passengers sustained minor injuries
and 28 persons trivial injuries,

(b) Yes,

(c) According to the finding of the
inquiry committee the accident was
due to the sudden stoppage of the
Pilot Goodx train on account of the
tnapping of the vacuum hosepipe of

the wagon marshalled thirg from its
engine coupled with the limited visi-
bility available to the driver of No. 30+
Express on account of sharp curve.

Accidenis Occurred during Railway
Strike iy May, 1974

253. SHR1 BHOLA MANJHI: Will.
the Minister of RAILWAYS be pleased
to state:

(a) the number of accidents occur-
red during the period of railway strike
in May, 1874 and the amount of com-
pensation paid to the injured or de-
ceased persons; and

(b)Y the total amount of loss incur-

red due 1o such accidents or derail-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT
MOHD. SHAFI QURESHI); (a) Dur-
ing the perind 8th May to 28th May
1974 there were 45 train accidents in
the categories of collisions, derail-
ments, level crossing accidents and
fires in trains op the Indian Govern-
ment Railway. No compensation has
so far been paid to the wictims of
train accidents during the period
under the Indian Railwayvs Act as also
unde; the Workmen's Compensation
Act

th) The cost of damage to railway
property mvolved in these accidents
was estimated at approximately
Ras 31,85,000

Recruitment to Clerical and other Jobs
in Railways due to Strike

254. SHRl BHOLA MANJHI: Will*
the Minister of RAILWAYS be pleased
to state:

{a) whether Government have rec-
ruited some persons to the cleriea}
and other posts in the Railways fol-
Jowing the last Railway strike;

(b) if so, the salient features there-
of;
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the selections were

{¢) whether
and

made after due advertisements;
(d) whether these persons have
been appointed permanently?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Yes

(b) to (d) Following the assurance
glven by the Minister fcr Railways
that serviceg of loyal staff would be
recognised, a decision was taken to fill
20 per cent of the vacancies in Class
TI in imtal recruitment grades by
offering employment to sons and
daughters of loyal railway emplovees
"The procedural part of this hay been
left to the Railways Since the selec-
tion was confined to children of staff,
advertisement in newspapers was not
essentia , though noufications 1n Ratl-
way Garzettes have been 1ssued This
recruitment 1s on a regular basis, sub-
Jject to ~creening hv the Railway Ser-
vice Commissions

Apart from this certain Ratlways
had to make some recruitment from
outside to run emergency seirvices
Advertistements were 1ssued for this
in newspapers Thig reciuwitment 1
on g temporary basis

Import of Drilling Rigs for Ol
Exploration

255 SHRI BHOLA MANJHI Will
the Minister of PETROLEUM AND
CHEMICALS Le pleased to ctate

(a) whether Government haie de-
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(b) if so, the !acis thereof and where
they are intended to be used?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) and (b) ONGC
has ordered the mmport of I1 rgs
from abroad They are hkely to be
used 1in Gujarat, J&K, Galeki, Tripura,
Uttar Pradesh, Himachal Pradesh,
Rajasthan and Andaman and Nicobar

Island

Production and Distribution of Polyster
Fibre

256 SHRI RAJA KULKARNI wil:
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

{a) the production of polyester fibre
unit-wise 1n the country during 1972,
1973 and part of 1974;

(bi whether there are any new
manufacturing units for polyester fibre
or expansion of the existing units, ap-
proved by Government during 1973
and 1974,

(e} the particulais of these units
and their approved capacities and

‘d) whether Government are con-
trolling the prices and distribution of
pehvester fibre of all these manufac-
turing units and if so. the main fea-
tures of the control scheme®

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

<ided to import drillin s for in-
tensifying 0111’ :xplrzrnnoi r;gnd ' AND CHEMICALS (SHRI SHAH-
' NAWAZ KHAN)
la Name ot the uns Quv tonnes?

Proc uction of Polvster 'ihre
1973 1973 1974
1. Mis. Chemucals & Fibres of India Ltd , Bombay 66ca 6447 21
2. Mfs JK Svntheties Lid |, Kote 569 913 143
3. My Indmn Orgamc Chemicals 142 Madras 289 3068 183
4. M/s, Swadesh: Polytex I.td . Ghasiabad 2572 450
7462 1 ,100 [ K]
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(b) and (c). Yes, Sir. The licensed
capacity of an existing unit viz, M/s.
J. K. Synthetics Ltd.,, Kota has been
enhanced in April, 1974 from 540 ton-
nes to 900 tonnes/annum for manufac-
ture of polyester fibre under the fuller
utilization of capacity scheme. Ano-
ther unit of M/s Calico sanctioned
earlier with a capacity of 6100 tonnes/
annum ig also likely to gn into pro-
duction during 1974,

(d) No, Sir.

Allegations by Indian Oil Employees
Union of Eastarn Branch

257. SHRI BHOGENDRA JHA: Will
1he Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given on the 7Tth May, 1974
to Unstarred Question No. 9278 and

state: s Ml

(a) which of the specific allegations
submitted by the Indian Oil Employe-
cs' Union, Eastern PBranch, regarding
corruption and malpractices were
found correct and whut corrective ac-
tions were taken;

{b) whether any responsibility for
corruption and malpractices was fixed
and what action wag taken against the
officers concerned; and

(c) if not, the reasons therefor”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). The
information is being collectedg and
will be laid on the Table of the House

Trains Canceiled i, Samastipur Divi-
sion during the last three months

258. SHR1 BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased
to refer to the reply given to the
Unstarred Question No. 9388 on the
7th May, 1974 regarding train cancelle
in Samastipur Division during the last
three months and state:

(a) how many of 1he 30 pairs of
trains were cancelled daily during the
three months ending March, 1974 sep-
arately due to the shortage of coal,
public agitation or staf! strikes and
what is the position during the follow-
Ing three months with the specific
causes thereof;

{b) whether the Railway Manage-
ment propose to form a joint commit-
tee for Samastipur Division consisting
of the Management and representa-
tives of the N.ER. Majdoor Union
(affiliated to the ALT.U.C.) to ensure
punctual running of traina and to
minimis¢ other defects and if so,
salient fealures thereof; and

{c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Since
the staff strikes/agitations and public
agitations 1n Bihar area had direct
impact on movement of Toco coal to
sheds 1n Samastipur Division, it is not
possible to quantifv the cancellation
of passenger trains separately on ac-
count of shortage of coal and agita-
tions During the three months'
period ending June, 1974, on an ave-
rage, 40 pairs of passenger carrying
trains were cancelled daily on Samas-
tipur Division due to staff strikes/
agitations and shortage of coal

{b) No.
t¢) Switable machinervy for watch-
ing the punctualitv performance of

traine ote. at various levelg already
exisis

Proposal for One Union in Each

Railway
259, SHR1 BHOGENDRA JHA:
Will the Minister of RAILWAYS

be pleased to refer to the reply given
to Unstarred Question No. 8389 on the
Tth May, 1974 regarding negotiations
with three Federations of Railway
Employees and state:
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(a) whether any headway hag been
made 1n finding out the pronused ways
«<nd means for achieving one union in
each Railway,

(b) 1if so, the salient features there-
about and if not, the causes for the
delay,

() whether it is proposed to hold
referendum through secret ballot to
determine the representative character
of one union to be recognised in each
Ralways, and

95

(d) i so, the salient features therc-
about and if not, the reasons therefo1?

THE DEFUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)} (a) Not
yet

(b) There are two recopnised Fede-
rations now and their views and co-
operation are reguiteqd in the matter

(¢) A deasion on the modus

operand: 15 vet to be taken

{d) Does 10t arise mn view of (r)

above

Production at Haldia Rehnerv

260 SHRI MADHU LIMAYE Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether production has com-
menced m the Haldia Refinery,

(b) when will the full production be
reached

(c) whether the 1ecfineries
Gauhati and Bongapaon are
ring heavy losses, and

at
incur

(d) the steps taken by Government
to curtail these losses and change
ikem 1nto net profit”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) No Sir The
trial runs of the fuel sector of the
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refinery are expected to commerce
shortly

(b) Full production from the fuel
sector 1g expected to be reached by
the first quarter of 1975 and that from
the lube sector by end of 1975

(c) Gauhati Refinery 15 not runmng
at a loss Bongaigaon tefinery has not
yet come Op stream

(d) Does not arise

Increase in Prices of Naphtha for
Fertihzer Production

281 SHRI MADHU LIMAYE
Will the Minister of PETROLEUM
AND CHEMICALS he pleased to state

(a) whether Government hate
decided to increase the priece of naph-
tha for fertilizer production

(b) 1f so the price incicase effected
in the last three yeuars

{¢) the proportion of naphtha re-
<erved allotted for production of fer-
tilizers

(d) the amrount expoited in the last
two years month wist and

(e) the 1easons fur exporting naph-
tha instead of using 1t for internal
production of fertihz¢r and petro-
chemicals?

THE MINISTER Or STATF IN
THE MINISTRY OF PEIROLFUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KIHAN) (a) The prue of
naphtha used for production of ferti-
lizers has been incieased with effect
from Ist June 1974

(b} Increases cffected 1n the prices

of naphtha for fertilizers during the
last three years are as follows

Effective Increase Ex-Bombay

Date Rs /MT _
28-5-19871 29 68
11-6-1973 48.12
22-8-197% 80 00
1-6-1974 23406
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(c) There is no specific reservation
of naphtha for different consumers.
However, of the total demard of
naphtha during the current year,
nearly 75 per cent is estimated for
fertilizer production.

(d) It is not in the public interest
to divulge this information.

(e) Exports were undertakep only
after meeting the domestic demands
in full and to maintain the normal
working of refineries,

Application of Hindustan Lever for
Sale of Etah Dairy

262. SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS
be pleased to state:

(a) whether Government had given
an assurance to the representatives of
the Hindustan Lever Mazdoor Sabha
that the applicetion of the Hindustan
Lever for the sale of their Etah Dairy
would be fully scrutinised;

(b) whether the Union’s proposal to
run the Dairy on co-cperative basis
has also been under the consideration
of Government; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). The
Central Government in the Depart-
ment of Company Affairs have not
given any assurance to the represen-
tatives of the Hindustan Lever Maz-
door Sabha in connection with the
proposal of the company to sell its
Etah Dairy. No Offer from the Union
to run the Dairy on comperative basis
has been received in the Department.
According to the information furnish-
ed by the company, with the approval
of the shareholders, the company had
decided to sell the Unit to M/s. Polson
Ltd,, but subsequently, decided not to
pursue the proposal.

1093 LS—4.

Loss to Railways due to Sabotage,
Loss of Property and Loss of Life of
Loyal Werkers

263. SHRI BANAMALI PATNAIK:
SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of RAILWAYS

be pleased to state:

(a) what is the total loss suffered
by the Indian Railways by way of loss
of property due to sabotage and loss
of life of loyal workers during the
last Railway strike; and

(b) the locss of wages to the em-
ployees as a result of recent Railway
strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
(i) The loss suffered by the Railways
as a result of damage to railway pro-
perty is Rs. 66,43 lakhs approximately,

(ii) Number of Railway employees
killed during the Railway strike—one.

(b) The loss of wages to the em-
ployees ag a result of the strike is
approximately Rs. 9 crores.

Loss in Fertilizer Production due to
Power Cut

264. SHRI BIRENDER SINGH RAO:
SHR;] MUKHTIAR SINGH
MALIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the extent of loss suffered in the
production of fertilisers due to power
cut and power fluctuations in the dif-
ferent fertiliser units during the last
one year; and

(b) the steps taken or proposed to
be taken to prevent such losses?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
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XKHAN): (a) About 130,000 tonnes in
‘{erms of nitrogen (equivalent to wbout
2.8 lakh tonnes of urea) during 1973-
T4,

(b) Cooperation and assistance of
State Governments has been enlisted
in ensuring adequate and stable power
for the fertilizer units,

"Talks with Employees Represenfafives
on Grievances

2685. SHRIMATI BHARGAVI
THANKAFPAN:
Will the Minister of RAILWAYS
be pleasad to state:

(a) whether Railway Staff called off
their recent strike after the Railway
Ministry agreed to look into their
grievances;

(b) if so, whether Railway Board
had talks with their representatives
after the agitation was withdrawn and
whether any agreement has been
reached: and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a)
No. The strike was called off uncondi-
tionally from 6.00 hours on 28th May,

1974,
(b) Does not arise,

(¢) Does not arise,

Petrol Pumps in Kerala

266, SHRIMATI BHARGAVI

THANKAPPAN: Will the Minister
of PETROLEUM AND CHEMICALS
be pleased to state:

(a) the number of petrol pumps of
10.C. in Kerala as on the 31st March,
1974;

(b) the number sanctioned during
. 1973-74; and

JULY 28, 1974
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(c) the procedure adopted for allot-
ment of these petrol pumps?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) 167,

(b) Proposals for two retail outlets
were approved during 1873-74.

(¢) As per the curremnt policy, all
Corporation-owned dealer-operated
retail outlets (‘A’ Sites) are offered to
disabled defence personnel, widows!
dependents of those killed on duty
or missing in action and ex-service-
men on the recommendations of the
Director General of Resettlement,
Ministry of Defence. Where the Direc.
tor General of Resettlement is unable
to recommend anyone for n given
location, IOC advertises the dealer-
ship for awarding preferentially to
the unemployed engineers graduates
of low income group families. Effec-
tive from 1-1-1974, 25 per cent of the
dealerships are being earnmarked for
members of the Scheduled Castes|
Scheduled Tribes,

The allotment of these two retail
outlels will be made in gecordance
with the above policy,

Cases Pending in Kerala High Court

267. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of LAW, JUSTICE AND COMPANY
ATFFAIRS be pleased to state:

(a) the number of cases pending
hearing in the Kerala High Court in
July, 1874;

(b} whether Government propase to
have scheme to dispose of these cml
expeditiously; and

(c) it 80, the salient features there-
of?

THE MINISTER OF LAW, ms'ncn
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE); (a) 31,660 oases (In-
clusive of interlocutory appllenﬁm)
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were pending bearing in the Kerala
High Court on lst July, 1974

(b) emd (c) (i) The State autho-
rities have been advised to review
the Judge strength with a view to
speedy disposal of cases;

(i) A Committee of Judges under
the Chairmmnship of Shri Justice J.
C. Shah had made a number of recom-
mendations minimising for reducing
arrears and delays in dispensing jus-
ticee. The recommendations of the
Committee which are purely adminis-
trative in nature and which do not
requite amendment to the Rules,
statute or law, have been communi-
cated to the State Governments and
the High Courts for implementation:

(m) The Law Commission has sug-
gested certain specific amendments to
the Code of Civil Procedure 1808 with
a viey to ehmunating and punimusing
delays in civil litigation and thereby
reducing cosls The 1epo.t of the Law
Commission was examinerd pnd 2 ball
for amending the Code of Civil Pro-
cedure is before the Parhament:

(1v) The Layw Commission has also
made a number of recommendations
for amendment of the procedural law
mn ¢cnimunal mattors,. Ba.ed on those
1ccommendations a new Code of
Crimunal Procedure was  cnacted
recently

Over-Bridges to be Constructed in
Kerala during 1974-75
28 SHRIMATI BHARGAVI
THANKAPPAN:

‘Wil the Minister of RAILWAYS be
plensed to «tate the number of new
over-bridges proposed to be construe-
ted in Kerala during the financial year
1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHTI): Construc-
tion of 7 new and over/under bridges
ic proposed to be taken up in Kerala
on the Tirunelveli-Trivandrum-Kan-
vakumari new railway line during the
Year 1974-75 Apert from these, there
are 11 works of read over/under brid-

ges in replacement of level crossings
inciuded as throw forward works in
the 1874-75 Budget. These works are
in various stages of planning, sanction
and execution,

Amount Spent on Cash Awards te
Loyal Emplayees

2685. SHRI DEVINDER SBINGH
GARCHA: Will the Minister of
RAILWAYS be pleased to state:

(a) what is the numper of loyal em-
ployees, class-wise who were given
cash awards during and after the re-
cent strike;

(b) what 13 the total amount involv-
ed; and

(c) whether any agency hasg been
set up to deteinune the amounts of
the rewards as well as to recognise
the workers to whom the awards will
be given?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (¢) Information 1s being collected
and will be laig on the Table of the
Sabha

15-Yea~ Plan to Meet Future Traffic
Requirements

270 SHRI DEVINDER SINGH
GARCHA Will the Minister of
RAILWAYS be pleased to state:

{a) whether a 15-year plen has been
prepared by the Railway Board to
meet the tutuie traffic requuiements
of the country; and

(by 1if so, the main {Latures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). An initial version of the
15-year Corporate Plan for the Indian
Railways to meet the traffic require-
ments with preliminary studles cover-
ing the period upto 1988-89 has been
completed. The detailed plan involv-
ing the Zonal Railways iz currently
under preparstion and will take aboug

£ o 8 yesry to finalize,
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Arrest, Suspension, Dismissal anl
Termination of Permoansnt Rallway
Empioyees to North Easiern RallWway

271. SHRI SAMAR MUKHERJEE:
Will the Mimster of RAILWAYS be

pleased to state:

(a) how many permanent Railway
employees have been dismissed, termi-
nated ang suspended by the authority
duting the strike period in North
Eastern Railway;

{k) how many employees have been
arrested by Government during this
period, and

(e) total number of permanent em-
ployees who have been convicted for
offences in connection with the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI). (a)
826 permanent Railway employees
were dismissed and terminated and
860 employees sugpended during the
strike period in North Eastern Rail-
way.

(b) 822.
(c) 23.

Arrest, Suspension and Dismissal of
Motormen of Bombay Division
(Central Rallway)

272. SHRI SAMAR MUKHERJEE:
Will the Mimster of RAILWAYS be
pleased to state:

(a) total number of Motormen of
Bombay Division of the Central Rail-
way who were arrested under DIR for
participating in the last Railway
strike, and

(b} how many Motormen have been
suspended and dismissed in the same
Division for the same reason?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
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MOHD. SHAFI QURESHL); (&)
Total number of Motermen arrested ds
55. ( .

(b) No Motorman hes been suspen.
ded and dismissed.

Bailway Employees gvicted from their
Colonies in Delhi

273. SBHRI SAMAR MUKHERJEE:
Will the Muuster of RAILWAYS be
pleused to state:

(a) whether during the railway
strike period many Railway employees
had been evicted from their colonies
in Delhi; and

(b) if so, their number?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a)
and (b). only one employee was evic-
ted; he hag since been permitted to
reotcupy the quarter.

Steps taken 10 meet Additional Dedicit
in Railway Budget due to New Con-
cessions to the Rallwaymen

274, SHRI MUHAMMED SHERIFT:
Will the Minister of RAILWAYS
be picased to state whether there
would be an additional deficit of
Rs. 200 crores in this year's Railway
budget due to the recent concessions
given to railwaymen and likely in-

crease in dearness allowances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYSB (SHRI
MOHD. SHAFI QURESHI): Addition.
al deficit at the end of 1974-75 cannot
be assessed with any degree of cer-
titude at thiy stage. It is, however,
apprehended that the deficit of Rs.
52,79 crores anticipated in budget will
go up mainly due to:

(1) increases in desrness cllowance:

(i) concessions given to rellway-
'men; and

(1) loss of earnings on account &f
rallwaymen's striles,
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Investigation into desth in Police
Custodly of Shri Malgi, Leader of
Raflwaymen

279. SHRI S. M BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Shri Malgi, leader of
the Railwaymen died in Police custody
before the commencement of the
stiike in May, 1974;

(b) it so, whether any investigation
hat been made in this regurd and of
not, the reasons for the same; and

(0) whither any compunsation  has
been paid to the family members of
Shri Malgt ang 1if not, the ic¢u.nns
therefor? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Shr1 Malg: died on 2-5-1974 be-
fore the commencement of the strike

(b) Investigations revealed that it
was a case of natural death,

{c) The family did not desire any
compensation nor was any compensa-
tion as such due,

Two sons of Shri Malg: are already
in ralway employment

Coustruction of TWo Over-Bridges In
Kanpur

280 SHRI S, M BANERJEE: Wil
the Mtnister of RAILWAYS be pleased
1o state:

(a) the amount sanctioned for the '
construction of two over-bridges m
Kunpur, as decided previously, and

tb) whether the State Government
have agreed tb give their share of
expenditure and # so, the reamsong for
delay in the congtruction of these
Ovﬂ'abﬂdmf

THE DEPUTY MINISTER IN THE
OF RAILWAYS (SHRI
MOHD. SHASY QURESHD: (a)

110

(i) Road over bridge at Panki—The
estimate amounting to Rs, 27,00,484(-
(Railway's share Rs. 14,91,750|- and
U P, Government's share Rs, 12,98,
734|-) hag been ganctioned,

(1) Road over-tridge at Kanpur in
replucement of Murray leve! cross-
ing—The estimate amounting to Rs.
53,83,697 (Raulway's share Rs. 18,08,182
and up Government's  share
Re 3775515 -3 hais not yct been sanc-
tinneg] because of non-acceptance of
<hare u* tost by the Goveinment of
Utt 1+ Pradesh

() f1) The Government of TP
hive agreed to bear ther shaie of
cost for the construction of Road ovel-
hridee at Panki The work 1s alreads
1 progrese and the overall prog:ess
15 55 per cent,

(n) The work of Roed-ovei-bridge
at Murray Level Crossing. has not
vet been started because of the non-
acceptance the Government of
Uttar Pradesh to bear their share of
cost so far,

Dismissal of Railway Employees
during recent Strike by Officers below
Ranks than the Appointing Authority

281 SHRI S M. BANERJEE- Wwill

the Mimster of RAILIWAYS be
pla=ed to state:
(a) whether during the recens

s 1he some of the Railway employees
wer¢ dismussed by officers who were
helow the ranks than the appointing
authority; and

{b) if so, number of those cases and
whether necessary ordera have becn
izsued for reinstatement of those em-
plnvees and if not, the reasons for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). mformation is being collected.
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ang will be laid on the Table of the
Sabha.

Award regarding reinstatement of
certain Employesey of 1.D.PL.

282. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether 12 employees, whose
services were terminated in 1969 at
I.D.P.L. Rishikesh, have since been
reinstated after the award given by
the Union Labour Minister;

(b)Y whether they have been paid
one-foirth of their wages. and

fe) if so, whether a copy of the
award will be laid on the Table of
the House?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) to (¢), No, Sir. I.D.P.L.
have raised some 1ssues, m this con-
nection which are being examined.
At this stage it 13 not proposed to lay
a copy of the said document on the
Table of the Houss,
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Fertilizger Factories ang thelr
Production

284. PROF. NARAIN CHAND
PARASHAR:. Will the Mimster of
PETROLEUM AND CHEMICALS be
pleased 1o state:

number of fertilizer
hkely to be set up in the
1974-75 and 1973-76

(a) the
factories
finnncial years
State-wise;

tb) whether the existing factories
are fving optimum production at
present, and

(¢) 1if not, the recasons therefor?

THF MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) 14 fertlizer plants, in-
cluding expansion of some of the exis-
ting ones are likely to be completed
in the years 1974-75 and 1973-78.

(b) and (c). Capacity utilisation in
the operating units is below optimum
levels due to (i) technological pro-
blems arising out of the ageing equip-
ment, (ii) design and equipment de-
ficiencies; (iii) Non-availabilty of
adequate guantities of the proper
quality of raw materinls; and (iv)
external constraints such ag power
cut|fluctuations, labour problams. ete.

Survey for Nangal-Taiwars Rallway
Ling

285. PROF. mm CHAND
PARASHAR: the Minister of
mwnsumum

(a) whether the Anal Wcation-cain-
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engineering survey ior the proposed
Nangel-Talwara Railway Line has
been gtarted,

(b) if so, the date of starting the
survey; and

{¢) the likely date of completion of
the survey?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
Not yet The survey estimates are
under consideration

(b) and (e¢) Do not arise
Survey for linkmg of Gaya with
Rajgir 1n Bihay by New Railway

Line

286 PROF NARAIN CHAND
PARASHAR Will the Mimster
of RAILWAYS be pleased to state

(a) whether any survey has been
ordered for the construction of the
Railway line for lmking Gaya with
Rajgir in Bihar, ang

(b) if so the Broad fcatures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD SHAFI QURESHI) (a)
and (b) A reconnaissance Engineer-
ing-eum-~Traffic survey is proposed to
be taken up duning the current finan-
<ial year from Geya to Rajgir The
Rulway have already been asked to
submit an estimate for carrying out
the said survey.

Setiing wp of Bomal Lebour Advisery
Bodies for wach Rallway Zone

287 PROF NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleused to state:

(2) whether there is a propossl to
set up Zonal Advisory Bodies
mﬂ&mdmmzonu.

114

(b) 1t so, the hikely date by whach
the Commattees would be set up, and

(c) a brief out-line of the function
of these Commuttees”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
II:I&OHD SHAFI QURESHI) (a)

o Sir

(by and (¢) Does not arise

Release of Workers ang Review of
Cases

288 SHRI BISHWANATH JHUN-
JHUNWALA Wil the Mimster of
RAILWAYS be pleased fo state

(a) th¢ total numbeyr of ;a1] workers
who have been 1elcased after the
withdiaw 1l of the Rail strike

(b) th¢ number of those under
detention still and whether their cases
are bung reviewed, and

(c}) whether break ;n service 1m-
posed on tertain Employees thus will
make the employees who had not
Jomed strike senior to those who had
jommed the strike for purposes of
{utme promotion®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
Tota] No of Railway employees re-
leased—19205

{b) 678—These cases are under—
process according to Law

(c) No

Movement of Trains dwring Sirike by
Railwaymes in May, 1974

200 SHRI M KATHAMUTHU
Will the Mimister of RAILWAYS be
pleased to state:

(x) for how meny days the Railway
employees were on stnke mnce Bth
May, 1874;



115 Written Answers

(b) how many goods trains and
passenger trains moved during the
strike period; and

(c) what 1s the total number of
goods and passenger traing scheduled

to run in the country daily?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)- (a)
The sirike commenced at 06 00 hours
on 8th May, 1974 and was called off
unconditionally on 28th May, 1974

(b) and (c) Information 1s being
collected and will be laid on the table

of the Sabha.

Wage Bill of Temporary Hands
recruited during Rallway
Strike Period
290 SHR? M. KATHAMUTHU:
Wil the Minister of RAILWAYS be

pleased to state

(a) how many persong had been
recruited as temporary hands during
the Railway strike in May;

(b) whay was their wage bill, and

(¢) how much loss Government had
incurred during the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESKI): (a)
and (b)., Information is being col-
lected and wil] be laid on the Table
of the Sabha,

JULY 23, 1974
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(c) The loss suffered by Railways
is Rs, 60 crores approximately.

Fixed Quota of Berths for VIPs. in
Second ang First Class Compartments

291 SHR] M KATHAMUTHU: Will
the Minister of RAILWAYS be
pleased to state:

{a) whether Government have
fixed any quota of beirths for the
officials, MP Rualvay Board Mem-
bers and Ministers 1n 1st and 2nd
Class 1 all the impoitant trains run-

from New Delh1 to Madras,

nng

Bombay, Calcutta, Bangalore and
Cochin,

(b) if s0, how many berths are

allotted for each of the above cate-
gorieg in 1st class &ng second class;
and

(c) how many berths are available
for reservation by common people
from Railway stations and Railway
booking offices in second class slee-
pers and first class in all these trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAFI QURESHI): (a) Yes.
Certain quotas in first and second
class by important trains have been
set apart for Members of Parliament,
Ministers of the Central/State Gov-
ernments, high officials ete, who bave

to undertake journey on ghert motice
on urgent offitial work,



117 Written Answers SRAVANA 1, 1888 (SAKA) Writtensr Answers 118
(b) und (c). A statement givingthe information is attached,
STATEMENT
Fixed quota of berths for V.LPs. in second and first class compart-
ments
High Official Requi- Parliament House Genera Public
siuons Booking Office
First II1 Class  Furst I1 Class First IT Class
Class Berths  Class Berths Class Be ths
(' Dellu New Dellu o
Madras . [ 27 2 17 57 242
(n Dellu Mew Dt
Bangalure 4 » 14 67
fm Deth Noo Dellu
Cochin 2 14 » 6 310
fiv  Dal'tr New Delin
13 nhay oF} 19 12 32 2" 68~
v 12e'hy New Paedhe
Caluitia . 17 27 10 45 119 933

NoTi : The above Aguies dc: not include accommno fation set apart for Defence persocne]

in various ttans.
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District Headquartiers at Gonda

294, SHRI B, R, SHUKLA Will the
Minister of RAILWAYS be pleased to

state: R P

{a) whether there was no strike by
the Railway workers at Gonda Rail-

way station in May, 1974;

(b) whether the workers of that
region showed an admirable devotion
to their duties, and

{¢) whether it 1s the feeling among
the workers there that instead of 1e-
warding a few selected individuals,
Gonda should be 1ewarded by being
made a District headquarter again”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHERI
MOHD, SHAFI QURESHI) (a)
Gonda was affected by the =trike.

(b) A good number of workers

stuck to their duties

{c) Individuals have been or are
being rewarded. After divisionalisa-
tion of the Railway, question of re-
forming a district of Gonda does not
wrise.
Inferior Quality of Food Supplied in
North Eastern and Eastern Railways

205. SHRI B. R. SHUKLA: Will
the Minister of RAILWAYS be

pleased to state:
(a) whether there is general com-
plaint and dissatisfaction over the in-

ferior quality of food supplied in
North Eastern and Eastern Railway;

(b) whether departmental cater-
ing will be introduced 1in all the
Railways; and

{c) steps taken to ensure supply of
reasonsbly good quality of food?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

JULY 23, 1974
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MOHD. SHAFI QURESHI): (a)
No,

(b) Departmental catering has al-
ready been introduced at important

stations on all the Zonal Railways.

(c) The following steps are being
taken by the Railways 10 maintain
and improve the standard of
catering: —

(1) Introduction of low priced pack-
ed meals to cater to the require-
ment of bulk of passenger.

(1) Gradual replacement of cater-
ing through conventional method
in diming ¢ar~ by pwcking up ‘pre-
cooked’ fond at nominated stations
on loag distant, {ramns to over-
come the rookirg and cleanliness
problems 1n dining cais

(i) Proper tiamming of catening
«taff to enable them 1o develop
the

profe-sonal compete. e .0

4 ficld of catcling
(iv) Adoption of n.,olein culinary
ttchniques ard apphantes i the

catening e~tablishments  at  im-
portant stations,
{(v) Limitation on the maxumum

holdings of a contractor so that
while the contract is viable, he
bestows personal at{ention on his
establishment.

(vi) Intensifymng supervision of all
units by frequent inspections.

Loyal Railway Workers killed during
recent Rallway Strike

2906. SHRI SUKHDEO PRASAD
VERMA: Will the Mmnister of RAIL-
WAYS be pleased to state:

fa) the total number of loyal rafl-
way workers killed during the period
of recent Railway strike; and

(b) the number of persons if any,
arrested, in that connection and - the
action. taken against them?

THE DEPUTY MINISTER IN TEE
MINISTRY OF RAILWAYS (SHRI
&IZHD. SHAFI QURESHI): (w)

(®) Nil
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Apcidant at an Unmanned Railway
Crossing beiween Samar Gopalpur
,and Rohtak Railway Stations

297. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a truck crashed into a
rail engine passing through an un-
manned railway crossing between
Samar Gopalpur and Rohtak raillway
stations on June 3, 1974; and

(b)Y if so. the number of persons
killed and injured as a result thereof;
and the steps taken or proposed to be
taken to prevent such happenings in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, the accident occurred at a man-
ned level crossing gate,

(b) As a result of thi; accident, 3
occupants of the truck lost their lives
and one received minor injuries

To prevent the recurrence of such
accidents, gate signalg are being ins-
talled on ecither side of this level
crossing gate.

Expert Committee to Ee-Examine
Financial Structure of RallWays

208. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether a proposal for setting
up an Expert Committee to Tre-
examine financial structure of the
Railways in various development pro-
grammes is under the consideration of
Government;

(b) if so, the broad outlines thereof;
and

(c) the time by which the Commit-
tee is expected to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEM

llgmn SHAFI QURESHI): W

122

(b) Does not arife.
(¢) Doeg not arise.

Enquiry isto Xo-Sale of Tickeis at
Ghaziabad, Muradnagay and Modi-
nagar (Northern Railway)

299, SHRI B. SINGH CHOWHAN:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 7817 on the
23rd April, 1974 regarding re-sale of
tickets at Ghaziabad, Muradnagar and
Modinagar (Northern Railway} and
state:

(a) whether the proceedings of the
enquiry have been finalised; and

(b) if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MOHD SHAFI QURESHI): (a)
and (b). The enquiry report has since
been received and is under examina-
tion,

Eniry of RPF Personnel into Parcel
Clerks Residences at Kalka Station

300. SHRI MAHA DEEPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
3839 on the 30th April, 1974 regarding
entry of RPF. Personnel into Parcel
Clerks residences at Kalka station
and state:

(a) whethey the R.P.F. personnel
charged with such serious offences,
have been placed under suspension;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN TEE
RAILWAYS (SHR1
MOHD. SHAFI QURESHI): ()
The RPF. Persoanel involved in this
case have since been ordered to be

placed under suspensiom.
(b) Does not arise.
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Ofl Exploration in Bibar

301. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of
PETROLEUM AND CHEMICALE be
pleased to state:

{a) whether any effort has been
made to explore for oil bearing forma-
tions in Bihar, and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yes Sir

(b) On the basis of the results of
geophysical and geological surveys
two wells one cach at Raxaul and
Rauta were drilled Both of them
were found to be dry and abandoned

Amenities for PFPassengers of Newly
Converted IT Class

302 SHRI SATYENDRA NARAYAN
SINHA Wil the Minmister of RAIL-
WAYS be pleased to state

(a) whether Class ITI has been
abolished in the Railways from 1st
Apnl, 1974;

(b) 1if so the cost of conversion of
Class III into Class II sone-wise, and

(e} whether this () snpe repiesents
a me e changr of nomenclature or it
is going to mmpruve amcmitieg to the
forme. Class III passcngcis?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFIT QURESIHI) (u4) From
1-4-1974, the previous second class
has been aholished and the old third
class renamed as secondg class

(b) The conversion of the previous
second class coaches into third class
coacheg did not 1nvolve any expendi-
ture except by way of repeinting the
seat numbers and class name on the
coaches, whicth wae not singnflcant.

JULY 23, 1974
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(e) This change representz merely
a change of nomenclature without any
change in the standard of amenities
provided in the previous third class
whieh is now applicable to the new
second class

Blue Colouring of Kerosene Oil

303 SHRI VISHWANATH PRA-
TAP SINGH Will the Mimster of
PETROLEUM AND CHEMICALS
be pleased to state

(a) whether Goveinment have de-
cided to add blue colou: to kerosene
o1l to prevent its adulteration  with
Petrol, and

(b) if so, when wall this decision be
implemented?®

THF MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b) The pioposal
1o add a blue dve to keio.enc o1l has
been under consideration of the Gov-
ernment Poscibilities of duveloping
.ndigenous dye arc also bung ex-
plored Import of dye for this pur-
pose will add to the burden (n our
{foi1e1gn exchange 1050 wrces and has to
be avorded Implementation of this
decasion will therefo.e have to awart
development of mdigenou, die sut-
able fo1 the purpuse Som¢ manufac.
turers ha.e made offers already and
these i1e Lemng tudied

Drilling Operations by Sagar Samrat

304 SHR! V SHWANATH PRA-
TAP SINGH Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state

(a) whether ‘Sagar Samrat’ will
be stuck at the first well on Bombay
High til]l the curient monsoons are

over;

(h) the reasons why it could not 98
shifted to a second location; and '
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{e) the set-back in off-shore drilling
progromme on account of this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢) Suger SBamrat is
presently in the Bombay harbour and
ig awaiting fair weather to move to
the next drilling Jocation in the Bom-
bay High structure, Unless there 1s
a reasonable lull period during the
current monsoons, Sagar Samrat can-
not jack-up at the next location till
September Such contingencies, on
account of unfavourable weather con-
ditions, are not unusual i1n offshore
drilling operations

Consignments bookeg underweight
from Delhi to Howrah by Parcep Staff,
Delhi Station

307 SHRI MAHADEEPAK SINCH
SHAKYA Wil the Minister of
RAILWAYS he pleased to refer to the
1eply given to Unstaired Question No
6117 on the 9th April, 1774, regarding
investigation into consignments bookeg
undcr-weight fiom Delh: to Howrah
by Paicel Staff, Delhi station and state

(a) whether the prote 1n ascertain
the extent of the leaknge of Railway
revenue durning the yems 1870-71 has
sinee heen ardered  and

{(h) 1f not, the 1casums tny the delay®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

(b) Does not arise.

Purchase of Driliing Rigs

306 SARDAR SWARAN SINGH
SOKHI: Will the Mnister of
PETROLEUM AND CHEMICALS
be pleased to state:

18908 (SAKA) Writtem Answers 3126

(a) whether Goveroment  have
placed orders for supply of eleven ofl
drilling rigs with certain flrms from
three different countries, viz,
Rumania, Soviet Union and the United
States of America;

(b) if 50, the reasong of placing the
orders with three different firms and
not with one firm or one country and
the salient features of these grders;
and

(¢) how much money in foreign ex-
change the country would have to
spend”

THE MINISTER OF STATE IN THE
MINISTRY OI' PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yes, Sir,

(b) Depending on the availability
and suitability and taking into account
the ne«d to conscrve free foreign ex-
change oider1s were placed as fol-
lows —

(1) 3 Nos BU 80 Rigs from Rus-
sia capable of drilling upto 2,800
meires

(1) 4 No- of 4000 metres capacity
and 2 No- of 5000 mcties (apacity
R fiom Rum . ua, and

(1) 2 Nos of diesel (Jecose rigs of
5000 meties capacity from USA

(¢) Rs 1,278 19 lakns

Contracts for Ofishore O1l Explora-

tion

307 SHRI RAMEKANWAR,
SIHIRI HAR] KISHORE
SINGH
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government hag com-
sulted some other foreign couniries
besides the USA before awarding the
contract for offshore exploration In
Bengal and Kutch basins:
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(b) 1if so, the names of the countries
s0 consulted and the main points of
terms and conditions offered by them;
and

(¢) how far these tepms are dis-
advantageous ip comparison to the
TUSA who have been finally awarded
the work? VEY

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). A large
number of companies including
eeveral from Canada, France, Japan,
the Unuted Kingdom, and the US.A.
were invited to submit their bids for
the offshore areas. The bids were
evaluated for technical gnd financial
competence, willingness to undertake
expenditious exploration and to give
an effective work commitment, agree-
ment to sell the contractor's share of
oil produced to the ONGC, etc. The
contracts for the Bengal and Kutch
basin~ have been awarded to two
parties who agreed to the best terms.
Certain parties from several countries
did not accept the minimum terms and
were, therefore, excluded from the

negotiations,

Recommendations of the Working
Group on the Cost Structure of Bulk
Drugs

308. SHRI RAMKANWAR: Will
the Minister of PETROLEUM AND
CHEMICALS
be pleased tp state:

(a) whether Government  have
examined the recommendations of
the working group on the cost struc-
ture of 24 bulk drugs; ang

(b) if so, the broad outlines of the
recommendations made and the decl-
sions taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMISALS (SHRi SHAHNAWAZ
KHAN): (a) and (b). A statement
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containing Government's decision on
the recommendsations of the Working
Group sst up the chairmanship of
Chairman, Bureau of Industrial Costs
& Prices, on the two specific terms of
referene viz., (i) prices of 23 bulk
drugs and gelatine capsules; and (ii)
Conversion Norms for Process loss,
Packaging charge etc, was laid on the
Table of the Lok Sabha on 18th April,
1974. The recommendations made by
the Group under the residuary term
of reference are under consideration
of Government,

Procurement of Wagons during 1974

309. SHR; RAM KANWAR: Will
the Minister of RAILWAYS be
pleased to state:

(a) the number of wagons pro-
posed to be procured by the Railways
during 1974;

(b) whether a supplementary order
for supply of 5000 wagons has re-
cently been placed by the Railway
Board;

(¢) whether the supply against the
orders placed earlier has been exe-
cuted fully, if not, the number of
wagons received and whether the
manufacturers have not agreed to
entertain the supplementary order for
5000 wagons; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) During
the period from 1.1.1974 to $0.6.197¢
a total number of 5701.6 wagons in
terms of four wheelers have been
received from the Railway Workshops
ag well as Wagon Builders. It is ex-
pected to receive further 5700 wagons
from 1.7.1974 to 51.12.1874,

(b) Offers for placing supple-
mentary orders for about 5,000 wagons
in terms of four wheelers were mads
to the 'Wagon DBulilders, at 1973-T4
contract prices.
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() and (d). Bupply against the
contrasts &m earlier on the m
gln'ing IM?:,‘&VMW wagons in terms
of four wheelers have been supplied.
On 1-4.1974 the Wagon Building
industry had outstending quantity of
350688 waogns 1n terms of four
wheelers agamst 1069-70, 1970.71,
1871-72, 1972-73 and 1978-74¢ wagon
building contracts. The delivery
periods against these contracts extend
upto 30-8-1976

Out of the offers for supplementary
orders of about 5000 wagons 1n terms
of four wheelers, 4479 wagons have
not been accepted by Wagon Builders
The reason indicated by the Wagon
Buliders for non-acceptance of the
offers 18 that 1973-74 contract pirces
have become unworkable due to
steep increases m wages, cost of steel,
bought out components and over-
heads

Explosion in a Fertilizer Plant near
Madras

310 SARDAR SWARAN SINGH
SOKHI: Will the Muuster of PETRO-
LEUM AND CHEMICALS
be pleased to state:

(a) whether an explogsion took
place in the fertiliser plant near Mad-
ras on 23rg June, 1974 killing more
than ten persons; and

(b) if 80, reasons of the explosion
and the aclion taken by Government
against the plant officials responsible
for the accident?

THE MINISTER OF BTATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS {(SHR! SHAHNAWAZ
KHAN) (a) Yes, Sir; the sccident re-
sulted in the desth of 9 persons by
scalding and ssphxistion.

(b) The uceldasd wus' caused by the
rupture of the catecizd semilican sohi~

tion wmi f o bamd the
hot shebonats fato
1098 1838, ' s
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the adjoining control room after shat-
tering the safety gilasg pame. A Com-
mittee appointed by the MFL mange-
ment to mvestigate into the accident
has attributed it to erosion-corrosion
of the pipeline at the peint of rupture.
The iflvestigations digd not indicate
any negligence. Several measures to
prevent such accidents have been re-

commended and are being implemen-
ted.
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Report of Inguiry into Malpractices
Commitied in by-election in Gaighata
in West Bengal

314 BHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Election Commis-
siop, has submitted the report of its
inquiry into the allegations of mal-
practices during the bye-election held
in the Gaighata constituency in West
Bengal;

(t) if so, the salient features of the
findings of the report;

(¢) whether any recommendation
has been made by the Commission in
this regard;

(d) if so, whether Government
propose to take any action to ensure
free and fair elections in the light of
the findings oy recommendations of
the Commission; and

(e) if so, salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHURY): (a) The
Election Commission directed the
Chief Hlectoral Officer of the State
Government of West Bengal to con-
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stations in the Gaighata Assembly
constituency. The Presiding Officers
were frightened and they yielded to
threats. At some places, villagers of
the locality created further disturb-
ance. Thus, the polling arrangements
at the eleven affected polling stations
on 24th February, 1874 were disrupted,

(c) to (e). In order that such hap-
penings may not occur in future, the
Election Commussion has 1ssued nece-
ssary instructions to the Chief Elec-
toral Officer and the State Government
to depute adequate police force for
the safety of polling material, polling
pereomnel, voters, ete. The Chief
Electoral Officer has also been directed
to carefully instiuct the Presiding Offi-
cers about the reasons underlying the
various rules governing elections so
that they may fully understand the
electoral procedure and take neces-
sary action at the appropriate time.

Normal running of Tralng

315. S8HRI SAMAR GUHA:
SHRI DHAMANKAR:
Will the Minister of RAILWAYXS
be pleased to state: .

(a) whether running of passenger
and goods traip after the last Railway
strike has reached normally ang all
the cancelled trains restored; and

(b) if so, when such a stage was
reached?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) and
(b). By 1-7-74, all Zonal Railways have
been able to achieve running of pas-
sanger carrying trains slightly higher
than the pre-strike level. These re-
storations were done in phases and
include some trains cancelled prior to
the strike. However, a few of those
train services cancelled due to the
strike are yet to be restored. The
restaration of these services will be
reviewsd as the situation Im3ioves
further.
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With the pnugsessive improvement

in the pc¢sitiun the running of goods
services is being normalsed.

Development of different Forces and
expenditure incurred during Strike

318 SHRI SAMAR GUHA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway authorities
in different parts of the country en-
gaged Central and State Armed police,
suxiliary forces and BSF. Dbesides
Rajlway police during the last Rail-
way strike;

(b) if so, break-up of number of
extra police and armed police and
other forces used by Eastern, North-
east Frontier Railway, South Eastern
Reilway, Central, Northern ang other
Railways, zone-wise and the exven-
diture incurreq by the Railways tor
this purpose during the said period;

(¢) whether non official volunteers
were also engaged by different Rail-
way authorities and if so, the zone-
wise number of such volunteers and
the purpose for which tneir services
were asked for; and

{d) expenditure incurred for mak-
ing payment for meals, tiffins convey-
ance and other allowances to 8
volunteers ang the account out of
which such expenditure was incurred?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAYI QURESHI; (a) to (d).
The information is being collected
and the samre will be laid on the Table
of the Sabba.

¥17. SHRI B, P,w:mm ;ﬂlltbe

Minister of JUSTICE AND
mA#n.ﬁs

be pleased fp state:
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(a) whather a company named
“Hamera Radio ang Genersl Indus~
tries Ltd” had been registered in
Dealhi;

(b) i so, where its head office is
situated;

(c) whether the said Company has
gone into liquidation; and

{d) it =0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUBTICE AND
COMPANY AFFAIRS, (SHRI BEDA-
BRATA BARUA): (a) Yes Sir. M/s.
Hamara Radio and General Industries
Limiteq was registered in the State of
Delhi on 8th December, 1948

(b) Its registered office was situated
at 12, Alipur Road, Civil Lines, Delhi
at the time of registration but with
effect from 10.8 1956 has been changed
to 4312, Ram Kutir, 3, Darya Ganj,
Delhi

(c) and (d). Yes Sir The reason
for bringing the company into credi-
tors Voluntary winding up as stated
by the company in the explanatory
statement iz as under:

“The company has been working
at a loss as no trading activities are
going on. The creditors can not be
paid as such winding up by creditors
15 necessary”.

Publication of Rallway Time Tables

818. BHRI 8. C. BAMANTA: Wil
the Minister of RAILWAYS De

pisased to state:

(a) how many times in a ysar large
scale changes in the runping of pas-
senger, express and mail trains are

{» wb«tm :Bl.llm
Tables the  Baitw

&mnmﬁwm%
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@ resgons for which Railway
Time are pnow published once
a yesr ifmtesad of twice a year; and

{(d) when do Railways propose to
revert to biennisl (two times 5 vear)
publications of the Railway Time
Tables?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF; QURESHI): (a) Once
a year when the new time table is
biought into force.

(b} However, a few mid-term
changes in the schedules of trains
necessitated by operational and traffic
pubhic through press notifications and
notices on the station Notice Boards.

(c) Mainly on considerations of
effecting economy.

(d) There 15 no proposal at present
to revert to the practice of iasuing
time tables twice g year

Machinery dealing with Cases of
Railwaymen affected by recent strike

319 SHRI S. C. SAMANTA:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of officers and other
ranks, including lower categories of
employees of the Railways, who are
under suspension, notices of dismmis-
sal, discharge oy kept off from servi-
ceg under any other way:

(b) whether such ef them as tender
apology or muke adequate amend
are likely {0 be tgken back to service;

(e) by what timg the majority of
cases are likely to be mettied one way
or the other finally; and

(d) what is the Machitery dgaﬂnl
with cases of Hallwhymen

by the last Halway strfke?

Bt
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The number of employeces who are
still under suspension because of
Court/Police cases or for departmental
proceedings against them s as under:-

(1) Officers Class I ang 1I—Nil,

(ii) Railway servents Class III
and IV.-—2378,

(b) to (d): In all departmental
proceedings against the railway em-
ployees they have the right of appeal
undey the Discipline & Appeal Rules.
In cases of employees who are under
suspension because of the Court|{Police
cases against them, action will be
taken on finalisation of those cases on
merits of each case.

Loss due to deliberate pets of violence
and gabotage by Striking Raillwaymen
in May, 1874

320 SHRI S. C SAMANTA: Will
the Minster of RAILWAYS be
pleased to state:

(a) the total loss and damage to
the Railway property, rolling stock
and of any other king caused by
striking Railmen by deliberate "acts
of violence xnd sabotage in May, 1874;
and

(b) in how many cases, culprits
were apprehended and what action is
being taken against those still at
large?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Ra. 66 lakhs approximately.

(b) Arreste have been made in 40
cases. Police investigation in the
remaining cases is in progress and
efforts are being made to apprehend
the accused still at large.

Steps wken to
relations 0 aveid

321. BHRY DHAMANKAR: wil
the Minister of RAILWAYS be
pleaseg to stale:

improve Industrial
fasucial diffienities
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(a) whether Railways face a stag-
gering deficit of another Re. 200 crores
in addition to the budget short-fall of
Rs. B5 crores;

(b) ¥ so, what specific steps are
being taken to overcome the finan-
cia] difficulties by improving produc-
tivity and elimination of wasteful
practices angq to ensure optimum utili-
sation of the existing stock; and

(c) what steps are being taken to
mprove the industria)] relation and
ffect organisational changes to restore
tarmonius labour/employer relations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Additional deficit at the end of 1974-75
cannot be assessed with any degree
of certitude at this stage. It is, how-
ever, apprehended that deficit of
Rs. 52.79 crores projected in the budget
will go up mainly due to—

(i) Increase in dearness allowance;

{ii) concessions given to railway-
men; and

(iii) loss of earnings on account of
railwaymen’s strike,

(b) Vigorous measures are being
being taken to control expenditure
under such heads as use of stores and
materials, contingencies, travelling
allowance, daily allowance, petrol
consumption compensation for goods
lost or damaged, etc, Studies have
been undertaken to improve the utili-
sation of rolling stock by reducing
time on repairs and detention at ter-
minals and yards. A system of ex-
chequer control has been introduced
to regulate cash expenditure within
the budgetary provision.

(c) By and large industrial relations
on Railways have been genera]ly cor-
dial but for the unfortunate misguided
action of a section of Raflway emplo-
yees in restoxing to an illegal strike
recently.

The Permanent Negotiating Machin-
ery and the Joint Consultative Ma-
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chintry are adequate forums for re.
solving grievances across the tabls,
In addition there exists a fairly strong
Departmental Welfare Organisation to
look after the labour and their prob-
lems,

Cut in Supply of Furnace Oil te
Industries

322. DR. H. P. BHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state;

(a) whether Govermment have fur-
ther cut furnace oil supplies for in-
dustries;

(b) if so, how far the supplies of
this item to the industries have been
cut thig year from time to time;

(c) what steps have been taken to
ensure that core-industries do not
suffer for want of this commodity. and

(d) how far the industries are
starving for want of this item by way
of idle capacity and the loss ip pro-
duction likely to be caused thereby
this year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (¢). With
effect from January 1974 supplies of
furnance oi] are being made after the
imposition of 10 per cent efficiency
sayings cut on all consumers. While
this cut continues, an additional 10
per cent cut has been imposed, from
May, 1874, on all industries other
than 33 industries which are consi.
dered more crucial to economy.

(d) 10 per cent cut aplicable to all
consumers i¢ by way of efficlency
savings and the feasibility of 10 per
cent economy without impairing pro-
duction has generally been asccepfed
by the industry. As regards induetrial
units which are 100 per cent
oriented and which doth:dll use
imported raw material, 0 per
cut ls also heing waived It fuel
ciency studies by expert ‘
Iike Natiomal Productivity

sizf
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ave established thet a particular unit
concerned is observing maximum fuel
efficiency practices. Additionally, a
Public Notice has been issued by Chief
Controlled of Imports & exports on
24.6,1974 which enables units
to include furnance oil in the of
their REP Entitlemerits againet exporte
so that this additional availability of
furnance oil can be used to supple-
ment their requirements.

In view of above measures, ny cases
of industries starving for want of fur-
nance oil by way of additional capacity
or mncurring loss in production have
been reparted.

Fire in petro-chemical factory at
VYatva pear Ahmedabad

323. DR. H P SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether a petro-chemical fac-
tory at Vatva near Ahmedabad which
processed crude oi] to manufacture
solvent ofl, was reduced to ashes in
a big fire;

(b) if so, the cause of the fire; and

(c) the extent of loss sustained and
the loss of imported capital goods
wvolved?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS (SHRI
SHAH NAWAZ KHAN): (a) to (c).
The information is being collected and
will be laid on the table of the House.

Power jransformery missing from
Rallway Wagen

324. SHR] VASANT SATHK:
Will the Minigter of RAILWAYS
be pleased to state:

(a) whether a railway wagon which
had left Bhopal in the middle of
April, 1974 carrying some 220 KV.
Power Transformers worth over Rs. ¥
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lakhs for Orissa State Eleciricity
Board has yet to reach its destination;
and

(b} if so, the action taken by Gov-
ernment in the matter and results
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
wagon loaded with a Power Trans-
former which left Bhopal on 20-4-T4
for Talcher in Orissa has ben delivered
to the consignee at destination on
20-6-74 under clear receipt.

{b) Does not arise.

Incentives to Indian Drug Mmnufae-
turers to Avert Drug Faming

325. SHR!I BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the steps Government propose to take
to save the country from Drug Famine,
particularly the incentives proposed to
be given to Indian manufacturers of
drugs and pharmaceuticals vig-a-vis
stepa to reduce the hold of {foreign
firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): A statement is laid on the
Table of the House.

Statement

There is no drug famine in the
country. Reports of occasionai short-
ages of certain Proprietary drugs, in
some partg of the country, for which
similar preparations of other manufac.
turers are also available, are recelved
in the Ministry, from State Drug Con-
trollers, from time to time. On rece-
ipt of such reports the man
unitg are contacted and advised to
ensure supplies og :\:un to a:: from
which reports o ortages rece-
ived snd to ensure their continuity of

supply.
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Besides these measures Government
have alsg taken following measures:-

(i) Ministry of Petroleum and
Chemicals have constituted a
Committee under the Chairmanship
of Shri Jaishukhlal Hathi which
mter alic is engaged in examining
measures for promoting the rapid
growth of the drug industry and
particularly of the Indian and Small
Scale Industries Sector.

(ii) Ministry of Petroleum and
Chemicals have also constituted a
high level group for inter-ministrial
Co-ordination in the field of drugs
and pharmaceuticals to resolve any
problems experienced by the phar-
maceutical industry including pric-
ing of products, production, import,
availability of raw materials etc.
with a view to augment production
of drugs in the country

(iii) More and more items are
being canalised for import through
8. T.C. to ensure that drugs are
made available in sufficient quantity
and at reasonable prices

(iv) In case of bulk drugs inter-
mediates which are imported by
STC, arrangements have been
made/are being madef or import of
adeguate guantities.

In order tg encourage the Indian
sector of the Industry and to reduce
the hold of foreign firms, the propo-
sals of foreign companies for expan-
sion are regulated aw follows:—

(i) The Indian sector of industry
is given preference in approval of
manufacturing schemes and more-
over within certain permissible
limits Indian units having invest-
ment upto Rs. 5 crores are not re-
quired to obtain an industrial Jicence
under the Industries (Dev. & Reg.)
Act, 1951,

(ii) Munufacture of increasing
number of bulk drugs through
public sector undertakings:

(iii) Industrial licences are usually
not issued to foreign firms for nro-

ducing formulations unless linked
with the production of bulk drugs;

(iv) They are asked to take up
production of bulk drugs from more
basi¢ stages and to make available
a suitable portion of their bulk
drugs production to non associated
formulators in the country as a
condition for being permitted ex-
pansion m capacity or for taking up
new activity.

{v) Appropriate export obligations

are mmposed as a condition for per-
mitting expansion m capacity or
taking up new activity.
(vi) Small scale drug units with an
annual turnover not exceeding Rs.
50 lakhs have been exempted from
the operation of certain provisions of
paragraphs 8, 10 and 13 of the Drugs
(Price Control) Order, 1970, regard-
g prior approval of Government
for fixmg/revising the prices of drug
formulations

Imposition of condition for sale of
Prugs on Manufacturers

326. SHR1 BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS
be pleaseq to state:

(a) whether the conditiop of Rs. 2
crore sales with bulk drug manufac-
turing was imposed under pressure
from OPPIL, to check the Indian
firms in organised sector from reach-
ing the 5th Five Year Plan targets in
drugs manufacturing; and

(b) if not, the grounds for imposi-
tion of this condition and its effect on
the Indian sector of industry?

THE MINISTER OP STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

KHAN): (a) No 8ir.

{b) No such condition exists in the
Industrial Licensing Policy. Accord-
ing to the Industrial Licensing Policy
ammounced in Feb., 1073 the drugs
and Pharmaceutical Industry has been



145 Written) Answers SRAVANA 1, 1808 (SAKA) Written Answers

included in the list of Industries for
which foreign majority companies and
companies belonging to large houses
are also eligible for participation.

For self-reliance in the fi€lg drugs
and pharmaceuticals, it is essential
that the production of bulk drugs is
increased. Indian companies having
large annual sales turnoyer exceed-
ing Rs. 2 crores are also expected to
contribute their efforts towards this
end.

Withdrawa] of Chain Pulling Device
from Traing

327. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are consi-
dering to disconnect the alarmy chain
systesm in Mail/Express trains to check
delays in traing reaching their destina-
tions; and

(b) on whidh Railway chain pulling
i= maximum?

THE DEPUTY MINISTER IN THE
MINISTRY OF HRAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The Zonal Railways have already been
authorised to blank off alarm chain
appartaus on such Mail and Express
trains which are frequently affected
hy unjustified alarm chain pulling.

(b) The incidence of alarm chain
pulling during 1973-74 was highest
on the North Eastern Railway.

Appointment of an Indian agent of
American Companies entrusted with
Offshore O} exploration

328. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FPETROLEUM AND CHEMICALS
be pleased to staty whether any
Indian agent hay been appuinied by
the American cempanies entrusted
Wwith offshore drilling eperation, if so,
on what commission and terms?
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THE MINISTER OF STATE IN THE.
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): We have no information on
this subject.

Discovery of Oil while installing a
Hand-pump in Delhi

329. SHRI M. M. JOSEPH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether g few labourers while
digging earth in West Patel Nazar to
instal a hand-pump for a dairy owner
found oil flowing a few feet under
the earth's gurface;

(b) whether a sample of the oil
was collected by Oil and Natural Gas
Commission officialg and an expert
was calley from the O&NGC head-
quarters in Dehradun to examine it;
and

(e} il so, the results of investiga-
tion conducted by the O & N.G.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR]} SHAHNAWAZ
KHAN): (a) ONGC received infor-
mation about occurence of oil traces
in a tubewell in the area.

(b) Samples were collected and
analysed in the Institute of Petroleum
Exploration of ONGC at Dehra Dun.

(c) The tests confirmed thai the
sample was not crude oil.

Cotrosion of over head installations

and fittings due to Atmospheric Poilu-

tlon between Kalyan and Titwala
Stations

330. SHRI N. K. P. BALVE; Wil
the Minister of RAILWAYS be pleaged
to state:

(a) whether the Central Railway-
tlon is incurring heavy

losses as 5 result of corrosion of over
thead installations ang fittings due to
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atmospheric pollution by chemical
factories which have come up between
Kalyan and Titwala stations: and

(b) if so, the remedial measures
taken by the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
MOHD., SHAFI QURESHI): (a)
The corrosion of Railways® 110 KV
transmission lines caused by atmos-
pheric pollution is resulting in incre-
sed maintenance cost and some inter-
ruptions to power supply.

tb) Diversion of the transmission
dines, away from fthe vicinity of such
factories is under consideration.

Empty wagoms moving from Bombay
Area tg Igatpuri

331. SHRI N, K. P. SALVE: Wil
the Minister of RAILWAYS be pleased
1o state:

(a) whether a large number of
empty wagons are moving daily from
Bombay area to Igatpuri;

(b) whether Government have con-
sidered any proposal 1o allot these
empty wagons for loading and unload-
mg between these two  stations at
econcessional rate; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Yes
Some empty wagons are moved in the
normal course after meeting the de-
mands of the Bombay area for load-
ing of coa] in the Pench, Chanda and
Umrer collieries and for loading other
essential commodities like foodgrains,
sugar, cement, cotton, lime stone and
perishables like oranges, fruits, etc.
over Bhusaval, Nagpur & Jabalpur
Divisions.

(b) No.
£c) Does not arise

JULY 123, 1974
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Annual requirement of Creosote by
Indian Railwayw

Written Answerg

332. SHRI N. K. P. SALVE: will
the Minister of RAILWAYS be pleased
to state:

(a) thg total annual requirement of
Cresote by Indian Railways and the
approximate value thereof;

(b) the quantity procurred through
indigenous sources and through im-
ports; and

{c) the total amount of foreign ex-
change involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The current annual requirements are
estimated at around 5800 tonnes worth
about Rs. 49.3 lakhs,

(b) The requirements are normally
met  through  indigenous  sources,
However, in 1972 an emergent import
of #400 tonnes was ordered to over-
come the then prevailing shortage.

(c) 4145 tonnes of the material in-
volving Rs 38.2 lakhs approximately
in foreign exchange has been received
so far. No further supplies are
expected.

Full prodoeiion of Locomotives by
DLW, Varanasi

333 SHRI N. K. P. SALVE: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Diesel Locomotive
Works, Varanasi has not yet attained
tull production of Locomotives al-
though a decade had elapsed since
commencement of production; and

(b) it s0, the shortfall in production
and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD_SHAFI QURESHI): (s) Yes,
Sir. It is s fact that the Diesel
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Locomotive Works at Varanasi has
yet to achieve the rated production
capacity, Starting in 1964 with the
assembly of Broad Gauge locomotives
received in knocked-down condition,
subsequently the production was
diversified to include the manufacture
of Metrp Gauge locomotiveg also
(1868). Along with gradually im-
proving production, progressive indi-
genization has been introduced,

(b} A statement showing the tar-
gets of production initially envisaged,
the revised figures and actual achieve-
menis i= placed in the Table of the
House. [Pluced in Library. See No
LT-8014/74]

The reasons for Diese} Locomotive
Works not achieving the rated pro-
duction cavacity are given below:—

(i) Non-reccipt of adeguate and
timely supplies of electrical
traction equipment from M/s.
BHEL (since improved);

(ii) tardy development of indi-
genovus sources of supply for
basic inputs, e.p. castings/
forgings etc;

(iii) restricted availability ot
foreign exchange (tied to
specified aid programmes)
for imported supplies, and
belated/scanty  receipts of
the latter;

(iv) sporadic incidence of labour
indiscipline, { particularly
pronounced during last two
years):

(v) constraints on power supply
and frequent Ioad shedding,
necessitating rescheduling of
working hours and dis~
jointed functioning of the
tactory, which had to be put
on to single shift working on
occasion; and

{vi) diversion of vital supplies to
the Railways to meet emer-
gency requirements, and the
need to manufacture (apart
from ‘repair and return’)

150

components as “spares parts”,
not originally envisaged in
the P roject Report for
establishment of the factory.

PAPERS LAID ON THE TABLE
12 hrs.

it wre fagrdt avwdedy (sarfAgT)
W 927 f amw =) o wrvo mawm
a1 HreAY gutEr g w1 oA gz
97 ¥ 9@ T8 & fae £ 37 ¥
Tal AT A qQ §8 w1 ¥ 1 qwA
F A1 7 x wfag=ar a4Y a1 oz X
Y 5t Y @ Forret ¥ miat s
2 Y wqare o &4 MY o §
9 TT FGT 47

“The State Government de¢ not
have arrangements for bringing out
the authoritative Hindi version of
such notifications issued by them.”

3 oeAET W ug § fr ¥
HIET, "N FVAT £ v @A weT
ey wvwr g v fom wt v @y
WAAr ? w¥ Ty ¥y s@w g
wmrd £ 1 79T oY geEY ey §
9 &0 | Afew I9F g7 W TAv
FE TR T GIT qFT ANI TIA
I T@r AT § A IEW g g
¥ am e wfRd

oA W 9 N my
IT a9 JEWT 4T | HT Far Ar fx
N e nfeardz ¥ wm swE It g
=gr dfezw HT wfgh, o onifae
foar avar sifegd | IF w7y v fr
WG &9 41 77 % 47 s ¥ Fraar
YO AR F {)wAT qRaT 4 @z ¥
swre W §, wfede 7 9 a7 faw
BT ghr & aY Jw IR F AT R
divzw o) Y wfgd d§% @fasz
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waR wEAT
Y woelY § 1 T 9@ wgi GgW W
Eomarfram gt &)

Wt wew gt TRt @ W
A9q g fogr, wror WY & wddr 7 &Y
WG e

weaw WEtew ¢ W M HoeaT
9% g FAT E )

! wew faprQt awiqdt : wiw
Afefeias &1 2@ 1 38 AY 0§ A
) fFar wav 411 AR 9 A @A
@ SUTEr BT AW 97 | AT XFW &AW
A% i smag 7@ g1 awar ar ?
w2 7 W g & sfens dqoa
& facirfzs sfwrwa 3w oS @y &——
(swaw.w) ag fasfaer = A% 95w
TIT WA JI JATO QY FTRA T ITQNT
FH AT IR FAM 7

qeaw Wy . FW WA 4%
AT IITAT 97 | AT 9ATH AT QAfuA
FAT & 1 A7 ¥ 59 7 99AT wfqy
WY fzar a1

st wew fagrd xaqdr o ww
o% arde a7 & FAG AR g1 IW
arire & T1x 1@ WY TE gEl
wrfaT )

weaw x¥1qq . °F IAAT qEAT
f& feady 27 qgor &7 wE Frr@ & 0
a7 fasge A% 9T WG IEw A A
arar o1 gwar |

st o oft o HTAwT (WEHETTIC) :
ag s¢7 w7 a1 f& quwoa w1 fg=dr 4
AR #TA #t W€ sy A o
ag w9 a9 Ag § 1 QT 7 fgrd
w1 a3y A § 1 g w1 wexaq agi
aga «¥ 471d qrgar &1 A0 wrAwrd
ag & e qores aoere fgdy & wqax
¥ forly squear §
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weaw wgvy : wie § @ W
Y Ay ?

€Y dYo ofo AEE®T :  ww
wew ¥ o) AY § mRAZ ¥ WA
ITgAT § | A NET AX AT ISTAT W4T
&1 7 wgar wigan § fr o AT
¥ ug swaeqr § | fged) WA ATEl &Y
AwTa § aTAT § Aev § 1 g% wgAr
fr nawm aew & fet wRar w9
v EY 7€, v Agy 1 ¥ wTag wear
fa fgedY 1 wa e qaror & grar aifgd
Y aEt " wifed

wIR apRw . gAY WieE IRr
sggeqr & ar 941 g AT =J1Ey |

SHR1 SHYAMNANDAN MISHRA
(Begusarai): May I make one sub-
mission? At your level there must
be a Committee to see what breaches
are commutteq of the Acts that we
pass. Here is a definite one which
says that there must be a Hindi trans-
lation of all these, and why is it that
the Central Government have not
taken upop itself the task of transla-
ting them in Hindi? This is a cons-
tant refrain in the House,

ot wew fagrdt skt : Ay o
fag ot ux wwsy Ty Ay §
fan & fefl nras aly T wogr &
wg fafy gamu w1 vm § Fe wqame
¥ SAEAT BT SALY KT N B WY
X 94 WAT 929 9T Qur & At X
faq w gt aqaz aadagr &
s wige § s Qe ssaewr 54 OF

g wray

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Why cannot you
prevent the Government from com-
mitting lapses everyday delibarately
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in utter contempt for the Chair and
this House? We are now watch-~dogs
of the people here,

oo W ¢ UF i T § v T
grond § weolt qff F ww §
AN W& §7 AT § | 9g woST ALY Ay
we 4 gErEe 2 €7 Y Wi IR Ty
T wara w1 w7 feqr @1 | Wy w9 w9
for Wt @1y § —

ot e wRd: W
siadY gefrer dgadt w1 wfgd fs foa
#1 gy wwar Arg ady g oy w0
oS AT I 9T @ § Al s 5w
|y AL 4T

fea siwiwa & I Wt (st
AU TFFAT) . WH TF TE FT 9T
o wirer & wirer o a7 8 fear ang afe
L0 TE W AR 4% g1 AT Y ArAAFT
7 wer & fw wgr gy ¥) swawar 3
o il vfaga quarag & 5
o 7T 7 (g ¥ wRER 74 A
ufaga swavqr 78 & 1

off wre fagrdt vl ag AmE
I a7 & A Tow ) FYA gaA faw
faa qry feae 3 7 orw werr wfafaaa
T qUE WA FT HAAL 940 97 7

sft dfto Wto wmwr . AT
7 fgdt % wqarT O AT enqeqr §
awy gl w1 g §

www w0 wrc kA qar

THT 1

ot waw wrmely 14
wacr % aff § & wex 4 give wifgd
N el ) P

weu s « @4t gt frer wivalt?
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off gon W wong :  (3T)
¥ aw fa=y @i

oft wrw fugrét wrwdedy : afasary
AF N A A FA X5
fg &Y & a5 1 wRarz & fandwrdr
LAl

SHR] VAYALAR RAVI (Chirayin-
kil): Not only Gujarat but the whole
of India is a lover of Hindi.

SHRI G, VISWANATHAN (Wandi-
wash): Let Gujarat have a govern-
ment, the problem will be solved.

MR, SPEAKER: He says—Mr.
Mavalankar, I am sorry my throat is
somewhat coarse to-day.

SHRI PILOO MODY (Godhra): On
whom were you shouting at?

MR, SPEAKER, Mr. Mavalankar
says that there is some arrangement
and I will enquire if there 1s any
arrangement in Gujarat

SHR1 ATAL BIHARI VAJPAYEE:
That is not the point.

SHRI PILOO MODY: That is irre-
levant. The responsibility 1s that of
the Central Government

MR, SPEAKER: If there is any
arrangement for Hindi translation in
Gujarat, it should have been clearly
told to them that they send the Hindi
version also. Mr. Mavalankar says
that there is arrangement

SHRI SEZHIYAN (Kumbakonam):
The States have no machinery to
translate. It is for the Central Gov-
ernment to do it.

MR, SPEAKER: I have given my
ruling yesterday and I stick to it,
oft waw fugr@ wldd : w7 UF
wofre a7 wT ¥ 1 & Q¥ QW WIAT F
@ W 7g armar O W Q,
g 3w afr &
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W WP ¢ ZRT §3 §3 W %%
asd & |

oft wew fagrdt avodat : wrr M9
A @A ¥ AAT I AN ww et
# 4§ A WGH | WY wIAT ATHRT ® A
g | CAF) TN Y AT FCH W A
WIT W F T A QT 6§ 6
7 fgeft wpnz & wigH |

NoTiFicaTiINg UNDER CusToMs ACT,
CeEnTRAL Excise RULES, GUJARAT
SarLes Tax Acrt, ETIC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Sir,
On behalf of Shri K. R Ganesh, 1 beg
to lay on the Table:

(1) A copy of Notification No.
GS.R. 307(E) (Hind: and
English versions) published
in Gazette of India dated the
9th July, 1974, under section
159 of the Customs Act, 1862,
together with an explanatory

memorandum. [Placed m
Library. See No. LT-7096/
74].

(2) A copy of Noufication No.
GSR. 275(E) (Hindi and
English versions) published
in Gazette of India dated the
20th June, 1974, issued under
the Central Excise Rules,
1944, together with an expla-
natory memorandum [Placed
in Library See No. LT-7097/
74].

(3) (i) A copy of Notification
No, (GHN 261) GST 1074/
(8. 49)-(32)-TH published
in Gujarat Government
Gazette dated the 9th May,
1974 making certain amend-
ments to Notification No.
(GHN 627y GST 107/
(8. 40)—TH dated the 20th
April, 1970, under sub-section
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(3) of section 49 of the
Gujarat Sales Tax Act, 1980,
read with clause (c) (iii)
of the Proclamation dated
the 9th February, 1974 issued
by the President in relation to
the State of Gujarat.

(iiY A statement (Hindi and

(4)

English versions) explaining
the reasons for not laying the
Hindi version of the above
Notification.

(i) A copy of the Gujarat
Sales Tax (Third Amend-
ment) Rules, 1974, published
in Notification No (GHN
266) GSR-1074/(13)TH in
Gujarat Government Gazette
dated the 28th May, 1874,
under sub-section (5) of sec-
tion 86 of the Gujarat Sales
Tax Act, 1969 read with clause
(e) (iii) of the Proclamation
dated the 5th February, 1974
issued by the President in
relation to the State of Guja-
rat,

(1i) A statement (Hindi and

(£}

English versions) explaining
the reasons for not laying the
Hindi version of the ahove
Notification,

(i) A copy of the Bombay
Sales of Motor Spirit Taxa-
tion (Gujarat Third Amend-
ment) Rules, 1974, published
in Notification No. (GHN—
264) MSA-1074/(22)-TH in
Gujarat Government Gazette
dated the 2ist May, 1974,
under sub-section (4) of sec-
tion 36 of the Bombay Sales
of Motor Spirit Taxation Act,
1958, read with clause (c)
(iii) of the Proclamation
dated the Sth February, 1874
jssued by the President in
relation to the State of Guja-
rat,

(iiy A statement (Rindi end

English versions) umllntﬂl
reasons for not laying
Hindi version of M
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Notification. - [Placed in Lib-
" rary. - See No. LT-7008/74.]

NOTIFICATIONg UNDER PRESIDENTIAL AND

Vice-PREsiDENTIAL  ELECTIONS ACT,

REPRESENTATION OF THE PEOPLE ACT,
DELIMITATION ACT, FIC.

fafw, surq vt woit wwd s

7 o sl (o shrferow g Whedt)

-/ way vzw WX Feafefes oo @

g -

(1) oy aqr I TS
frafwa wfafroa, 1952 #t
aT77 21 ¥y I9ar (3) Fwerda
TEINT  AqT ITOFITA
frataa fran, 1974 (fedy 3ar
s grEver), €1 oF wfw A
wrex & naga, faqre 21 w§,
1974 ¥ afugawr A& wre &o
305 (%) % gvfas go 4

[Placed in Library., See No. LT-
7099/74.3

(2) s sfafafaea wfafrma, 1951
¥ G070 169 W I9ATA (3) &
wada Prra gama (FamET)
fraa, 1974 (fe=Y qar waf
dewyor) & uw wfy, W wrew
& rraxqx, fears 8 af, 1974
% wiagwar e ae W
286 (¥) & wwfna gz 9

[Placed in Library. See¢ No, LT-

8000/74.)

(3) = sfafafaa  wfafaag,
1950 ¥7 ®RT 13 ®T 94N
(3) & wiwta fr=fafes
wfuguant (et aar wdd
weery) ¥ qwos sfy —

(uw) sfeug frqfwr et wr afcdhen

(wewk) dorer widw, 1974,
o wrew % wwew  feAiw
28 ®E - 1974 ¥ wfagwar
¥ Wte Mo fre 340 (¥)
Awefewgarer 1
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(%) afeay Frate sraf e afedma
(70T x3qw) HumaA wiRw,
1974 ¥ NTGT & WA,
feaie 11 97, 1974 ¥ ufy-
qRAT §EqT Wio Hio fre 265
(%) & warfoe gar av
[Placeqd in Library See No. LT-8001/

(4) sfama wfufmy, 1072
qrT 10 ®F I (3) ¥
vt afedma gy & frea-
fafaa Wi (fgAY aar sasr
HrgTe) ® oF oF gfy —

(%) fearaw 93w @ ¥ Wy ¥
qfedrsa w@hr 1 wrdw  FEAr
14 Y 9T & Troga, faats
2w € 1974 ¥ wiwgemr ger
qic mio 279 (¥) ¥ swrfry

W o1
(%) weq xqw Ty w Ak Fafegma
WO T WM AT 15, AT
wrew % T fears 16 vkl
1974 % ufuywr #sm @ie
®ro 293 (¥) ¥ weriorg gur 8T

(Placed in Library see No. LT-8002/
4)

(5) ofwitgn whafsom, 1972 &
HTT 119! IWARY (2) ¥ weadty
wfggest 7 @to wWro 323
(%) (fefr aqraasht gewzor)
#t uw ufr O wEr & T,
fariw 25w, 1974 § swwrfoe
g€ @ xqr fom® gror ofwimT
W@y & wkw e g frAiw
8 feawwy, 1973 W wfasw goas
feg a4 & _

[Placed in Library. See No. LT-8003/
74.]

(6) (¥) wwow uww & wiy &
Tregafe grer iy & vt Pt
9 wd, 1974 ¥ Iy
¥ wey (w) (F7) & Wy qfsx
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[ ffarw frg Nud]
o Mv  aw  gfgfAwa,
1950 &) 9T 84 ®!  IIUTY
(4) & geaiiq uad A% AT
(Toroe)  (dHemma)  faow,
1974 ¥r uw gfa, ot
e aga feviw 16w,
1974 ¥ ufggaar dear # g7/
¥) 523 & 9 &r/wsw/9470/%

¥ g g€ 91
() svdw  wfogear @ =
HEFT GAT 92A 9T F T4 A
& wTOO g g oF fgaen

(ferlt aqe vv 7t mwrmy
{Placed in Library. See No. LT-
8004/74.1

(7) frfes afsm  wfgsr & gra
8o ¥ ufafeer wwaw A g
geaft wifafa® Fyzedi & 3¢
% fafg wam ¥ 56 ¥ wfaqsw

w uw ufg
{Placed in L:brary. See No
8005/74.]

(8) Arw % &% 7ar ¥ fAq wi=d
awier frates aoxt sfadz

aqe 2 (aifecsta ) #Y uw gfr
| Placed in Library See No. LT-
-8008/74.]

=t gew fagrd wwdR 0 AW
fafa &1 & g9 & fo g8 & #17 &
sfsarg § 717 4 B AF K4 LT ATOAT
fafy el Wz &1

& wrrar g fe ag fegdr w2,
#fem fgedt dn # wraaz @l w7 Wy
R ug avm W A mrar &)

s wgrew - wgt as fgd
SR %7 @ &, § a1 W9 w1 3% A%
sgm g fr o o wriw fafwer 43
&, &Y v A # ara x feur &%
afvw avdl wrer ¥ fegr %1 agr aw
s ddge &

LT-
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ot wwre fagr® oowdelt @ A AT
wevs AgeT W@ wgAr vEm fw g
wax, fgr & 39 & wfaat &
«TY )

waew Wi ;Wi g47 §3 g
§ afer wro 9R o aff @i

oft wew fugrdy avoda : g A
¥ fag dac g ?

ssa wEYay : & & A aga go fwar
& 1 wre Fodt awx widd Oy faarr gav

NOTIFICATIONS UNDER ESSENTIAL
ComMODITIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (8) of sec-
tion 3 of the Essential Commodities
Act, 1955-

(1) The Furnace Qil (Fixation
of Ceiling Prices and Distri-
bution) Amendment Order,
1874, published in Notifica-
tion No. G.S.R. 242(E) in
Gazette of India dated the
18th May, 1974,

(2) The Liquefied Petroleum Gas
(Restrict:.on on Use) Order,
1974, published in Notification
No. GS.R. 252(E) in Gazette
of India dateg the 1lst June,
1074,

(3) The High Speed Diesel Oil
and Light Diesel Oll (Res-
triction on Use) Order, 1974,
published in Notification No.
G.S.R. 263(E) in Gazettq of

- India, dated the 10th June,
1974.

{Placed in Library. See No, LT-
BOOT|74].
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NotiFrcATiONs UNDER COMPANIEE AcCT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): 1 beg to lay
on the Table::—

(1) A copy each of the following
Notificationg under sub-section
(5) of section 396 of the
Companies Aect, 1956:—

(i) G.S.R. 187(E) published in
Gazette of India dated the
26th April, 1974 contain-
ing corrigendum to Notifica-
tion No. GS.R. 172(E)
published in Gazette of
India dated the 5th April,
1974,

A1) The Heavy Electrical Com-

panies Amalgamation Qrder
1974 (Hindi version) pub-
hshed 1n Notification No.
GSR 474 in Gazette of
India dated the 18th May,
1974,

(2) A copy of Notification No.
G S.R. 455 (Hindi and Eng-
hsh wversions) published in
Gazette of India dated the
11th May, 1874 making cer-
tan alteratons n Schedule VI
to the Companies Act, 1956,
under sub-section (3) of sec-
tion 641 of the said Act.

|Placed in Library. See No. LT-
8008/74.]

(3) A copy of the Report (Hindi
version) of the Monopolies
and Restrictive Trade Prac-
tices Commission under Sec-
tion 28(6) of the Monopolies
and Restrictive Trade Prac-
tices Act, 1969, in the matter
of merger of Bengal and
Assam Investors’ Limited,
Celcutta and JK. Agents
(Private) Limited, with M.P.
Industries Limited, Bhopal
and the Order dated 5tk
November, 1971 of the Central

SRAVANA 1, 1898 (BAKA)
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{Placed in Library. See No. LT-
8009(74.]

REPORT ON PROGRESS MADE IN INTAKE
oF S.C. & S5.T. AGAINST VACANCIES
RESERVED FOR THEM IN RECRUITMENY
ETC. ON THE RAILWAYS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MOHD, SHAFI QURESHI): I beg to
lay on the Table a copy of the Report
(Hind1 and English versions) on the
progress made in the intake of Sche-
duled Sastes and Scheduled Tribes
against vacancies reserved for them
in rcruitment and promotion cate-
gorios on the Ralways for the hall
year ending 30th September, 1973,
[Placed in Library, See No, LT-
8010/74.]

1212 hrs,

AMENDMENT TQ DIRECTIONS BY
THE SPEAKER

SECRETARY-GENERAL: I beg to
lay on the Table a copy of Direction
8A issued by the Speaker under the
Rules of Procedure and Conduct of
Business in Lok Sabha.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I lay
on the Table following four Bills
passed by the Houses of Parliament
during the last session and assented
to since a report was last made to
the House on the 3rd May, 1974:—

1. The Appropriation (No. 2) Bill,
1974.
2. The Finance Bill, 1974

8. The Additional Duties of Excise

(Goods of Special Import-
ance) Amendment Bill, 1974,

4. The Unjon Duties of Excise
{Distribution) Amendment
Biil, 1974
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2, Sir, I also lay on the Table
copies, duly authenticateq by the
Secretary-Genera] of Rajya Sabha, of
the following three Bills passed by
the House of Parliament and assented
to since a report was last made to
the House on the 3rd May, 1974:

, 1. The Constitution  (Thirty-
}-! f:;-‘:nd Amendment) Bill

» .2 The Constitution (Thirty-third
Amendment) Bill, 1974.

3. The Estate Duty (Distribution)
Amendment Bill, 1974,

1215 hrs. -

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED NON-SUPPLY OF STAPLE FIBRE
YARN AND RAYON FILAMENT YARN TO
SMALL-SCALE WEAVING INDUSTRY

MR. SPEAKER. Mr. Lakkappa, the
first speaker on Calling Attention is
given five to seven munutes, All
others will be given four to five
minutes. Please do not lose your

time in long introductions. FPlease
be brief.
SHR] K LAKKAPPA  (Tumkur):

Sir, I call the attention of the Minms-
ter of Commerce to the wollowing
matter of urgent publie 1mportance
and I regquest that he may make a
statement thereon:

*The reporteq non-supply of
staple fibre yarn and rayon fila-
ment yarn to small scale weav-
ing industry by the spmners’

THE MINISTER OF COMMERCE
(PROF. D. P CHATTOPADHY-
AYA): Mr. 3Speaker, Sir, Govern-
ment have been receiving represen-
tations over the past few months
about the inadequate availability of
viscose staple fibre yarn and rayon
ctusing considerable
hardship to the weavers. The position
in respect of these two types of fibres
is as follows:—

staple fibre yarn etc.to 163
emall scale weaving
industry (CG.4.)

The total production of viscose
staple filbre spun-yarn is 60 million
kgs. which is for short of our total
demand, The problem was accentuat-
ed because of prolonged strike in the
Gwalor Rayon pulp production unit
when their production in 1973 fell
from estimated 78.000 to 58,000 tonnes,
while the only other unit supplying
staple fibre to the shipping mills,
namely, South India Viscose Limited,
had only a limited production capacity
of about 4,000 tonnes. With a view to
ensure adequate supply of fibre to the
~oinning units and to avoid the possi-
bﬂity af i.n::livizhml mills or group of
mills to gai substantial control over
total supphes, Government decided to
impose statutory control over the dis-
tribution of viscose staple 10re 9 the
spinning units from 6th Decomber,
1072 The distribution pattern ha¥,
however, been challenged in a series
of writ petitions filed in various High
Courts. A rational distribution system
cannot be implemented during the
pendency of these writ petitions,

In respect of staple fibre spun-yarn
the position is being reviewed in the
hght of the complaints received {from
a number of States like Punjab, Har-
yana, Uttar Pradesh, Gujarat, Bihar
and West Bengal, and we are working
out a system of pricing and distribu-
tion which is consistent with the eco-
nomies of production and as well as
the needs of the weavers

In respect of rayon filament yarn,
the total producton in 1973 was around
37,000 tonnes which again was consi-
derably short of the total demand. The
production fell last year due to the
closure of two factories. In the past.
the distribution of rayon filament
varn was governed by voluntary
agreement between the spimers and
weavers' Assosiations, which worked
gatisfactorily, trom August 1968 tin
the middie of last year. Since the
middle of last year, complainty wer®
receiv: .dhywmdthnwniﬂ:mmﬂ?:
supplying the yara to weh'
accardance with the volustary agree=
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ment, We were also informed that
backlogs of rayon fillament yarn supply
had accumulated, As a result of initia.
tives taken by us, a dialogue was
initiated between the spinners and the
woavers for the clearance of the
backlog, and it i1y expected that this
backiog would be cleared by 30th of
August, this year. In respect of cur-
reni production unfortunately, in
spite of several rounds of discussions
between the spinners ang weavers,
no voluntary agreement has been rea-
ched so far, and their talks have finally
broken down on the 11th of July this
year. My Ministry is now currently
considering alternative proposals for
making available the rayon fillament
yarn to the weavers at reasonable
prices, and towards this and fresh
cost analysis has been made by us to
update the prices indicated in the Re-
port of the Tariff Commussion. We are
also cons:dering the most efficient
svetem of distribution, so-that uninter-
rupted supply of filament yarn could
be made available to the weavers at
prices determmed by us I am persu-
aded thai the matter calls for urgent
attention; and 1t 1s in this spirit of
urgency that my Ministry is currently
considering the future course of
attion

SHRI K. LAKKAPPA. Mr. Speaker,
Sir, once again I would like to bring
il to your notice and also the House
that this is a battle between the capi-
taist society of 8 gigantic monopoly
houses anq the weaker sections of
the country which consisted of 8
lakhs of weavers. Thesga people have
been battling against these monopoly
houses who are controlling the life-
Lne of the weaker sections of the
sociely,  Government should take
immediate action to see that the live-
lihnod of these 8 lakhs weavers is
pintected from these eight giant
monopoly houses who bappen to con-
tro] the lifeline of these eight lakhs
wervers who are spread all over the
country. Of the eight lakhs hand-
loom and powerloom Weavers of
vorious States including Punjab,
Madras and Karnstaka, 1,70,000 hand-
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looym weavers and 50,000 power loom-
weavers are in Karnataka. The spin-
ners are holding the nation to ran~
som by preventing the weaker sec-
tion of the society, the socalled wea-
vers, from earning thewr livelihood.
We were apprehending the fear all
along for a considerable length of
time that these handloom weavers
and powerloom weavers' livelihood
would be affected by the socalled con-
trol of these monopoly houses. Ac-
tually there wag a battle going on
between the spinners and the socall-
ed poor weavers. In 1963, the Cen-
tral Government promised to come
to the help of the poor weavers if,
as a result of the Control and distri-
bution of yarn Order, the spinners
did not behave. Since 1963, the so-
called spinners and the monopoly
houses have behaved towards the
weaker sections of the people and
have controlleg the entire economy
of the country in such  way as to
cause anxiety to the weaker sections
in this country This has been
brought to the notice of the Govern-
ment times out of number. The pro-
fits accumulated by the rayon spine-
ners over a period of three years show
that eight rayon spinners realised in
a periog of three vears Rs 60 crores
more than what they could realise
according to the Tarff Commission's
report. Is this not an example of
Government's own aid to inflation by
their inaction? Is it not an aid to
inflation if Rs 60 crores more could
be accumulateg as profits by eight
spinners and still no action is taken
ngainst them for such acrumulation
of profits at the cost of the weaker
gections of the people in this coumtry?

1 would like to point out that the
profiteering bv the spinners has ex-
ceeded all limits and all canonsg of
law in this country and has violated
every rule and regulation and the
recommendations of the Tariff Com-
misgion.

So far as the Textile Commis-
sionu"somcehcomrned.lwouu
like to say & word. I know that my
bon. frieng Shri Chattopadhyays and
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hus colleague Shri George are func-
tioning very well in the Ministry but
they should know how they should
control the situation and they should
find out how the Textie Commis-
sioner’s office 13 functioning. I do
not know under whose pay-roll the
Textile Commissioner’s office s
working, because the way 1t 1s func-
tioming 1= a big hoak and they have
deliberately delayed the implementa-
tion of many of the agreements en-
tered into by the hon Mumsier 1
know that the hon Minister 1s ‘ery
eaper to take steps to ease the snu-
ation as early ag possible, but unfor-
tunately the Textile Commussioner's
office at Bombay 1s not yielding

When profiteeiing by the spinners
exceeded all limits, the Central Gov-
ernment decided in 1868 to 1mpose
control after obtaining the recom-
mendations of the Tarnff Commission
Pending that, Government themsclves
fiad arrangeq an agreement accoid-
ing to which the spinners had been
getting from the actua] users a price
well above the rate that was ult-
mately recommended by the Tanfl
Commussion I would hke to point
out that the latest agreement which
expired on the 31st December, 1973
had provideq 20 per cent of the total
production to exporters, 525 per cent
for actual users (weaversy and the
rest for iree sale in the open market
by the spinneis. This was the agree-
ment between the spinners and the
weavers.

As regards the rates reahised by
the spinners from the free sule, I do
not fing any logic They have been
selling it 1n the blackmarket and
making a verv favulous amount of
money without any reason or thyme
and they have not beep controlled by
any legislation.

The agreements entered into have
been onlv interim arrangements
greatly benefiting the spinners, while
the Central Government have been
telling Parhament repeatedly that the
Tar1ff Commission's report had not
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been made up to date ang thet was
being updated.

I would lhike to give another illus-
trious example of how the spinners
hayve been bechaving towards the
weavers Thoughi the weavers had
started negotiating in October, 1873
for ap extension of the agreement on
very reasonable ang just terms, till
foday, the spmners have been bla-
tantly avoiding the settlement of the
terms They have not even agreed
tc the settlement of the issues put
foiward by the weavers On no occa-
sion have the weaveis' views been
1espected or their opimop has pre-
vailed, so far as the Textile Commis-
sioner s office 18 concerned Every
time it 1s only the spinners’ views
which have been prevaiiing, and the
negotiations as well as r1epresenta-
tions by the weavers have faileg and
every time the poor weavers repre-
sented to the Minisiry they have not
been given any hearing

In regard to the econoinics that
has been referred 1o in the siatcment
made by the iron Minister, I would
hke to point out one thing Under
the voluntary agieements Dbetween
the spinners and the weavets, a part
of the production wa< always avail-
able for free sale Under the last
agreement, 1t wag 30 per cent Of the
remamning 70 per cent, 20 per cent
was being given to exporters of fab-
rics at an agreed price and 50 per
cent was being given to other actual
users at a higher price This 13 the
economice of the partial agreement in
regard to rayon varn

As regards rayon yarn, I would like
to puint out that the profits that the
rayon spmners have made are very
huge evey according to thefr own
statement As against 15 per cent an
eapital emploved, as recommended by
the Teriff Commission, the spinners
have been making ag much as 38 per
cent as showpn bv the figures based on
their own balance-sheets which show
profits as percentag, of capital em-
ployed Ip the light of this, how is
it logical for the hon, Minister to say
that becasuse of this productio, has
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been deteriorating? Who ig fixing up
the actual production? These facto-
ries are running not under the con-
tro] but with the connivance of the
Textile Commissioner. They will
never disclose what is the actual pro-
duction. Am far as the spinner are
concerned, no agency has been creat-
ed to assess the correct position as
to how much they are producing and
how wnuch they are selling in the
black market. 1s there any indepen-
dent agency set up by the Mimstry
to find this out? This is a most im-
portant thing hearing on the Tanff
Commission's report.

MR SPEAKER It s
hobby to 1ing the hell

not my
It is for your

attention, Pleage sit down.
SHRI K LAXKEKAPPFA: I would
Like to complete tins part These 8

spinners have bherpn operating without
any regulation of price, In regard to
mjon, four spinners entered into an
agreement with weavers only regard-
mg the priee. Tve distribution was
in their own hands which gives them
scope to exploit the small weavers.
JK's delivered only about 1|3rd of the
Yarn. According to the agreement
between the spinners anq weavers, 30
per eent was left to they for free
sale A% the same time, they have
withheld what is due to the weavers
ang sold that also in the black mar-
ket. For the last seven months, they
are deliberately avoiding coming to
an agreement so that the accumulat-
ed production could convenlently be
%0lq in the black market. They have
made & huge amount of proft.
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Hag any inquiry been made into
this? Is the Textile Commission

organisation behaving properly? They
are wholly in league with the spin-
ners. So I would like to ask whe-
ther the Minister woulq take steps to
see that smooth distribution is
arranged, & distribution controlled by
Government and working according -
to a statutory sysiem in order to see
that there is full implementation of
the Tariff Commissiop report. Also
i there a time-bound programme ac-
cording to which Government are go-
ing to streamline the machinery and
see that these poor weavers who
have been suffering for a long time
are meted out justice? I also ask
whether an  inquiry will be made
against the activaties of the 8 big
spinners who have swindled this
country ang held it to ranscm. I de-
mand such an nquiry.

PROF D P. CHATTOFADHYAYA:
The hon Member has made a lengthy
comment I woulg take orly the
mpin  points hiz speech and
make my submission briefly on each
of them. I admit that tecause of
shoriage, th: spinners in some cases
made considerable profit, but that is
mainly because of the conditions of
shortage. The hon. nyember enquir-
ed what steps have been taken. As
I have already submitted, the Spin-
ners' Association and the Weavers’
Association agreeq to come to a sort
of voluntary agreement. The volun-
tary agreement worked for a long
time. But when we found that it has
not been working and they want to
do something else, we are taking the
matter at our level. So if therg has
beey, something wrong in the imple-

from
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mentation of the voluntary agree-
ment, it is because they could mnot
agree. But we are looking into the
matter, as I said, on a very urgent
basis.

Reference has been made to the
" Textile Commissioner's role in a very
critical manner. I do not think the
Textile Commissioner or his office
have done anything wrong in this
matter. They have triegd to work as
a go—Dbetween between the Spinners’
Association and the Weavers' Asso-
ciation and help both to come to a
sort of satisfactory agreement, I am
quite convinced that the spinners’
associations have not played their
role rightlty. It should also Dbe
brought to your kind notice that wea-
vers' associations do not comsist only
of poor weavers; there are very rich
weavers. When we make some ar-
rangement, we shoulq be sure of the
fact that the arrangement benefits
the really poor weavers and not
those who style themselves as wea-
vers but not poor. Taking all these
things into account, we will come to
a decision wvery soon. The Tariff
Commission's recommendation, will be
the foundation of our decision, but
that has to be made uptodate be-
cause with passage of time, some of
the recommmendations have become
outdated and cannot provide a sound
and economic footing for working out
a suitable formula,

SHRI K, LAKKAPPA: 1 demand-
ed that production should be taken
over ang distributeg by a government
agency.
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PROF. D. P, CHATTOPADHYAYA:
This is engaging our active conside-
ration. We cannot say anything right
now because the decision hag not
been taken. About distribution, there
are several views. Somg are asking
for distmbution through weavers’
assomations But some weavers' asso-
ciations are not working satisfacto-
rily. Some smaill weavers and some
State Governments have bee, com-
plaining that the weavers' associationa
are not representative, The views of
the really weak weavers and the
State Governments in the matter of
distribution have to be taken into
account.

At AT FYT GIATAT IHT
are, fafare g ¥ weie wifee Far
# 6 g o AT ygT  eudd F
T T Ft Fiforw £ 31 A ey Ihra-Soy
et g, wawg
{7y fewwa wr vy & ) o Srewwa w
£ 1 ¥ A Ty ¥ At Y off P ww
FY SATRT FAGA Farar Avar) fafrex
argw ATl gfrar 1 oot avg TTRA €
ooy § Emrrere &, SoA Y e & wEwd
® & {arrare i3 & W &) S
g § e 7 fevs e g s e
% vy fanrerd ¥ ' WA Wy
& 1 wror forefY Fewd diad &) w1 <
W &, ¥ gx An-Aw §1 wY Mo
R T Ay 3w wrer e fear
arewaT &1 gEX e § 60 fwfema
femt 7 Wreww Y, o e s @Yk
aY ¥ wry svewewr & fgerrer Sraw o witer
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¥ow wX w6 §, wiew w@ wHqe
ot g W T faw W W g, afew
o aw fors® qifidew fogad & drawy
¥ ag wF § R uw aodt s
foaroa, gz v s A ged W
HraEa

$frs wofiwm o Feid gamd AT
2—g7 fri¥E & AR ¥ fafreet AT X
g1 & fo ag QT &1 o wT AT
g ¥ fearst aRiforawe o fea & e
foreeft #vwy Refer W wifen | 3w
FAeT A %o 16.07 Tav § faar §
afrsy feyre wrw Wt oy wifwe ®
20 %o Afr YT & fgwra ¥ wwaw wWrd
zg o forerft dofiedT & arq o Sasm
Y g IR F¥ wriovw K¢ ot 7 G o,
T g & feuTéEAe A €A A )
o A fear @ | T AT R W
AR GO § 99 & I QO
€T wa T AT faar wr <@r & 1 2w wH e
£ foa¥ gx ¥R AN fewg
mYfordter A fgr &, 9@ Y & e wTTe
Frrar wat geiec v 1 fredft Ay
AT X ATM-ATT WT WTH RIA g
7 forr qr W wx fewdifz oty feawrd
Tg wrqRe TewrE wed § v e
Tesftoqum wmd gra & wewrer iy oY 0y
& For g or dav | & qg W § e
Srewew & @ Peef). WY ST
T wrikdy fregteg weard o feafor
Tt oy ok Yflerare & fo.fw v
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WY U1 Y wETy § I e W dar
7Y %0 1 g g & T Wy fEr
W FrIrz £ vy § AT IW FIOT
¥ &y Ay S I N wE wEE Wy
gy, 39 oI &t I34 WIT F( 7K
% ¥ e R AgroE MY AT I 1w
s A aw ad wsar @ Y
wEr o T &1 § f we feafar o
foadl 9.2 W §, 39 Xew NrEew
w1 war g ¥ A e wfr N T
a0 ¥ fet qum Afed, feedieqwer
SYT Sreww 2T B owvd W &y
wearew Ffod + & e T g fe W
& wra & wAra w4y fawes §1

gq gam—ifes W A
fetd & weaefrirewy & vt foved &7

fraa geE—aed w1 foalr
watfries fegew wT & &, AW
serera & o Foreret w- e g o e
e WX A e W o R
2 3w ww W e & w19 § gar
¥ T W TET WOT A A W § WY
& wr W fower af W L W
fesdtegur wre & gre & ff W e
o g o A e e —
zrer, fawer, o W w1 STHAE
o B aw ¥
Az @ www wofex 1 &
e g e gr sl ®Y qor-
a1 ey §wgr fews
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PROF. D. P. CHATTOPADHYAYA.:
Sir, I have stateg that high prices is
not entirely due to th, shortage of
production. Shortage of production
is very much there, but it is partly
also, perhaps I may say substantially,
because of the spinners’ refusal to
play their due role.

SHRI SATPAL KAPUR: What is
the duty of the Government?

PROF. D. P. CHATTOPADHYAYA.:
Since the spinners did not play their
role, therefore, we have evolved an
arrangement on the  basis of the
Tariff  Commission's recommendation.

Op the question of distribution, as
I have already referred to, there are
two views. The constructive sugges-
tions made by the hon, Member will
be taken into account while we take
the final decision. But it should also
be borne in mind that some of the
looms for which the demands have
been put forward, very strongly and
lomndly, are not genuine. When we
make our arangementg for distribution
to the weavers, we should see that the
authorised looms rightfully get pre-
ferential treatment, If we treat both
bogus and genuine weavers alike, it
would be unfair to the genuine wea-
vers. So, the question of distribution
is not so very simple. I take note
of the difficulties rightly pointeg out
by the hon. Member. When we take
the final decision, we would see that
the best possible arangement within
the constraints is evolved.

o Tora fag (frmamge)
afrre argw, ¥ weafae Yo T
) fgerrr 3 dverewt 9 AT wgw
ey & W g avdE FIw A w5y
waw 3Y AT [l { wwA A Ay
&) WA QAT A FT AT §—
& trgr A g W WA we & aYfew
% ot gg arw it fF 3T ¥ ¥ e
W & K omer wgarg fRam A
o AW W AT agEe W R W
i ? ¥er @ ag ¥y Al sy
wr gvar § fr wraaifey Sratd
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s ot ifeames § 97 T ax
A R ewer o g
AT FFTI 7L 8 I A feyadardy
o w1, 9@ AR ¥ T
s e dor & g Ifew @Y
g1 S & woff o w9 sy WY
T8 Sy s wwar

2w wrw v foE § 14, 22
farg§ wRAEATE arox F 22 %0
#fgaa AN A7 FE AN A
AT W A A F a0d R
fFrE  ssmefaaY & gra Y =t
frera wi Sramasdy | W Wy
®Y WATIATE AT & &t e gwar o
AT 9T FEAT FIAT AT FASTT w0y
Ut W9 F Ty § 1 % o wiw
gt srfge 1+ wax famvor # qfeew
AT W I FA ¥ v wreR
ad% wfewre fom § ar aff ?
d foowed #Y A § a9 st A
¥ mitde gar AR FE ¥ 9w e
#1 o frar 5 g af)f WAy wits
Pt grew ag & oy & 17 Qe
* o A8 A wRY 1 s S
o faedtr ea 7 Tar & 3y v Td
g Wz zaw Qfvg w@ifs e ay
faedfa w1 w1 9w 7Y &)
wEitaT F A AT AT ¥ w0 T
#Zfr XTT ¢ warar W AT
AT NaT A F qg ¥ and Wy
AQRE WA IT FrAT AT AY
o faeftr wff e wfgg 1 b
o WEt AFH A ( WICATLH A
g oY e witwm ® fegad ercdred
Y 851 v T K GmA dgar g
s S w3 ®) ey e
arfe sy dmErc gy En .
w9 Y ag wpn e wir oY it
wrar Wy oY dar oy g€ & ar e
tw#mﬂmvmm«
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wRadz  w% )
wifag

(1) ¢ s € fog w
o { AT ¥ A TE ¥ Ew Ew
ot yEw I wf § ag QuAfaw
¢ alx 2fes Fitvm AL adfa Ay
g1 FX GE fear ¥ At 99 Wy am
A e gy g7

wfar ww ot @

(2) fraet w7 oY &% &rr B
T I A a7 O T, fE e ag it
aw 7wt wg fyar e ag S e
¢ fesvae, w7137 & R ST A Fo A
ey s ¢ sy g 3w WY & fo oA 7

(3) wv A Er W EA &, Sav
AT #dY ¥ ¥wT, ora ¥ §B WR AN
WAATATIF A FH A B R AT
WA A AETAIATE | W WY
TEAT A¥ WA IN A& I
Y Frfwo FG7 |

PROF D P CHATTOPADHYAYA
Sir, certain things have already been
done 1If I am asked what I am doing
to do. I woulg say that I will try
to set things right, But, as sad,
there gre certain dqifficulties. The Tex-
tile Commissioner's role has been cni-
tically referred to. As you will kind-
ly appreciate, these handloom looms
have to be registered with the Tex-
tile Commlissioner. So, in the matter
of allotment, he cannot be kept out-
side. He is very much in the picture.
You will be perhaps, surprised to
knoy, that out of the tota] number
of looms in the country, that is, out
of 1,50,000 looms, about 50,000 looms
are bogus, One lakh and five or six
thousand are genuine. The demand
when it is placed before me for ful-
filment is a demand for one lakh and
fifty five thousand whereas only one
Jakh are registered. It is a very di-
fieult gituation, If I havy tg meet the
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entire demand, then the production
that is available ig not only inadequate
but is hopelessly inadequate. Besi-
des, you will find that some of the
raw materials necessary for the pro-
duction of synthetic yarn are not
available in the country; for example,
for the production of nylop yarn, we
have to import caprolactum and ca-
prolactum is as precious as gold; gold
can be bought but caprolactum can-
not be. Similarly, viscog filament and
rayon fllament are not available,
There are certain constraints which
are not man-made. These are the
difficulties and 1 say these difficulties
not to minimise our responsibility or
the responsibility of the Textile Com-
missioner, 1 can repeat what I have
alreadv said that we are #rying to evo-
lve arrangements where the weavers
need not depend entirely on the
whims and caprices of the spinnera.
Spinners are not a very holy tribe;
there are Some pgood spinners, but
some of them are mot. Because of
the 'mixeq group and becouse of some
questionable practices they have in-
duigeq in persistently, we have decid-
ed to take certain steps. These steps
have now been finalised, Some other
Minustry has to be consulted. It is
being censulted and, as I said, a deci-
sion will be taken soon ang the deci-
sion will benefit really the poor wea-
vers and not the weavers who are
very rich and mome of whom have
bogus looms under their control

SHRI RAGHUNANDAN LAL
BHATIA (Amritsar): I am very much
surprised over the statement which
the Minister has made today. The
art silk industry essentially consists
of small scale unit. He has said that
some of the unitg are big units I do
not agree with him at all, 50 per
cent of the units consist of units which
have only five to six looms and 25
per cent of them consist of unita
which have between 10 and 15 looms.
Therefore, 75 per cent are small acsle
units. 'This is essentiallc a problem
of small scals units and that is how
we have brought it to hiz notice, As
against this, there are eight spinners
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under monopoly houses who are con-
irolhng all the raw matecials. They
ale nut giving the raw materials to
the small scale units: ihey do not
intend to give, they do not want to
give, and Government 1s feeling un-
able to supply the yarn to small scale
units in spite of the fact that Govern-
ment 18 suppiying trem the raw
materizl. 1t is the Government which
18 giving them more licences for the
machinery, ang I fail to undrrstand
why the Minister finds himself help-
dess in helping the small scale people,
in getting yain fiom big unts,

The small 3cale units are located in
Pupjab; there are 12,000 in my town,
Amritsar, and there are about 3,000
units in Ludhiana. Similarly small
scale units are in U.P., Karnataka,
Maharashtra, Gujarat and Tamil
Nadu. All over India the people have
formed Committees and they have
been representing to the  Minister
their problems. I agree that the
Minister has been very kind; he has
been listening to their demands and
trying to intervene, But what 1s the
result? All these units are closing
and the Minister finds himself helpless
10 help the small people. Thig is an
artificial scarcity created by the
spinners. The same situation was
created in the year 1968 ang then
‘Government referred the matter to
the Tariff Commission. The Tarift
Commisasion took two years and after
that it took the Government three
years to place the report on the
“Table. 1 fail to understand what
the Government had been doing all
these three years. The Tariff Com-
mission’y; report was placed on the
“Table of the House last year. It is
now more than a year., Yet there is
no result and what Is being done. I
Aail to understand. The mil}l gpinners
are charging fantastic prices because
the small industry is ungble- to turn
anywhere-else ang they have 1o
depend on the spinners. Hence,
their inability to get the raw material
at a reasonable price:. Meanwhile,
an interin mrrangement was made
%y the Governmemt beiween the
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spinners and the weavers {o get the
raw material and that was do#ie
by tne Textile Commissioner who
arranged a meeting. But, what we
fing is that whenever ap agreement
was made, after a few months the
spinners backed out. In the Tariff
Commisgion’s report the nate sug-
gested was Rs. 8.10. It was fixed at
Rs, 10 later on by the Textile Co'm-
mussioner. Later, it went up. Again,
there was a hue and cry and at the
mtervention of the Minister, an agree-
ment was arrived at and the price
fixed was Rs 1172 But the weavers
are not getting the raw material at
that rate. They make an agreement
and they back out.

In the year 1873 agamn an agree-
ment was made with the help of the
Textile Commusgioner and the rate
fixeq was Rs. 14.22, While the Tariff
Commssion suggesied Rs 9.10, the
Textile Commissioner suggested Rs.
14.22, but even then at this rate the
weavers are not getting the raw
material as the spinners again backed
out,

In these circumstances, what can
the poor weavers do? On the 31st
December there was ne sgreement
and in thp last 7 months repeated
requests were made to the Minister
and deputations met him seeking his
intervention but so far, nothing has
been done snd the weavers are suf-
fering all the time.

Sir, this is the fate of the art silk
yarn. Bimilarly, with regard to
staple fibre, a similar situation arose
and the matter was referred to the
Tariff Commission in 1868 and their
veport came in 1872, The Tariff
Commission took 4 years to give a
report on the staple fibre industry.
Same was the situation in 1973 and
no action was taken and the small
scale units in Punjab, Gujarat, Karna-
taka, Tamil Nadu and Uttar Pradesh
are suffering for want of the raw
material.

1 ask the hon, Minister as to what
is the difficulty and ask him when
is giving the material to the spinners
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for the manufacture of the yarn and
take up. the whole production from
them, We do net mind if it is due to
the general raw materia] shortage
prevailing all over the world but
whatever is produced should be
placed at the disposal of the small
scale people.

I, therefore, ask the Minister that
he should take over the total produe-
tion from the spinners after fixing a
margin for tham. In that case, it
will be helpful to us also ‘because
they will produce more as their mar-
gins are fixed. But, in the present
set up they are producing less so that
they may have more profits with less
production. I ask him as to what is
the difficulty that stands in the way.
Why should he not fix a margin for
the manufacturers and take up all
their production and supply it to the
small scale units?

PROF. D. P. CHATTOPADHYAYA:
Most of the points referred to by the
hon. Member have been answered by
me in reply to the questions raised
by the other hon. Members. I think
I have already said that most of his
points are acceptable to me. But, as
you know, I had submitted that there
15 a raw materia] shortage but even
within this shortage, what is being
produced, we will see, is distributed
rationally and equitably and the poor
weavers are benefited by the arrange-
ment that we are going to evolve.

He said, ‘Why not you intervene?’
We have intervened and it is at our
intervention that the spinners and
weavers came together ard told us
that they would come to a settlement.
Now they say they cannot come to a
setthement. I am intervening in a
different manner. It is not that we
did not do anything or that we did
not intervene, We did. But they
could not come to a settlement.
Spinners asked for higher prices, very
high price. Weavers insisted on
lower price. Both the demands, as
our study revealed, wes inconaistent
with the cost of actusl production.
We are coming to eonclusion which is
mainly based on ‘Tarift Commission’s
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findings made up to date. All the
points and suggestions made by the
hon. Member will be taken care of
when final decisions taken.

SHRI DHAMANKAR (Bihwandi):
Bir, the Art Silk industry is facing a
great crisis and I think Government
is partially responsible. Government's
delaying tactics in laying the Tariff
Commussion’s report on the Table of
the House and implementing it has
caused all this 1irouble, Textile
Commussioner is taking advantage of
the Tariff Commission report and
adopting delaying tactics. The hon.
Mimnister said that there is nothing
wrong at the Textile Commissioner's
end. May I humbly peoint out to him
that everything is wrong at the Tex-
the Commissioner’s end?

All the socialistic policies of the
Government are being implemented
at the Textile Commussioner's end in
the most unsocialistic and reactionary
way. Every wcightage is given to
the spinners and the big mill mag-
nates. What happened to the cotton
yain control policy? It has failed. It
failed because the Textile Commis-
sioners's office adopted such an attitude
of allotting wrong counts to places
where they were not used at all. That
created the black-market. This volun-
tary agreement is not a real voluntary
agreement. It is voluntary for spin-
nerg only. Spinners will honour it
when it suits them, When market is
down they will dump all their stocks
and give to the assgociations and co-
operative societies etc; and they will
say, look, if you don't lift the stocks
we will not be in a position to give
you the allotment, the quota will
lapse. When prices go high up, they
will hold up the stocks and they
will not deliver the goods This is
what happens. This is what is going
on since the voluntary agreement
came into existence. It never worked
satisfactorily, It works satisfactorily
only In the interest of the spinners.
I do not know why the Textile Com-
missioner iz adopting a soft and
benevalent attitude towards the big
magnates and spinners. The weavers
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are suffering. I entirely agree with
the Minister that all are not small
units, There are medium and big
umts. There are three categories,
small, medium, and big units which
can be called composite who have
their own processing plants and
accommeodation for exports. It so
happens that big units are dominating
over smal] units and those who suffer
are the small weavers I come from a
constituency where there are not less
than 20,000 looms working on art silk
and synthetic yarn. When the question
of small weavers' interest comes the
Textile Commissioner 1s having sym-
pathy with the big associations and
big units. If you adopt 100 per cent
statutory price control and distribu-
tion control, then, yvou have to safe-
guard the interest of the small wea-
vers and actual weavers. We have to
eliminate absenter landlords. We
have eliminated them in respect of
lands by legis'ation But in the weav-
ing industry this ahsentee landlordism
continues, There are units who own
the looms, hire them out, but retain
the quota and recap the harvest of
profits by seling the quota. If you
enforce the 100 per cent control what
will happen to the actual users? They
will not be in a position to get yarn
from the open market, as it is con-
trolled hundred per cent. If 100 per
cent price control is imposed on rayon
varn then the price control should
also be enforced on rayon fabrics.
Art silk fabric is not a luxury now
Some years back it was a luxury. But

now the common man purchases
cotton cloth at Rs. 5 or more per
metre,

1200 pru,

So, at the same rate, he buys the
art silk cloth. So, in that case, the
price control should also come into
play on-art silk cloth, otherwise the
‘common man will suffer. I would
like to know what he intends to do
regarding the voluntary control agree-
between the wesvers and spin-
It he is continuing the agree-
im that case, it should be made

H
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incumbent upon the Textile Commis-
sioner to see that the agreement is
enforced at both ends—spinners as
well as weavers ends. It happens
now that the Textile Commissioner
tosses weavers from pole to pole and
asks them to meet the spinners and
come to some agreement. Then what
is the Textile Commissioner doing? Is
it not his job to see that the agree-
ment comes into force? As Shri
Bhatia, my colleague, rightly pointed
out if you are supplying raw materials
1o these spinners, it is for you to see
that they give the production to the
weavers and see that the same is not
sold in black-market thereby creating
a parallel black money economy on a
very huge scale. At present if he
sells the yarn at Rs. 10 a kg. on bill
onr has to pay an advance of Rs. 15,
cash unaccountable. Then only the
goods are delivered These practices
should be eurbed and banned. I would
now lika to ask the hon. Minister
whether he would think of establish-
ing a cooperative unit in the spinners’
section. No more units should be
pllowed to come wup in the private
sector. If new units are allowed to
come they should be either in the
public sector or in the cooperative
sector.

Recently, in Gujarat, a polyester
fibre unit has come up in the coopera-
tive sector. Maharashira and Gujarat
have combined together and the unit
is going to be set up very soon. In
ithe same way, I think, the Minister
should also consider this point as to
whether the weavers' consumer co-
operative socielies can be given a
licence to put up a spinning plant so
that the Government, from the experi-
ence of the cooperatives can conveni-
ently enforce the price control on
private spinners,

These are some of the points on
which I would like the hon. Minister
to reply.

PROF. D. P. CHATTOPADHYAYA:

Sir, I would like to say first of all
that it is not correct to make a critical

reference to the Textile

184



185 Reported non-supply SRAVANA 1, 1886 (SAKA) Agreement between 186

of staple fibre yarn etc.
to small scale weaving
industry (C.A.)
because there are certain difficulties
which any offier or any Minister can-
not change overnight. The change is
being brought about as I have already
stated

I have already expressed that there
was an unintended delay m submut-
ting the Tarif Commission’s Report
and in placing the same before the
House. [ must say here that the
Tariff Commission was asked to make
it upto-date. Because three ycars
have elapsed already in submission of
the report, the data on the basis of
which the recommendations of the
Commission are made may be out of
date. We have aszked the Tariff Com-
mission to do that quickly. They said
thut they cannot do it quickly. Since
thia 1s a zerentific thing, they said thmat
tins has to be done accurately and
trecisely. Anyway we have done our
hest, Several other factors have also
1o be borne in mind. For example. a
part of the yarn has to be given to
the exporter at a low price, lower
than the cost of production even. I
thould say here that the synthetic
yarn's price in this country is Jower
than the price prevailing in the inter-
rational market. So, our goods
should be competetive enough so that
we may earn the foreign exchange.
Therefore, we have to sell a pari of
<ur production at a very low rate,
luwer than the cost of production
tven The Tariff Commission price
has been fixed on an identical basis
on the entire production. Because a
part of it has to be given at the lowar
price, lower than the cost of produc-
tion, we have to see that a part of
our total production is set apart and
sold at the market price so that it can
tompensate the losses incurred on that
score. T can only say this much,
(Interruptions)

SHRI K. LAKKAPPA: But
ate relling it in black market,

PROF. D. P, CHATTOPADHYAYA:
You will kindly bear with me for a
minute that though 1 entirely agree
:"“‘ what you have said, still certain
actors have got 4o Be borne in mind.

they

Indig & Sti Lanka
on boundary n
historic waters

As regards the part of the yarn to be
sold to the expoiler, we shall seg that
that part is taken care of by us. If the
voluntary agreement has not worked
as 1 have admitted, the alternative
arrangements that we are making
will be more satisfactory. But as you
will kindly appreciate, there are some
legal gquestions because some writ
petitions are already before the High
Court. So, the way the distribution
control and other sort of control is
enforced and 1n what way it is to be
enforced haes to be carefully formu-
lated, so that 1! does not invite any
objection from the law court. There-
fore, we are looking into the matter.

A, regards distribution, as you have
yowself scen, hon. Members them-
selves are not unanimous whether 1t
should be distributed through the
association or through the State Gov-
ernments. So, both views have to be
taken into account before we take
a final decision, but the decision will
be taken very eaily.

SHR1 DHAMANKAR: What about
the cooperutive sector”

PROF. D. P. CHATTOPADHYAYA:
The cooperative rector wil]l be given
due preference,

SHRI DHAMANKAR: Is the Textile
Commuissioner’s office gomng to be a
stlent spectator”

PROF. D. P. CHATTOPADHYAYA:
No, it 1s not a silent spectator, and it
will not be a silent spectator.

13.006 hrs.

STATEMENT RE. AGREEMENT BET-
WEEN INDIA AND SRI LANKA
ON BOUNDARY IN HISTORIC
WATERS BETWEEN THE TWO
COUNTRIES AND RELATED

MATTERS.

MR. BPEAKER: Now, Shri Swaran
Singh will make a statement...

SHRI MADHU LIMAYE (Banka):
On a8 point of order. I had already
given you notice.
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SHRI K. MANOHARAN (Madras
North): Each Member must be given

a proper opportunity to express his
views.

SHRI SEZHIYAN (Kumbakonan):
Before the hon. Minister makes his
statement, I want to submit that we
should have been consulted and the
House should have been taken into
confidence before they entered into
this unholy agreement for the surren-
der of territory by Indiz. Wiule we
are anxious that friendly and cordial
relations should be maintained with
Sr1 Lanka, the legal and constitutional
proprieties involved have to be taken
mto account, This agreement goes
against the interests of the country
since it amounts to pure surrender of
our territory without going through
any of the norms This is an unholy
and disgraceful act of statesmanship
unworthy of any government. There-
fore, we do not want to associate our-
selves with the statement that s
going to be made by the hon. Minis-
ter, and we want to disassociate our-
selves by walking out of the House.

SHRI K. MANOHARAN: Please
allow one Member from each party
to express hic wviews. We have
decided to stage a walk-out, and,
therefore, before we walk out we
want to tel] you the reasons which
have prompted us to walk out

The agreement entcied into between
Sri Lanka Government and the Gov-
ernment of India is anti-nationa] and
unpatrnotic, 1t 1s the worst agreement
ever signed by any civilised country
of the world. I do not like to nsult
or hurt the feelings of either the
people of Sri Lanka or the Prime
Minister of Sri Lanka....

MR. SPEAKER: Hon Members are
gomg to have a debate on foreign
affairs when they can raise all these
points.

SR X. MANOHARAN: T must be
permitted to speak now.

188
in historic waters (St.)

this unholy agreement, the Sri Lanka
Prime Minister has emerged as victor
and the Prime Minister of India as a
pathetic vanqguished, It is an assault
on the integrity of the country. In
view of this, we have decided to stage
a walk out and we are walking out.

oft wy femd: swew wEEo
Fa e FTyeE 1 A Wy
fw w< fear §

MR. SPEAKER: He has a right to
make a statement in the House,

ot wzw fugrdt wrodnit ( Tfae)
WSy WERT, WO AT WY A E 2
s fRwFR ST R A @ &
fir ag »TToeT & @19 gT TR & AT
¥ e wFeT R | UE AEATAT 22 9H
Y gwt a1, afFT 3 iy § fe o
wrrh ¥ it ghro w6
sfrereT & ey selt & vt gf .
I A ST ¥ § st
oY sfereT ®Y HYew w1 dwer w1 faan
MY 9T | 3T ¥ AT IE AY AR A
& et way, AY Wy WA fE g A ek
wae T fear & 1w W wdd
3 v T 1 AW WY S & S wTeT Y
wfa %1 fadw % w1 Frofa w faar
T | W WERd, WY gHAw e
ﬁl “m;‘@’ t!“ m‘r
& FAWYY & wgy mav § s g Femr
& amw o¢ wetar s § 1 P
mus_wwtﬁ'mﬁwam
adftr XA ¢ e WA O ¥
famar EYR, &Y g frlt ol qw &
wre wEE wA Y wewe ady oY
s wftr 3 & wie  oft wiw s
ol § 1 g Wil § fs oty & @
vedt @, A et o sob o off
& fis 2 Y soplt anfrs ¥ €y @ 4
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uSE AT, weifag AT
FHIAMTA S AT TF w7 g
am aelrdie & ogr v o waAw
TN & Ty Ay ar A o dary
®T 9T | 1880 ¥ THATY & AT
wanit- & a3 oF  feew wn
(swwix) . . ..

s ey AT AgTE. ..

o v fagrdt ardedt ;v 7g
=yaeqr § v war grare faar afgam &
qauraT BT wres w7 W Wy fei
WA Wy ANy Aawfr § ° g & Fow
afwats T aar  wvw A & ag gfea
gl fmTar #Y w7 g WA
ogaveaT #7 afrqErETard ) wewr-
g arfasrre w1 o fre & T wrs
¥ 9w & afyurs & faar aeww
s ez s el ? wrng
faarr st #Y v & ATT ¥ v Ay
#ft weft wifer ° gw ¥ mwEA &
famre ¥ | gy SRR
a7 7w faw & faew & WYt wE
wfem X urr w7 froaw o A
T F T |
MR. SPEAKER: The Minister has
the right to make a siatement.

ot wy fomdy . werw wEw, W
nE TR R g P L (awaw) .
BT quiy AT 19 ¥ arr of o Ay
T W@ E | OATEE TR WITT IS AT
wr afawT 1 W IW ¥ ST w9l
T ae k... .. (wquwin)
WY 6 U% W AT |

SHRI P, K M. THEVAR (Rama-
nathapuram): Kachativa forms part
of my constituency. You are acting
like @ dictator. You are speaking like
& democrat, but st the same time you
are acting like a dictator. The whole

on boundary in
historic waters (St.)

life of thousands of fishermen......
Today the Ceylon Government has
moved their forces, their military,
towards that island. Thousands of
mechanised boats were stopped; move-
ments were restricted. Their lives are
in danger. You have simply bet-
rayed. You have no sympathy and
courtesy to consult those people.
You are thinking of it ag a part of
Tamul Nadu. Do not think it ag part
of Tamil Nadu, It is going to be
the base for & future war. It is
going to be the base and challenge
the life of the nation. I have to warn
all these things because in the past it
has been the tradition of our Govern-
ment to give bhoodan of the northern.
borders. (Interruptions).

MR. SPEAKER: Kindly sit dowr.

SHRI P. K. M. THEVAR: The divi-
sion of India has cost the life of
Mgahatma Gandhi. It is not a part of
Tamil Nadu but it is a part of the
holy land of Indiz. You are betrary-
ing On behalf of the constituency
and on behalf of the Forward Block,
I walk out.

SHRI MUHAMMED SHERIFF (Pe-
riakulam)- Even on the 1st April 1968,
I produced sufficient records in this
House to show that Kachativu belongs
to the Raja of Ramnad. Government
has failed to go through those records
1 was the elected representative of
that constituency here previously. It
is a shame on the part of the Govern-
ment that they have not consulted
the people of the place and the Chief
Minister of the State We condemn
this action of Government and along-
with my friends, I also walk out in
protest.

(Shri P, K. M. Thevar and Shri
Myhammed  Sheriff then left the
House). e

ot 7y fesd : wR wEww, wtw
Wit gl & X aiw ¥ o 5 wowrity
¥ R i o @ Wy § 3T T O
wree duC ywifew fear ovg ) wrer
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[ =g fawd)

aw g, foaw aan 1 qra AT, 7 7w
&2 & aTAA AE WA § ) T AT g
fadw 7ot 7 Y G537 ¥ g7 i “woar-
forq #Y stgr IF WIA RIAN HY T &
n(qunggfﬁgaaﬂﬁ oqAr
w1 ag o fzqw fag 3, Sw ana
g falw waT , AT & 0F w9 F IAT
H YA NI F FET 9T ) AT I WG TOR!
WIAL REAX § AT Fy0 UsARRrfea gane
¥ ST WA FY AT BOWAT FR
aFy & ? o awAQ F FRX F IF
T AT I ARG WY WA X aAT H
WA #1 g FeAr 9 f5 el
garer &, qfead; g w7 OF fgear &9
qiferT # gowT %g4) 91 fe T e
%1 wigw w fgear griar &1 Tg Amar
h A A & TR T AR 5 &
qmY AT ¥ ATHC A8 wl fw A4,
a&Y, FEFr gArT A8l 91, gAR TEET
JIANA A G, ENIRX GFARTA AT |7 4T
R @ THwE F AT g% Sy A
faatoor, a7 fenrdivm, &0 & fisar
£ I X OHrE ¥ 77 gr el 71
wrar fgesr of a7, wifwerry =1
ZWHAT T W RN

IR Awa qAm W X wgroar fe
ot e #Y fa § 3w wfw & faar
wfear & of s e fedt T grerar
yzme Al fer resa ) gy
s §1 aréx ferdom & am g9,
T 1 fawg A w q947 7T I
LG LT *T T T ST 777 £
T g &4 81 ¥g AmAEr wgroAT
T 9 gan # gl w1 gwaw
fagq qeifraY FRig A wOT §1§
T OF W LT WY TH AJ0 ARA
forad ouifadr & oo o o qfa gi
g1 g wae § gard ffy Ok
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fadey & g F 9T W G &1 w
Ty & w34 v sk wrow a5
w7 gwe fgar & A g Iaay -
wy ar ffwe w7 ard feadaA &
am IR R A e Er AT

Y TR AT AwsT F w4 ¥
71 ag wrta ¢ fr ordmegfry dfie
¥, GTHIQ FIEET F UTHTT 9T, WA
£ gL TIEET F27 X AT qAFAT ¥
TAlaT 9T TART TF IS GIAT T2
9T A FT AT 7T FAFIC /Y gAR
wrdw o | gfiy zarg fador gat & 78
¥ a1 6 3w gArEr £ oW
afgar &7 aghr w0 a7 ¥R &Y
qd RERT, WT A A ArE &,
gftarr &t aghkr wv wroer A
Faaer £, @i 491w A fads
frag & fo wry fagwr w47 & wfeg fe
¥ 4 IV AT IIA T A TH | CAS
araeE FFE qY TS A T A0 FA
A gR W9q Sifgqn ¥ F1q AT T A0
w4 |
SHRI P K DEO (Kalahandi): On
a point of ordcr, Sir. The statement

that the Foreign Minister 18 gomng to
make deals with cession of Indian
territory In this regard, two import-
ant 1ssues are 1nvolved. The first is
ithe constitutional issue. Article 1 of

the Constitutions says:

“The territory of India shall
comprise—
(a) the tlerntories of the
States;
(b) the Union Territories
specified in the First Schedule
and

(¢) such other territories as
may be acquired.”

So, further acguisition of tercitory
can be accepled, but nowhere does the
Constitution provide for cession of
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ever an inch of Indian territory. The
Kachchativu controversy was raised
only a few years ago by the Ceylonese
Government when the Bandaranaike
Ministr came into power. All the
trevenue records of the Madras Gov-
crument corroborate that Kachchativa
was & part of the former Ramnad
zamundary and an integral part of this
country So, under no circumstances
ihe Government has got any power
under the Constitution to cede even
an inch of our country Sir, they
cannot consider this country as the
zamindari of the Congress Party. A
few days back, the Coco Island, which
15 part of the Andaman group of
islands, was ceded to Burma. ‘The
question of Beru Bari was raised by
ihe previous speaker. Now has come
the question of Kachchativu. If we
go on ceding our ternitory like this.
what will be left of this country?

Secondly, it is utter contempt and
disrespect shown to this House by not
taking the House into confidence and
facmg us with a fait accompli. The
shuiting out of the views of the oppo-
wtion parties in this manner is most
ant-lemocratic  So, 1 would say that
the statement which is going to be
Jurt on the Table of the Lok Sabha
18 nat worth the paper on which it
hus been typed ‘Therefore, I would
submit that the External Affairs
Minister should consider these matters
and should not lav the statement on
the Table of the House. Otherwise,
we will be forced to take the extreme
‘tep of walking out.

ot wrw fagrét wrele : weqw o
YR Furt < om R oy wSre g 7

MR SPEAKER My ruling s that
the Minister has a right to meake a
statement, When the Government
enters into an agreement with another
Government, that must come before
this House, The Members must be
informed of what is taking place,

waters (St.)

MR. SPEAKER: How can we know
it?

SHRI ATAL BIHARI VAJPAYEE:
It is published in newspapers.

MR. SPEAKER: How can the House
be seized of the matier unless the
Minister makes a statement?

SHRI ATAL BIHARI VAJPAYEE:
Can they violate the Constitution?

MR SPEAKER: I have given the
ruling. Now, the Minister,

ot wrer  fagr® wwindy :  weww
¥ g w ¥ wfaw § geny T F
g7 ATF-uTIT FTd &

. gwa W wgmg  (HrAT)
I WS ¥ WA WPET W wGA-

(At this stage Shr Kachwai tore up
some papers and threw them away).

(Sume hon. Members left the House
at this stage).

SHRI K. LAKKAPPA: Sir the
tearing of papers by an hon. Member
is contempt of the House I want
your ruling on this,

MR SPEAKER: My rulng is that
tearing of papers ix not in keeping
with the derorum or dignity of the
House.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Over the years, since our indepen-
dence, there have been a number of
questions and diséussions in the House
regarding the Island of Kachchativu,
Government have of course fully
shared this interest and concern for
arriving at an esrly and amicable
solution of this long-outstanding
matter; and I am happy to say that
®n agreement was signed between the
twa Prime Ministers on 28th June, g
copy of which 1 am laynig on the
1able of the House,
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The Isiand of Kachchativu, about
3/4 of a square mile in extent, is
gituated in the Palk Bay; it is about
10{ miles from ihe nearest landfall in
Sri Lanka and about 124 miles from
the nearest Indian shore. The Palk
Bay, which constitutes historic waters
of India and Sr1 Lanka, is some 18
miles wide at its entrance through
the Palk Straits, and has an average
width of some 28 miles.

The issue of deciding Indian and
Shri Lanka claims to Kachchativu
was closely connected with determin-
ing the boundary line between India
and Shri Lanka in the waters of the
Palk Bay. The entire question of the
maritime boundary in the historic
waterg of the Palk Bay required
urgently to be settled, keeping in
view the claims of the two sides,
historical evidence, legal practice and
precedent and in the broader context
of our growing friendly relations with
Sri Lanka,

Kachchativu hag always been an
uninhabited island. Neither Sri Lanka
nor India has had any permanent
During the long

in historic waters (St.) 196

always been firmly of the view that
in any differences with our neighbour-
ing countries, we should seek to
resolve them through bilateral discus-
sions without outside interferemce, on
the basis of equality and goodwill. It
18 a matter of satisfaction to us that
our Prime Minister's resolve to settle
thiz issue through direct bilateral
talks met with an equally warm res-
ponse from the Prime Minister of Sri
Lanka, and the agreement could be
reached in an atmosphere of friend-
ship and mutual understanding.

Exhaustive research of historical
and other records was made by our
experts on Kachchativu and every
available piece of evidence collected
from various record offices in India,
such as 1n Tamil Nadu, Goa and
Bombay, as well as abroad in British
and Dutch archives. An intensive
examination of evidence and exchange
of views took place, specially during
the past year, between senior officials

of any further disputes on similar
matters in these historic waters.

On the basis of a dispassionate
examination of the historical records
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victory of mature statesmanship, a
vietory in the cause of friendship and
cooperation in the area. A potential
major irritant in relations between
the two countries, which had remain-
ed unresolved over the years, has
now béen removed, and both countries
can now concentrate on the exploita-
tion of economi¢ and other resources
in thege, now well-defined, waters and
generally on intensifying cooperation
between themselves in various fields.
The Agreement marks an important
step in further strengthening the close
ties that bind India and Sri Lanka.

Agreement

The Government of the Republic of
India and the Government of the Re-
public of Bri Lanka,

Desiring to determine the boundary
line in the historic waters between
India and Sri Lanka and to settle
the related matters in a manner which
13 fair and equitable to both sides,

Having examined the entire question
from all angles and taken into account
the historical and other evidence and
legal aspects thereof,

Have agreed as follows:
Article 1

The boundary between India and
Sn Lenky in the waters from Adam’s
Bridge to Palk Strait shall be arcs of
Great Clrcles between the following
Potitions, in the sequence given below,
defined by latitude and longitude:
Posiuon 1 : 10" 0§° North, 80° o3’ East
Position 3 : 09° 577  North, 79* 35’ Eant

Poattion 3 : o-x¢" North, 22+ 60’
3: 0930158 ™

Position 4 ; oy® a1-80’ North, 79° m’

Fontion 3 1 0g® 33'  North, 79" 32’ East
pol!.tln‘s-.-”l“-i Mmﬂ:m

historic waters
Article 2

The coordinateg of the poaitions
specified in Article 1 are geographical
coordinates and the straight lines
connecting them are indicated in the
chart annexed hereto which has been
signed by the surveyors authorised
by the two Governments, respectively.

(8t.)

Article 3

The actual location of the afore-
mentioned pousitions at sea and on the
seabed shall be determined by a
method to be mutually agreed upon
by the surveyors authorized for the
purpose by the two Govermments,
respectively.

Article 4

Each country shall have sovereignty
and exclusive jurisdiction and control
over the waters, the_islands, the con-
tmental ghelf and the subsoil thereof,
falling on its own side of the afore-
said boundary.

Article §

Subject to the foregoing, Indian
fishermen and pilgrims will ehjoy ac-
cesg to visit Kachchativu as hitherto,
and will not be required by Sri Lanka
to obtain travel documents or visas
for these purposes.

Article 6

The vesselg of India and Sri Lanka
will en)oy in each other’s waters such

rights as they have traditiomally en-
joyed therein,

Article 7
If any single geological petroleum or



x99

[Shri Swaran Singh]
reach agrecment as io the manner in
which the structure or fleld shall be
mast effectively exploited and the
manner in which the proceeds deriving
therefrom shall be apportioned.

Article 8
This Agreement shall be subject to
ratification. 1t shall enter into force
on the date of exchange of the ins-
trunents of ratification which will
take place as soon as poasible,

FOR THE GOVERNMENT
OF THE REPUBLIC OF
INDIA

Sd/-Indira Gandhi
New Delhi: 26.6.74

FOR THE GOVERNMENT
OF THE REPUBLIC OF
SRI LANKA

Sd/-Sirimave R. D). Bandaranaike
Colombo: 28.6.74

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, while my party
welcomes the Agreements reached
between Sri Lanka and India, there
are problems to come up during the
implementation of the Agreement. So
far, our fishermen had a right to go
even beyond Kachchativu, fish and
come back. The hon. Minister says
that these rights are fully protected.
But there are problems which we
would like our Government to take
up with Sri Lanka and seek their
solution. For that reason, I submit,
there should be a discussion on this
statemtent. 1 have given notice of a
motion. I wduld request you to allow
a discussion ¥n that.

MR. SPEAKER: The general debate
on foreign affairs is coming up next
week,

DINEN BHATTACHARYYA
(Serampore): I want to seek pne cla-

Agreement between Indiac JULY 23, 1974 & Sri Lonka on boundary 300

in historic waters (St.)

rification. I the statement he has
moentioned that Kachchaty /u has always
been an uninhabited island. But an
hon, Member had said that il was
within his constituency. If that is so,
I do not know how it could be said
that it hos not been inhabited by any
humun being. How could it then be
a part of his constituency?

SHRI M. KALYANASUNDARAM:
The Tamil Nadu Government has a
grievance that it has not been consul-
ted properly. May 1 know what is the
actual fact in regard to that? I also
want to know the details about the
pirotection given with regard to fish-
ing rights.

SHR; SWARAN SINGH: The hon.
Member would no doubt be aware
that in the year 1921 when both Sri
Lanka and India were under British
rule, fishery line had been decided by
the British Government because they
had control over both Sri Lanka as
well as India. I am sure that the hon.
Member know that the 1921 fishery
line was a line which was about three
or three and a half miles west of the
Kachchativu. That is, to the western
side of the fishery line was the ex-
clusive fishery right of the Indian
citizens and to the east of that was
the right of Sri Lanka fishermen. But
in spite of that division, the fishermen
generally were free to fish even round
about Kachchativu ang they also used
the Kachchativu island for drying
their nets. As would be known to the
House there is no fresh water avall-
able there. Mosuy they used it for
spreading their nets un1 trying to dry
the neis, etc.

About the traditional rights, if the
hon. Member goes through the terms
of the Agreement, a copy of which
hag becn placed on the Table of the
House, he will get the answer because
i, is mentioned there that, although
Sri Lanka's claim to soversignty over
Kachchativu has been recdgnised, the
traditional rights of Indlan fisheroen
and pilgrims to visit that island will
remain unaffected. Similarly, the tra-
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ditional navigation rights exercised
by India.and Sri Lanka in each other’s
water will remain unzarfacted. (Inter-
ruptions)

MR, SPEAKER: Laier on we may
have a debate on this, but not now
I am not allowing any more.

Mr. Kureel.

—

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
or REPORT OF JOINT COMMITTEE.

SHRI B. N. KUREEL: (Ramsanehi-
ghat): I beg to move:

“That this House do exteng upto
the last day of the first week of the
next Budget Session (1975) the time
for the presentation of the Report
of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1834, the Reserve Bank of India
Act, 193¢ the Indu=strizl Finance
Corporation Act, 1648 the  State
Financial Cornorations Act. 1931,

the Life Insurance Cornoration Act.
1836 and the Unit Truzt of India
A-zt, 1963."

MR. SPEAKXER: The question is:
“That this House dn extend putc

the last day of the first week of the
next Budget Session {1973 thr fie-z

for the presentaticn of the Roport

of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1964, the Reserve Bank of India Act,

1934 ihe Industrial Finance Cor-
poration Act, 1948, the State
Financial Corporations Act, 1951.

the Life Insurance Corporation Act,
1956 and the Unit Trust of India
Act. 1963.”

The motion was adopted.

MR. SPEAKER: We shall take up
the next business after lunch. We
adjourn to reassemble at 2.30 p.m.

13.35 hrs.
*The ariginal speech was delivered in

D.G. Gujarat
1974-75
The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of

the Clock.
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—

The Lok 3abha re-ussemblad cfler
Lunch at Tirty Minutes puasg &our-
teen of the Clock.

[MR. DEPUTY SPEAKER in tiie Chair]
Demands for Grants (Guiarat),
1974-75—-Contd.

MR. DEPUTY SPEAKER: Now,
we resume further discussion on the

Gujarat Budget.

SHRI J. MATHA GOWDER,

*SHR7 J. MATHA GOWDER (Nil-
giris): Mr, Depuly Speaker, Sir, while
speaking yesterday on the Budget of
Gujara: State, I was referring
how the Government of 1India
have failed to take effective
measures to curb the growing corrup-
ticn, malpractices, black-marketing
ete. in the State. Instead, the ruling
party at the Centre has been trying
to perpetuate itz hold on the State.
As an example, I would refer to the
leakazz of provisions of the Ordin-
ance promulgated by the President on
6th July, 1974 regarding dividends. T
do nst know whether any Minister is
responsible for this leakage or whe-
ther any highly placed bureaucrat is
resporsiblie for this. But the leakage
of the provisions of this Ordinance has
greately helned a few monopoly firms
in the State of Gujarat. I wounder
how o'y a few big monopoly indus-
trial firms in Gujarat were ahie to gsat
prier intimaticn regarding the provi-

giong  of this* Ordirance Th: Atul
Products Company, Guijarat Fertili-
sars, Baroda Rayon Company and

Century Mills were able to disgorge
their shares in the market much in
advance of the promulgation of this
Ordinance and they were able to
make a profit of more than Rs. 30
lakhs before the Ordinance was issu-
ed, T am constrained top remark that
the ruling Congress Party at the Cen-
tre would naturally take advantage
of the unexpected windfall for these
industrialists of Gujarat. These indus-
trialists also must be neholden to the
Tamil.
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Government of ¥ndia for the timely
‘\eakage of the Ordinance on Divi-
dends and they would be only too
willing to contribute substantially to
the election fumdg of the ruling Con-
gress Party. It will not be any sur-
prise if the Congress Party wins a
landslide victory in Gujarat, with the
financial assistance of these very
same industrialists of Gujarat.

I will not be far from truth if I
say that the leakage of the Ordinance
has been intentional Because the ele-
ctions in Gujarat are fast approach-
ing. I would like to know whether
thig is the manner in which the Gov-
ernment of Indig are going to tackle
the rampant corruption and black-
market 1n the State of Gujarat. It
locks as though the ruling party 1s
keen to derive maximum advantage
from corruption and blackwmarket. As
1 pointed out yesterday, the ruling
Congress Party at the Centre 1s In
collusion with monopoly industrialists
for fighting the election battle Other-
wise, only a few industnial giants
would not have got prior information
about the provisions of the presiden-
tial Ordinance on Dividends.

Sir, the former Chief Minister, Shri
Chimanbhar Patel, belonged to the
Congress Party against whom allega-
tions of corruption were levelled at by
the Congresgs Party members. Im-
mediately after the fall of his Minis-
try, Shri Chimanbhai Patel was ex-
pelled from the Congress Party, as
if that is the only action the Govern-
ment of India and the Congress Party
at the Centre cap take against him
for all his misfleeds. I wonder whe-~
ther the ruling Party at the Centre is
at all interested ih eradicating the
evil of corruption from this land It
iz only interested in eradicating all
the Opposition to its rule,

Shri Chimsnbhai Patel, after his
resignation as the Chief Minister,
made a public statement that the Cen
tre did not supply adequate quanti-
ties of foodgrains to the State. This

tilisers to the State of Gujarat
been reduced by 50 per cent. Second-
ly, during the period January to June,
1974, that is to say, immediately after
the fall of the popular Ministry and
the dissolution of the Assembly, more
quantities of foodgrains than the actual
allotment from the Central Pool have
been rushed to the State of Gujarat
as mentioned in reply to a starred
question yesterday 1 would like to
know whether this should not have
been done by the Centre at the time
when there was massine agitatior in
the State against scarcities of eseen-
tial commodities. But, now thg Cen-
tral Government would leave ng stone
unturned because of the coming elec-
tions in the State For the ruling
Congress Party everything is fair so
far as fighting an election is concern-
ed. Even the misery of the people
will become a handy tool for the
1uling party to fight an election.

Coming now to the problem of Guja~
rat, the partg of Kutch and Saurashtra
m Gujarat are chronically backward
areas Though the Congress FParty
had been ruhng the State since In-
dependence no concrete steps were
taken for balanced development of
the State. For example, the Kutch
atea of the State was aflicted by dro-
ught seven times consecutively and
yet the Famine Code hag not been
made applicable to this area. I
wonder whether ga short spell of
President’s rule will be able to do any
good to the State which has experien-
ced the ineffective administration of
the Congress Parly during the lam
25 years,

I would also like to substantiste Mmy
argument by referring to the long
standing demand of the people of
Gujarat, They have been demanding
that the Headquarter of the Westdrn
Railway must be located in Gujarat.
At the moment, both the Headquar-
ters of Central Rellway MFWWM
Rallway are located In '
Bhould there be twn
in the oty of Bombay? -
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iral Government have not s0 fer paid
any heed to the genuine demand of
the people of Gujarat.

Similarly, Sir, Kutch area of
Gujarat iz potentially rich in minerals.
As I pointed out earlier, inspite of the
{fact that Kutch 15 chronically drought-
afflicated area and also industrially
backward, the Central Government
have not taken any steps to exploit
the mineral wealth of Kutch area. I
may even ierm this as crimmnal act
of negligence on the part of the Cen-
iral Government,

Belore I conclude, I would refer to
the ghastly atrocities being commit-
ted on Haryans, the children of God,
m Gujarat Recently there was
gruesome murder of Harijans in a
village in Gujarat Such atrocities
should continue to be committed on

Harijans mn the State wluch  gave
hirth to the father of the Natiom,
Mahatma Gandh1 by whose name

the ruling Congress Party swears day
in and day out 15 nothing but a ery-
irg shame on the Government of
India As we know, the name of
Mahatma Gandhi 1s also a  political
ecpediency for the ruling party which
g given a go-by to Gandhism long
ago. The rulmg Congress party does
nut hestitate to exploit the plight of
Haryeans, Scheduled castes and Sche-
vluled tribes at the time of elections
and alse to perpetuate its power. It
looks as though the woeful lot of Hari-
lons and the misery of the millions of
down-trodden people have become a
plaything for the ruling Congress
Party, 1 am convinced in this view
of mine when I see the continuous
Tepetition of murder and massacre of
Harijans in Qujarat which gave birth
lo Mahatmg Gandhi.

Before I conclude, I would appeal
‘o the Central Government that they
should ¢ome with a heavy hand on
thnse who gommit such horrors om
Yarijans in Gujavat.

SHRI P, M. MEHTA (Bhavnagat):

3 Gujsrat yus
peacedul snd the

k.

U pro|
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Adminigtration wes good. In 1072,
that is, after the Assembly Election,
there was g bitter infighting in the
ruling party which created an adverse
impact upon the Administration. The
dishonest and corrupt approach of the
Ministers and the highhandedness of
a few of thewr favourites demoralized
the administration After dissolution,
the Governor, his Advisers and some
Secretaries are trying to tome up the
admunastration. But, I have my own
doubts whether they would be able
to do much becuause the Central Gov-
ernment itself 15 indifferent, callous
and negligent enough and it is giving
step-motherly treatment to Gujarat,
1 can give you an example. Take
the Cotton Corporation which is un-
der the control of Commerce Ministry.
The Cotton Corporation purchased
2,00,000 bales from the State of Pun-
jab and they purchased only 2,600
bales or so from Gujarat. The stock
of Gujarat 1s to-day more than 1 lakh
bales of cotton. When the Corporation
can purchase more cotton bales from
other States why 1n the case of Guja-
rat, they tell us that there are no
funds Take the case of foodgiains sup-
ples They supply more foodgrains to
other States In the same way, they
supply more furnace ofl for industries
to other States I do not grudge that
Let them supply adequate guantity
to other States, Why should they
give this step-motheily treatment to
Gujarat 1n the matter of food supphes,
cotton, fuinace 01l and other things?

I now come to some of the Demands,
First of all, I shall taken up. Demand
Noe, 40 and 41—Civil Supplies, Food
and Civil Supplies Department and
then I shall fake up Demand Nos.
52 and S55—Agnculiure, Forests and
Cooperatoion Depwitment. There ig
acute shortage of cement, coal,
tyres and tubes, mobile oil, fertilisers
and other essential commodities. But,
all these commndities are made avai-
lable in plenty if only you pay more.
That means all commodities
are available in plenty in  black
market. In that way, the Administra-
tion has fafled to prevent the biack.
marketing. !
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* Now, the sowing eeason is more or
less over in Gujarat. And farmers
did not get the required fertilisers
and seeds inadegquate guantity. I think
that this time the agricultural produc-
tion will suffer and shortages would
adversely affect the agricultural pro-
duction. For example, shortate of
fertilisers was of the order of 70 per
cent. Shortage of seeds was of the
order of 50 per cent, These will, I
am sure, adversely affect the agricul-
tural production. In some of the
districts of Gujarat, rains are delayed
and, I think even sowing operations
have not yet taken place. I therefore
demand that immediately work
should be started so as to  provide
wark io the landless labourers to earn
wages.

I now come to Demand No. 105
Panchayats and Health Department.
I want to put a question to the hon.
Minister, Shri Ganesh whether he is
aware of the strange situation that
has arisen in the Panchayat Adminis-
tration. There is a vacuum in the
Panchayat Administration. The term
of the District Panchayats and Taluk
Panchayats expired. Fresh election
were not held at all, Because the
ruling party wag losing ground there.
Noyw what has happened to it? There
are no district panchayats or taluka
panchayats. There are only presi-
dents but thes:  presidents hold
very little or inadequate powers to
cope up with the panchayat pro-
grammes, Similerly, the district de-
velopment officers and taluka develop-
ment officers alsp do not hold adequ-
ate powers. Therefore, the adminis-
tration is at a stand still and no
works are going on. Further, there

"ig no provision in the Act vest powers

in .the district or taluka development

officer and hence there is a combplete
vacuum, So, I demand that this posi-
tion should ‘be amended - either by
ordering immediate frésli elections or

by fssuing = some ordinance voting

' fresh and adequate powers in the
_-oﬁlmdthetﬂukalnddmm'
' chayat officera. .

-D\G, (G-uaamt) 191’4-75 JULY 23 1974 DG‘- {Gujarat), 191'4—75

Then, [ come to Demnnd No. 109
relating to public health and drink-
ing water supply. The Public Health -
Department has failed to implement
some of the sanctioned schemes. I
can give One example in this con-
nection. There was a drinking water
scheme for the village Kerala which
is a part of my constituency, and they
started the work before a long time,
but that project has not been com-
pleted. They neglected the sugges-
tions and advice of the local people
represented by the panchayats. Now,
I demand that some responsible senior
officer should be deputed to investi-
gate why the village of Kerala could
not get drinking water today in spite
of the having been a sanctionea
scheme for the purpose. The same
is the position in regard to the drink-
ing water scheme for the village of
Akwada also, The sanclioned scheme
there also has been delayed. That also
requires the attention of higher autho-
rlies,

Now, I come to Demand No. 98 re-
lating ic machinery and engineering
ir. Justries, There is a long pending
wroposal  for implementation of a
Machine-Tools project at Bhavanagar.
The representatives of the HMT and
the GIIC revently visited Bhavanagar,
angd they have come to seme decision
to implement this projeet at Bhava.
nagar, but I do not know what has
mappened. I would like to know the
progress made so far. I hope that
the hen.  Minister will throw gome-
light on it.

Lastly, I come to Demand No. 122
relating to the Public Works Depart-.
ment. The PWD has started work to
bridge the missing links on.the coastal.
highway near Bhavanagar to construet
bridges on Bhavnagar creek and
Sonarai creek. They started the work:
in 1872, but the progress has been very
slow. I think that the work has lag-
ged behind by more than 50 per cent.
So, 1 demand that the authorities

should attend to this . project and-'--'

ebmplﬁ:e this wm-k o eur!y o md-__i'.
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SHRI D, P. JADEJA (Jamnagar):
There are some more hon, members
who would wish to speak on this.

SHRI NATWARLAL PATEL (Meh-
sana): Kindly allow us some time.

MR. DEPUTY-SPEAKER, Pleased
sit down. I though, since we had ex-
ceded the time limt, we should being
the discussion of the No-Confidence
Motion round ab>ut 3 PM. I have
seen your names. but if you are very
keen about ii, that meang we shall
huve to eatend the time by a few
my utes 1 en give you five mmutes
cach.

SHRI NATW.ARLAY PATEL: 1 am
very happy at geliing an opportumty
to speak on the Gujurat Budget Our
future develupment and our impoi-
tani problems are concernud with this
Budget

At present 1n  Gujarat there are
many burning problems My friend.
Shii P. M. Mehta referzed to one of
them, namely, cotton. You very
well know that Guyarat grows one
third of the total production of tne
country's eotton. Not only that we
gruw staple cotton which we used to
i"mport from abroad for which we hard
t¢ spend a hug.: amount of toreign ex-
thange, For the last four years we
have bren growing this cotton. Now
the difficulty is that there 13 no buyer
m the marke! and us a result, our
farmers are suffciing a lot. About
110,000 bales are Jying with Gujarat
co-rp ratives unsold. These belongs
to the farmery of Gujarat. I had been
to Bombay recently where I met the
Managing Director of CCI and reques-
ted him to start purchasing in Guja-
rat. He hag agreed in principle, but
he was telling me that for want of
fund; he is unable to star{ purchase
in the State. So we approached the
concerned Ministry, Commerce, here
That Ministry hag ultimately referred
thiz matter to the Finance
I understand Shri Ganesh is aware ol
this problem.

One thing hag to be understood. So
far gs the Cotton Corporstion s con-
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cerned, they cannot start purchasing
unless and until the Government of
India provide adequate money for the
purpoge. That is why I would urge
upon the hon. Minisier 1o taken up
this matler immediately and do
something about it.
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Another point, In Gujarat, there
are many big organisations like
ONGC, the petro-chemical compilex
ete. But so far ag employmeni. of
local people 15 concerned, they do not
gel an gpportunity to work i ihese
oigamsations, I am referring specially
to elass IV and clasg III catagones In
other States where there are such g
employer organisations, naturally wae
local people get the opportunuty of
service there In this connection, we
have requesteq the concerned Minis-
ter He has assured us that some-
thing will e done in the matter
But 1 1s not being implemented.
That 15 why I would request the hon.
Munster to de  sometiung 1 this
matter.

Now I would draw aitention to one
important problem not particularly
concerning 'my constituency but relat-
ing to Gujarat ag a who'e. In the
State, there are g number of tube-
wells. As g matter of fact, there is
very liltle wrugation system in the
State. That is why, s0 many tube-
v ¢l have been dug in the State Up
till now the rate for irrigation in the
State wos round about 35P, per 10,000
hires which is about 2,200 gallons.
This hag been doubled to TOP These
tu' ewells are for the poor people, poor
marginal farmers, especially the Hari-
jang and other economically backward
people who take water from these
tubewells. If the rate ig double,
naturally they would not be able to
take this water. What will ultimately
happen is that these tubewells would
come {o a slandstill and Government
will Incur a loss,

I would like to touch on one more
point. At présent, there is President's
rule in Qujarat. They are functioning
well, but there iz a difference between
President's rule and popular rule, In
Predident’s yule, thay take up some
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thing on hand but do not pursue it
If there 13 a popular government,
after taking up something on hand,
they pursue it (A popular govern-
ment also has to face public opinion
8o, popular rule should be restored as
early as possible. I do not understand
my friends on the other side, When we
hag a popular government, they were
not happy and they wanted Pres:-
«dent’s rule Now they are not happy
with President's rule also I do not
understand what they want Perhaps
they only want chaos in the country,
but we would not allow them to
create chaos at the cost of democracy

ot e seR  (T)
Jorene A qIITT ¥ 20 ¥ W N
FY F7g RFATE, WAy, AT WY
T e T AT AT g St e
or wtv 5 Y &1 o FvET W
R ¥R & fAw saed & e
aaf gty amfy 7 agr == T=Er
o7 T AT B KA7 A7 qgT e
o7 azar aghr avdr o Y @ wEfeg
gy Fory g4 & fore gy 97 faw o
w* A K7 AT ALY | WY AL W ARD
qfFay ¥ oy Frdndy 7= #r ofzr o,
Ty o fir *riw & agm a¢ e A oY
0 ARG W WhGT fHaT 61T q8r
o war wa 1wk | § ag warr gaTAT
wrgn g qe o A fv Ay g =@
TRY 47, W WL IT §AT 91, WY
FurEr ¥t feufy 9w wmy o, o foar
¥ syAeqy 99 FRY o7 W gl
At sz 39 wxa ff faa¥ fasms
agr #7 Swar & wekew e g
gurT gon § ar & & A } wved
T g § o s feafa s dogé
g agré Wt §, W oy § 7

& g T AT | T i 4 ag e
oY ssmT g g fn e fedt o
HREAr %1 AT faarr aqr & fawew
& wfrgur .

qw Rrriiw aveq @ 57 % 84T
& fasre A grm

oY T wreht  wEY ) Ry,
ww ey Doy | fager varAr qrE
e (wmawmm) . .

WMo A ey (TYT) Aaw
AN FTAT AEAT g | T4 WY AEGH
w7 & B ot & oF ard A o A=Y
fa|T @91 ) 79 F A7 ROT A AR
T wY ?

ot crRTweTT Svedlt T 1 9 A
agrdy \ Kagafl vz 7 g e
#* 3 qreeq 7 A v Fs Zw amm AW
%1 9% IeAY2 qt B faam war wr 0
g fegfa Fafrata gw ) afer &9
srAETEr 3 waare feafr v g gd
7 ot gy qfebafr dor gr w§ & fw
qIIAT TATHZT & AR T TAAT I
T4 AT, AT wa o1 ATy § gAY
qg THT AL ATAT | FAM FT 929
warY a% T4 ¥ o fodr ot wanen v
TRTEE AT F T Y T AR A
qEF AEAVET X AR & AT 9EH
FTh A JEA A H G A AW Ay XY
4

15 hrs.

ot Mo Pro frard (Maraaw)
AT T T X qwAT Ay v

ot o meh - 7, TR
g7 & o 1 79 F oy e Py g
g WA WE FOT G-~EY T
WY ¥ fawrs gaay frar s, wowr-
oY & fwre gac fray arapdy
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e qu ot gur 1 wlvo g gt e
o oy fretor sfafr St gwd @1 oy
% Ze} ¥ o ATTX & fisd, T
qATHA & faars gaay e fipar,
Iu gy ¥ TReom WY wres fredy, A
qR g § fir g ol wgw & Qw qeea
=ft Avereatt Farg & Iy frde frar—
Tg awe waary ¥ fawey oY ) Iy X
oy oadr werd ff oY ay werd
feqgem & £ w1 ¥ g g,
TN ®)Y OFE, JAEEIT &
TFeY, IFT gT F4 & fAT A% -
FTTATY GIAT, TG KT AIL G T ALY
FO, §HY wre i< e, wd-sqaeem
wT farerr srawqr ¥ ofrgdT w11

ggr arrr fagre W IzTHAC W4T,
o€ ¥ 3w Ar7 IzTAC wAr, AfeT Az A
& T 7071 ¥ wfF Earrare A8 7§ WK
3+ EY F AT Y ERT T GITT AOIA
#Y wE A F e oY w- g fasdE
fawrr mar o w01, ghrafd wa w0
FF 1T W AT FIR AT Pt |

MR DEPUTY-SPEAKER. You are
gomng far a field. I would hke to
know whether you are supporting or
opposing this demand?

SHRI RAMAVATAR SHASTRI I
am opposing the budget

MR DEPUTY-SPEAKER: Jayapra-
kash and Bihar are no part of this
budget. Do not go so far into it

Confine yourse to Gujarat and the
budget.
oft Tmrawre wredy - e by
I e g
MR. DEPUTY- Wm Yoy @re
meking u pelitical wpeech. You are
not refarzing fo the Bdget st all

— £
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ot vwgae ekt 0 & fadewr
w7 TET 97 WY AW F gATEere &
fasm ar@ma g wfe?, fepeaw
# Qo Ay sqwedr & PaATe &1 e
A wifgw, Trer-faesr WX efmar
fald ga} 2w &Y od sgERaT WY
s fear 2, 37 & fave w/mR
AT wrfgy | Afva Y aar wgr g ?
g 9% W@ F—FATE WY W FA,
frrar smAEqT 1 7 EL—IH AW
1 NAW O 7 F7 @ &, fw 7 wA-
Ay gfe AE W@ A9 gW e
¥ maF A qifET A T 9 Sy
SATqT WA &7 TAW FET AMEN
frm & @Y &

HEAY A AT
FT ARETHT  FT AATIIA BT AF
afgfrfadt #1 T9w  TEH =

qrarfrs sifafies &Y @ 91 ar
HEAY E—F AN & AELT4TE G X
A Ffed | & I I7 Oy ayAwedy
fARTYTT FF WTAT A AT H T
Fvar g I3 o7 772 § 9T &
% 9o o =as QOFAT AT WY
AT AT HFISTT AL AATT I
Ay <7 TUAT B AR T

MR DEPUTY-SPEAKER Shn
Jadeja I hope he will confine lumselt
te the Guyarat budget.

SHRI D P JADEJA (Jamnager)'
Sir, I am grateful to you for giving
me Bn opportunity to speak on ihe
Gujarat budget, which I support I
would like to place a viewpoint which
has been rather 1mportant to the whole
of Gujarat State in general and my
area in particular Some wmembers
have already spoken on the drought
situation But 1 would hke to nwen-
tion here that the area from where
I come and my adjacent districts
have @ peculhr drought  sithation,

which cantiot sitved by the

-
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Narmada issue being settleq nor by
the Rajasthan Canal being brought
into that area.

We are surrounded by the gea un
three sides, We have no major irriga-
tion projects, We have no big rivers,
hardly to call any perennial river. We
have no source of conserving rain
water that we get. Let me assure you
that since 1968 my region has aut
even hag 50 per cent of the average
rainfall that we normally used to get.

This year, the drinking water is be-
ing made available to people at a cost
of Rs. 16/~ per barrel. Today not only
we have got to vacate our arcas but
we have also to tell our guests and
friends not 1o visit us In this area,
there is no other alternative, there is
no other way of giving relief to these
people as far as drinking water is
concerned except by having desalina-
tion plant. Whenever we talk of
desalination plant, it is brushed aside
by tre State Government as well as
by the Central Government saying
that it is uneconomicel and it is foo
expensive Docs that mea, that this
area con npever have sweet water?
Even in condilinng like these. we arv
sufferg todav Wil the Government
not think of irying tn find an rcono-
mical nlternative nr trving to mnke
a survey to see in whual other -wvay
thev can give drinking water to these
800 to 344 villages covering about
12—15 lakhs of population.

Then, 1 would like tn  draw the
attention of the Government, spe-
cially, the State Government through
the Union Ministry that in this region
we have the reclamation scheme. Re-
clamation normally means reclaiming
waste land or reclaiming saline 'and
to be used for irrigation purposes or
to bring it under sweet water. But in
our area, the reclamation schemes
have not been fo reclaim the land but
to conserve water which would have
otherwise flown into the sea, These
projects have come to a standstill for
Quite some years. I am sorry to say
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that even whatever little water had
been reclaimed in this area has been
drained away by unlawful means.
This is where the State Government
should intervene, should come in the
picture and try to see that this wate:
is conserved snd that no more good
land is takep over by the saline area.

Another point that I woulgd like to
raise is about coastal regions of the
whole of Gujarat Staie I do not know
why in the last two years, there has
been a sudden rush fiom all over the
country to Gujarat region for fishing,
entering in fishing industry also.
Now, what has happened is that
Guyarat fisherme,: who have been do-
g fishing under the indizenous old
sysiem by hav_ing country-craft, by
having small boats which do not have
mechanisation, have gol 1o eompete
with thege new landlords of the meca
who have come into Lhis region with
mechanised ships and all that. I
would like to emhasize that these
small fishermen should be given
more subsidy, The Gujarut Govern-
ment is giving it. But they should pive
more subsidv to genuine poor fisher-
men who have been doing fishing all
these generations and are still con-
tinuing 1y the sume trade. These peo-
ple should be given more subsidy.
They wtiould he given more assistanc?
and protection from ‘e State Gov-
ernment o that their erea and thedir
resources are not oexploited.

All the same, m chanisution should
not he stopped. Mechanised fishing
vessels should be allowed. But they
should be given n limit, beyond a
few miles, whatever the Government
devides.

I would also like to draw the
atiention of the Central Govern~
ment that beyond g few miles, with~
in our territorial limits, there are
international fishing companies, fore-
ign companies, which are doing
fishing trade there and exploiting
our rich sea resources,
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'md Bee that Gujarat sea coast does

" niot suffer in the same manner as the
coast in south India is suffering,

: 8ir, I have g lot of other poinig to
"mention. But asg you have given me
a vVery .short time, I would only
request the hon, Minister to see to
it it that the programmes which they
have given to us just now, the recla-
mation scheme, the afforestation
scheme, slym clearance and develop-
ment of tourism which are very vital
to the people of Guarat ang to the
national economy, are speedily imple-
mented. They shoulg not think in
terms of this district or that district
having an equal share from the State
Government’s exchequar. Whichever
scheme is more important, more vital
for that region should be given prio-
rity over others.

With these words,
Demandg for Grants,

oft vy femd (3iwT) - wITETR
aEteT, & g & FIwE ¥ 9 A0y
AT AR § ¥ qaga &Y fgrr
Tt #7 fagfew o w7 gEE U
ST ¥ ®Y gy oy WA WA 4N,
dfe warr w51 9 & P @< T
# g7 w1 AP #Y agry wr v frar
T o T WY Py waT o aate
w74 7 Pavia Fpay war 96 a0 Tegafy
oy ®Y g=r va 44t &Y °f 70 59 fw
TafT ¥ At wiwnie uegale o ¥

sup ort the

T § w9% 356 ¥ mpw WA AT A

w1 3w qug yeely @ & ar W]
Frai gom muzwm o & T
o z*zr& wfurwdt o geRRre W
7 urt  gfywre will be subject: to
-the superintendence, - direction and
cmtmlo!!.hel’rmt' S
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aoz w7 faig #T @ g 1§ gaeaw
wgwy & fagg fadad AT WA
3 o gaTd g8 5% W WAT 6 HOIEH
T FE g AG gwr v R 9
FEE BUE AT ¥ qegafy me
ST EY A /T TAGT X /. wigard
Ticgafy ¥ gra ¥ w9 7 99 AT ¥
Izafg & qafeEEw, aavavE Wi
Hrr & faar 7oA faqr 37 & 98
faara war =1 fagfes =T a3 & 7
T & waw & gdr wigq ¥ qgar
g, W wrT wr A TF 9% BEAT qrga

g1

og & wiw @ (3) F AL H
a4 ¥ qgH SSAT AGET E 1 IIveaw
wgRa, ag frates avawdt |67 § 9T
T % 14 W& WY B GF frwwrAw
1} F iR wiiesd wT, aEr
ufyafdi & da7 ST 99 & fa¥
14 @rG "% ®{ WrEAwE § AT A8
wrETHi ®F g AT wRX F A
fad 10,000 o fead x £ &
v g & £ 14 o W A @
¥ f¥ o w9 A0 Wi § 9 v
W w1 Ug weer ARt § fw ooy ¥
Fed) Tl &) g qarT £ F, A
gavr gt fawior & &, €nwe-
o e &, AH €1 9T B wAT G
AW WS AT ST AL wL T ww
& mar W ¥ WE  WvETET S
g PR oo W 14w w9 fRate
wigF i & a7 g 99§ FTC
& T ¥ a @ § oY 97 X F&T
) ag wrawT g7 fr qEod ¥ A

AT Ok F A & o W faee
. Y gnm PgsrT wAte A wgr g e

frersare or gw A wC gEx E4

Ay o e iy AT g L8
_-m:@:vi‘*r, mwmm.
o ._fmrarmt wy«aﬁﬂm ,
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Fowmr wr wream afy sravgy avar ?
¥fer g s Os Gdw oEw WY
e § 39 § st oy Qoprre Faerer
% mg A% o A gur 1 o aewd
®, wpnfaw &, gzt ey Afr &
foradr wafs worg?y wy Tovmre firar
¢ o9 & witw Qony. e wr d
wT TueT g8 Aqa9 ¢ f5 eafaw
#t " wv faar s, Aewd W
SHAY &7 fomr e ? wT W ag
Wt =g § fr gz dfrr 1wt ar
faar v wrgew A Wy ww gy K B,
st ot wry v feay s ? wrEgwer-
I ¥ ey Gfed | Tt wr e
w7 o 1§ arem g fe aA &
GZACETE H TAST 4% FAT FTH
3T { WY AR A AT T AR
hr WER w5 | oty e day F 3T
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANEBH) Sir, Gwarat was
discussed 5 number of times ip this
House Hon, Members would remem-
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DG, (Guyarat),
1974-15
Election Commission. After comple-
tion of the work only the question
will arise when elechion will take
place  There is no difference of
opinion on the pomnt that Guarat
should have a popular Government.
T am facing a handicap Many homn.
Membera have raised many pomnts
and 1t 18 not possible for me withip the
Imuted time at my disposal to deal
with all the points There are vanous
wsues wnvolved and even among the
Central Government various 1ssues are
bemg dealt with in different runis-

tries

22

SHRI K. S CHAVDA (Patan)’
Regarding atrocities on haryans the
hon Home Minister shoulq make a
statement

SHRI K R GANESH I have not
. I will come to that There

oft wy formly - N g aifea
ftfxe s fegec as @07

t take place in Gujarat, I
was only submitting that there was
no escape from = popular Govern-
ment end there is no gquestion of un-
duly postponing elections. It is a2
very progressive State and it 3 a
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of efforts made through the anti-
untouchability laws, and this sort of
thing continues and I think the entire
House would ghare the concern of the
hon Member in thi; regard that with
a heavy hangq these atrocities should
be put an end to because for cen-
turres our prethren have been oppres-
sed and now even when we are our
own masters 1t is a pity that this
scourge should continue.

Sir, everybody will share the feel-
ings with the hon, Member—I think
Gujarat Government has taken certain
steps in this regard. Yesterday there
was a heated discussion here. Shri
Stephen very feelingly stated about
the steps that have been taken 1
shoulg congratulate the Gujarat Gov-
ernment for using the powers given
under the Bombay Police Act and
for having a sort of a collective fine
or whatever word we may use op the
villagers who were responsible for
this heinous crime that was perpe-
trated on the poor harjjans. If they
had not take, the steps and if ordi-
nary law ig to take its own course,
1 think it wil] be years before any
punishment coulg be given. I think
in an atrocity that was committed on
the harijans, I think that some sort
of a punishment of this nature is
requireg to be given if at all we want
to make any dent on this.

I think hon. Members have also
mentioned about Kutch,

SHRI K, 8 CHAVDA: He has not
touched the points raised about the
Finanee Ministry.

MR. DEPUTY-SPEAEER: Mr.
Chavda, you must realise that this is
a blanket demand involving so many
ministries. As 8 matter of fact, each
demand will be discussed separately.
The Minister of State for Finance is
not in'a position tv give reples to all
that you have safd’ The only thing
that I can say here is that all that
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you said would be iaken note of and
whatever administration ig there in
Gujarat ey will take note of all
these things and try to rmplement
them. Bul, I would request that you
do not insi8t on a reply from him,
He 15 not capable of replying, At the
moment what we are concerned with
is whether we shoulg make that
money available to the FPresident for
running the Gujarat Admumstration.

MAVALANKAR
Member

SHRI P G
(Ahmedabad): The han
made certain points.

SHRI H. M. PATEL (Dhandhuka):
A specific suggestion was made name-
ly that in other cases, compensation
of a more adequate nature ‘was
made Why 1s that being denied to
these harijans?” Those who suffered
during Nav Nirman Samit; move-
ment have all been paid compen-
sation,

MR
have made that point,
the Minister. I do not deny that
this is a specific point. There are
many other specific points also. Once
You take any one specific point, where
do we discriminate in regard to other
specifi. points? I leave it to the
Minister

SHRI P. G. MAVALANKAR I am
now on a point of order I would
only request you to ask him to grve
detailed replies to the various points
that were raiseqd ty various Members.
Let the consolidated replies be laid
on the Table of the House so that we
know what steps the government are
going to take OQur point is that
since Gujarat is under President's
Rule, the Central Government should
implement at least those matters
which are urgent and most impor-
tant,

MHE. DEPUTY.SPEAKER: 11 can-
net give any direction that replies
shoulg be given. The only thing that
I can eay is that due note should be
taker, of al] the points made hy the
hon, Members and then Gujdrat Xd-
minidtration 'should try to implement
tiem ag far g possible.

DEPUTY-SPEAKER- You
I leave 1t to
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SHRI P. M MEHTA: It is custo-
mary to Teply to all the points raised
by the hon. Members,

MR, DEPUTY-SPEAKER: Here s0
many ministries are involved, How
do you expect the Minister to reply
to all the pointg concerming so many
ministries? Let him go on now,

SHRI K. R. GANESH: Shri Mava-
lankar made many points when he
spoke on the Cut Motion. Thoss are
not related to the present situation in
Gujarat. They cover tihe entire
gamut of the whole of the develop-
ment of Gujarat. 1 cannot give reply
to each of the points, But, I can send
those poinls to Gujarat Government
but on some of the points to which I
am required to give my reply, I can
give my teply. 1 have pleuty of facts
here about the (GGujarat budget, about
the sectorn] allotment, about food
procurement, about the quantitn of
toodgrains that the Gujarat Govern-
moent have got, about groundnut oil,
about panchayats about Kandla port
and so on It is « suffimently long
thing. Those notes are here  with
me, I would not take me long (o
1ea] those noies, and I have marked
those notes also Therefore. there is
no dearth of material which the
Gujarat officers have given to mme,
and I have gone through it and it
would not take me long to answer the
points. ..

SHRI K 8. CHAVDA: Tuoen., you
may direct him to lay them on the
Table of the House,

SHRI K. R, GANESH: I was try-
ing to deal with the general guestion
of Harijan atrocities which the hon.
Member hsq referred to, but before
I could complete my submissions on
that, where also the hon, Member
shareg the concern with me, he had
raised the question about compensa-
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treated on a par with the riot-
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affected persons to whom the
Gujarat Government have given
a ceriam compen.sahon. Since hon.

Members have raised this point and
expresseq a certain view, thia matter
could be referred to the Gujarat
Government. Since there is 5 very
specific question, there would have
been no difficulty in referring it to
them But before I could say that,
the hon. Member hag intervened, I
was only dealing with the general
queslion of atrocities on Harijans, I
can appreciate the hon. Member's
position that perhaps this was a par-
ticular peint j, which hon. Members
were more interested.

The probleqm of the manually
driven rickashawg which Shri Limaye
had raised ig a human problem, This
problem has been there at Ahmeda-
bad, This problem was discussed
there when Gujarat wag part of un-
divided Bombay. There was a ban
on manually driven rickshaws. Later
on, the Gujarat authorities felt that
it was not possible to do away with
them, Now, they have decided that
at least those manually driven rick-
shaws which have been 1 existence
for some time would continue. Of
course, there couly be two opinions
on this T cannot contest the opinion
which Shri Limaye has expressed
that it is a human problem. It is a
human problem and it saould |be
solved. The reasoning that the
Gujarat authorities have given is that
it would lead to unemployment if
they are banned, and moreover there
is fuel ghortage today, and, therefore.
these have been allowed. This has
been welcomed by certain sections
except the auto-rickshaw dealera.
Stil}, it is a question, which requires
consideration, and I shall refer this
matter again to the Gujarat Govein=-
ment.

He had also raised certain gques-
tions, which bave been discussed here
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ordinance was a valig constitutional
enactment,

As regards the specific points which
hon. Members have raised, 1 shall
refer them to the Gujarat Governs
ment and I shall furnish replis io
whichever points require reply DHom
me With these words, I commend
these Demands to the House,

SHRI H M. PATEL: 1 wish 1o
crave your indulgence to put forward
one point before you. Hhere is a
Siate under President's rule, and thc
discussion on the budget of that State
is being cut short in this manner It
bevomes the responsibility of the
Memberg of Parlilament to go into the
details of the budget to the maximum
extent possible and seek detailed
anwers. The hon. Minister says that
he has got notes in regard to al! the
points that were made by wvarious
Members here, Why is sufficient
time not being alloweg so that he can
give the answers in full? What is
the meaning of President’s rule? Why
18 the budget being placeq before
Parliament for its sanction? Is Parlia-
ment going {o be only a rubber-
stamp? No, Mr. Deputiy-Speaker,
permit me to say thig for instance..

MR. DEPUTY-SPEAKER: What is
the point that he is trying to make?

SHRI H. M. PATEL: 1 do say that
more time should be given....

MR. DEPUTY-SPEAKER This is
the decision of the House. The Busi-
ness Advisory Committee’s report
came to the House and the House has
agreed....

SHRI K. 8. CHAVDA: The House
iz the master ang not the Business
Advisory Commitiee, ang the House
ran decide otherwise,

SHRI H. M, PATEL: 1 wish 10 seek
your support to this point. When a
State ig placed under President's
yule, where i# the place for venti-
lating its grievancesy
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MR. DEPUTY-SPEAKER: Here.

SHRI H. M. PATEL: Here, What
is the occasion” The Budget is the

occasion.

MR, DEPUTY-SPEAKER: I think
you have made the point,

SHRI H M PATEL: It is not

enough for the Minister to say ‘I do
not know’.

SHRI K. R, GANESH:
said ‘I do not know'
words into my mouth.

MR. DEPUTY-SPEAKER" You
have made the point. Let us under-
slan the pincedure (Interruplucns)
Order! 1 am seized of the point made
by My, Patel and you want to inter-
pose something else.

I have not
Do not put

I see the validity of the submission
I am not disputing it. But here the
Business Advisory Commities of the
House sits and divides up the time.
Shri Chavda said that it is not the
Business Advisory Committee but
the House which is the master. I fully
agree with him. But the procedure
is that the Report of the Business
Advisory Committee comes before
the House and the House gives its
consent to it.

SHRI H. M. PATEL: This was not.

MR. DEPUTY-SPEAKER: 1 fully
agree that members from Gujarat
have reasons to feel aggrieved if
their problems cannot be discussed
thoroughly, If the time is limited,
there is validity in that. It cannot be
done now, but I think in future some
means shottlg be found in order to
provide the members adequate scope
to discuss their problems,

Now, unless Shri Mavalatkar
wantg any particular cut wotion to
put to the Housg . T will
put all of them together to the vote
of the House (Interruption). ‘M.
Patel, you are cregting more pioh-
lems for your owp owwu-ﬂt
Why don’t you sit downg :

b
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SHRI NATWARLAL PATEL- 1
want only one minute,

MR. DEPUTY-SPEAKER: No, no.
He has rawmed his points op the floor
of the House.

SHRI NATWARLAL PATEL So
far as my point 1s co.acerned, he has
not rephed,

MR. DEPUTY-SFPEAKER. Order,
order, 1 have said from here, ana
he has also said it that gll the
speefiie points rased will be taken
note of I have said that the Gujarat
wdhunistraa sn,  whuowa 1 EP M-
sible for it, musi try to study ana
rmplement the poinis raised by the
members I am sure your poimnt will
be ane of the important points You
should be satisfied with that,

SHRI P. M MEHTA: They should
also inform the members.

MR DEPUTY-SPEAKER: Any-
way you have made your submission.

SHRI P. G. MAVALANKAR: I
want eut motion No. 1 to be put sepa-
rately.

MR, DEPUTY-SPEAKER- Shn
Mavalankar insists that cut motion
No 1 to Demand No. 3 should be put
separately.

The question is:

“That the demand under the
head ‘Elections’ be reduced by
Rs, 100",

[Need for having fresh elections
for the new Vidhan Sabha at the
earliest date to enable the people
of Gujarat to have g popular Gov-
ttnment again) (1).
The Lok Sabha divided:

Division No, 1]

AYES
Banera, 8hri Rumendra Singh
Bhagirath Bhanwar, Shri -
Bhattacharyya, shri Dinen
Bhattacharyys Shri Jagedish
Bhattacharyys, Sbri B, P,

[16.45 hrs.
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Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chavda, Shri K. 8.
Chinnaraji, Shri C, K.
Chowhan, Shri Bharat Singh
Dandavute, Prof Madhu
Deh, Shi; Dasaratha
Gowder, Shry J, Matha
Halde:, Shii: Krishna Chandra
Hazra, Shri Manoranjan
Jharkhande Rai, Shn
Joarder, Shri Dinesh

Jushi, Shiri Jagannathiao
Koya, Shn C H Mohamed
Ltmaye, Shr1 Madhu

Malik, Shni Mukhtiar Singh
Manuharan, Shn K,

Mearan, Shri Murasol
Mavlankar, Shr: P, G.
Mehta, Shry P, M.
Modak, Shri Bijoy
Mody, Shn Piloo
Muhammed Ismail, Shn
Mukherjee, Shr1 Samar
Mukherjee, Shri Sarg)
Nayak, Shii Baksi
Pajanor Shr; Aravinda Bala
Patel, Shr: H. M,

Patel, Kuman Mamben
Ram Deo Singh, Shri
Ramkanwar, Shri
Reddy, Shri B, N,

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shr1 Gadadhar
Saksena, Prof. S, L.
Sen, Shri Robin
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Shakys, Shri Maha Deepak Singh

Sharma, Shri R, R,

Shastri, Shri Ramavatar
Sinha, Shri Satyendra Narayan
Somasundaram, 8hri 8. D.
Viswanathan, Shri G,
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Yadav, Shri G. P,

Jadav, Shri Shiv Shanker Prasad
NOES

Aga, Shri Syed Ahmed

Agrawal, Shri Shrikrishna

Ahirwar, Shri Nathu Ram

Ansari, S8hri Ziaur Rahman

Appalanaidu, Shri

Arvind Netam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Banamali Babu, Shri

Banerjee, Shrimati Mukul

Barman, Shri R, N.

Barupal, Shri Panna Lal

Basappa, Shri K.

Basumatari, Shri D,

Bhagat, Shri H, K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia Shri Chapalendu

Bist, Shri Narendra Singh

Brahmanandyn, Shri Swami

Buta Smgh, Shri

Chandra Gowda, Shri D, B,

Chandrashekharappa Veerabasappa,

Shri T, V.

Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chikkalingaiah Shri K.

Choudhury, Shri Moinul Haque

Daga, M. C,

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharmidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B, K.

Deshmukh. Shri K. G.

Dhamankar, Stri '

Dharia Shri Mohan

Dinesh Singh, 8hri
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Dixit, Shri @, C,

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P,

Dumada, Shri L, K.
Dwivedi, Shri Nageshwar
Engli, Shri Biren

Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gangadeb, Shri P,
Gautam, Shri C. D,
Gavit, Shri T. H.

Ghosh, shri P, K,
Godara, Shri Mani Ram
Gogoi, Shmi Tarun
Goumango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shi: Annasaheb
Gowda, Shri Pampan
Hansda, Shr: Subodh
Hanumanthaiya, Shri K.
Har1 Kishore Sirgh, Shri
Ishogue, Shiy A, K. M,
Jaffer Sharief Shri C. K,
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V,
Jha, Shri Chiranjib

Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G,

Kader, Shri S, A,
Kahandole, Shri Z, M.
Kakoti, Shri Robin

Kale, Shri

Eamala Prasad, Shri
Kamble, S8hri T, D.
Kamla Kumari, Kumeri
Kapur, Shri Sat Pal
Kawvde, Shri B. R,

Kedar Nath Singh, 8hri '
Khadilksr, 8tvj R. K,
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Kisku, Shri A, K. Patel, Shri Arvind M.
Kotoki, Bhri Liladhar Patel, Bhri Natwarlal
Kotrashetti, Shri A, K. Patel, Shri Prabhudas
Krishnan, Shrl G, Y. Patel, Shri R, R,
Krishnappa, Shri M. V. Patil, Shri Krishnarao
Kulkarni, Shri Raja Patil, Shri T. A,
Kureel, Shri B. N, Patnaik, Shri J, B,
Kushok Bakula, Shri Peje, Shri S, L.
Lakksppa, Shri K. Purty, Shri M. S.
Lakshmikanthamma, Shrimati T, Raghu Ramaiah, Shri K,
Lakshminarayanan, Shri M. R, Rai, Shrimati Sahodrabai
Mahajan, Shri Vikram Rajdeo Singh, Shri
Masahajan, Shri Y, S. ' Raju, Shri P. V. G,
Majhi, Shri Gajadhar Ram, Shri Tulmohan
Majhi, Shri Kumar ' Ram Sewak, Ch.
Malaviya Shri K. D, Ram Singh Bhai, Shri
Malhotra, Shri Inder J. Ram Surat Prasad, Shri
Mallanna, Shri K Ram Swarup, Shri
Mandal, Shri Jagdish Narain Ram)i Ram, Shri
Mandal, Shri Yamuna Prasad Rao, Shrimati B. Radhabai A,
Manhar, Shri Bhagatram Rao, Shri Jagannath
Mishra, Shri Bibhuti Rao, Shri Nageswara .
Mishra, Shri G. S, Rao, Shri P, Ankineedu Prasad
Mishra, Shri L, N, Rao, Dr. V, K. R, Varadaraja J-
Modi, Shri Shrikishan Rathia, Shr1 Umed Singh
Mohammad Tahir, Shri Raut, Shri Bhola
Mohammad Yusuf, Shri Ravi, Shri Vayalar
Muhammed Khuda Bukhsh, Shri Ray, Shrimati Maya
Murmu, Shri Yogesh Chandra Reddy, Shri K. Ramakrishna
Negi, Shri Pratap Singh Reddy, Shri M, Ram Gopal
N.mbalkar, Shri Reddy, Shri P, Ganga
Oraon, Shri Tuna Reddy, Shri P, Narasimha
Pa.nuli, Shri Paripoornanand Reddy, Shri Sidram
Pandey, Shri Damodar Richhariya, Dr. Govind Das
Pandey, Shri Krishna Chandra Rohtagi, Shrimati Sushila
Pandey, Shri Narsingh Narain Roy, Shri Bishwanath
Pandey, Shri R. S. Rudra Pratap Singh, Shri
Pandey, Shri Sudhakar Sadhu Ram, Shri
Pandey, 8hri Tarkeshwar Saina, Shri Mulki Raj
Punigrahi, Shri Chintemani Saive, Shri N. K. P,
Punt, Shri K, C, Samanta, Shri 8, C.
Puokal Haokig, Shri Bangliana, Shri
Pratap Singh, Shri Satpathy, Shri Devendra

Paswan, Shri Ram Hhagat Bavapt, Shri Shankermo

ol s A 11 e s “ -
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Sayeed, Shri P, M,
Sethi, Shri Arjun
Shafee, Shri A.
Shahnawaz Khan, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P,
Sharma, Shri Madhoram
Sharma, Shr1 Nawal Kishore
Sharma, Shri R. N,
Shastri, Shri Shcopujan
Shenoy, Shri P. R.
Shivnath Singh, Shri
Shukla, Shri B, R,
Siddheshwar Prasad, Shri
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Singh, Shri Vishwanath Pratap

Sinha, Shri Nawal Kishore
Sohan Lal, Shri T,
Stephen, Shri C, M.
Suryanarayana, Shri K.
Swaminathan, Shri R. V,
Swaran Singh, Shri
Tayyab Hussain, Shri
Thevar, Shri P, K. M,
Tiwary, Shri D. N,
Tombi Singh, Shri N,
Tula Ram, Shri

Fulsiram, Shri V,

Uikey, Shri M. G.
Vekaria, Shri
Venkatasubbaiah, Shri P.

Verma, Shri Sukhdeo Prasad

Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra

Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Zulfiquar Ali Khen, Shri

MR DEPUTY-SPEAKER: The
result* of the division is:

Ayos 507 Noes 210.
The motion was negatived.

MR DEPUTY-SPEAKER: 1 will
now put all the other cut motions to
the vote of the House

Cut Motions Nos, 2 to 32 were pul and
negatived.

MR DEPUTY-SPEAKER: The
question is:

“That the respeclive sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper, be granted to the President,
out of the Consolidated Fund of the
State of Guarat 1o complete the
sums necessary to defray the charg-
es which wilt come in course of
payment during the year ending the
81st day of March 1975, in respect
of the heads of demands entered in
the second column thereof against: —

Demands Nos_ 2, 3, 5. to 15, 17 to
19, 21 to 28, 31, 33 to 38, 40
to 42. 44 to 46, 48 to 60, 62,
83, 65 to 102, 104 to 114, 116,
118 to 128, 130 to 138, 136 to
144 and 146"

The motion was adopted.

—

- —

*The following Memberg also recorded their votes:

AYES: Sarvashri Sarjoo Pandey

NOES: Sarvashri
Pragad Dhusia,

Jugannath

ang Janswar Misra;

Mishra. B V. Naik and Anant
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[ The Mctions for Demands for Grants
which were adopted by tne Lok Sadhu,
gre reproduced bzlow-——Ed].

Demany No 2 CounNciL oF MINISIERS

“That a sum not exceeding
Rs, 5.56,000 on Revenue Account he
granted to the Piesident out of the
Congotidaied Fund of the State of
Gujarat to complete the sum
aecessary o defray the charges
which will comc in course of pay-
ment duning the year ending the
31st day of Maich, 1975 1n je:pect
uf ‘Council of Muusters

DemAnD No 3 ELLCIIONS

“That a :um not eXcee hing
R, 9,62,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
QGujaral to comple.e the sum peces-
s~ary tu defray the chaiges which
will come 1 cowrsc of payment
during the year ending the 31st day
of Mareh, 1975 1n respect  of
‘Elections’.”

DemANp No 5. GFNERAL ADMINISIRA-
TION DEPARTMENT

“That a sum not exceeding
Rs, 28,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete thy sum neces-
sary (o defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of '‘Gene-
ral Administration Department’ "

Drmanpy No 6. Passrorr ESTABLISH-
MENT

“That & sum not exceeding
Rs, 854.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come ipn course of payment
during the ysar snding the 31st day
of March, 1975 in respect of ‘Paas-
0

*
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Denanp No. 7. OTHER ADMINISTRATIVE
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SeErVICEs (GENIRAL APMINISTRATION
DEPARTMENT)
“That a sum not exceeding

Rs 7,07,000 on Kevenue Account be
gianted to the F'resident out of the
Consolidated Fund of the State of
Gutarat to complete the sum neces-
sary t defray the charges which
w il come in course of payment dur-
o n e year ending the 3lst day of
March, 1875 1n 1espect of ‘Other Ad-
ministrative Services (General Ad-
*nimstratron Department'.”

Drmano No, 8. MisCELLANEOUS GENE-

Inl SERVICES ((GFNERAL ADMINISTHA-
TION DEPARTMENT)

“That a sum not exceeding
Re 2,29,000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the State of
Guaat to complrte the sum neces-
+ary io defray the charges which
will (ume 1n course of payment dur-
ung the year ending the 31st day of
“la:.h. 1975 in respect of ‘Miscellan-
evus General Services (General Ad-
munistration Depar.ment)’.”

DimANp No 9. PROMOTION OF LAN-

GUAGES AND LITERATURES (GENERAL
AUMINISTRATION DEPARTMENT)

“That a sum not exceeding
Rs. 46,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payvment dur-
ing the year ending the 31st day of
March 1975 in respect of ‘Promotiion
of Languages and Lateratures
(General Administration Depmt-
ment)’ "

Demanp No, 10. Arr aNp CULTURE
(GENERA] ADMINISTRATION DEPARL-
MENT)

“That a sum not exceeding

Rs, 14,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to compiete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
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March, 1976 in respect of ‘Art apd
Culture (General Admtnistration
Department)-.”

Demanp No, 11. SoCIAL SkCURIN AND

WELFARE (GENERAL ADMINISTRATION
DEPARTMENT),
“That a sum not exceeding

Rs, 83,000 on Revenue Account be
granted to the President out of the
Consilidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Social
Security and Welfare (General Ad-
mnistration Department)’”™

Demanp No. 12 Oruer  SOCIAL  AND

CoMMuntTY SERVICES (GENERAL AD-
MINTSTRATION DEPARTMENT).
“That a sum not exceeding

Rs 30,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come tn course of payment dur-
ing the yesr ending the 31st day of

March, 1975 in respect of ‘Other
Social and Community Services
(General Administralion Depart-
ment)"."

Demanp No. 13, GENFRAL ADMINISTRA-
TioNn DrPARTMENT—DLANNING
MACHINERY

“That a sum not exceeding
Rs, 3,15,000 on Revenue .Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to camplete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of March, 1975 in respect of ‘Gene-
ral Adminisiration Department—

Planning Machinery’."”
Dumaxy No, 14. EconoMic Apvice
AND STATISTICS
“That a sum not exceeding

Rs, 3522000 on Revenue Account
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be granted to the President out of
the Consolhidated Fund of the State
of Gujarat to completg the sum ne-
cessary to defray the charges which
will come mn course of payment dur-
ing the year ending the 3lst day of
March, 1975 m respect of ‘Economic
Advice and Statistics'.”

Demanp No 15. LFANS AND ADVANCES
70 (GOVERNMENT SERVANTS IN GENERAL
ADMIRISTRATION DEPARTMENT

“That a sum not exceeding
Rs. 5,66,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the Stete of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Loans
and Advances to Government Ser-
vants in General Administration
Department’.”

Demaxp No 17, Sares Tax

“That a sum not exceeding
Rs, 1,14,60,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course uf pavment dur-
ing the year ending the Jist day of
March 1975 in respect of ‘Sales
Tax! ”

Demanp No 18 REVENUE FEXPENDIFURE
oN ENTERTAINMENT AND EDUCATION
Crss

“That a sum not exceeding
Rs, 4,799,000 on Revenue Account be
granted to the President out of the
Consolidateq Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dar-
ing the yegr ending the $ist day of
March., 1975 respect of Revenue
expenditure on Entertainment and
Education Cess'.”

Diaarp No. 19, Bagiry Savieog
Ougainmpirion |

d‘\‘
“Thet 3 sum wot.
&V.Mawm

et
3
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granted to the President out of the
Consolidated Fund of the State of
CGujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Small
Savings Organsation’.”

DeManD No. 21. FINANCE DEPARTMENT

“hat a sum not exceeding
Rs 18,24,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come 1n course of payment during
the year ending the 31st day of

March, 1075 in respect of TFinance
Department’ ”

Demanp No. 22. TREASURY AND
ACCOUNTS ADMINISTRATION

“That a sum not exceeding
Rs. 80,03,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat ta complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the vear ending the 31st day of
March, 1975 in respect of Treasury
and other Retirement benefits’.”

Demaxp No, 28. PENsION AND OTHER
RETIREMENT BENEFITS

“That a sum not exceediny
Rs. 2,80,66,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ingtheyearmdlngtheﬂstdt!of
March, 1975 in respect of "Treasury
ang other Retirement bemefits.”

SRAVANA 1, 1896 (SAKA)
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ment during the Year ending the
31st day of March, 1975 in respect
of Other Revenue Expenditura
pertaining to Finance Depart-
ment"‘l

Demanp No 25, CoLLECTION Of
EpucaTioN Crssg

“That a sum not exceeding
Rs, 29,00,000 on Revenue Account
be granted to the President out of
the Consoldated Fund of the Stats
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875 in respect of
‘Collection of Education Cess’.”

Demanp No. 26. OrmEr-SoCIAL
SECURITY AND WELFARE PROGRAMME
(FINANCE DEPARTMENT)

“That a sum not exceeding
Rs. 6,000 on Revenue Acciunt be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in codrse of pay-
ing the year ending the 31st day of
March, 1975 1n respect of ‘Other So-
(1al Secunly and Welfare Pro-
gramme (Finance Department)’ ’

Dsmanp No. 27. FINANCE DEPARTMENT
Pranning MACERINERY

“That a sum not exceedmg
Rs. 50,000 on Revenue Account be
granted to the Presidemt vut of the
Consohdated Fund of the State of
Gujarat to compicte the sum neces-
sary to defray the charges which
will come in course of payment
cduring the yeor ending the 31st day
of Maurch, 1975 in respect of Finance
Department—Planning Machinery'.”

DeMaNp No. 28, ADMINISTRATION OF
INDIAN PARTNERSHIP AcT AND GENERAL
INSURANCE

*“That a sum not
Re, 192,000 o Revenus Account
granted to the President out
idnied Yund of the State
to complete the
to defray the |
which will comp In course of

it
§§EaEz
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respect of ‘Other Admunistrative
Services (Legal Department)'.”

DeManp No, 36.—OTier Socrarl Smcu-

RITY AND WELFARE PROGRAMME
(LEcAL DEPARTMENT)
“That a sum not cxceeding
Rs, 3,18000 on Revenue Account

ment during ithe ysar ending the
31st day of March, 1975 ip 1espect
of ‘Administrotion cf Indian Fart-
nership Act and OCeneral Insu-
rm“t.!!
DenmAND No. 31. LOANS AND ADVANCES
TO GOVERNMEMI SERVANT IN FINANCL

(FINANCE DEPARTHRIENT)

“That a sum not exceeding
Rs, 12,05,000 on Capital Account be
on Capital Account be granted to
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come 1n course of payment dui-
g the year ending the 31st day of
March, 1875 1n  1esoett of Loans
and Advances to Guovernme .. Sel-
vants 1 Finance Department

DeManp No 33 -—ADMINISTRATION OF
JUSTICE

“That & sum not exceeding
Rs. 1,47,06,000 on Revenue Account
be granted to the President out of
the Consolhidat:d Fund of the State
of Guyarat to complete the <um
necessary to defray the chaiges
which will come in couise of
payment during the year ending
the 31st day of March, 1975 1mn
respect of ‘Admunistration of Jus-
tice’.”

DeMAND No 34 —LrecaL DEPARIMENT
“That a sum not exceeding
Rs 10, 06,000 on Revenue Account
be granted to the President out of
the Consohdated "Tund of the State
of Gujarat to complete the sum
necessary fo defray the charges
which will come 1n course of
payment during the year ending
the 31st day of Maich 1975 m
respect of ‘TLegal Department’'”
DgmAND No 35 —OTAER ADMINISTRA-
Tve Semvices (LecAt, DEPARTMENT)

“That a sum not exceeding
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necesgary to defray the charges
which will come in course of
payment during ¢he year ending

the 8ist day of March, 1275 im

be granted to the President out ol
the Consohdated Fund of the State
of Gujaiat 1, complete the sum
necossary to  defray the charges
which will come 1n course ot
payment during the year ending
the 31st day of March, 1875 m
respirt v ‘Other Sorial Security
and Welfaie Prosramme  (legal
Department)'"”

DeEMaNp No 37 —ADMINISTRATION OF
RiLiwaovs AND CHARITABLE ENDOWN-

MENTS AcCT

“That a sum not exceeding
Rs 588,000 on Revenuc Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary fo defray the charges
which will come in coutse of
payment during the year ending
the 31st day of March, 1875 in
respect of ‘Admunistration of Reli-
gious and Charitable Endownments
Actl L

DEMARD No 38 —LOANS AND ADVANCES

10 GOVERNMENT SFRVANTS IN LEGAL
DEPARTMENT

“That a sum not exceeding
Rs. 7,23.000 on Capital Account
be granted to the Preadent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course
peyment during the year ending
the 31st day of March, 1875 In
respect of ‘Loang and Advences to
Government Servants in Legal De-
partment’’

Desmanp No, 40 —Crvit, SUPPLIFR

“That & sum hot exceeding
Rs. 1074000 ox Revenue Account
and not exceeding Re. $35,00,000 on
Capital Account he grested o the
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Pregident out of the Consclidated
Fund of the State of Gpjarat to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Ciyil Supplies.’™

Demanp No. 41.—Foop anp CIviL Sup-
PLIES DEPARTMENT

“That a sum not exceeding
Rs. 3,22,000 on Revenue Acgount
be granted to the Preswdent out of
the Consvlidatod Fund of the State
of Guwarat to complete the sum
necessary to ddfray  the charges
which will come 1n course ol
payment during the year ending
the 31st day of March, 1976 i
respect of ‘Food and Civil Supplies
Department'.”

Demanp No 42 —Foop axp Nuimi-
rton (Foop axp Civin SnHpPLIES
DEPARTMENT )

*“That a sum not exveedund
Rs. 80,897,000 on Hevenue Account
and not exceeding Rs 83,40,00,000
on Cupital Account be granted to
the President out of the Consohda-
tion Yund of the State of Gujarat
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day March, 1975
in respect of ‘Food and Nutrition
(Food angd Civil Supplies Depart-

ment) 'h

DEmanp No. 44.—LoANE AND ADVAN-

crs %0 GOVERNMENT SERVANTs IN
Foor Anp CiviL SUPPLIES DEPART-
MENT

“That a sum not exceeding
Rs. 8,83,000 on Capital Account
be granted to the President out of
the Consolidated Fund ‘of the State
of Gujarat to complete the sum

SRAVANA 1, 1896 (SAKA)
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Demanp No, 45. STATE LEGISLATURL

“That a sum not exceeding
Rs. 17,25,000 on Revenue Account
be granted tv the President out of
the Consohidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 3ist day of March, 18975 in
respect of ‘State Legislature.”

DrmAND No. 46.—LOANS AND ADVAN-

(e85 710 GOVERNMENT SERVANTS IN
GUJARAT LEGISLATURE SECRETARIAT

“That & sum not exceeding
Hs 1,20,000 on Capital Account
ve granted to the President out of
the Consohdated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in rourse of
payment during the year ending
the 3Ist day of March, 1975 in
respect of 'Loans and Advances to
Government Servants in Gujarat
Legislature Secreturiat' ™

48 —ADJUSTMENT ON
ACCOUNT OF AID MATERIALS FROM
ForeiGN CouUNTRIES

That a sum not exceeding
Rs, 80,00,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the som
necessary to defray the charges
which wil] come in course of
payment during the year ending the
31st day of March, 1875 in respect
of ‘Adjustment on account of Aid
Materials from Foreign countries'.”

DemanD No, 49, —SoCIAL SECURITY AND
Werrare (AcrrcuLTURE, FoREsTs

AND
Co-oPERATION DEPARTMENT)

“That a sum not exceeding
Rs. 10,00,000 on Revenue Account
be granted to the President cut of
the Consoclidated Tund of the State
of Gujarat to complete the sum
necessary to defray the changes
which will come in course of
payment during the year ending
the Blst day of March, 1075 in

t
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respect of '‘Social Security and Wel-
tare (Agriculture, Forests and Co-
operation Department)’.”

DemMand No. 50.—RELiEs WORKS (AG-
RICULTURE, FORrEsTS AND COOPERATION
DEPARTMENT).

“That a sum not exceeding
Rs, 1,45,49,000 on Revenue Account
be granted to the Presdent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course ol
payment during the year ending
the 3lst day of March, 1875 1n
respect of ‘Relief Works (Agricul-
ture, Forests and Co-operation
Department)’.”

DeManp No. 51.—OTHER SOCIAL AND

COMMUNITY SERVICES (AGRICULIURE,

FORESTS AND COOPERATION DEFARTMNT)
“That a sum not exceeding

Rs. 1,04,000 on Revenue Account and
not exceeding Rs. 16,67,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Other Social and
Commumity Services (Agriculiure,
Forests and Cooperation Depart-
ment)"."

Demanp No, 52—AGRICULTURE, FORESTS
AND COOPERATION DEPARTMENT
“That a sum not excecding

Rs. 10,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in eourse of payment dur-
ing the year ending 31st March,
1978, in Tegpect of ‘Agriculture,
foreste and Cooperation Depart-
ment'.”

Demant No. 53-—CO-OPERATION (AGRI-

cuLTuRe] Tomusts aNp CIO-OPEIRATION

DEPARTMENT)

“Ihat a sum not exceeding
Rs 2,19,94,000 on Revenue Account
and not exceeding Rs. 469,065,000 on
Capital Account be granted to the

DeMmaND No.

FORESTS AN9

President ouf of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
iray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976 in respect of ‘Co-operation
{(Agriculture, Forests and Co-Opera-
tion Department)’.”

54.—O3HER (GENERAL
EconomMic SgRVICES (AGRICULTURE—
COOPERATION DEPART-
MENT)

“That a sum not exceeding
Rs. 4,78,000 on Revenue Account be
granied to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1875 in respect of ‘Other
General Economic Services (Agn-
culture, Forests and Cooperation
Department)’.”

DeEMaND No 55.—AGRICUTURE {AGRI-
CULTURE, FORESTS AND COOPERATION
DEPARTMENT)

“That a sum not exceeding
Rs 6,12,66,000 on Revenue Account
and not exceeding Rs 1,77.186,000
on Capital Account UbLe granted
to the President out of the Conso-
hdated Fund of the State of Gujarat
to complete the sum necessary to
detray the charges which will come
m course of payment during the
year ending the 31st day of March,
1975 i1n respect of ‘Aguiculture
{Agriculture Forests ang Copera-
tion Department)’.”

Demanp No. 56.—MIiNoR IRRIGATION,
Sor. CONSERVATION »ND AREA DEVE-
LOPMENT (AGRICUNTURE, FORESTS AND

CO-OPERATION DEPARTMENT)

“That & sum not exceeding
Rs. 3,17,04,000 on Revenue Account
snd not exceeding Rs. 55,560,000 on
Capital Account be granted to the
President ocut of the
Fund of the State of Gujarst o
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in respect of ‘Minor Irrigation, Soil
Conservation and Area Develop-
ment (Agriculture,, Forests and Co-
operation Department)’.’

Demanp No. 57 —ANIMAL HUSBANDRY
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DeManp No 82 —LOANE AND ADVANCES
T0 GOVERNMENT BERVANTS IN AGRICUL-
TURE, FORESTs AND COOPERATION DEPTT,

‘That a sum not exceeding
Rs 24,00,000 on Capita] Account be

“That a sum not exceeding
Rs. 2,30,37,000 on Revenue Account
and not exceeding Rs 10,000 on
Capital Account be granted to the
President out ot the Consohdated
Fund of the Stat. of Gujaret to
complete the sum necessary to de-
fray the chaiges which will come
in course of payment during the
year ending the 31t day of March,
1975 1n respeet of ‘Amimal Husban-
dry
Demanp No 58 —DARYy DEVELOPMEN1

“lThat a sum not excecding
v 20 10,000 un Hevenue Account
and not ¢scerding Rs  11,00,000 on
4'ap.al Account be eranted to the
Presideat out of the Conschdated
tund of the State of Gujazat to
tomplete tht sum nece saty to de-
fray the charges which will come
m cowse of payment during the
year ending the 31st day of March,
1876 1 respect of ‘Dairy Develop-
men 1B

DeyManp No 59 —FISHFRIES

“That a sum pot exceeding
Rs 78,655,000 on Revenuc Account
and not exceeding Rs 28,96,000 on
Capital Account be granted to the
President out of the Consohdated
Fund of the State of Gujarat to
complete the sum nccessary to de-
fray the charges which will come in
courge of payment during the year
ending the 31st day of March, 1975
in respect of TFisheries’.”

DezManp No. 60 —FoREsSTs

“That a2 sum not exceeding
Hs. 1,65,39,000 on Revenue Account

granted to the President out of the
Consolidatedq Fund of the State
ot Gujarat to complete the sum
neces ary to detray the dJharges
which will come n course of pay-
ment during the year ending the
31st day of March, 1975 1n respect
ol Loans and Advances to Govern-
ment Servants in  Agnculture,
Forestg and Cooperation Deptt’”

Demanp No 63 —STATE ExCISE

That a sum not exceeding
Rs 1510000 on Revcnue Account
be granted to the President out of
the Consolidated Fund of the State
ni Gujarat to complete the sum
necessary 1o detray the charges
v hich will come 1n course of pay-
ment duling the yecar ending the
31+t gay of March, 1975 in respect
of State Excise'”

DCvaNnp No 65 —EDUCATION AND
LaBOUR DEPARTMENT

‘*That a sum not exceeding
R+ 956,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray thv charges which
will come In course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Edu-
cation and Labour Department’”

Demane No. 66— Envcarion

“That a sum not exceeding
R+ 380,60.49,000 on Revenue Ac-
count and not exceeding Rs 71,36,000
on Capital Account be granted to
the President out of the Consolidat.
ed Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Education’.”

Demsanp No. 87.—Arr anp CurrToms
(Evucarron AND Lamoun DreaRTaext)

“That a sum not exceeding
Rs. 88,381,000 on Revenue Account
be granted to the President out of
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the Consolidated Fungd of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875 m respect
of ‘A1t and Culture (Education and
Labour Dcpartment)’.”

DeMAnNp No. 68 —SCIENTIFIC SERVICES
AND RESEARTH

“That a sum not exceedinyg
Rs. 20,000 on Revenue Account
be granted to the President out ot
the Consolidated Fund of the State
of Gujarat to complele the sun
necessary to defray the charges
which will come 1n course of
payinent during the wvear ending
the 3lst day of March. 1875 in
respect of ‘Scientific Services and
Regearch’.”

Demanp No 69 —Housme

“That a sum not exceedins
Rs, 30,00.000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the Stulo
of Gujarat to complete the sum
necessary to defray the chargses
which will come mn course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Housing'.”

Denzanp No T0.—LABOUR AND

EMPLOYMENT

“That a sum not exceeding
Rs, 1,07,94,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defrav  the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Labour and Employ-
ment)’.”

Dimvanpg No. 71..—Socrar  SecuriTy
ANp Werrane (Epvcarron ANp LasoUr
DrrPARTMENT)

252

“That & sum not cxceeding
Rs. 5,00,39,000 on Revenue Account
and not exceeding Rs. 22,49,000
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Gujarat
to complete the sum necessary to
defray the charges which will come
m course of payment during the
year cnding the 31st day of March,
1975 1n respect of ‘Social Security
and Welfare (Education and Labour
Department)’.”

Demanp No 72.—EDUCATION  AND
LAROUR DEPARTMENT PLANNING
MACHINERY
“That a sum not exceeding

Rs. 32000 on Revenue Account
be granted to the Presideni out ot
the Consohdated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

the 3ist day of March, 1975 in
respect of ‘Education and Lahour
Depat timent - Planning Machi-

nery'.”

DrMaNp “ - 78 —LOANS AND ADVANCES
10 GOVERNMENT SeavanTts 1IN Epuca-
TTON AND LaABOUR DEPARTMENT

“That a sum not ecxceeding
Rs. 15,33.000 on Capital Account
be granted to the President out of
the Consoliduted Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st dov of March, 1875 in
respect of ‘Loans and Advances to
Government Servants in Education
and Labour Department'.”

DeMAND No. T4—TaxEs oN VEHICLRS

“That a sum not exceeding
Rs. 8,02,64,000 on Revenue Account
be granted to the President out of
the Consoliflated Tund of the Btate
of Gujarat to mmemm
pecessary fo defrdy the SHargw
which will come §n M'fﬂ

v
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payment-during the year ending
the 3Ist day of March, 1975 in
respect of “Taxes on Vehicles'.”

Deniaxp INo. 70.-—Otuer TAXES AND
DuTies ON COMMODITIES AND SERVICES
{HoME DEPARTMENT)

“*That a sum not cxceeding
Rs. 5,49,000 on Revenue Account
cranted 1o the President out of
tir: Consolidated Fund of the State
of Gujart to complete the sum
necesrary o defray  the charges
. hich  will come in  c¢ourse ofi
pavinent duving the year ending
the 31s¢ dav of March, 1975 in
respect of ‘CGther Taxes and Duties
o1 Comrnodities and Services (Home
Denaprtraent)’”

Demiane 5o, 7€.—Home DEPARTMENT

“That a sum not exceeding
Rs. 8,38,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the Stat:
of Gujarat to complete the sum
necessary to  defray the charges
which will come in course cf
payment during the year ending
the 3ist day of March, 1975 in
regpect of ‘Home Department’”

Divanp No. 77.—PoOLICE

“That a sum not exceeding
Re. 10.61,70,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
pavment during the year ending
the 31st day of March, 1975 in
resgect of ‘Police’.”

Denmanp No. 78.—JaIL

“That a sum not exceeding
Rs. 40.22,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Guiarat to complete the sum
necessary tc defray the charges
which will come in course of

18%¢ (SAKA)  D.G. (Gujarat), 254
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payment during the year ending
the 3ist day of March, 1975 in
vespect of “Jails’,”
Dedina. No. 79—OTiiER ADMINISTRA-
TIVE SCRVICEs (HOME DEPARTMENT)

“That a sum not exceeding
220 00,:0.000 on Revonue Account
oe granted to the President out of
tiie Consolidated Fund of the Sizic
of Gujarat to coreplete the H
necessary to  defray the ¢ha
wialeh  will come in course
parvatent during the year endicz
the  3l1st day of March, 1972 in
pect  of ‘Other  Administrative

LIEE]

Scrvices (Home Department)’.

ros

Dexanp No, 80.—ArT aNp CULTURY
{HoME DEPARTMENT).

“That a sum not exceeding
Rs. 38,000 on Revenue Account
and not excceding Rs. 1,23,000 on
Capital Accoun. be grented to the
President out of the Consolidated
Tund of the State of Gujarat 1~
compiete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1975 in respect of ‘Art and Culture
{Home Department)'.”

Deazaxp No. 81.—INFORMATION AND
PusLiciTy

“That a sum not ecxceeding
Rs. 54,83,000 on Revenue Account
be granted to the President out o
the Censolidated Fund of the State
of Gujarat to complete the sumn
necessary to defray the chorges
which will come in course of
pavment during the year endins
the 31st day of March, 1975 ix
respect of ‘Informafion and Pub-
licity’.”

DeEMaxDp No, 82.—S0OCIAL SECURITY AND

WELFARE (HoME DEPARTMENT)

“That a sum not exceedinz
Rs. 82,000 on Revenue Account
he granted to the President out cf
the Consolidated Fund of the Stat=
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DeEMAND No, 86.—OTHER TAXES AND
DuTiEs oN COMMODITIES AND SERVICES
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of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Social Security and Wel-
fare (Home Department)’.”

Deavianp No. 83.—Roap anp Warcr
TRANSPORT SERVICES

“That a sum not exceeding
Rs. 20,20,000 on Revenue Accourt
and not exceeding Rs. 1,68,00,003
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1875 in
respect of ‘Read and Water Trans-
port Services.”

" DEmanD No. 84 —Tourism

“That a sum not exceeding
Rs. 6,30,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to completer the sum
necessary to detray the charges
which will come in course of
rayment during the year ending
the 31st day of March, 1975 in
trespect of ‘Tourism’.”

DemanD No. 85.—L0aNS AND ADVANCES
70 GOVERNMENT SERVANTS IN Howmes

DEPARTMENT
“That a sum not exceeding
Rs. 36,28,000 on Capital Aeccount

be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complele the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loans and Advances to
Government Se¢rvants in Home
Department’.”

(INDUSTRIES, MINEs AND POWER
DEPARTMENT)

“That a sum not exceeding
Rs. 9,50,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to compilete the sum
necessary to defray the charges
which will come in c¢ourse ot
payment during the year ending
the 31st day of March. 1975 in
respect of ‘Other Taxes and Duties
on Commodities and Services (In-
dustries, Mines and Power Depart-
ment)’.”

Devaxp No, 37—STATIDNERY AND
PRINTING

“That a sum not exceeding
Rs. 1,81,20,000 on Revenue Account
be granted to the Presicent out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to  defray ihe charges
which will come in course of
payment during the year endifg
the 31st day of March, 1975 in
respect of ‘Stationery and Print-

: L]

ing

Demanp No, 88.—PENSIONS AND

OTHER RETIREMENT BENEFITS (INDUS-
TRIES, MINES AND POWER DEPARTMENT)

“That 4 sum not exceeding
Rs. 1,76,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Pensions and other
Retirement Benefits (Industries,
Mines and Power Department)’.”
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Demanp No. B9.—SoCIAL SECURITY AND
WrerLrarg (INDUSTRIES, MINES AND
Power DERARTMENT)

“That a sum not exceeding
Rs. 14,90,000 on Revenue Account
and not exceeding Rs. 1,22,77,000
on Capital Account be granted to
the President out of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come 1n course ot
payment during the year ending
the 31st day of March, 1975 m
respect of 'Social Security and
Welfare (Industries, Mines and
Power Department)’.”

DeMaxy No 90—INDUSTRIES NINES AND
Power DEPARTMENT)

*That a sum not exceeding Rs.
576.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 81st day of
March. 1975 in respect of ‘Industries,
Mines and Power Department’.”

DEManp No. 91 —ExPORT PROMOTION

“That a sum not exceeding Rs.
1,830,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March. 1875 in respect of ‘Export
Promotion’.”

Demanp No. 82 —Co-0/ERATION INDUS-
TRIES, MINES aNp PowEr DEPARTMENT)

“That a sum not exceeding Rs.
10,77,000 on Revenue Aeccount and
not exceeding Rs. 18,831,000 on Capi-
tal Account be granted to the Presi-
dent out of the Copsolidated Fund
of the State of Gujarat to complete
the sum necessary to defrsy the
ctharges which will come in course of
payment during the yesr ending the
1003 L 8.9
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31st day of March, 1978 in respect of
Power Department)'.”

No., 93.—0rtuen (GENERAL
EcoNomic SERvVICES (INDUSTRIES, MINES
( ANDp POwgn DEPARTMENT)

“That a sum not exceeding Rs.
9,27.000 on Revenue .Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defrny the charges which
will some in course of payment dur-
ing the year ending the 3l1st day of
March, 1975 1n respect of ‘Other
General Economic Services (Indus-
tries, Mmnes and Power  Depart-
ment'.”

258

DEMAND Nou. 94—INDUSTRIES

“That a sum not exceeding Rs
3091000 on Revenue Account and
not exceeding Rs. 74,75,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consdlidateq Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of pavment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Industries’.”

DeEMAND No. 95—VILLAGE AND 'SoCIAL
INDUSTRIES

“That a sum not exceeding Rs.
85,02,000 on Revenue Account and
not exceeding Rs. 38,85,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in rourse
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Village and Small Indus-
tﬂe".”

Demanp No, 96—MiINEs ANp MINERALS

“That a sum not exceeding RS
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[Mr. Deputy-Speaker] ing the year ending the ilst day of
the sum necessary 1o defray the March 1975 in respect of ‘Invest-
charges which will come in course menls in Industrial Financial lnsti-

©of payment during the year ending tutions’.”
the 31st day of March, 1975 in res-

pect of ‘Mines and Mineral’.” Demanp No. 101—MULTIPURPOSE RIVER
PROJECTS (INDUSTRIES, NINEs AND
DEMAND NoO. 97—POowER PROJECTS PowER DEPARTMLXNTI

“That a sum not exceeding Rs. “That a sum not excecding RS.
56,22,000 on Revenue Account and 1,00,00,000 on Capital Account be
not exceeding Rs. 19 00,10,000 on granted to the President out of the
Capital Account be granted 1:° the Consohidateg Fund of the State of
President out of the Con_sohdated Gujarat to complele the sum neces-
Fund of the State of Gujarat 1o sary to defray the charges which
complete the sum necessary to de- will come in course of payment
Iray the charges which will come during the year ending the 21st day
in course of payment during the of March, 1875 in respect of ‘Multi-
year cnding the 31st day of March, purpose River Projects (Industries,
1975 n respect of ‘Power Projects Mines and Power Department)’.”

DEmanp No. 98—MACHINERY AND ENGI-
NEERING INDUSTIES DEMAND NoO. 102—LOANS AND ADVANCES
TO GOVFRNMENT SERVANTs TN (INDUS-

‘That a sum not exceeding Rs. TRits MINES AND POWER DFPARTMENT)
6,535,000 on Capital Account pe gran-
ted to the President out of the Con-
solidated Fung of the State of Guja-

rat to complete the sum necessary to :
defray thepr‘harzes which will come Consolidated Fund of the State of

: (GGujarat to complete the sum neces-
in course of payment during (the
year ending the 31st day of §llarch. sary to defray the charges which

1975 in respect of ‘Machinery and wil! rome in course of payment dur-
Engineering Industries’” ing the year ending the 31st day of
March, 1975 in respect of ‘Loans and

*That a4 sum noit exceeding Rs.
N 53.000 on Capital Account L
granted to the Presideni out of the

Demanp No, 99—CONSUMER INDUSTRIES Advances to Government Servants in
Irdustries, Mines and Power Depart-
“That a sum not excceding Rs. ment}’.”

68,15000 on <Capital Account be
granted to the President out of the DEMAND No, 104—FIRE PROTECTION AND

Consolidated Fung of the State of CorrroL
Gujarat to complete the sum neces- “Fhat a sum not e Re.
sary to defray the charges which a su t exceeding

- 10,000 on Revenue Account he gran-
will come in course of payment dur- ted to the President out of the Con-
ing the year ending the 3ist day of solidated Fund of the State of Guia-
March, 19?{', in respect of ‘Consumer rat to complete the sum necessary to
Industries. defravy the charges which will come
in course of navment during the
vear ending the 31rt Aav of March.
1875 in respect of ‘Fire protection
“That a sum bpol exceeding Rs. and Coartral' "

;::ns:dmfo O&C;?::;e:t :mtt tuf t:: DeEmanp No. 105—PANCHAVATS ANPD
Consolidated Fund of the State of HEALTH DEPARTACENT

Gujarat to complete the sum neces- “That a sum not exceeding R
sary to defray the charges which 11.76.000 on Revenue Account be
will come in course of payment dur- granted to the President out of the

DeEmant No. 100—INVESTMENT IN INDUS-
TRIAL FINANCIAL INSTITUTIONS

.
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Consolidateg Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 197% in respect of ‘Pancha-
vats and Health Department’.”

DEmaNDp No. 106—CoMMUNITY DEVEZLOP-
MENT

“That a sum not exceeding Rs.
6.92,15,000 on Revenue Account and
not exceeding Rs. 21,60,000 on Capi-
tal Account be granteq to the Presi-
demt out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1975 in res-
pect of ‘Community Development’.”

DeEmanD No. 107—MEpicAL

“That a sum not exceeding Ks.
10,84,40,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Medical’.”

DEMAND No. 108—FaAMILY PLANNING

“That a sum not exceeding Rs.
3.67,05,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defrav the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of
‘Family Planning’.”

DEmaND No. 109—PuBLIC HEALTH. SANI-
TATION AND WATER SUPPLY

“That a sum not exceeding Rs.
6,89,92,000 on Revenue Account and
not exceeding Rs, 2,58,47,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
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complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March 1975
in respect of ‘Public Heaith, Sanita-
tion and Water Supply’.”

DEMAND No. 110—URBAN DEVELOPMENT
(PANCHAYATS AND HEALTH DEPARTMENT)

~That a sum not exceeding Rs.
1,10,14,000 on Revenue Account and
not exceeding Rs. 3,43,000 on Capita:
Account be granted to the President
out of the Consolidated Fund of the
State of Gujarat to complete. the
sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31lst day of March, 1975 in respect
of ‘Urban Development (Panchayats
and Health Department)’.”

DEMAND No, 111—SOCIAL SECULITY ANZ
WELFARE (PANCHAYATS AND HEALTH

DEPARTMENT)

“That a sum not exceeding Rs
1,01.51,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State ot
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March 1975 in respect of ‘Social Se-
curity and Welfare (Panchayats and
Health Department)’.”

DEMAND No. 112—RELIEF ON ACCOUNT
OF NATURAL

CALAMITIES (PANCHAYATS
AND HEALTH DEPARTMENT)

“That a sum not exceeding Rs.
20.00.000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the vear ending the 31st day of
March, 1975 in respect of ‘Relief on
Account of Natural calamities (Pan-
chayats and Health Department)’®,
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Demanp No, 113—PANCHAYATS AND
HEALTH DEPARTMENT——PLANNING
MACHINERY

“That a sum not exceeding Rs.
32,000 on Revenue Account be gran-
iel {0 the President out of the Con-
rolidated Fund of the State of Guja-
1l to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Pancha-
yats and Health Department Plan-

XU

ning Machinery’.

114—COMPENSATIONS AND
AND

DeManp No,
ASS5IGNMENTS TO LOCAL Bopies
PANCHAYATI RAJ INSTITUTIONS

“That a sum not exceeding BRs.
2,47,36,000 on Revenue Account be
gianted to the President out of the
Cuonsolidateq Fund of the State of
Gujarat to complete the sum neces-
gary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of

farch. 1975 in respect of ‘Compen-
sations and Assignments to local
Bodies and Panchayati Raj Institu-
tions)*.” '

Denianp No. 116—LOANS AND AD\ANCES
T0 GOVERNMENT SERVANTS IN PANCHA-
YATS AND HEALTH DEPARTMENT

“That a sum not exceeding Rs.
13,66,000 on Capital Account be gran-
ied lo the President out of the Con-
tolidated Fund of the State of Guja-
rat to complete the sum necessary to
<efray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of TLoans and Ad-
vances to Government Servants in
Panchayats and Health Depart-
mentt‘”

No. 118—NON-RESIDENTIAL
BUILDINGS

DIMAND

“That a sum not exceeding Rs
6,55,08,000 on Revenue Account and
not exceeding Rs. 2,00.48,000 on
Capltal Account be granteg to the
Prerident out of the Consolidated

DEMaND No.
TIVES SERVICES (PUBLIC WORKS DEPART-
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Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
my course of payment during the year
ending the 31st day of March, 1975
n 1espect of '‘Non-residential build-
ings'.”

119—OTHER ADMINISTRA-

MENT),

“That a sum not exceeding Rs.
17,00,000 on Revenue Account he
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sarv to defray the charges which
willl come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Other
Administrative Services {Public
Works Depariment).’ ™

Denmanp No. 120—Housme (Pusric
WoRKS DEPARTMENT)

~That a sum not exceeding Rs.
1.33,75,000 on Rewvenue Account and
not exceeding Rs 2,40,68,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
romplete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 3lst day of March, 1975,
in respert of ‘Housing (Public Works
Department)’.”

DeManp No. 121—RELier Works (Pus-
Lic WOrRRS DEPARTMENT)

“That a sum not exceeding Rs.
1.20,28,000 on Revenue Account be
grenteg to the President out of the
Consolidateg Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 8lst day of
March, 1075 in  respect of "Relief”
Works (Public Works Department)’ "

Demanp No. 122—Pusirc Worzs De-
PARTMENT

“That a sum not exceeding Rs
17,76,000 on Reveaue Account be



265 D.G. (Gujarat),
1974-15

granteq to the President out of the
Consolidated Fund of the Stuate of
Gujarat to complete the sum neces-
sary to defray the chaiges which
will come In course of payment dur-
ing the year ending the 31st day of
March, 1875 in respect of ‘Public
Works Department’.”

Demanp No, 123—Co-orrraTiON (Pub-
Lic WORKS DEPARTMENT)

“That a sum not ex.eeding Rs,
1,143,000 on Revenue Acioun! and not
cnceeding Rs. 200,000 on Capital
Actount be gramied to the IPresident
out of the Consulidated Fund ot the
State of Gujarat to romplete the
sum necessary to defray the charges
which will come in course of payv-
ment during the vear ending the 31st
day of March, 1975 1n respert of ‘Co-
operation (Public Works Depart-
ment)"”

DEMAND No 124--IRRICATIOM

‘That a sum noi cxeeedings Rs
18,48,12,000 on Revenuce Account and
nul exceeding Rs 22,82 36,000 on
(‘apital Acrount be granted to the
President out ot the Conwolulated
Fund of the Stute of (fhujarat o
complete the sum necessary to de-
fray the charges which will come In
~ourse of payvment during the year
ending the 51st day of March, 1975
in respect of ‘Irrigation’.”

DEMaND No 125—Ponts

“That a sum not exceeding Rs
277.24,000 on Revenue Account and
not exceeding RS. 1,90,97.000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of GCujarat to
omplete the .-sum necessary {o de-
fray the charges which will come in
~ourse of payment during the year
ending the 31st day of Marrh 1975
in respect of ‘Ports".”

DeMawy No. 126--GramiNg CLuBs

“That a sum not exceading Rs
48,000 on Revenue Account be gran-
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ted to the President out of the Can-
solidated Fund of the State of Guja-
rat to complete the sum necessary
to defray the , charges which will
come 1 course of payment during
the year ending the 31st day of
Mlareh. 1975 in respect of ‘Ghding
C u |ll!

Demanp No, 127—Roans anp
BRIDGES

“That a sum not exceeding Rs.
9,29,07 000 on Revenue Account and
not exceeding Rs. 1,41,98,000 on
Cap.tal Account be granted to tne
President out of the Consohdated
Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
in course of payment dunng the
year ending the 31st day of March,
1975 m respect of ‘Roads and
Bridges'”

Dimavp No 128—Guiarat Capriar,
CONSTRCTION SCHEME

“That a sum not exceeding Rs.
6533000 on Captal Account be
granied to the President out ot the
Consohdateq Fund of the State of
Gujaral to complete the sum nece--
sary to defray the charges which
will tome 1n course of payment
during the year ending the 31st
dav of March, 1975 in respect of
‘Gujarat Cap:tal Construction Sche-
mei”

Drnaxp No  130—Socrian SECURILY
Anp WELFARF (Puslic WORKS
DEPARTMENT)

“Phat a sum not exceeding Rs
266000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sarv to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1978 in respect of ‘Social
Security and Welfare (Public
Works Depertment)!™
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Denvanp No 131—LoANS AND Apvan-
Crs TO GOVERNMENT SERVANTS IN Pus-
LI¢ WORKS DEPARTMENT

‘That a sum not exceeding Rs
1 ,26000 on Capital Account be
granted to the President out of
the Consolidated Fund of the State
o1 Gu,arat to complete the sum
1 ¢essary to defiay the charges
which will come 1n course of pay-
ment during the year ending 31st
day of Maich 1975 i1n jespect of
Loans and Advance, to Govern-
ment Servants m Publie Works
Department’”

Lrvianp No 132—Lanp REVFNUE

That a sum not exceeding Rs
121,46 000 on Revenue Account be
wtanted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
tary to defray the charges which
vw1ll come in course of pavment
during the year ending the 31<t
gay of March 1976 in respect of
Land Revenue "

DEMAND No 133—STtAMPS AND
REGISTRATION

That a sum not exceedmg Rs
22,02 000 on Revenue Account be
cranied to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
<ary to defray the charges which
\ 11l come 1 couise of payment
Auring the vear ending the 31st day
f Margh, 1875 1n respect of
s+*amp- and Registiation

DrmAaNDp NO —136—ReveNue DFPiIR1-
MENT

That a sum not exceeding Rs
22 86,000 on Revenue Account be
granted to the Piesident out of
ithe Consohdated Fund of the State
of Guarat to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March 1975 1n respect
nt ‘Revenue Department'”

JULY 23, 1974
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Demanp No 137—DirstrIcT
ADPMINISTRATION

*That a sum not exceeding Rs
19431000 on Revenue Account be
granted to the President out of
the Consolidateq Fund of the State
of Gujaiat to complete the sum
necessat to defiay the charges
which will come 1n course of pay-
met during the year ending the 31st
dayv of March 1975 1n iespect of
D strict Admunistration’”

Drevannp No  138—MISCRIT ANEOUS
GEnFRAL SERVICFs (REVENUF
D3 PARTMENT)

‘That a sum not exceeding RS
33000 on Revenue Account be
granted to the Preudent out of
the Consolidateq Fund of the State
of Guarat to romplete the sum
necessaty, to defray the chaiges
which will come 1n course of pay-
ment during the vear ending the
31.t day of March 1975 1n respect
of Miscellaneous General Services
(Revenue Department)’”

Dimanp No 138—Ursan Drvevor-
MENT (REVFNUE DFPARTMENT)

*Phat a sum not exreeding R«
216,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
warv to defray the charges which
will come in course of payment
during the vear ending the 31st
dov of March, 1875 in respect of
‘Urban  Development (Revenue
Department)’"”

140 —SOCIAL SECURITY
AND WELFARL (REVERUF DEPART-
MENT)

That a sum not exceeding RS
23,59,000 on Revenue Account and
not exceeding Rs 46,70,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat t0
complete the sum necessary to
defray the charges which will come
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in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Social Security
and Welfare (Revenue Depart-
ment)"”

Demaxp No 141--RELiuy ON ACCOUNT
orF Narturar CavLamrriegs (REVENUE
DEPARTMENT)

“That & sum not exceeding Rs.
87.00,000 on Revenue Account he
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
wt v 10 defray the charges which
w-! come n course of payment
dui..g the yea, ending the 3lst day
of Ilarch 1975 1 respevt of ‘Relief
on account of Natural Calamities
{Revenue Department)’™

Demaxp No, 142—DaNcs DIsTRICT

“That a sum not exceeding Ras.
1.37.05,000 on Revenue Account and
not exceeding Rs 4.49,000 on Capi-
tal] Account be granted to the
Preqident out of the Consohdated
Fund of the State of Gujarat to
complete the sum necessary to de-
frav the charges whrch will come 1n
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Dangs District’.”

Dratanp No, 143—AGRICULTURE
{REVENUE DEPARTMENT)

“That a sum not exceeding Rs.
1,02.000 on Revenue Account and
not exceeding Rs. 1,00.000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in coursc
of payment during the year ending
the 31st day of March, 1975 1h res-
pect of 'Agriculture (Revenue De-
pariment)’.”

Drmanp No, 144—COMPENSATIONS AND
AssIaNMENTS (REVENUE DEPART-
MENT)

“That 8 sum not exceeding Rs.
52,00,000 on Revenue Account and

(No. 2) Bill
not exceeding Rs. 13,383,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Compensation and
Assignments {Revenue Depart-

(R

ment)’.
Demanp No. 146.—LOANS AND ADVAN-

Cks 10 GOVERNMENT SERVANTS IN
REVENUE DEPARTMENT

“That a sum not exceeding Rs.
15,33,000 on Capital Account be
granteg to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending in the 3lst
day of March, 1975 in respect of
‘Loans and Advances to Govern-
ment servant; in Revenue Depart-
ment’.”

15.45 hrs,

GUJARAT APPROPRIATION
(NO. 2) BILL. 1974*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH)- 1 beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidated Fund of the State of
Gujarat for the gervices of the finan-
cial year 1974-75.

MR DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Gujarat for
the services of the financial year
1974-75."

The motion was adopted

The

“PubTiTed T Gasette of Tndls Extra ordinary Part 11, section 3, dated I3~

7-"74.



Gujarat Appropration
(No 2) Bill

SHRI K R. GANESH I introducet
the Bill

I beg to movet
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“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of the State of Guwa-
rat for the services of the financial
year 1974-75 be taken into consi-
deration ”

MR DEPUTY-SPEAKER  The
question 18

“That the Bill to authoiise pay-
ment and appropriation of ceirtain
sums from and out of the Consoh-
dated Fund of the State of Gujarat
for the services of the financial
year 1874-75 be taken into consi-

deration ”
The motion was adopted,

MR DEPUTY-SPEAKER We will
now take up clause by clause consi-

deration

The question 1s

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of

the Bill”

The motion was adopted

Couses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the
Title were added to the Bill.

SHRI K R GANESH I beg to

move

“That the Bill be passed”

MR. DEPUTY-SPEAKER
question 1s.

“That the Bill be passed”
The motion was adopted,

The

JULY 23, 1074

Motwon of no-Confidence
m Council of Ministers

15.47 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
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MR DEPUTY-SPEAKER We take
up the motion ‘ That this House ex~
presses 1ts want of confidence in the
Council of Mimsters”

SiIRI JYOTIRMOY BOSU (Di:amond
llarbour) Sir 1 move

“That this House expresses its
want of confidence 1in the Counecil
of Ministers *

Sir, this House expresses its lack of
confidence 1n the Council of Ministers
becaus. o. the utter ‘indictiveness
shown 1o the railway en ployees m
victimising them on a mass sua'e and
also for promulgating the Wage Freege
Ordinance without notice at all for
1ts failure to check the unprecedented
price rise which has attained a new re.
cord in one month, at the same timc
vrantiny price rise to different con-
sumer items of dally needs for anti-
demnocratic acts and repression and
i human polxe behaviour seen In
various parts of the countrv the pre-
valence of corruption at the top and
other levels of the go\ernmental
machinery etc

PROF MADHU DANDAVATE
(Rajapur} What 15 the time allotted
for this discussion?

MR DEPUTY-SPEAKER The
BAC would be meeting shortly when
they will allot the time

SHRI JYOTIRMOY BOSU The
Government led by Shrimati Indira
Gandh; 18 not only thoroughly -
capable and utterly dishonest but also
anti-democratic and vindictive The
inflation has incressed as a result of
their wrong policies and they mre poW
trying to administer quinine to cure
cancer They have announced the

{Introduced [Moveg with the recomme dantion of the Presidect,



Motwon of no-
Confidence

wnnging in of another dose of tax-
ation to Ssece the weaker sections of
the community, while leaving the
capitalist class almost uniouched If
you see the proportion of direct and
Indirect taxes between 1960-61 and
1974-75, the share of the induect
daxes hag increased ‘rom 67 37 to 73
wer cent In the 107473 budget esti-
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mates, out of an additional tax of
Rs 22662 crores the ndirect taxes
amount to Rs 212 crores The Cen:

tral excise, which flecces the weaker
sections, alone amounts to Rs, 19181
{ 1Ores

1549 hrs.

{81 Nawal KisHor: SivHA mi the
Chuu].

We claim tg be a democracy Some’

umes the Government tven goes
thiough certtan  dnlls 1o mmpress
pevple all aiound Four examply,

ey was the Imh [ abowr Conferen-
chce What was the Labour Confor-
«nce about and who waie ail present
I have got a copv uf the same The
peuple who were prewent were Shri
« L Nanda the then Home Minster,
Shri  Moraryy Desw, bShn Jagnven
Ram, Shit Lal Baghadur Shastn,
Sirdar Swaran Singn Shn K C
Reddy, Shri Abid Al and Shni L N
\ishia What did they say”? With
regard to the fixatior, of mumumumn
wage 1t was agreed that the mimmum
wage was a need-based one and i1t
hould ensure the minimum human
aredg of the industrial workers irres-
pective of sny other considerations
When was it? It was in the year of
trace of 1057 After that the Con-
wrtss has been sg much poted for
thair promise and performance ration
We do not have to tell you anything
ihout 1it.

In view of the unbearable price
nse and the hardships, the railwey-
Inen asked for & need-based wage
pending parity between public sector
wage and their wage and took 1o
sttuggle for collertive  bargalning
The object was to have a

SRAVANA 1, 18968 (SAKA)

m Council of 274
Minsters
settlement About the railwaymen

in the language of the honouiable
Prime Minister, she said

Many persons from our side 1
my colleagueg have expiessed our
cdeep appreciation of the sense of
patriotism and dedication of ral-
way workers They have run our
trains 1n times of danger, in times
of war, 1 nthe mudst of bullets and
bombg I personally shared the

excitement 1n 1965 when I was go-
ing by train to see the eflect of
bombing 1n Pumgab and our train
was also shelled And all ths
we apprecited Today I do nut sa¥
that if some classes or some »ecC-
tiuns have a higher wage, the Rail
ways should be denied that'

All Lip setvice and crocodile tears'
Let us see what <he has done The
historic stinke came  Hands off to
20 lakh railway emloyees who stood
lixe a rouk It would have continued
But vou know the reasons why it did
not conlinue Shrimati Indira Gandht
declared a war on the railwa)men
In spite of knowing that almost daily
R« 4 crores of income to the rallwavs
was lost, on 28th Apnl, 12 day» before
the stuike, they cancelled 200 trans
to put inhuman pressuie on the pis-
~engers and rallwaymen For esvery
Rs 16 loss to the railways the luss to
the nationa] economy 15 mimmum of
Rs 100 Therefore, we have lost ot
less than Rs 1000 crores to the
national economy in the course of
ralway stuke (Interruptions)
1+ it done on the orders of the Prime
Mimster the Leader of ithe House”

MR CHAIRMAN  Order, please
dont have cross talk

Please conlinue your speech

SHRI JYOTIRMOY BOSU The
multiplying effect of this 1s beyond
the thinking power of Shrimati In~

dira Gandhi and her Government no
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{Shn Jyotirmoy Bosu]
This 15 what a leading journel of
E wio niwe and Politicul Weekiy say~

The nation-wide strike ot rail
wday workels will rank as a land
marh m the Goveinments back-
watd march Irom the pseudd-coC a-
ust slogans of 1968 The DOdience
u! India Rules and the Maint®i an €
of Internal Secunity Act ndifimtc
Jetention without trial, polic® wio-
lence and even arranged muders
have become stock weapons against
p.htical elements inconienient to
1be Government The railway
strike has seen the use of some of
these weapons agawnst orgamsed
labour on a scale hitherto unknowr
What leaves one aghast 1s the cal-
culated cold-bloodednes, with
which the operation has bten co"-
uvcted”

Then it gives the details of the atro-
citier committed 1 differemt railway
colo—ies which hang our heads 171
spare  They really wanted . negi-
tiated seitlement The Circulars given
out by the Home Mimsiry on 2nt
April and on 7th Apr] confirm that
In seply to 4 query of mune they have
stated that a secret Circular was
issued monthg before the strike 10
aricst all those who were orgamsing
labe ar for strrke  What 15 the pre
teat® It says

As preparations for the strike
piogressed reportg weie eceived
of intimidation  assaull of workers
who did not agree to the propostd
strike and of serious threats of vo
lence and of sabotage The Guvern-
ment hoped and worked for & nego-
tiated settlement s0 as tn overt
the :aillway strike But the public
riatements made by some leaders
-1 the strike miove made 1t appear
that a strike was 1nevitable’

The <ecret c¢ircular hag beepn sent
oui more than a month earlhier—catch
hold of them, display the democratic
spirit and bring them under detention
There were clrculars about eviction
and encouraging of black-legs It
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was mean and unbecormung of any
Government which calls itself demo-
¢« atic The outcome during the rail-
way Strike was still moie cerious
There were arrests during the~
struggle The Government had re-
plied

Accoraing fo infurmation aval®
able wilth the Government on 28tn
May 1947 when the strike was called
off 6,223 railway emplovees end
185 persons other than railway
emplovees weie 1n custody under
the preventine detention law while
15071 railwas employees and
2077 person~ other than raiway
employees were 1n custody for spe-
cihe  offences

Thi4 1s the demncracy that you have
today' Actually theie are a lot more
to add to 1t We have seen that o
wife of an emplovee was dragged bs
a BSF soldier by her hair and halt
of the hea: of that woman was mm the
hands of the Police' Even the woman
in her wet clothes who was coming
out after her bath was not spared
That 15 the honour that you attach to
women when vou have a woman
Prime Minister in thig country’

And where 13 the socialist Labour
Mimister Shri Raghunath Reddy, who
rubber-stamps everything? The Pay-
ment of Wages Act was suspended
Why* Because by that it would be
much easier to make them starve A
shame on vyou and the black-legs
What they have done in Kharagpur.
Jhansi, Bond; Munda and Lumding
will remain in the blood pages of
Indian hustory

We know about the coal and ship~
ping strike in the UK And what
did their Government do? You talk
about following the mother Parlin-
ment here Did they arrest the irade
unionists® Did they beat uv their
wives” Did they rape thelr wives®
No ‘They call themselves demoaratic:
And you think you can also call your
selves democratic )



Motion of no-
Confidence
Over 11 lakhs out of a total of 20

lakhs have break in gervice. Dismis-

gals and removals of permanent
hands number 30,000. Retrenchmcnt
of casuals with ten to fiiteen yedrs
of service behind them has been to
the extent of 50,000. Prosecutions
number 25,000. Stil] arrests are going
on. Some railway officers are now
scitling their old scores with indivi-

dunl employees with ‘engeance 1

came  Acrosg an employee n

Amnitsar; he had protested to the

Divi: onal Superintendent six months

agu and for thal he has now been

navned by the MISA. Government
are retusing to negotiate with NCCR.

The Railwaymen are demanding re-

sumrtion of negotiations. The nego-

t1:'on  which was going on and
wh ch had been stopped should now
be re-umed from where 1t stopped.

T .t democracy or is it the British-

Ind;an pattern of democracy? Many

a- vragnees  were given. There was

the (iovernment’s request of 10th

Moy, the three-point formula- the

simultancous one, call-off of strike,

relea-e of leaders and starting nego-
tintion . We rejected it How very
correect we were! Crocodile tears were
she.', ‘Railwaymen are our family
members'. Now the whole thing has
been lelt in  the hands of General
Monagers and they are having their
wny. And what did they say? No
hard core to stay: do not take back
any  striking casua] labour; pemper
arnd reward the black-logs. What
about the migdeeds of the so-called
loyal  worker-? It is a scandal

Theusands of rupees were given to

rargster leaders all over the country

to supply biack-leg, strike breakers
and goondas. In Howrah, one Maley

Banerjee, a motor-man of railways.

was asked to provide black-legs, He

stole the ration given to 40 blacklegs
for the marriage of his daughter.

You can enquire and find out. That

is how your loyal workers are func-

tioning. “Like a Minister, like a loyal

worker”. We know what it 13, 8o,

Shrimat Indira Gandhi . . . .

16.00 hrs,
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{Godhro):
in her

SHRI PILOO
You cannog
Ministry.

SHRI JYOTIRMOY BOSU:
shrimati Indira Gandhi
the need for revision of the wage
structure. Also the Government said
that the Bonus Review Commuitee
was Seized of the bonus issue But.
Shrimati Indira Gandh: says, ‘There
is no money’ But, Sir. if you exa-
mine last year's Public Accounts
Commitiee's report, you will rind that
the Railways got from IBM machinerv
worth below Rs. ¢ lakhs but paid a
rental of Rs 54 lakhs and for a spare-
part whose landed value was only
Rs. 3,500 and you have been paying
Rs. 450, you have been paying them
them without a quotation or an iIn-
quiry, all done 11 the special chamber
of the Railway Minister and the over
lords of the Railway Board, So, there
15 no dearth of money, Hundreds of
wagons were found to be contairung
sub-standard coal when they were
bought from the private sector. But,
only when it comes to the worker,
there is a dearth of money.

s)!
considered

®ir, I have to-day received some
telegrams about the casual workers
and their retrenchment. They zre
still following a serious policy of
vindictiveness. I would say that the
Government should stop it at once.

The Prime Minister has argued that
the country cannot afford to pay the
railway workerg more. The Gover:-
ment presided over by the same
Prime Minister has. however, ad-
judged that the country can afford to
give a thumping 40 per cent price in-
crease to rich farmers for their pro-
duce, to further upholster the salaries
and perquisites of the upper bureau-
cracy in the public and private gectors,
te gift away Rs. 100-120 crores to
taxpayers by way of a gratuitous cuat
in tax rates There is no dearth
of money but is in dearth when
the worker wants it, not otherwise.
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IShri Jyotirmoy Bosu].

I have got a report which has been
laid on the Table of the House. 1
cannot say anything very much—it
i being examined now—but it says
that Rs. 241,65,05,019 was given as
exemption in customs in ohe Yyear
alone. I dp not want to go mto de-
tails because it is a confidentia] docu-
ment.. ..

AN HON. MEMBER: ICICI?

SHRI JYOTIRMQOY BOSU: 1 do
nof know. I will talk about ii later.

They say that there is a Rs. 400
croreg deficit 1n the Railways. They
might give you g cooked up balance-
sheet. But what I can tell you is that
the Railways are moving faster
downwards. It canhot be stopped. It
is headed by a Minister against whom
most serious charges of corruption
and malpractices have been brought
here—most serious charges . . . (In-
terruptions).

I want to ask you There is an
allegation, 1s it or is it not & fact
that the Railways have a special
quota and on the strength Jf that
special quota two rakes of coal
wagons are being given by the hon.
Minister for  consideration of
Re. 1,20,000. We want that the House
should know as to how many rakes
have been given as a special quota by
the Railway Board in the last on€
year, because this is a very serious
matter.

THE MINISTER OF RAILWAYS
(Shri L. N. Mishra): Not even one
rake hag been given,

SHR1I JYOTIRMOY BOSU: You
have been taking Rs. 1,20,000 a day.
You have been the most dishonest
man . . . (Interruptions)

MR. CHAIRMAN: Mr. Bosu, you
are such a nice speaker. 1 along with
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provike the whole House . , . {Inter-

ruptions) Let be say . .. (Interrup-
tions),
SHRI MADHU LIMAYE (Banka):

Is this a Parliamentary Demoeracy?
On a point of order, Sir. He has a
right to make provocative speeches.

MR. CHAIRMAN: 1 am on my
legs . . . (Interruptions)

PROF. MADHU DANDAVATE: You
can object to unparhameniary langu-
age.

SHRI MUKHTIAR SINGH MALIK
(Rohtak): You are not a teacher, you
are g Chairman.

PROF. MADHU DANDAVATE. I
want to know from you whether the
Chair is wathin its rights to object to
any speech that it ig a provocative
speech. All that he can say is that no
unparliamentary words cap be used.
It is the right of the Opposition to
provoke the ruling party.

MR. CHAIRMAN: I have a right
to tell the hon. Members to speak in a
fashion by which and through which
the House may be run properly. I
am always within my rights to advise
the Members.

Mr, Bosu Please continue.

SHRI JYOTIRMOY BOSU: Mey 1
make a submission? Please don't
take it otherwise, 1 thought it was
intimidation from the Chair

MR. CHAIRMAN: No, No intimi-
dation,

SHRI JYOTIRMOY BOSU: You
belong to a particular politicul party.
Therefore . . . (Interruptions) I
am within my limits. Why do you get
jdentified. . . (Interruptions).

MR. CHAIRMAN: Mr. Bosi, you
may ocontinue your spesch,
S8HRI JYOTIRMOY BOBU; <
rale of the All India Ralllc

deplorable, especially _
reilway shrike. Even the sisl arel
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assoclation there has protested against
this saying that not only fabricated
but conoofted Government vers.on
was put on the air which wag anti-
people, anti-working class, I would
request the Government to give up
its attitude of vindictiveness, to see
the writing on the wall, tp come down
to brasstacks. In any case you are
ruining the railways, do not make it
faster, that is all I would say. Soon
after the rallway strike Government
took an anti-social action. What is it?
Government 1mposed on the working
classes an ordinance of wage freeze,
wholly unjustiied, I may say. The
frozen money which they w'll pay
now will be much dearer at this rate
now than at the time when you repay
the money after two years. Who will
lose money? The poor man will lose
the money. And I ask Mr Chavan
here: Will not the administrative
cost peutralise the so-called benefits
of the collection? 1 ask. Has not the
money supply gone up? How will
the small man survive if you fail to
check the price rise altogther? Is it
not a fact that the present wage 18
based on the 1860-81 price Index?
Does not the wage earner excluding
the agricultural labour, cronstitute
only two per cent of the total popu-
laion? Dr. Rao is looking hard at me.
Am I not right? Now, by this wage
freeze wheat benefit you want to
bring on the economy of 55 crores of
people In this country” Is it not a
fraud, Mr. Chalrman, Sir? The Re-
werve Bank's survey hac clearly
shown that the share of salarles and
wages in grosg value of industrial
production has gone down In case
<cmebody were fo dispute me, 1 took
the trouble of carrying this velumin-
ous document. This survey hes said:

As may be chserved from Table 2
while manufacturing expenses as
percentage of valup of production
at current prices of the large public
limited compenies have by and large
temained the same i sround 53
ner cent during the six years 1968~
68 to 197071 the wade costy Iv-
cluding emplogoes’ wellare expensts
heve declined.
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That is the position today and on toup
of it you want to do this. You wanted
1, s up wage with productivity.
Vwhat happened to tha'? Your pro-
duction has gone up ag the National
Lubour Commission has said clearlv,
by 63 per cent and the rest wages
have remained static. If anybody
w.nits to gec th's * can show {his cocu-
ment, According to the Annual Survey
oif Industries salaries as percentage of
value added have declined from 55.8
per cent in 1961 to $3.3 per cent 1in
19697 Can you dispute this? The
deterioration today is much faster
and between the drill and the actual
trend the gap 1s as large as ever.

Your consumer price index formula-
tion 15 wholly a fraud meant to cheat
the workers, In West Bengal, a Gov-
ernment Expert Commussion has rc-
vealed that the workers were cheat-
ed. The trade unions calculated 1f
at Rs. 300 crores through manipula-
tion of base year. On teh one hand
you are doing this and on the sther
hand you are adding fuel to the e
You are not only allowing the profi-
teers and hoarders to plunder but
you yourself allow the price rige with-
out any 'ustification whatever to
please the monopoly masters of yours
on wheat, rice; fertiliser, vanaspathi,
bread, soap, textile, baby food and
so many other things that you require
every day.

Look at the fantastic profit
they have made on fertilisers, They
were allowed a rise of 90 per cent,
Here is a Government docurient and
in reply to my query it says:
Imperial

(in lakhs)

Year ending 30-9-1970 Rs 38235
Yoar ending 30-9-1971 Ra. 24520
Year ending 30-9-1972 Rs. T37.40

it is wvery mnear Your
They have made such huge
want
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ISl Jyolnnoy Bosuj.
Hindustan

Le er Ltd., 1970, On
Soap and Vanaspati—tiwo major
itemns:
Rs. 5,36,72,000.

It was of a Dutch o'izin but a British
subsidiary—a beautiful orgamisation
In 1871 and 1972 the profits earned
are:

Rs. 7.45,59 000

Rs. 10,50,000,

Now you want to give a price rise
to dalda They won't survive other-
wise and Mrs Gandhis coffer wun't
be filled. This 1s 2 wonderful marri-
age of Hindusthan Luver with the so-
cialist leader, Smt Indira Gandhi
Look at their own balance sheet If
you read the Chairman's speech of
Messrs Shaw Wallace and Co.. my
head hangs in shame Last year, they
made a record profit This year they
mcreased it at 99 per cent over the
1972 profit. Socialism has gone to the
top on the¢j dead bodies of the human
beings of India

Take the textiles You give a 37}
per cent rise in the last session. What
is the profit margin” I do not want
tn read it. But I may tell you that
in the last fiftv  years or $o. th.
Bombay Textile people had ncver
made so much of profit but in one year
thrir equity price appreciated to the
tune of 140 per cent. Mr. Sinha, this
is the socialism that this Congress
standg for. What a joke it is-——the
dividepd freeze! You are only cus-
t>dying the money for a long time at
a high rate of interest at the hands of
both Indian and {foreign monopolies
Thig is an era of Mrs. Indira Gandhi
It has never been so good. Somebody
told me in a gathering, Even the
THustrated Weekly of India’ says that
—this is not a C!P'I! (M) paper. It

SRAVE]

“Call it neo-colonialism or use
any other word, the fact is that
fordign firms have bled the country
white. No one has ever computed
the cost, let alone taken effective
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menasures of control, becaus> so many
pohticians and bureaucrats—alung
with company eXecutives—have a
finger in the pie. Worse, all this
hag debassed morality and turned
tho elite into zealous torch-bearers
of a degrading Coca-cola-cum-
chewing-gum culture.”

Look at tpe profite—rich dividend.
Dividend as percentage of share cani-
tal 1s as follows:—

Coca-Cola Export Cor-
poration . 1,508

Colgate Palmolive India
Pvt., Ltd. 4,860,

There are so many vthers w ho are pro-
ducing so many thungs. They ae
their God-fathers. You cannot touch
them, 1 challenge that if you touch
them, you will be destroyed the next
d:y. When the Foreign Exchange
Regulations Bill came up, I requested
for a simple thing namely to put au
ceiling on their remittances. That
was even unacceptuble A seaior
civil servant told me that whon Mrs
Gandhi presided over a Cabinet meet-
ing. she said “no, it cannot be done’.

SHRI K.
North)

MANOIHARAN  (Madras
Who 15 thot senior officer?

SHRI JYOTIRMOY BOSU: Now, I
cuime to black money. The real evil
trday 15 the parallel economy of which
Shrimat: Indira Gandhi and her Gov-
ernment 1s a product. Those who run
that paralle]l economy must be left
untouched because the very existence
<t this Government depends an black
money. That s why she has suppres-
sed the Wanchoo Committee's interim
report which had insisted on de-
monetisation in 1970 of an estimated
amount of Rs. 7000 crores, She did
not show it to her Cabinet collengues
in case it lenked out, Now, todey’s evil
is very much based on money
of black
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Now, the AICC wants to make black
money white. So, the proposal iz to
take steps to put black money into
rreductive uge. Wonderful! They vrant
‘to open the floodgates, Why then did
they wait for so long? They want to
do it now so that they can rcap the
harvest of the 1976 elections. 1 quite
understangd it.

Shrimati Indira Gandhj may kind:y
tell us how if she is so much againgt
black money, Mr. Bubu Chand Jindal
has remained director of her son's
company. the Maruti; whose premises
were raided and who<e lockers were
raided and who had a fight with the
income-tax people. 1 want to find out
all these things, Why i~ she telling
them to ‘maintain black money for my
sake' I charge her vith this We SUg-
gested cost account sudit for the in-
dustry. We suggested detection of in-
flated cost of production and deflated
sales revenue But Government are
Aactually reversing the process,

The biggest problem. the creation of
Shrimati Indire Gandhi and her Gov-
ernment today is the price rise caused
hy artificial scarcity In 1973.74 it was
the highest ever recorded. On Govern-
ment’s admissions, in 1973.74 on the
wholesale basis. the rise was 22.7 per
«ent; in the period 1971—73. the rise
at the retail level war 52 per cent: in
one month alone, the mse at the retail
level was 11 per cent. In many items,
during Shrimati Indira Gandhi's reign
1 do not say ‘regime’—during 1971—
74, it was 300 per cent.

They have scuttled procurement and
public distribution, The tota] stock in
this country with the States and the
Centre is'no more than 88 million
tonnes. And they want to make that
Rentleman the President because he
has procured only this much. The pro-
curement target in the case of coarse
frains wae 16,3 lakh tonnes, while the
actualy ]l 19th July thiz year were
only 3.89 iakhs tonnes, The rabi pro
Curement was .one.third of last year,
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although the production has increascd
this year., The reieasez to the public
distributio, svstem are down to hLalf
that is, five lakhs tonnes each mounth.
Two rises are due to the employees ac-
cording to the Third Pay Commission’s
report. Now, they have come with a
heavy hand with the wage-freeze
proposal. I wish Dr. V. K. R. V. Rao
who is sitting here had opened his
mouth a little earlier. The people who
are going to gain from the present in-
flation are big farmers, traders, mono-
polists, big landlords and commodity
dealers. But Dr. Rao should know that
they are the patron-<aun.ts of his pany
and they cannot annoy them for if
they did so, they would go cut of
existence. He may ask his Prime
Minister who ir the leader and she will
tell him.

286

Now, they say that they will im-
mobilise 5 per cent of the total money
supnlsy  Acuallv between Apiil and
June 1874 the money supply expanded
h. 58 prr ~ont, that 15. by Fs 638
ciiies as against Rs 490 crores duning
the sarme periog in 1973. 1 am scrry
to urey o word which my hon. {riends
opposite may not like; the wind-
bagged Prime Minister of this country
save manv things. For instance. what
did she say? Mrs Gandhi said that the
rising prices posed a big problem and
it was nn covnsolation to say that it was
a world phenomenon So long she has
been constantly saying that it icx a
world phenomenon and so, we need
not grumble. But suddenly she
sumersaults, She thinks that she is
the only person who keeps clippinas
and dissiers on Ministers and Opposi-
tion leaders but we took weep things
and can produce things. Earlier what
did she say On 13th October. she
said ‘that these problems are not ouly
being faced by India but by richer and
more powerful countries like America
and England. But immediately after-
wards she says that the world pheno-
mencn has nothing to do with us,
What iz wonderful preformance! Al
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[Shri Jyotirmoy Bosu],
the same time, she further sald—this
was on 30th September:

“"Mrs. Indira Gandhi today fore-
warned the nation that there was no
immediate escape from the rising
prices....She told the people ‘You
have waited for many years. Can't
you wait for another six months or
a year'?” ¢

This was on 30th September 1873, Will
Shri Shamim kindly calculate it you
have crossed six months?

Then 30th October:

“Prime Minister Indira Gandhi
said today the worst was over for the
country’s economy and from next
month onwards things would m-.
prove for the better”.

What a windbag we have got at the
top sitting on us® She always talks
through the back of her hat—she has
not got a hat, I see.

The Government of India’s sole
motto is repression. It is a semi-fascist
State. You do not have money for
anything. But for the Central Police
from Rs. 3 crores in 1950 you have
come to Rs. 189 crores last year Three
to 169! The State Police? From Rs 13
crores in 1946 when the British were
here, when there were turmoil and
communa] riots, today it is Rs, 313
crcres. 'The only difference is of 3—3
to 313. Mrs. Gandhi should understand
these things But I really do not think
she does.

Your economy, cut, Mr. Chavan—do
not go to sleep; is my speech so boring
that you have to go to sleep—is only
in edwcation. .

SHRIA.K M. ISHAQUE (Basirhat):
Do you think it is better?

SHRI JYOTIRMOY BOSU: Your
economy is only in education, health
and soe‘al welfare. Look at this Your
border problems have been halved,
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But how many battalions have you got
now? There are 77 Border Security
Force battalions They have increased
by leaps and bounds in the last two
vears. For what? For confrontation
with the army if there ig an uprising,
dissatisfaction? We want to know why
you want to give mortars and artillery
to any police battalion? All of us are
not absolutely nitwits We understand
these things.

Then the black record in Bihar and
Gujarat

“During the period from 16-3-T4
to 15-4-74, the State Police, the
CRPF angd the BSF units had to open
fire on 45 occasions Ag a consequ-
aence, 35 persons were killed and 233
persons were injured”.

Then in Gujarat:

“Firing was resorted to by the
units of State Police, the CRP, the
BSF ete. on 315 occasions during the
perind from 17-1-74 to 15-3-74 A
total number of B5 persons were
killed and 319 persons were injured

as a consequence of the abnve
firings™.
That is why they require more

money, more money for policing,

In Bihar, they are forcing colleges
and universities to open through force
bringing violence through agents pro-
vocateur, They have created the Nehru
Brigade and the Indira Brigade Hke
the S8 of Hitler and Black Shirts of
Mussolini. The Indira Brigade is head-
ed by Jagannath Mishra, brother of
thp npon-offirial commandant, ageinst
whom 1 am told the Chief Minister
complained to the Prime Minister, bt
nothing could be done; he has an all-
powerful brother here,

The Universities have not held ex-
aminations for two years., Who is res.
ponsible? Now why thiz uw?
Bhri Jayaprakash Narsyun has ke
sense of mission to the studems Be-.
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sualt: attendance is very poor, Students
are being sent under police escort.
University and college campuses are
like police camps. It is a barricaded
democracy. The BSF and the CRP and
not the professors are teaching the
students. Financially and economical-
ly speaking, haif the mineral wealth
of the country is in Bihar. The people
are most hardworking. Their contri-
bution during the freedom struggle
was very great. But today they are
the poorest in the country with the
lower per capita income. Today the
Bihar Government has an overdraft of
Rs. 60 crores with the Reserve Bank
of India. Collection of revenue has
gone down by 50 per cent. Everybody
in the Government is busy with law
and order. They are fighting inflation,
according to Mrs. Gandhi and Mr.
Chavan. This is a rea] way of fighting
inflation' Put them on law and order
duty.

What untrue things are said here?
In Gaya, the non-official Inquiry Com-
mission found that at least 30 were
killed but Government said 8 died.
This is the position in Bihar.

Out of a total of 14 crores litres of
spirit for 7 distilleries in Bihar, I
crore litres were given to Shanti Pra-
sad Jain and half crore to six. I am
told the President of the Congress
Committee 18 very much close to that
person. You can verify it.

Then in the once peacefu] State of
Agsam, the worst police atrocities
were perpetrated. The Gauhati Uni-
versily Hostel wag raided on 26th June
and they saw the biood hunger of the
CRP and BSF. They had organised g
peaceful bundh on Government fsilure.
But the SP and the officials invaded
the hostel. Inhuman, harrowing tor-
tures were inflicted. I visited the place
Blood stains were everywhere in the
hostel. All the glassey were smashed.
Even sick students were not spared.
A boy in the bathroom in towel was
not spared, Over 10 were seriously
1683 L.B-10.
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injured. Even in a remote village in
Nowgong district, Garbunda, two
school-going children, teen-agers, were
shot dead. One was a tribal.

SHRI YAMUNA PRASAD MAN.
DAL (Samastipur): Nothing happened
in. the villages in Bihar (Interrup-
tions)

SHRI JYOTIRMOY BOSU: During
the week-end, if we make a trip to a
nearby place called Riwasa, where the
police of Haryana, under the Chief
Minister Shri Bansi Lal, the top-
most favourite of Mrs. Gandhi..... .
(Interruptions),

MR. CHAIRMAN: If hon. members
on thig side get agitated over every
incident that is being quoted, there
will be no end to it. Kindly keep
order..

SHRI B. R. SHUKLA (Bahraich):
On a point of order, Sir. The House
is considering a motion of no confid-
ence against the Council of Ministers
here. The hon. member is going be-
yond the scope of the debate He s
bringing in Bihar Government, Har
vana Government and other Stata
Governments which cannot be discus.
sed here under our rules of procedure.

MR. CHAIRMAN: Thiz is no point
of order. We have alse got a Home
Minister in this House.
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SHRI JYOTIRMOY BOSU: 1f you
so0 to Riwasa and talk to a villager
there who is not connected with poli.
tics, I assure you your head will hang
in shame. You blood will boil when
you hear the police atrocities. A bro.
ther and sister were forced to take
off their clothes m the police station
and beaten by the police. (Interrup-
tions).

The boy had some political dispute
with the Chief Minister's son in the
College Union and so his grandmother
was beaten to death. A woman of 85
was beaten to death. This is what
your police are doing. A Congress
Minister, Shrimati Chandravati, wept
in a public meeting and she got the
reward; she got the sack from the
Chief Minister and the Prime Minister
approved the dismissal. She wept in
a public meeting and condemned the
atrocities 1in Riwasg because being a
woman she could not tolerate a woman
being paraded in the nude in the po-
lice station in the presence of her bro-
ther, which was given the widest
publicity by the international press.
This has happened when we have a
woman Prime Minister.

Then I come to corruption. As stated
by Mr, John Randolph, they buy and
sell corruption in the gross, and a
few millions more or less is hardly
felt in the account. The deeper the
play the greater their zest for the
game and the stake which is set upon
their throw is nothing less tham the
patrimony of the people. Here I would
like to read what Shri A, D, Gorwala
has to say:

“Enquiries into the  allegations
(again Ministers) have sometimes
been made by menjor al] India lea-
ders of the principal political party;
occasionally their reports have re-
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mained secret. Some of the reports
have exculpated these complained
against and some have, in effect,
condemned them. In any case, no
action hag been taken. It is not sur.
prising that when grave zllegations
by responsible parties are made
against people holding positions of
high authority and they remain in
power without being cleared of the
accusations, the public feel that the
inffluential always escape punish-
ment."”

We have instances of escape in front
of us I can point my finger at them.
I have always been saying that Shri-
mati Indira Gandhi is the fountain-
head of corruption in this country.
Everywhere it is unprecedented.

Let us take the case of Chief Minis~
ter, Shri Bansilal 125 M.Ps signed a
petition levelling charges against the
Chief Minister. The Controller and Au-
ditor-General sent from here a special
audil team to Haryana and they have
given a report. But the Government is
sitting pretty over that document. I
want io lay* it on the Table of the
House, I present it to the hon. Chair-
man, who hag regulated me so well,
It says very gerious things. It gives an
instance of the purchase of an item at
a higher price involving Rs. 12 crores.
Rs. 12 crores of the people’s money
has been pocketed and a rich share of
it has come to 1, Safdarjung Road. I
have no doubt about it. The Audit
Report talks of “absence of a sound
system for asgsessing the requirements
of purchases, lacuna in placing pur-
chase orders, defective or inadeguate
system of inspection, extra expenditure
in purchase and inadequate system of
inventory control” and so many other
things. It is a valuminous report and
I have no time to guote it extensively.
I want to lay it on the Table bhecause

*The Speaker not having subsequen tly accorded the pecessary permission,
the document was not treated as laid on the Table.
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this Government will never bring it
here sz they wanted to prolect the
Government of Shri Bansilal in the
jnterest of the Prime Minister. That
ijs why no action has been taken on
that report.

MR, CHATRMAN: This matter of
laying it on the Table of the House
will be decided under the rules,

SHRI JYOTIRMOY BOSU: I will
authenticate it.

Then, Shri Nagad Narayan at a
public meeting in Madhubani  said
that he wag willing to face a Commis-
gion of Enquiry. Later on, in a sworn
afidavit he stated that he does not
want to face an inguiry,

SHRI L. N. MISHRA: That i8 a
different thing.

SHRI JOTIRMOY BOSU: This en-
quiry 1s being processed for time im-
memorial. They have been doing it
As long as he fulflis the quota given
to him, he is saved. That is why the
Chief Minister of Gujarat cannot be
touched. He said that if he is touched,
he will reveal what he has sent to
Delhi. He said, this to some people 10
close to hun {Interruptions).
No. 1, Safdarjung Road.

Then there was the smuggling of
30,000 tonneg of paddy. Because some
VIPs were involved, it was not pur~
sued. We want 2 categorical stale-
ment from the Prime Minister, when
she replies, as to who are they and

what action has been taken against
them,

_ Now, they sre going to have a cut
in foreign wheat purchase, crude pur-
chase, ship purchase, Boeing purchase,
ete, An ampunt of Rs. 50 lakhs has al-
ready came to the coffers of the Gov-
ernment, Mr, €. Bubramanian is look-
ing after the Britannia Biscuit Com-
Pany very well,

b:’ﬂmmymmxm has
n paid to her for the price rise of
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Rs, 4000 per car allowed by the Gov-
ernment? What about jute industry?
They have given Rs. 2 crores to Mr.
D. P. Chattopadhyaya at the cost of
jute growers in West Bengal, Assam,
Bihar and Orissa.

They are going in for a gimmick in
West Bengal—the Wanchop Commis-
sion. I want to know why 1s it that
they do not instiute a Commission of
Inquiry to go into the bran/yarn scan-
dal? 1s it because the Chief Minister's
close relative is involved in it? That is
so If they talk about honesty and
stopping corruption, they should sel
up an Inquiry Commission to look into
the bran/varn scandal. We want an
inquiry into that.

The honourable Prime Minister in
Lucknow, last year, promised an in-
quiry into the Maruti affair. I kept on
writing to her almost every fortnight.
She now turns it down and says that
there is no point in going in for an
mnquiry, It 1s because she will not be
able to stay for a day, if truth comes
out, if there is an inquiry into the
Maruti affair, in the letter of intent,
public sector performance, land grab,
Defence prohibitory order, Finance,
cement, gteel, coal, etc. etc.

Is it that the Central Bank has given
an over-draft of Rs. 7 crores? I wrote
to her. No reply has come because the
reply is inconvenient. I also want to
know i Mr. K. K. Birla has given
Rs. 50 lakhs to them,

We should know this Government.
This Government is a Dwarfish Demon
in a Giant's role. Get out while the
going is good. Don’t ruin the country,
don’t make it a large grave..yard of
the world.

MR. CHAIRMAN: Motion moved:
“rhat this House expreses its want

of confidence in the Council of Mi.
nisters™,
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SHRI A, P. SHARMA (Buxar): Mr,
Chairman, 8ir, this No-confidence
Muotion moved by the Opposition has
become a ritual. The Opposition
knows what will be the fate of this
Motion whepn it will be put to vote,
It has become more a ritual than a
motion which can serve any purpose
in this House .

I was listening to tMe speech of
Mr. Jyotirmoy Bosu very attentively
and all the time I had a feeling that
one could not expect anything better
from Mr. Jyotimory Bosu, than he has
spoken today in the House. Mr. Bosu,
from Mr Bosuy, in his peculiar manner
and ip a jocular manner, has not said
a single thing in this House which he
has nct been repeatedly saying time
ard again whenever such an occasion
has arisen.

Mr. Bosu started speaking on the
No-Confidence KNotion with the so-
called railway strike. . . (Interrup-
tions). I waz saying that Mr, Jyotir-
moy Bosu started with the so-called
railway strike...

SHRI S, M. BANERJEE (Kanpur):
On point of order, Shri A. P. Sharma
cannot speak on behalf of the ruling
Party because he is not wearing the
certifled khadi,

SHRI A. P. SHARMA, I was say-
ing that Mr. Jyotirmoy Bosu started
with the so-called railway sirike, (In-
terruptions),

AN HON. MEMBER: Why ‘so-call-
ed'?

SHRI A. P. SHARMA: I shall ex-
plain why I say so. The activities
carried on during the strike were un-
precedented in the annalg of thg trade
unionn movement. The strike was full
of violent activities ang sabotage. A
vast majorily of railway workers whom
Mr, Jyotirmoy Bosu called blacklegs
stuck to their jobs out of their patrio-
tic favour ang patriotic feeling to-
wards the country and service to the
nation in gpite of the holliganiam, vio-
lence gnd intimidation that were prac-
tised by a small gection of the people
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on them. Therefore, to call this kind
of action as a strike is nothing but
Eiving a bad name to the trade union
movement as a whole. If you examine
the varioug activities carrieq on by
them, you wil find that these people
had not only indulged in violence and
sabotage bul they had insulted, attack-
ed and humiliated the womenfolk of
this country. (Interruptions) Mr,
Jyotirmoy Bosu was talking about in-
sult to women. I want to tell him
what happened in his own State at
Kharagpur. Every person who has
even the least sense of shame will hang
his head down in shame but not Mr.
Jyotirmoy Bosu and the people who
instigated this, (Interruptions) I did
not interrupt Shri Jyotirmoy Bosu
when he was speaking.

MR, CHAIRMAN: What is this run-
ning commentary? It must stop.

wat off, HIT HT WA T
TF AT AY FTX ALY AN AT, GrET
at sar g7 § WA

SHRI A. P. SHARMA: In Kharag-
pur what was happened I wanted to
tell this House and this House should
know that such a thing has never hap-
pened in the history of trade union
movements in any country, what to
talk of our own country. Women
workers and workers who were devot-
ed to the workshop were stripped nak-
ed were made to parade in the work-
shop. You should hang your heads in
shame. I want that the Government
should make an inquiry into this inci-
dent and whosoever were involved,
should be punished severely and no 1&
niency should be shown to them.

Shri Bosu talked about a negotiated
settlement. Who sabotaged the mego
tiated settlement?....

ot erewy aredw (TRRYY) TR
T, wq w1 W
vty §, w9 W @A & W 6
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SHRI A, P. SHARMA: It is you
people who never believed in consti-
tutional means and negotiations.
They never believed in a negotiated
settlement.

SRAVANA 1,

What happened? They broke the
negotiated settlement. While the
negotiations were going on they sent
telegrams to the International Trans-
port Federation as alsp the WIFTU
telling them that the negotiations had
broken down and they sought i.:elp
{rom these international organiza-
110ns.

This is the type of people who
talk about a negotiated settlement.
During that period most of the de-
mands were settled excepting the one
which the Government said is refer-
red to the Commission and the other
was about 75 per cent wage increase
regarding which the Government
made it absolutely clear that it was
not possible to meet that demand. On
the top of that they went on a strike,
Strike—very good. They went on a
strike. But, now why are they cry-
ing about victimisation? I want to
assure this House that as much as I
know so far as the Railways are con-
cerned, the Government has taken
a lenient view in regard to those
persons whgo were on the strike when
they said that they were misguided
Wto a bogus strike, in about 60,000
cases the break in service was con-
doned. This was done immediately
ofter the strike. We, the National
Federation of Railwaymen went and
discusseq the whale question and we
tame to the vonclusion that a good
humber of people were misguided and
they were prevented by these people
from going to work. So we appealed
fo the Governmept, We sppealed to
the Prime Minister and we leaded
for a lenient view %o be taken #n the
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case of these misguided workers. The
Prime Minister ‘immediately took a
decision and according to that deci-
sion, as I said earlier, the break in a
service of 60,000 workers has already
been condoned and the rest of the
cases gre also being examined, accord-
ing to my knowledge, for condoning
the break in their service.

They talked about removal and
dismissal of the people who indulged
in wviolence ang instigated the wor-
kers. In those cases, the Government
made a declaration that those of the
people who in their individual capa-
city come forward and reaffirm
their loyalty to the railway service
of this country, would be reinstated
in their jobs. That way, .more than

5,000 have been reinstated in their
jobs.

But they are not prepared to ad-
mit all these facis and they are not
Prepared to concede They talk about
trade uniop unity. They have formed
a wonderful organization known as
NCCR. Shri Shastri was just now
shouting. All kinds of people—Jana
Sangh CPI (M), CPI, all of them
have combined together. For what?
Why do they not go to the railway
workers to-day? Now, they have no
face to go ang face the employees,
They have come to know what da-
mage they have done to the cause
of the workers and to the cause of
the country.

During the last days of thg strike
offer was made for negotiation but
they did not agree, When they found
it out that railway workers were not
supporting their strike, when nor-
malcy was almost established in the
working of the railways, they uncom-
ditionally surrendered. And now how
doeg it lie in the mouth of three
people o talk about victimisatlon,
when they are wholly resporsible
for this situation? Let Mr. Sarju
Pandey consider that which I have
pointed out and I am sure if ha Las

apy gense of understanding he would
hang his head iy, shame.
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How I come to the measures which
the Government have taken. What
are the measures which they have
taken in the interest of the country’s
economy, Mr. Jyotirmoy Bosu spoke
for 45 to 50 minutes. He has not said
a word about the dividend control
measure. Does it mean that he wants
to stand for the interest of the com-
panies and the moneyed people? Why
does he not mention about this divi-
dend measurey About the compul-
sory deposit scheme, I  would say,
this is a step taken to improve the
economic situation in the country.
For holding the price line if the wor-
kers are called upon to contribute
something in this direction what is
the harm?

And what are the exceptions?
The exceptions are the following:

Any increment to the employee
in accordance with the time-scale
of pay applicable to the post held
by him immediately before the
appointed day any consequent in-
crease in any allowance admissi-
ble under any rule or order in force
immediately before the appointed
day;

Any higher wages payable to the
employee on his promotion or
transfer to g post involving higher
responsibilities and duties;

Any honoraruim payable for any
work done outside office hours;

Any allowance payable for over-
time work;

Any increase in wages sanctioned
in pursuance of the recommenda-
tions made by the Third Central
Pay Commission.

It is these cases which have been
excluded from the purview of the
compulsory deposit of the additional
wages.

Mr. Jyotirmoy Bosu has been tel-
Ying us as usual his cock and bull
stories and he has not made a single
suggestion as to how to improve the
economic situstion of the country.
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You can criticise the Government;
you can use any language you like;
that suits you and that behaves you.
Is it not the duty of the opposition
to suggest ways and means of improv.
ing the situation? Could he not
suggest what furthe measures have
to be taken to improve the situation?

They never want us to do anything.
And that is why thig kind of motion
is coming up every now and then. As
I said at the very beginning, it has
almost become g ritual. Either it
comeg up in the beginning of the ses-
sion or in the end of the sassion.
They are in the habit of bringing
about a motion like this just to create
an impression in the country that
everything is wrong. This is the kind
of people who want tp interfere and
to sabotage the very stability of a
democratic  government in this
country by thi kind of a motion.

Therefore, I would like to say that
this no-confidence motion should not
only be rejected but this should also
be treated with utmost contempt
that it deserves by this House. Only
one appeal I would like to make to
t_hose friends whg always talk about
likemindedness and, especially, to
Shri Shastri, that they must keep off
from the elements like the Jan
Sangh, the elements like the C.P.M.
if they have to serve their own cause.
If these people do this every now and
then then I shall definitely come to
this conclusion—I have come to this
conclusion  already-—that they hunt
with the hounds and rup with the
hares. They talk something inside
and do something outside, Mr. Shas-
tri, i# you belive in your party and
do something outside. Mr. Shastri, if
you believe in your party and if you
believe in the progressive measures
that this Government takes fo im-
prove the situation in this country,
then you must support us and you
must dissociate yoursslf from them.
If you do not dissociste yourself from
them, there would be np distinction
i e T a5 e S8

#0 many other demarta
like the Swatantra gn the Oppesition
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and then, you are no better than any

of these parties. Therefore, I request

that this House should reject this
motion,
SHRI INDRAJIT GUPTA (Ali-

pore): Mr, Chairman, Sir, I hope
the House will bear with me if I am
not able to raise my yoice at a nor-
mal pitch. That is because I am
suffering from a rather chronic throat
trouble. Actually, I am under medi~
cal advice not to speak at all. (In-
terruptions). But, the issue iz so
important that I felt that on behalf
of our party I should make a few
obrervations and then leave it to the
second speaker from our party to
speak in greater details,

16-59 hrs,

[SErt DINESH CHANDRA GOSWAMI in
the Chair.]

Mr. A P Sharma gave a tolerably
prood imitation of ap old-fashiwred
stcum locomotive trying to puf and
pant its wav up hill. But, as he
knows, steam locomotives are govirg
out of commission now even on the
railways

And I must say that in our view, in
my own view at least, the persons
who exult in the fact that a strike is
being broken, who are so overjoyed
and delighted about it, the persons
who are so delighted by the fact that
so many workers have been punish-
ed as he would say ‘not victimised’
and also the person who is so satis-
fied with the fact that in the name
of fighting inflation, the workingclass
in the country is to have & wage-
freeze inflicted on them, such per-
sons, in my opinion can only be re-
ferred to as so-called “irade union
leaders,” However, I should not be
provoked. I agree with him in one
matter. Let me make it quite clear
that there is nothing to be bewilder-
ed about or to be embrassessed about
by the fact that so many parties on
this side, who have got all sorts of
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differences with each other, some
very basic differences, happen to be
supporting this motion, They may
be supporting it from their own
point of view, for their own motives,
I am not concerned with that in the
least. But when we have come to a
pass where we find that it is neces-
sary to rvcensure this Government
strongly and express our no-confi-
dence in certain of the major policies
and major actions which they have
recently adopted, it is our duty to
support the non-confidence motion,
even if it means the company of
people with whom we never agree on
many fundamentals.

17.00 hrs.

Since I do not want to speak at
length, I wish to confina my remarks
to two main points. One, of course,
is the aftermath of the raiiway strike,
because I am concerned with the
violation of assurances given, I am
supporling the motion hecause of the
blatant violation of assurances given,
1 am not going into a discussion of
the strike itsself again, except to
refer, as I have to, because my friend
Shri A. P, Sharma has raised i, to
the Kharagpur incident, which he
could have addressed to me, because
he knows very well that neither Mr,
iSarjoo Pandey nor Mr, Ramavyatar
Shastri has anything to do with the
South-Eastern Railway; he knows it
very well, although he seldom vyen-
tures out from Delhi to travel on the
railway line either during or after
the strike, In fact, I lost my threat
in Kharagpur on the 18th May; I can
tell him this, So, he should have
asked me about that incident, and I
am on record also in 5o many press
statements, . .

PROF. MADHU DANDAVATE:
Mr. Gupta had lost his throat, but
Mr, Sharma has lost his face,

SHR! INDRAJIT GUPTA: As far
as the Kharagpur incident is concern-
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[Shri Indrajit Gupta)].

called off and the people resumed
worked in the workshop, whele, I
may state with some amount of pride,
because I consider it as something not
to hang my head in shame abuut—
the day the strike was called off, that
is, on the 27th May, out ot 14000
people in that Kharagpur workshop,
13,000 people were still on strike, very
few people had gone back to
work, So, you can see what a small
percentage they were, who were act-
ing in our eyes as black-legs, Every-

y knows how in the history of
strike struggles, the striking workers
do tend to be angry with their fellow-
workers who go to work during the
strike and try to weaken their ranks
and create disunity among them, But
I do not for s moment for that reason
approve of the action that some of
them took when they went back to
work, in their anger; the anger part
of their action may be justified, but
that does not mean that it should
express itself in this form, not that
wmy heart is bleeding for those serike-
breakers at all, I agree that this was
a wrong thing to do. I haye said so
in my press statement also that I
consider it to be very unfortunate
and regrettable. In case Members
who do not come from that part of
the country may be mislead by what
Mr, Sharma has said and get an im-
pression whidh the newspspers re-
ports also gave and the Chief Minis-
ter who wag very excited on the first
day also gave. . (Interruptions)
She happened to be in Midnapore
and so she was able to go to Kharag-
pur when she heard that something
had happened, But unfortunately,
the Chief Minister went nowhere
near the workshop; he was sitting in
the thana all the time collecting re-
ports there, (Interruptions) At least
1 have succeeded in making a lady
talk. The lady has opened her lips
at last, That is something that I have
managed to get done, A wrong im-
pression was given as though made
workers had gone und stripped some
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women workers of their <clothes.
This is not a fact at all. However,
regrettable the incident, it was not
done by male workers, There were
some women workers in that yard
where women are employed, Fer-
haps people do not know that women
are employed on the Railways still
to do unskilled labour in the yards
of the Railways, Some womep strik-
ers who returned to work did this
kind of thing which is quite deplor-
able, in my view. But at least you
should not haye the idea that men
did it.

SHRI A. P. SHARMA: Who made
the naked men and women to go to-
gether?

SHR]I INDRAJIT GUPTA: One
wag in the yard, the other was in the
workshop, I do not want to spend
so much time on this, Anything done
to women like that is deplorable whe-
ther it is at Kharagpur or whether it
is done by the police in Kanchrapara
colony about which I find nobody is
shedding tears or hanging his head
in shame, or wheher it is done in the
police lockup at Lal Bazar headquar-
ters in Calcutta, about which I have
written to Madam Prime Minister re-
cently where young girls, supposed
to be Naxalite undertrial prisoners
of the age of 22 and 23 have been
stripped nacked and beaten with
their hands tied together in the name
of interrogation and burnt with light-
ed cigarette ends. These are deplor-
able things, None of these should
take place and tears should be shed
impartially also in these matters,

However, all I wish to say is that
after this wave of leonine repression
which was let loose in order to crush
the strike, there was a period when
there was a lot of hypocritical talk
and statements about railwaymen
being one happy family, why should
we be angry, they are all our chil=~
dren of one family and we want to
bring them back into one family and
s0 on and so forth. All this hypocrisy
was indulged in, Some assurances
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were given to various people who ap-
proached the Railway Minister from
time to time, some M.P., some trade
unionists and some people belonging
to different organisations. They were
to the effect that for participation in
the strike, there would be no victimi-
sation and punishment; only in the
case of some people against whom
there may be specific charges which
are proved of things lLike sabotage or
violence or desiruction of property
or something like that the law would
take 1ts course or action would fol-
low. This, I have understood, has all
along been the type of assurance, If
I am wrong, I would like to be cor-
rected by this Government in this
debate.
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THE MINISTER OF RAILWAYS
(SHRI L. N, MISHRA): 1 will do
it,

SHR1 INDRAJIT GUPTA: That
is why I say there has been a blatant
violation of the assurances going on,
What has been happening is nothing
of that kind, According to some
table of figures the Minister has given
today in reply to a question I saw,
nearly 6 lakh workers have had their
service broken, which means that
they must have been on strike. These
could not have a break in service in-
flicted on them unless they were
strikerg or supposed to be stirikers.
Against how many of these people
are there specific charges ending of
sabotage or violence or destruction
of property etc.? Must be just a few,
The overwhelming majority out of
these 6 lakh people must be people
against whom there is no other charge
than that they merely participated in
the strike. Why have they not been
taken back? ‘Where is the assurance?
What js its worth? What is being
dene is that the whole process of s0-
called review or se of cases
has been delegated to the level of the
Divisional Superintendents, The Divi-
sional Superintendents who are the
Teal bureaucrats in the railway set-
Up have been given powers to do this
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screening or review, whalever you
call it What is bemng followed is a
totally vindictive policy based on all
sorts of other considerations and try-
ing to find out who are the active
union workers, who are the people
against whom there are particular
grudges which some officer may have,
people against whom some complaints
have been made by some other peo-
ple, by Shri Sharma's people or any-
body. And in the name of decentra-
lisation, the General Managers and
Divisional Suprintendents have been
invested with these full powers of
screening and reviewing these cases,
That is the reason why even today
more than two months after the strike,
the overwhelming majority of these
workers against whom there is
no charge other than mere participa-
tion in the strike, are still out; they
are not being taken back, Can the
Minister deny it I want to know
why. I suspect that the reinstate-
ment figures he has given include
both the permanent staff—what are
called regular permanent staff—as
well as people who are classified in
the railway books as casual or tem-
porary workers. For those who do
not know, let me explain that in rail-
way'’s parlance temporary workers
mear:. workers who have completed
a certain period of upinterrupted ser-
vice and have attained temporary
status, ie, they no longer get daily
rated wageg but have become eligible
for normal Pay Commission scales of
pay, and for contribution to provident
fund etc. Thousands of such tempo-
rary people have been chucked out
of their jobs and are now being told,
“You will be taken back provident
you are enrolled as a casual worker
on a daily wage of Rs, 8 or 3.50 or
4”, All the CPC scales of pay they
were enjoying, the provident fund
fmilities etc, were all wiped out and
they are asked to start from the bot-
tom of the ladder, Is this not victi-
misation? 1 have been meeting rail-
way officialg for the last two months
on behalf of my union. They openly
laugh and joke saying, “This has
given us an oportunity to get rid of
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these people, We were trying to get
rid of them in normal times and we
could mot do it, This has given us
an opportunity”, Yet, a lot of public
propaginda has been done that the
Miabhoy tribunals award has been
accepted, according to which in
future, according to the Minister, all
casual workers who complete 2 or 3
months of service will become per-
manent and this is a big concession
they have made to the railwaymen.
You are doing just the opposite, Peo-
ple who have served for 5 or 10 or 15
years and reached temporary status
and become eligible for CPC scales
of pay, provident fund, etc, are told,
“You get out, If you want to come
back, you have to starl as a casual
worker from the bottom of the lad-
der.” Is this not victimisation? Is
this not a vindictive attitude? Thou-
sands who were suspended or dis-
missed are still out. Hundreds are in
jail. The day Mr, George Fernandes
and other detenus under MISA were
released from Tihar Central Jail, I
read in the newspapers a statement
made by the Home Minister., Shri
Dikshit that instructions have been
issued to all the State Governments
that those who were arrested under
MISA should be released forthwith,
It has not been done, In West Ben-
gal, the overwhelming majority of
people held under MISA are not be-
ing relcased to this day. The break
in service has not been condoned for
the vast majority of people. Accord-
ing to the figures given, about 8 lakhs
of employees have had a break in
service, out of which according fo
Mr, A, P, Sharma, 60,000 have had
their break in service condoned. What
about the rest of 5 lakh em-
ployees? JIn the case of people who

during the strike period, it was said
that so long as the review of th

cagses is pending they will not be ac-
tually asked to get out or if they
have been evicted, they will be al-
lowed to reoccupy the quarters until
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a final decision is taken in their cases,
But people who have been driven out
of their qbeem and their familieg
have not n allowed to go back,
Is this not a vindictive attitude?

1 find that the Eastern Railway
authorities have said somewhere that
there are some appeals for reconsi-
deration from employees which they
do not propose to consider because
quite a number of appeals are stated
to have a “comment cyclostyled text”
which, according to the railway
sources, indicates that these must
have been prepared in bulk by some
organisations, What is wrong with
it if the unions have prepared it?
Who prepared the common cyclostyl-
ed dismissal and remova] from service
forms, which were produced in mass,
long before the strike began, with
space left only for the names to be
filled in, to be pasted on the railway-
men's quarters, wherc 1t has been
written “you have been doing this
and that”, prepared long before the
strike, in which only the names were
filled during the strike? Was that
not a common cyclostyled bulk pro-
duct? Why should it have more
sanctity than the cyclostyled appeals
drafted by the union? Of course, the
unions are responsible for drafting
the replies for their members. What
is the harm if they are cyclostlyed?
Yet, some officials say that they can-
not comsider them because therp is
some mysterious hand behind the
eyclostyled appeals, I do nnt under-
stand what is wrong with it. Please
tell us that,

At many places now the railway
workers are on hunger strike Todsy
we have got telegrams from Waltair
and’ from Madras, from the Southern
Railways and South FEastern Rail-
ways, They cannot do anything
more. They are on hunger strike
because they have not been reinstat-
ed, In Naihati and Kanchrapara t%0
workers hsve committed suicide be-
cause the assurances that have beed
given are not being carried out. 1o
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the meanwhile, the sirike breakers
are being rewarded, That is the
trouble, In this way normalcy,
which you say you are eager to res-
tore, cannot be restored.

The Minister is blowing hot and
cold at the same time, One day he
talks of a happy family and every-
body being reinstated, Next day he
says that there will be no amnesty,
Another day he again says that he
warnts to smoothen out things and
restore normalcy. The next day he
says “we will not talk with NCCRS
ander any circumstances”, I can tell
you that officials of even recognised
trade unions—my union, for instance,
which 1s a member of the NCCRS,
which 15 also recognised—are not al-
lowed to meet officers, You have not
yet withdrawn recognition from my
union, If you want to withdraw re-
cognition, say so, You have not done
it so far Yet, the office-bearears of
various pranches of my union are not
being allowed to see the officers,
The officers say ‘you are under sus-
pension or dismissal; so, we would not
meel you and talk to you”. In that
case, why should we be recognised?
So long as we are a recognised union,
why should they not talk to the office~
bearers who are employees, who may
be temporarily under ‘'suspension or
dismissal, whose cases are heing re-
viewed. If thingg are allowed to go
on hke this, all I can say is that
neither will the railways run pro-
perly nor will normalcy return in
the working of the railways. If the
Railway Minister wants to leave all
the details of the handling of the
situation to the Raﬂway Board
and the railway bureaucracy, I am
afraid things may go from bad to
worse and there will be all sorts of
I would also ask the

conducting the whole
Whether the job is
strike. Surely not.
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tention of the Government and I hope
that she will pejrsonally look into this
matter and see that the assurances
which have been given will be expe-
ditiously and honestly implemented
ag soon as possible so that normal
conditions can be restored,

The second point on which we want
to focus attention and on which I
am supporting this motion is this
chronic habit which has now deve-
loped of ruling by Ordinance, every-
thing must be done by Ordinance.
You have to see the kind of length
to which it has been going on now,
I hope, the hon. lady Member there
will not get irrigated again. There
is one Wanchoo Commission set up
why not beside to be set up in my
State for going into the charges of
corruption and nepotism against wari-
ous Ministers, I am not going into
the details of the matter. The Chief
Minister prevailed upon the Central
Government, the Government of
India, to do someihing which, I
think, is unheard of By promulga-
tion of an Ordinance, they amended
the comrmissions of Inquiry Act which
15 an Act passed by this Parliament
under which so many Commissions of
Inquiry have been set up and have
funclioned in the past and gone into
the cases of allegations against re-
nowned people, ex-Chief Ministers,
as we know, in Orissa, in Punjab and
in sp many other places.

Hare, the Chief Minister insisted
that the Commissions of Inqilry Act
must be amended so that the Com-
mission is given the powers, in addi-
tion to the existing powers, immedi-
ately to summarily try and punish
any witness who appears before it
and who may be giving false evid-
ence or malicious evidence, And this
Act was amended by an Ordinance
for which the permission, the Hne-
clear, the green signal was given by
the Government of India, the Law
Ministry, here.

‘What are things coming to I want
to know, You have got a mania of
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The Commissiong of Inquiry Act to
be amended by an Ordinance, (In-
terruption) It is to threaten people.
You want me to go into the merits of
it. It 15 an indirect threat to brow-
beat the witness and say, “If you ap-
pear here, if you speak out here and,
if somebody's allegations are not
proved, you will be summarily tried
and punished”

AN HON. MEMBER: Perjury.

SHRI INDRAJIT GUPTA: It may
be perjury. But he ig not punished
always, He has a right to give evi-
dence. If the Commissions of Inquiry
Act is to be amended on such a wital
matter, it has to be amended here,
not by an Ordinance, What is the
sanctity of Parlhiament then? Noth-
ing.

The subsequent ordinances which
have come betray the same mentality.
‘When the Ordinances come up sepa-
rately for discussion, we will go into
the merits in more detail. Here, I
say, only two things, Onme is, my
friends are saying that it is not a
wage freeze, I say it is a wage freeze,
1 say, it is nothing new, nothing ori-
ginal, nothing novel. In the United
Kingdom, in the United States, at
sometime or other, everywhere, those
Governments have tried the same

SHRI C., M, STEPHEN (Muvattu-
puzha): Have you any idea as to
‘how many Ordinances have been
passed by the Kerala Government
‘headed by Mr, Achuta Menon in the
course of 2-3 months?

SHRI INDRAJIT GUPTA: You
are a partner in the Government

SHRI C, M. STEPHEN: You are
the head of the Government.

SHRI INDRAJIT GUPTA: I won-
Aer how many Ordinances the Kerala
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Government have issued 5 days be-
fore the Kerala Assembly was due to
meet,

The point is this, The Madam
Prime Minister makes a slight mistake
when she frequently says that infla-
tion and price rise are a global phe-
nomenon, a world phenomenon, It is
a world phenomenon but a pheno-
menon of the capitalist world, There
15 a world outside the capitalist world
also, There, you don’'t see these
things, It is a phenomenon in those
capitalist countries, They tried wage
freeze along with price freeze. But
they failed. That is why in the
United Kingdom, 1t did not work.
The old Conservative British labour
movement fought against the wage
freeze and forced the Government to
take it back, The coal miners not
only forced them to take it back but
managed to overthrow the Tory Gov-
ernment in the process.

Here, you do not go in for price
freeze, You go in for the wage freeze
part of 1t. It will not work, 1t is
not going to help you to reduce infla-
tion at all. The reason is that this
is a fallacious theory, That is the
point I want to make, The theory is
all wrong that prices are determined
in capitalist society by the wages of
the workers that the workers have got
so much money in their hands and
that is what is pushing the prices up;
therefore, take the money away from
them and the prices will come down.
This theory of the Planning Commis-
sion experts or the Finance Ministry
experts 15 & bogus theory. I have
never worked and it will never work.
The basic determinant of prices in
our society is not the wages of the
workers but the capitahsts’ hold on
the big sectors of the industry where
they determine the prices for the
sake of their profits and super-profits
by creating artificial scarcity, by res-
tricting production, Inflation is the
thing which helps the capitalists the
most, 'This theory was inspired b
John M, Koynes, the old professor of
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my old College in Cambridge. I
thought we had given up this long
ago. John M. Keynes’ old theory
is being resurrected again, that the
safety valve against economic depres-
slon and against the danger of econo-
mic explosion is to create deficit fin-
ancing and inflation, so that by creat-
ing paper money which has no value
you can boost up the demand for
goods, inflate the prices and allow the
capitalists to make higher profits. It
is a bogus theory; it has never work-
ed in any capitalist country, and it is
not going to work here also, because
the real hub of the matter is that
you are not going in for rice con-
trol; you cannot do it, you have said
that you have thrown in the towel
as far as price control is concerned,
The basic causes of inflation are the
accumulation of black money and the
Reserve Bank of India which I con-
sider to be the fountain-head of infla-
tion in this country, What are you
doing with the Reserve Bank of
India? 1Is it only supposed to an-
nounce from time to time an increase
in its Bank Rate and will that solve
the proBlem? It has the old credit
policy of feeding deficit finance to
the speculators, hoarders and people
who are cornoring commodities, build-
ing up inventories of commodities
and creating artificial scarcities and
shortages. But nothing is done about
that,

I would just end with two quota-
tions, The Economic Times is not a
paper which is very well known for
its left wing views, still it is quite
widely read. The Economic Times
hag said on 15th July:

‘The fears of fresh dose of anti-
inflationary measuregs by the gov-
ernment has led to a mad drive to
corner the goods by traders and
producers  having unaccounted
money. Their preference for real
estate and precious metals is still
there, but essential commodities
especially fast-moving ones, have
become the centre of their attrac-
tion, Among the essential commo-
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dities, foodgrains, edible oils, van-
aspati, sugar, kerosene, milk, pow-
der, baby foods, soaps and textiles
are in great demand by hoarders,
Black money is also being convert-
ed into steel products, paper, dyes
and chemicals, medicines, cotton

textiles and all sorts of raw mate-
rials,”

Thig is the problem. And what are
you going to do about this? It is no.
longer true to say that it is a parallel
economy which is functioning, It has
become the dominant economy, It is
no longer a parallel economy, it is
becoming the dominant economy—
the economy of black money, About
this you have nothing to do. Even
take your own bourgeois economists,
140 of them have produced that
scheme called SEMIBOMBLA, Study
it seriously, At least there are some
good things in it: how to t out
black money and how to immobilise
at least 30 per cent of the deposits.
(Interruptions) But that is not what
you are proposing, He asgks, “Why
are you not supporting the Dividend
Restriction Ordinance? Do you want
to help the companies”, I say that
this Ordinance is the biggest eye-
wash of all. Out of 3000 and odd
companies—the figures have been
published—not more than 200 com-
panieg will be affected by this. And
‘affected means what? The money
they would have distributed as divi-
dends to shareholders will remain
with them, That means, their liquid
cash resources will increase, Their
share value will appreciate. 'There
is no way of ensuring that this extra
money in the hands of these compan-
ies will be ploughed into more pro-
duction. They can do anything, if
they like, with this,

In fact some papers, some con-
conservative papers have expressed
their concern and apprehension that
they will use this money for building
up inventories, for building stocks
for one year or two years later, So,
how is it immobilising their funds?
This iz a big hoax whereas the wage-

i
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freeze is a reality and these things
have been done with a cynical dis-
regard of the Parliament by the
Government because even under the
compulsory Deposits Scheme, nobody
is to make the first deposit before the
15th of December. TIhe first date is
15th December and the next date is
15th March, next year. Then why
did you have to hurry through these
ordinances? Could this not come as
a Bill before this Parliament? What
is the point of making it as an ordi-
nance? Nobody is going to make that
compulsory deposit now. By your
own ordinance nobody is required to
do it before the 15th December. Then;
why have you brought these ordinan-
ces in this way disregarding the Par-
liament?..

AN HON MEMBER: Mania.
SHRI INDRAJIT GUPTA: It is not

only a mania but it is a guilty con-
science, .
SOME HON. MEMBER: It is be-

cause of the AICC,

SHRI INDRAJIT GUPTA: AICC?
I do not know. AICC 1s nothing. I
do not want to say anything about
the AICC. But because the AICC
meeting has taken place just now, at

least people should think seriously
about these problems.

Therefore, these are very dange-
rous portents of what the Govern-

ment of India is carrying out. I do
not know what those ordinances my
friend, Shri Stephen referred to in
Kerala, are concerned with.... (in-
terrptions) 1 will find it out from
you. But, when you are promulgating
ordinances which are directed against
18 million wage-earners and salaried
workers in this country and you pro-
pose to do it just a few days before
the Parliament is to re-assemble and
the effect of that ordinance will not
take shape before the 15th December,
then why have you done it like that?
This is a gross insult to the Puarlia-
ment. 'This Parllament does mnot
belong only to the Opposition. More
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of it belongs to you. So much of i
belonging to you but don’t you feel
anything for the dignity and prestige
of the Parliament? You can pass it
here. You have got an overwhelming
majority,. You can pass it here as
a Bill.

So, for all these reasons mainly we
are supporting this no-confidence
motion because it is the most effec-
tive way to express our feelings and
with that I will end, because there
are many other things o be said, but
those will come up later on.

St WUTEY W1 AT (WY ¢
FaTIfT AR, 5N HAvETH § TeA
Fr @y ¥ T er Ak 70 F 1 AT
FTO7 &Y 98 & fr Tl g & w0
agT ¥ gAafeat wivafved far 70 @7
1 guts ww ag & fr g s sl
B Ow & fRE wETAW &Y AT
Tar | 3N TROTYT A7 AAEE
N HIATTT 2 )

TH TET g FAAPLTET AT A)
ara &% | qw ey gz WA & i A9 FR-
Arfeat § ggar F70a0 | TAF sAqfeat
X S 6 WET TET AT | 4 WY ALHT R
FYL FT AN W ITAE B AL
T HFLOT TFT T UFAAH 190
#18 794T 3T 9ET, w4i{ ™I F4-
el & FaT 7 40 wiewa #1
Tfg fadf gx ad ¥ gf, A frgraT &
frdy s & wqwifear &1 7y g
T T ¥ A @ TEM AT RN
gaT THig W1 fF 7 S ¥ e W
LTI FY FIAF & 07 T CIAT A=
fr® fy 9 g7 34 7 ST
¥ wfaw gy | gae—ag " w7 fa Ao
TCHT I $T75 XFowe TIETE TRAR,
al twd w7 wAwiel W
gt ¥ 40 XA T 7 A, 190
FOE ST A F 4%, 600 WOF T
W t—gel td TmeT R
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wiw® fo awdt | &fem www oy s
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s Wk & | T welr Y ¥ ow g
ar Wiy off aY @y 47 ¥W qng o
afafewsr  adfy feer w7 & o o
wT wiow svius sraeqy vy feqr v &
wgranT T | A Iy ¥ ag @t wer
o f wie wafel ag o 9
&7 ol ST ¥ FfeATeEr w1 oAt
qrdf & SEvy & A wrer e wY 9
TG T 99 1 e w00 | rafAg
quTH WA W7 A T WIS IAAT 49
Y forwar | v TR wrror et et
¥ g Wy # faar 99 3w fear, ag
gegrew T rafed fear fr oo ¥
T W HIY AG & | QY- Fgy AT
wr ¢ fF o ow & 7 fw frare
#t aw *Q@ § wrehir g &g
STt e ot ? wi @ gerfive
aqrl § faw % ¥ wre way o ?

@ ¥ vt fmdft 9 fonfraws
& Tt T AT | W gW R F
¥ dw Hirdew § o Famgw §
Ay WX 99 ¥ Wl Wi A9 R
Tordpry g wfr <voer St 0 g, Y A
& for wwiw, O & fd aged,
50 gTHE ¥o To ¥7 Y WY ¥ g0y
¥ % v@ ¥ fad A9 fiar omew
ofomeT wa £ve ? W wgd § P A
w® ot §, B qone ¥ wiew s
W 9T aglt § ) e e i ag fear
fe o et o Qwdk ¥ fod oY dur
TR Y e & i ¥ o 8 FhwAw
¥o To i 3w W S0 Shws,
TrE, BT, 18 WA & W 40 WA
TC AT ¥ wy il arfe ww % we
ufirs 4% 7 ¢ 1 e g o oy &2
N g o g oy o e ol
e o Pt ol o & e o g
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agra ¥, I v ww grar fis aw sy
¥ ov Iy . Felrft farareft fr 3wy
wfas &% ¥ afy faady

7 ar A wgar 6 gg wanrw
oG WA § A § 1 W ¥ aw o
Wt w1y Fomr w7 Tara wa waY @
wfaw wrefm  Fram w48 7 fear §
wr wgr i s o & o o 5w
+fEATE & a9 w afiay ¥ g W
& /% a7 & 43 I swrd o Bw
I WY AT FIA 1w ax B gl
q%E & SAHE 60 70 FOT  Fe
Fefarws feficagas & aw sraerr Forery
TEE 7 AR 6 9 e e
& Tafafevu Ak faee & fagp
YA ¥ WA | FEAE AT G TR
s frger s Qe * wwaws
W w5y § fr i@ aw T Wi gEd
ATH HAT ATHT FAAAT ®7 OFA &
ford wremdw Ay AT § &7 T W W
frwsA g I meRarfrwr §?

oY oft weurw & A Aty
AERT, ART X T 1974 X Uw
w1 wsrRw sy fe wafrge sfedy
e w1 WY w31 fiar mar avfe sy
Y EETS WY Wt ¥ v wwr fy
aR ) TETHE g oW 2w ¥ fad Al
Fur a2 € 9 Wy ag o g § Fd
v #r §F Tt e < K, e dw
¥ AR o A WY 9 wF oy wiemt ¥
wfwer ot g T ¥ §, I X N ey
§ fo wm ot st swr W e Wy
wears w & war Wifed arfic vy wer
"I

& e o wiwvr ¥ serrw & Red ol
wit § g%t whwatol oY el wor
YE e T Wi ) weniRtw wie Fer
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[t “vrrererer wv wrrome) WYT AW FHT ¥ HYo Gro THo a1 AYH
R freera dY aYe QHe QHo QYT HYo WITe
?
TR A T A P AR AT er s o oy 1 il
T WA AT AG AT & AT g i 2w Y T Yo dYo TR

Ny ¥ frg s T & 3 wEal
& ? & & wawe g Pr o e 3w
¥ oyt gE FWAT $1 T § g sl
fear o gk g oF fag <t wre
2 & guTore AW ¥7 AREA
wfY wver fir o | & TR A 9T
" ity o T Y safer Wt o T
TR WY oFe F7AT & R o Awr d3F
ATHY E1 AT FeEEY AT AT | AfeT g
W AN A FQ@ £ fr Qa7 s St
XYRaT ®Y U F ferd Amar s s
2492 9gA W7 =TT W an wEr ¥
wofod g% 35 #7 awdT FQ@ F |

awfa 7@, 72 a1 faw oF g
X g & fad ok AW 797 wwY
§ fo s A ¥ W i A
AT &7 %Y frer oy | = e g AE
g wifgd  (soewrx) W gAR
are & 3 7@ T Ay fex ave fawd
¥ arz oY qra &Y €12 gre WAy | ag
ar g9 7AT FT FI0 T S 9T H ey
AgAR T wYuad e & faodm
ot ww o X A wy § 7

AT wTon A wafeig
ag & o faur f o7 3w F Yo Qo
U%e W7 Hle WTTo To JF T 7Y
§ | g ST FENT F wigwr & fw
wgt FTA WYL SEear wY @Yo qro Ao
o 4w w1, wgh 2w & Wfewrr Wy
ATyl oY Wferm w¢ rgwerr & wT, wygw

T ¥ I (wewwr)
¥ v g 6 wew FRAT g § AT
a9 AF a7 Ko w7 w5 avfed o

T FRET : AEATT ST
g & aElRy ey #r e 6
SR WA SR ZWTL B I WL
AT T ¥ v qx | Afew qF quEr
¥ WY & fggem & saw A o
WA TEY o a%Y vl 7 A WY gr 9w
¥ WAAT 9 % 1T AradiaT F A
Y #

There was a tale told by an idiot, full
of sound and fury signifying nothing

aY7 wafed ¥ sgreTy & 9 faamd
N FW 39 9TAE g FW |

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): Why does
he compare them with Shakespeare?

oft WTTHT WY WY © WY WY AT
am & f& wwadat ¥ g e
T8 ¥ g waved 5 ag war §
AT syfer oY dadr Toeowt #F g
w7 \Y WY qEF 9T 4T I F Agew
faar wTon wfrara ATRT WL YT W
wrger § for aae F 34 o o @l Aw,
Fx afwar wr qrAar § 7 oY g warw
¥ SAmY ¥ g ¥ T der e Afaiv
%! are ¥ wYr v afeem & W
e A & #Y, wg wivy are dfees
wrarr e § 1 erfirg veredelt & wrey
a7 or eenrferat Y Kk W AL AT
AYoqoTho i wrw 27 ONTY o).
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Aer T NG ¥ F wew ey o
®ron o7 4 wiewaw #7 sey avge,
e ol fure § o1 Q@
q fas we? gy go Ae¥ Y foam
gy &

€< AT AYT 6T 99 AIEH g1 T7
A QR AT wT AT WA § 1 ATE
% wfewma e ar #F 8 AaT e
e g fE A gl s § oY faer
& 1 formr figelY o7 o wqer gt & ) o
faelt v for far 1 AT 77 Wy
AR ¥ WTEA fo T AR & FTEw
eRwam fo & It @ X A wifew
apweny 7Y % K GL GIT AT GE
forw ¥ &g ww 2w F st g€ Arwar
1 waratr a1 g% | Sfww gl fandy
otfear 3w wifaw afi E, A @ s
0T ¥ EE | safed gw ana @ e e
ufaware & 9979 B ZH A A §
Yy ag *% 2 form a@ ¥ g AAE
VR qUAT &1, 7% e &1 /O
a0 q G F

WA WAl & W19 ¥ g9 wiwwaw &
sEry o7 fadw wwar g

SHRI C. M, STEPHEN (Muvattu-
buzha: Mr. Chairman 1 rise to op-
pose this Motion, This is the se-
wond time that the reilway strike
has become the subject of a no-

SRAVANA 1, 1806 (SAKA)

in Council of 326

Ministers '

A; my friend, Shri Bhagwat Jha
Azad, pointed out, these no-confidence
‘motions have become rather oo
formal and usual and a ritual affair
that they have lost theiy edge even as
a propaganda machinery, It hag come
to a stage when the country has
started refusing to take serious note
of any no-confidence motion, I wonder
whether the Opposition parties rea-
lise this aspect of their repeated
adventurist attemts to focuss t} i
criticism against Government through
the mechanism of n
motions,

|

hﬂwhhwm:mby
position to clinch the point
have lost their confidence
Government. One is the wa
the Government handled
strike and the other the
Governmntaretakingtob‘m
the menace of inflation that is
tening the very foundations of
country. It is surprising. that the Op-
position has chosen these two mea-
sures as grounds for @ no-confidence
motion.  For my part, I oppose this
motion ang reiterate our confidence
in Government if for no other rea-
son, solely for the reason provided by
the way in which the Government
faced up to the situation created by
the railway strike and by the forth-
nightness and boldness with which
they are going ahead with the
of facing up to the economic crisis
staring the country.  On these two
grounds, I oppose this motion. There
is a fundamental difference of opinion
between us and the friends on
other side with regard to the assess-
ment of the character of the strike,
its implications for the nation, the
purpoge for which it was forged and
the attitude that has to be
against it. Speaking fox myselt
on behalf of our trade union
ment, we are certainly for taking up
all the demands that were put up, but
the question is, when the natien
faving an economic ¢visis, when people
are faced with certain difficulties and
dangers, whether for

E;EE
ﬁagiéezg
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[Shr: C. M. Stephen]

thewr demands this ¢ < en-
deavour should have been embarked
upon. We are clear i our mind that
no working class worth its name, no
trade union movement patriotically
mﬂmmwemmlwp
which has an atom of responsibility,
must submit to the temptation of
calling a strike holding the nation to
ransom, even if the rewaid for that
would be the entire heaven. We hold
the interests of the nation and of the
people supreme and for getting cer-
tain demands fulfilled, we as &
trade union movement are certamly
not prepared to call out the workers
on strike and block the lifeline of the
nation. This 18 the fundamental
difference in our appioaches

They have now got to put up a
fight here not in order to get certamn
things done but to satisfy the rank
and file whom they misguided and
whom they find in difficulties today
through the misdeeds of the leader-
ship on the opposition side My
friend Shn Jyotirmoy Bosu, sald
that 20 lakhs of workers stood like a

JULY 23, 1874
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rock. May I in all humility inform
him that the total strength of tem-
porary and permanent workers in the
railways 18 only 17 lakhs and not 20
lakhs 1 say this to underline the
levity and light-heartedness with
which Mr Bosu 15 approaching this
15sue

MR CHAIRMAN You may con--
tinue tomorrow. .

e—

BUSINESS ADVISORY COMMITTEE
FORTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH)- Sir, T beg to present
the Forty-fourth Report of the Bus-
ness Advisory Committee

1800 hrs

The Lok Sabha then adjourned tll
even of the Clock on Wednesday,
July 24, 1974/Sravana 2, 1806
(Sﬂh);
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